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 ३०७  SABHA  DEBATES

 २3509

 LOK  SABHA

 Friday,  July  ‘21,  967/Asadha  80,  889
 (Saka)

 The  Lok  Sabha  met  at  Eleven  of  the
 Clock.

 (Mr.  Spragm  in  the  Chair]
 ORAL  ANSWERS  TO  QUESTIONS
 Import  of  Sulphur  through  8,  T.  Ca

 91291,  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri.  8,  M.  Banerjee;

 George  Fernandes:
 Will  the  Minster  of  Commerce  be

 pleased  to  refer  to  the  reply  given  to
 Starred  Question  No,  324  on  the  7th
 April,  967  and  state:

 (a)  whether  any  penalty  was  im-
 posed  on  U.S  firms  as  promised  by
 Shr  Manubha:  Shah,  former  Manis-
 ter  of  Commerce,  in  the  statement
 made  by  him  in  Lok  Sabhe  on  2ist
 November,  ‘1966;

 (b>)  whether  Government  intend  to
 make  investigation  into  the  antece-
 dents  and  standing  of  the  foreign firms  with  which  agreements  are  Pro- posed  to  be  signed  as  a  pre-condition for  awarding  pig  contracts;

 (c)  whether  this  practice  will  be
 Prescribed  both  for  the  departments and  the  Pubhc  Undertakings  under
 Government;

 (d)  whether  Government  intend  to
 publish  the  reports  on  the  antece-
 dents  along  with  the  agreements;

 (e)  whether  the  sum  of  Rs,  75,000 Fecovered  from  the  US.  firm  includes all  the  expenses  incurred

 ‘13510
 due  to  the  blow  that  Indis’s  prestige
 suffered  abtoad,  and

 (f)  if  the  reply  to  part  (e)  ahove
 be  in  the  negative,  the  steps  Govern-
 ment  propose  to  take  to  recover  the
 losses?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  a).  A  atate-
 ment  3s  laid  on  the  Table  of  the
 House.

 STATEMENT

 (a)  By  negotiation  an  agreement
 has  been  arrived  at  whereby  the  firm
 has  agreed  to  pay  a  sum  of  Ra.  75,000
 for  the  settlement  of  the  claimg  of
 the  S.T.C

 (b)  and  (ec),  This  procedure  is  al-
 Teady  in  vogue.

 (व)  It  will  not  be  appropriate  to
 publish  reports  on  the  antecedents
 along  with  the  agreements  as  the  re-
 ports  on  antecedents  provided  by banks  and  others  are  confidential.

 (e)  The  sum  of  Rs,  75,000  ade-
 quately  covers  all  expenses  incurred
 by  the  Corporation  m  connection
 with  the  deal.  No  representative  of
 the  Corporation  travelled  abroad  spe-
 cifically  for  the  deal  in  question.  An
 officer  who  happened  to  be  in  U.S.A,
 for  other  work  was  asked  to  look
 into  the  prospects  of  imports  mate-
 mahsing  under  the  deal.  No  net
 expense  was  meurred  in  establishing
 the  Letter  of  Credit.

 rca)  Does  not  arise,

 जी  मधु  लिमये  प्रध्यक्ष  महोदय,  प्रश्न
 के  (बी)  पौर  (सी)  भागों  के  उतर  में  कि
 जिन  लोगों  के  साथ  यह  कढचट  करते  हे  क्या
 उन  की  पूष्ठभूमि  धादि  के  बारे  में  थाने  रस



 Oral  Answers ‘I3S1r  ‘Oral  Anewers  SULY  mM,  ‘ee?  ra$ta

 का  दर्जा  है  केडिट  झादि के बारे में, के  बारे  में,  कोई.  पूरी  कोशिश  की  कि  जहां  से  मी  जो  कुछ  मी
 जांच  पढ़ताल  की  जाती  है  उस  का  जवाब  देते.  सल्फर  मिल  सके  यह  हम  मंत्रा  कर  यहां  दें।
 हुए  मंत्री  जी  हे  यह  कहा  है  कि  :  इसमें  हमे  उम्मीद  थी  कि  यहां  से  सत्फर  छ।

 “This  procedure  is  already  in
 vogue.”

 wear  मैं  मत्ली  महोदय  से  जानना  चाहता  हू  कि
 झोदेलिन्ड  के  साथ  सल्फर  का  ओ  कट्ठेक्ट  कियां
 जिस  के  बारे  मैं  सियाल  सिंह से  अपने  टेलेक्स
 में  जो  कुछ  कहा  है  उस  को  मंने  सदन  की
 मेज  पर  रबखा  है  शोर  वह  यह  है  कि

 “I  shall  come  to  the  inevitable
 conclusion  that  Ovalind  has  en-
 tered  into  &  contract  with  us  just
 for  speculative  purposes  of  their
 own.”

 इस  देलेक्स  की  रोशनी  में  क्‍या  मत्री
 अहोदय  सदन  को  बतलायेंगे  कि  इस  फर्मे
 के  साथ  यह  कट्रेक्ट  करने  के  पहले  क्‍या
 उन्होंने  बेक  'रिफरेंय  फिये  थे,  या  प्रमरीका
 की  किसी  कम्पनी  से,  जिन  में  से एक  का  ताम
 हैं  डन  बेड  स्ट्रीट,  उन्होंने  जानकारी  हाल
 की  थी,  या  जो  यहा  पर  हमारा  दूतावास  है
 उस  से  आतकारी  हासिल  की  थी  कि  इस  तरह
 का  अज्ा  कट्ेक्ट  कह  एरा  हर  सकते  हैं  ?

 थी  दिनेश सिह  :  जी  हा,  जभी  माननीय
 सदस्य  मे  जिस  कम्पती  का  नाम  लिया  है  उन
 से  जाच  करते  के  लिय  हम  ने  प्रपने  दूतावास
 को  कट्रेक्ट  पर  दस्नखत  करने  के  प-  ले  सूचना
 दी  थी  बौर  ए4०  टी०  सोग  ह (  एक  झोर
 फारोवार  एच०  चल  ई०  सी०  है  उमपका
 एक  नुमाइनदा  पहा  रहता  है  ।  उससे  भी  हम
 ने  कहा  था  कि  चर  इपकी  जाच  करें|  उस
 की  रिपॉट  भले  के परले  अविनय  इंडस्ट्रीज  के
 सोग  जाये  और  उन्होंने  हर  तरू  का
 इत्मीनान  दिलाया।  मेने  सदन  में  इ4  कट्रेक्ट
 के  बारे  में  फहा  ६  कि  यह  एुस०  टी०  सी०
 का  एक  7  शनल  कंट्रेक्ट  था  भौर
 उस  जमाने  में  सल्फर  की  कमी  थी  1  पूरी
 दुनिया  में  कमी  थी  जौर  हमारे  देश
 को  बहुत  धरावश्यकता  थी  ।  इस  लिये  हम  ने

 सकता  है  |  हम  ने  इस  वात  की  पूरी  कोशिश
 शैर  बहुत  जल्दी  भी  की  ।

 माननीय  सदस्य  जो  कहते  &,  और  मैं
 उन  से  सहमत  हूं,  कि  यह  बेहतर  होता  झगर

 पूरी  रिपोर्ट  शा  जाने  तक  हम  र्कते  भौर

 रुक  कर  पूरी  तरह  उस  को  देखते।  लेकिन

 चू  कि  रिपोर्ट  नही  झाई  भी  इस  लिये  हम
 ने  उस  में  ऐसे  क्लाशेज  1 |  जिन  की  वजह  से

 एस  ०टी  ०सी  ०  को  रुपये  का  नुक्सान  नहीं  हमा
 मैं  ने  जो  बकतब्य  सदन  में  गला  है  उस  में
 कहा  है  कि  75  हजार  रुपये  हमें  उन  से  मिलेगें
 जिसमें  उन्होंने  7,500  रु०  यानी  20  फी-
 सदी  भेज  दिया  है  |  वाकी  यहा  मेजेगे  ।

 सवाल  इस  में  इतना  है  कि  इस  में  हमारा
 कोई  नुक्सान  ह्भा  है  या  नही  ?  जहां  तक  में  ने
 कागज  देव  हैं,  ऐसा  नहीं  मालूम  होता  है  कि
 हमारा  कोई  नुक्सान  हुआ  हो  ।  हमारा  जो

 पूरा खर्च  हुमआ  है  उस  के  बारे  में  लोगो  का
 झन्दाज  है  कि  r0  हजाररुपये  से  ज्यादा  नहीं
 ड््णा,  पौर  75  हजार  रुपया  हमे  मिल  रहा
 है  ।  इसमे  कम्पेन्सेशन  का  भी  एलिमैंट  है
 हम  ने  जो  राय  ली  उस  में  हमारे  वकील  मे
 कहा  कि  हमऊ।  मुकदमा  नही  चलाना  चाहिये
 मैं  ने  इस  के  बारे  भे  कई  मतंवे  जवाब  दिया  है
 लेकिन  शायद  मैं  माननीय  सदस्यों  को

 सन्तुष्ट  नही  कर  पाया  है  मैं  आप  से  कहना
 चाहता  हू  कि  हमारा  कोई  इरादा  इस  में  से
 किसी  चीज  को  छिपाने  का  नहीं  है।  और
 कोई  गलती  हुई  है  जो  कि  भसाधारण  है,  तो
 उसे  की  पूरी  जान  होनी  चाहिये  और

 मैं  पुरी  सरब्ती के  लिये  तैयार  हू  t  भाप  भतों
 भी  मुनासिव  समझे।  मैं  कह  सकता  हूं  जब
 कि  ग्वार  पांच  मातनीय  सदस्य,  जिन  के  नाम
 श्राप  मुझे  मेजें,  भनोपचारिसक  रु?  से  मेरे  साथ
 बेद  कर  बह  फागज  देख  सकते  है  भौर  अपने
 को  सन्सुष्ट कर  सकते  हैं  कि  हम  थो  कर
 रहे  हैं  वह  ठीक  है  या  नहीं  1
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 शी  पय  लिये :.  मंत्री  महोदय  ने

 जी  सुझाव दिया  है  बह  झच्छा  है  लेकिन  वह  बात
 हमारे  शौर  मंत्री  के  बीच  मैं  नहीं  है।  उनका

 सुझाव  ठीक  है,  पांच  माननीय  सदस्यों  की

 एक  बाकायदा  संसदीय  कमेटी  बना  दी  जाये  t

 ny  दिनेश सिह  :  मै ंने  कमेटी के  लिये
 नहीं  कहा  ।  पांच  माननीय  सदस्य  झतौपचा-
 रिक  रूप से  बैठ  कर  देख ले  |

 शी  मधु  लिसये  :  यह  मामला  हमारे  भौर

 मंत्री  महोदय  के  बीच  मैं  नहीं  है  ।

 शी  दिनेश  पिह  :  में  जो  निवेदन  कर
 रहा  हूं  वह  यह  कि  अगर  कोई  गलती  मिलती
 है  तो  उस  की  जाच  के  तरीके  हैं  शौर  वह
 होंगे  ।

 भी  मु  लिसये  :  भ्राप  कमेटी  की  वात  पर
 सोचिये  t  जो  डन  ब्रैड  स्ट्रीट की  रपट है  वह
 में  प्रमाणित  कर  के  झाप  की  इजाजत  से  टेबल

 पर  रख  रहा हूं  |  भाप  मे  देखने के  बाद  मेज पर
 रखने  की  इजाजत  दीजिये  ताकि  सदन  को
 पता  चले  कि  इस  तरह  की  रपट के  झाधार  पर

 यह  कड्ेक्ट  नहीं हो  सकता  |  सभा  पटल  पर
 रख  दी  गयी  !

 विस्तरकालय  में  रख  दी  गयीं।  देखिये  सडपा
 LT  -1151/67]

 मेरा  दूसरा  सवाल  है  कि  क्‍या बह  बात
 सही  है  कि  स्टेट  ट्रेडिग  कारपोरेशन  मे  जब
 निर्णय  लिया  भ्गस्त  के  झंत  में  या  सितम्बर

 के  शुरू  में  पिछले  साल,  कि  जो  पल्फर  भायात
 किया  जायेगा  बह  स्टेट  ट्रेडिंग  कारपोरेशन
 की  मार्फत  होगा  उस  वक्त  क्‍या  यह  स्थिति
 ली  कि  सल्फर  40  या  45  डासर फी  टन  चा
 रहा  था  और जब  उन्होंने  अपने  हाथ  में  इसे
 ले  लिया  तब  55  डालर  प्रति  टन  खरीदने
 का  कट्रेक्ट  किया  है?  में  केवल  जान-
 कारी  चाहता  हूं  कि  क्या  ध्रगस्त के  महीने में
 40-45  डालर  प्रति  टन  मिल रहा  था

 सल्फर  बौर  उन  के  झपने  हाथ  में  लेने  के
 पश्चात्‌  जो  कंट्रेक्‍्ट  उन्होंने  किया  है--हमैं
 एफ»  झोग  बी०  की  बात  कर  रहा  हूं---बह
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 55  डालर  का  किया  है?
 ी  दिनेश  सह  :  जो  सूचना  मेरे  पास

 है  उस  के  भ्रनुसार  55  डालर का  जो  कंट्रेक्ट
 हम  ने  उन  के  साथ  किया  था  वहू  जितने  भी
 झ्राफर  थे  उन  के  हिसाब  से  सब  से  प्रण्छा
 झाफर  था  कई  कमेटियो  ने  हस  की  जांच
 कीथी।

 नी  मधु  लिसये :  में  यह  पूछ  रहा था
 कि  इस  कट्रेक्ट को  करने  के  पहले  झौर  इस
 व्यापार  के  सरकार  द्वारा  भ्पने  हाथ  मे  लेने
 के  एक  महीता  पहले,  पह  दिन  पहले,  झाठ
 दिन  पहले  क्‍या  हिन्दुस्तान  में  जो सल्फर
 आयात  हो  रहा  था  वह  40-45  डालर
 प्रति  टन  के  दाम  से  हो  रहा  था  ?

 श्री  दिनेश  सिंह:  इस  का  जवाब  इस
 कटेस्ट  में  सही  नहीं  होगा,  इस  लिये  मेने
 इस  के  बारे  में  नही  कहा  कि  कितने  पर  वह
 बिक  रहा  था  जौर  कितने  पर  पुराने  कंट्रेक्ट
 से  शा  रहा  था।  इस  का  सवाल  नही  है  1
 उस  समय  कितने  पर  नभा  बिक  रह,  था  प्रौर
 कितने  पर  हम  बाहर  मंगा  सकते  थे,
 इस  का  महत्व  है  t

 Shri  8.  M.  Banerjee:  Sir,  even  the
 very  eloquent  and  very  elaborate
 statement  of  the  hon,  Minister  has  not
 convinced  me  that  the  deal  is  not  a
 shady  deal.  I  have  actually  read
 once  again  the  long  statement  given
 in  this  House  on  28  November,  966
 by  Shri  Manubhai  Shah  in  which  he
 said  that  he  had  only  Rs,  38,000  in  his
 life—public  life  and  private  life.
 Then  he  threw  a  challenge  to  my
 hon.  friend,  Shrj  Madhu  Limaye  and
 others.

 att  मयु  खिसये :  उस  वक्‍त  सदन  में
 नहीं  था,  नहीं  तो  छोड़ता  नही

 bri  M.  Banerjee:  Sir,  I  would
 like  to  know,  in  view  of  the  criticiem
 against  Shri  Manubhai  Shah,  the  ex-
 Minister,  and  against  this  particular
 firm,  which  was  manufacturing  ladies
 shoes  and  not  sulphur  at  all,  whether
 any  probe  will  be  made  possible  by
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 the  hon.  Minister  by  a  parliamentary
 committee?  I  want  a  parliamesitary
 committee  to  go  into  this.

 Shri  Dinesh  Singh:  I  have  already
 submitted  what  I  had  to  say.  It  is
 for  this  House  to  decide  ag  they  wish
 to  deal  with  thig  matter.  A  parlia-
 mentary  committee  in  the  initial
 s.age  might  give  an  impression  that  a
 public  sector  enterprise—which  I
 think  is  doing  well;  70  may  have  cer-
 tain  difficulties—has  been  trying  to

 do  something  which  the  parliament  as
 8  whole  has  not  approved,  What  I
 am  suggesting  38,  let  some  hon.  Mem-
 bers  sit  with  me  and  if  they  are  satis-
 fied  that  something  has  gone  wrong,
 then  you  may  decide  what  you  want
 to  do.

 Shri  Ranga:  Sir,  it  is  within  your
 the  Public  Accounts  Committee

 Shri  Ranga:  Sir,  %  is  within  your
 power  to  refer  such  controversial
 natters,  instead  of  leaving  it  to  a  few
 Members  of  this  House  and  the  Mi-
 nister,  to  one  of  the  three  committees
 that  are  there  and  which  are  working
 under  your  direction—the  Public
 Accounts  Committee,  the  Estimates
 Committee  and  the  Public  Under-
 takings  Committee.

 थी  जारज  फरनेन्डीअ  :  सरकार की  ज
 झायात  निर्यात  की  नीति  है  वह  कुछ  ग्रजीब
 सी  है।  यह  बात  सुनने मे  आई  है  कि
 औरतों  का  जूता  बनाने  वाली  कम्पनी  से  हम
 सल्फार  लाते  हैं  और  हिन्दुस्तान  मे  स्टील

 झायात  करने  के  जो  लाइसेंस हैं  वे  फिल्म
 होरोज़  को  देते हैं  मंत्री  महोदय  ने  उत्तर

 देते हुए  यह  कहा  है ंकि  दस  हज़ार  रुपये  का

 हमे  इस  मामले  में  नुक्सान  हुआ  है  और  75
 हजार  रुपया  हमें  मिला  है,  इसलिए  कुल
 मिला  कर  हमें  कोई  नुकसान  नहीं  ह््भा  है।
 में  समझता  हूं  कि  यह  जो  65000  हमें
 ज्यादा  मिला  है  फारेन  एक्सचेंज  में  या
 डालर  में  मिला  होगा  तो  मंत्री  महोदय
 ऐसी  ही  कार्रवाइयां  या  ऐसे  ही  कांट्रेक्ट
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 एस०  टी०  सी०  के  जरिये  बौर  सी  क्यों  गहीं
 करवाते  हैं  जिस  में  इस  हबार  का  युकसान
 हमें हो  जाए  भोर  65  हजार हम शोयों हम  शोबों
 को  ज्यादा  शिले  ?

 थी  दिनेश  सिह  :  में  झाशा  करता  हूं
 कि  स्टेट  ट्रेंडिग  कारपोरेशन  और  तजारत
 करके  पैसा  कमायेगी  ।  एक  बात  में  साफ
 कर  दू  चूकि  माननीय  सेदस्य  ते  उसका
 ज़िक्र  कर  दिया  है।  जो  75,000  है  इसका
 एक  तिहाई  हिस्सा  हमें  डालर  में  भिलेगा,
 दो  तिहाई  हिस्सा  रुपये  में  मिलेगा  t

 भी  एस०  ए०  जोशो  :  में  डी०  भाग
 के  सम्बन्ध  मैं  प्रश्त  पूछ  रहा  हूं  ।  सवाल  में
 यह  पूछा  गया  है  कि  ऐसे  जो  कांट्रेक्ट  किये
 जाते  है  उनके  एटीसीडेंट्स  देखे  जाते  हैं  श्रौर
 क्या  गवर्नमेट  इन  एटीसीडेंटस  की  रिपोर्ट
 छपवायेगी  ?  झापने  अपने  जवाब  में  कहा
 है  कि  लोगो  के  सामने  हम  यह  नहीं  ्
 सकते  हैं  कि  क्योकि  बैकों  वगरह  में  जो  पैसा
 होता  है  वह  कान्फिडेशल  होता  है।  वह
 कान्फिडेशल  होता  है  तो  उसको  रहने  दीजिये।
 लेकिन  क्‍या  झाप  इस  सदन  की  एक  ऐसी
 कमेटी  सिर्फ  इस  के  लिए  नहीं  बल्कि  सब  के
 लिए,  जो  भी  कांट्रेकट  एस०  टी०  सी०  द्वारा
 किये  जाते  हैं,  उनके  लिए  बनायेगें  जिस  में
 श्राप  सब  एटीसोडेट्प  वर्गरह  बता  सके,
 अगर  पब्लिक  को  नही  बताने  हैं  तो  ?  सदत
 की  एक  कमेटी  बना  कर  उसके  सामने  ये

 सब  क्‍या  मंत्री  महोदय  रखने  के  लिए  तैयार
 है?

 हरी  दिनेश  सिह  :  सेदन  की  तो  कमेटियां

 बनी  हुई  हैं  भोर  प्राप  उनके  बारे  में  जानते
 भी  हैं।  पी०  Go  सी

 है,  एस्टीमेट्स  कमेटी
 है  |  वे  इन  सब  बातों  की  आंच  कर  सकती
 हैं।  इनके  भलावा  मेने एक  सुझाव  रखा
 था  ।  मेरा  कहना  यह  है  कि  जो  भी  शाप
 मुनासिद  समझें,  में  उसको  मंजूर  कर  सूंगा ’
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 Seri  a  B,  Daamal:  According  to

 chased  later  on  was  purchased  gt  2
 higher  price  or  at  a  lower  price?

 Skri  Dinesh  Stugh:  J  am  sorry,  7
 could  not  give  the  exact  value  of  sul-

 ur  purchased  thereafter.  I  have  not
 got  it  at  this  stage,  but  I  will  be  glad
 to  give  it  to  the  hon.  Member.

 tt  cage  गरी  दार:  लिमे  जी  ने
 सबाल  किया  भरा  कि  उस  यबत  क्या  यहू  सच
 नही है  कि  देश  मे ंउसका भाव  45  रुपये

 के  लगभग  था  जौर  शभगर  यह  सच  है  तो
 आपने  55  रुपये  में  बयो  खरीदा  ?  जवाब  में
 मंत्री जी  ने  कहा  कि  हमने  जब  बाहर  से

 खरीदा  उस  वक्‍त  उसका  रेट  ऐसा  ही  था  a
 मैं  जानता  चाहता  हू  कि  इसका  आड्डर  देते

 से  पहले  क्या  झ्रापने  यह  देख  लिया  था  कि
 क्या  यह  देश  मैं  हो  प्रवेलेबल  नही  है,
 श्रौर  सरकार  के  कामों  के  लिये  काफी

 अवेलेबल नही है? नही  है?  भगर  नही  देखा  था  तो
 गयो  नहीं  देखा  था  ?  फिर  जब  यहा  पर
 इतना  सस्ता  था  आपने  महगा  क्यों  खरीदा  ?

 झपने  देश  में  रेट  इतना  गिरा  हुआ  था  तो

 फिर  आपने  55  रुपये  मैं  क्यों  खरीदा  7?
 क्यों  आपने  इसकी  इजाजत  दी  ?
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 श्री  दिनेश  सिह  :झुछ  गलत  फहमी  हो
 गई  है  1  हमारे  देश  मैं  सल्फर  की  बहुत  कमी

 है  ।  हम  इसको  बहुत  बड़ी  तादाद  में  बाहर
 से  मयातें  हैं।  इस  सास  लगभग  6  साख
 दन  सलफर  बाहर  से  आएगा  ।  इर  थास्ते

 ag  सवाल  नहीं  है  कि  हमारे  देश  में  सस्ता
 मिल  रहा  था  झौर  हमने  नहीं  लिया  a

 Awards  to  Exporters

 +
 ©4292,  Shri  Yashpal  Singh:

 Shri  S.  0,  Samanta:
 Shri  8.  R  Damani:

 Will  the  Minister  of  Commerce  be
 pleased  to  state

 (a)  whether  Government  are  con-
 sidering  a  proposal  to  allow  competi-
 tion  among  exporters  and  to  give
 awards;  and

 (by  if  so,  the  main  features  of  the
 proposal?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  The  proposal  undey  considera-
 tion  is  to  give  a  hmuted  number  of
 awards,  in  the  forms  of  shields,  for
 outstanding  export  effort  A  Com-
 mittee  will  be  set  up  to  make  recom-
 mendations  for  the  awards.  Exporters
 witp,  outstanding  export  performance
 as  well  a8  to  other  institutions  making
 significant  contributions  in  the  field  of

 promotion  will  be  considered
 for  awards.
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 aft  धक्षपाल  त्ति  :  ई | ह  इसके  कि

 लोगों  को  इकट्ठा  किया  जाए  और  उन्हें
 इनाम  में रुपया  तकसीम  किया  जाए,  क्‍यों  नहीं
 इस  रुपये  को  सरकार  खुद  रखतो  है  भोर
 खुद  ही  नियति  के  काम  को  हाथ  में  लेतो  है  ?
 ाप  एक्सपार्ट  बढ़िया  करेगे  तो  जनता
 झापको  इनाम  देगी  और  प्राप  हरदिल
 अजीज  बनेंगे  |

 थी  दिनेश  सिह:  माततीय  सदस्य
 की  शुभ  कामताझो  के  लिए  मैं  बहुत  कतश
 हुं  दपया  दितरण  करने  का  यह  प्रश्न  नही
 है  शील्ड  को  बात  में  कर  रहा  था।

 शी  यशपाल  सिह:  क्‍या  सरकार
 ता  सकती  है  कि  इस  समय  हमारा  जो
 एक्सपोर्ट  हो  रहा  है  वहू  कहा,  किस  जगह
 लोक  कर  रहा  है,  किस  जगह  हम  ललूड  कर
 रहे  हैं,  कहां  घाटे  मे  हम  चल  रहे  हैं  ?

 शी  दिनेश  सिह  :  यह  तो  बहुत  बड़ा
 प्रश्न  है,  भदिध्यक्ष  महोदय  |

 Sbri  a  Samanta:  The  Board  of
 Trade  recommended  that  good  ex-
 porters  should  be  granted  suitable
 Presidential  Awards.  May  I  know
 whether  that  has  been  considered  and
 whether  those  who  are  given  awards
 will  be  given  financial  help  also?

 Shri  Dinesh  Singh:  I  mentioned  in
 my  reply  that  we  are  setting  up  a
 Committee  for  this.  I  think,  it  would
 be  better  to  wait  for  a  Committee  to
 be  set  up  and  to  wait  for  their  recom-
 mendations.

 Shri  8.  है,  Damani:  This  will  be  «
 good  inducement  for  increasing  our
 exports,  But  what  really  matters  is
 the  competitiveness  of  our  products  for
 increasing  our  exports.  Qur  exports
 are  falling.  May  r  know  what  other
 steps  Government  is  considering  to
 increase  our  exports  apart  from  this.

 Oral  Anewere  कण,  Zi,  ३867

 being  what  it  is,  sometimes  an  incen-
 tive  of  this  kind  also  helps,  Regard-
 ing  the  promotion  schemes  as  such,
 we  have  discussed  them  in  the  House
 at  a  great  length  It  is  very  difficult
 for  me  to  give  a  short  answer  on  this.
 matter.  ;  |

 att  care  सिह  शास्त्री:  निर्यातकों
 को  पुरस्कार  देते  वक्‍त  क्‍या  यह  भी  झाप
 ध्यान  रखेंगे  कि  जिन  लोगों  को  पुरस्कार
 दिया  जाता  है  वे  झायात  कितन  करते  हैं  7
 इसका  कारण  यह  हैं  कि  निर्यात  से  जो  उनके
 द्वारा  मुद्रा  इधर  आती है.  बहू  भायात  में
 चली  जातो  है  ।इसके  साथ  साथ  कया  आप
 बह  भी  बतायेगे  कि  जो  दूनंभ  मुद्रा  वाले  देश  हैं
 उन्ही  देशों  को  निर्यात  करने  वालों  को

 पुरस्कार  दिया  जाता  है  या  झौरों को  भी  दिया:
 जाता  है  ?

 की  बिनेश  सिंह  :  भभी  दिया  नहीं
 गया  है  कोई  पुरस्कार  t  यह  तो  भविष्य  में
 देने  की  बात  चल  रही  है  t

 Shri  P.  K.  Ghesh:  Importers  maker
 300  to  400  per  cent  profit  while  for
 exports  Government  has  to  give  in-
 centives....

 Mr.  Speaker:  You  are  giving  iafor—
 mation,  not  asking  for  information.

 Shri  ह  K.  Ghosh:  I  am  coming  to
 my  question,

 In  view  of  the  fact  that  our  goods
 cannot  compete  in  the  international

 would  like  to  know  from  the
 Minister  whether  Government  wilt
 consider,  for  the  promotion  of  e¢x-
 ports,  the  question  of  allowing  tm-
 है...  licences  only  to  exporters  so
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 that  they  get  incentive  and  they
 make  good  the  loss  that  they  incur
 in  exports  by  way  of  imports.

 Bhri  Dinesh  Singh:  It  is  a  compli-
 cated  question.  I  shail  bear  the  sug-
 gestion  of  the  hon.  Member  in  mind.

 की  रास  जरण  :  जिस  तरह  से  एक्स-
 पोर्ट  करने  वालों  को  इनाम  देने  को  स्कीम
 एप  बना  'हे  हैं  उत्ती  तरह  इनफिर  रियर  क्वा  लटी
 का  माल  ो  सप्लाई  करे  उन  पर  उलटा
 पैनेलटी  इस्पोज  करने  का  भी  झाप  कोई
 इंतड्ाम  करेंगे  ?

 थी  दिनेश  सिह  :  माननीय  वदस्य  शायद
 आनते ही  हैं  कि  स्टैडढेज़  इंस्टोट्यूशन  है  तथा
 शौर  भी  कुछ  तरोके  हैं  जिन  से  अगर  श्राप
 अपने  निर्यात  का  एक  स्टैड  रखने  की
 कोशिश  करते  हैं  शौर  सब-स्टैडड  माल  के
 लिए  कोशिश  करते  हैं  कि  बहू  देश  से  बाहर
 न  जाए  1

 Shrimati  Sushil,  Rohatgi:  Has  the
 Government  worked  out  the  financial
 implications  of  the  export  promotion
 schemes  and  if  so,  will  the  Govern-
 ment  use  this  money  in  the  form  of
 siving  direct  inducement  to  experts?

 Shri  Dinesh  Singh:  Yes;  we  have
 worked  out  the  financial  implications.
 ‘We  have  had  to  discuss  with  the  Min-
 istry  of  Finance  which  has  yery  care-
 fully  scrutinised  it.

 Oral  Anewere  ‘13§2a:
 that  we  hope  that  the  business  com-
 munity,  as  the  hon,  Member  knows,
 would  try  to  help  the  country  at  this
 stage  by  exporting  for  which  we  may
 give  them  recognition  rather  than
 making  it  a  purely  money  concern
 and  trying  to  earn  money  only.

 Shri  8.  8,  Kathari:  What  are  the
 features  of  export  pramotion  sche-
 mes?

 Mr.  Speaker:  Mr.  Chatterji,
 Shri  Krishna  Kumar  Chatterji:  Due

 to  devaluation  it  was  expecteq  that
 our  exports  would  go  up,  but  now  the
 exports  have  fallen  down,  May  I  know
 whether  the  hon.  Minister  is  prepared
 to  consider  the  desirability  of  taking over  the  export  trade  by  stages  by
 the  public  sector?

 Shri  Dinesh  Singh:  I  have  no  objec-
 tion  to  taking  over  the  entire  trade
 by  stages  as  the  hon,  Member  has
 mentioned,  but  there  may  be  certain difficulties.  Az  the  House  knows,  the
 Party  to  which  १  have  the  honour  to
 belong,  has  made  some  recommenda-
 tions  in  this  regard  and  I  am  very
 carefully  examining  them.

 Shri  Hem  Barua:  One  of  the  osten-
 sible  reasons  for  devaluation  was  to
 Promote  exporta,  but  unfortunately  the
 exports  are  not  intensified.
 On  the  other  hand,  there  has  been  a
 lamentable  decline  in  exports,  In  that
 context,  may  I  know  whether  Gov-
 ernment  are  conducting  any  probe
 into  this  fact  whether  deterioration  in:
 quality  is  responsible  for  this  lament-
 able  decline  in  our  exports  or  there
 are  some  other  reasons.  Will  the  Gov-
 ernment  tell  us  about  it?

 Shri  Dinesh  Singh:  I  have  shared
 my  views  very  freely  with  the  House
 on  this  subject  and  I  have  said  that
 so  far  as  devaluation  is  concerned,  it
 was  inevitable  that  there  should  have
 been  some  disturbance  immediately
 after  devaluation,  But  our  exports  are
 picking  up  and  we  hope  that  they  wilT
 reach  the  targets  that  we  have  plan—
 ned.



 33523  Oral  Answers

 हामा  Dwtvedy:  The
 eeaential  part  of  Mr.  Hem  Barua's

 “question  was  not  answered,

 Hem  Barua:  About  deterioration
 in  quality.

 Shri  Dinesh  Singh:  About  the  qua-
 lity,  I  have  said  that  we  have  qua-
 lity  control  for  exports  and  we  g0
 into  that.

 Shri  Sonavane:  In  view  of  our
 uncompetitive  export  prices,  I  want
 to  know  what  concrete  and  concer-
 ted  steps  are  being  taken  by  the  Gov-
 ernment  to  see  that  the  export  pri-
 ces  of  our  goods  are  reduced  and
 our  exports  are  increased.

 Shri  Dinesh  Singh:  I  wish  I  were
 in  a  position  to  give  a  simple  answer
 to  this  very  complicated  question.
 We  are  now  on  the  question  of  awards
 and  not  this.

 So  far  as  making  the  prices  com-
 Petitive  in  the  international  market
 is  concerned  the  question  of  cost
 of  production  coms  in,  the  question
 of  raw  material  adding  to  the  nation-
 al  prices  and  so  many  other  questions
 come  in.  We  are  looking  into  this
 matter.

 भी  शिवचरण  लाल  :  मैं  श्राप  के  माध्यम
 से  मंत्री  महोदय  से  यह  जानना;चाहता  हूं  कि
 झायरा  में  जो  संसार  और  भारत  भर  में
 प्रसिद्ध  जूते  बनते  हैं,  उन  के  निर्यात  के  लिए
 किस  किस  देश  के  साथ  करार  किया  गया  है
 शरीर  झगर  यह  सिद्ध  हो  गया  कि  आगरा  के

 जूते  बहुत  भ्च्छें  हैं,  तो  वह  क्या  इनाम  देने
 की  कपा  करेंगे  ।

 भी  दिनेश  सिंह:  हम  कमेटी  के
 सामने  सुझाव  रखेंये  कि  लय  झलग  कामो-
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 डिटीज  की  तरह  जूतों  के  लिए  भी  एक  शील्ड
 दी  जाये,  जिस  फर  जूते  को  बहुब  अच्छी
 तस्वीर  हो  ।

 की  सथ  लिलये  :  माननीय  सदस्य
 ने  यह  पूछा  है  कि  झागरा  में  जो  बहुत  भ्च्छे
 जूते  बनते  है,  वें  किन  किन  देशों  को  निर्यात
 हो  रहे  हैं  1

 श्री  दिनेश  सिह  :  प्रगर  मुझे  से  यह
 पूछा  जाये  कि  हमारे  देश  से  जूतों  का  निर्यात
 किस  किस  देश  को  हो  रहा  है,  तो  वह  तो  मैं  बता
 सकता  हूं  लेकिन  इस  वक्‍त  मैं  यह  केसे  बता
 सकता  g  कि  झ्ागरा  में  बने  हुए  जूते  किस
 किस  देश  को  भेजे  जा  रहे  हैं  ?

 थी  प्रेम  चन्द  वर्मा :  मैं  यह  जानना
 चाहता  हू  कि  क्‍या  यह  पुरुस्कार  इस  वर्ष  के
 दौरान  किये  गये  मैबिसमय  एमाउंट
 के  निर्यात  के  अधार  पर  दिया  जायेगा  या
 पिछले  वर्ष  किये  गये  निर्यात  के  आधार  पर  ।

 शो  दिनेश  सिह  :  कमेटी  इन  सब  बातों
 पर  विचार  करेगी।

 श्रे।  मोलह्‌  च्रचाव :  देश  में  जितने
 चाटे  के  रोज़गार  है,  उन  को  सरकार  प्रपने

 हाथ  में  ले  रही  है  और  जितने  मुनाफे  के  रोज-
 गार  है,  उनको  वह  बड़े  पूजीपतियों  को  दे
 रही  है  ।  इस  प्रकार  जब  देश  का  दिवाला
 विटता  है,  तो  मरकार  जनता  पर  नये  नये
 टैक्स  लगा  कर  उस  की  खून  भौर  पसीने  की
 कमाई  का  ले  लेतो  है  ।  मैं  यह  जानता  चाहता

 हूं  कि  इस  सम्बन्ध  में  सरकार  को  नीति  क्या
 है?

 भी  दिनेश  |. ह  ऐसी  कोशिश  वो

 हम  नहीं  करते  हैं।  बल्कि  पिछली  बतया *
 यह  शिकायत थी  कि  फायदे  बले  व्यापार

 को  हम  अपने  लिए  रखे  हुए  हैं।
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 जो  wantag :  मैं  यहु  जानना  चाढदा
 हैं.  कि  1-4  कि  कमरोडिटोड  के  विर्धात
 पूर  इमाम,  देने  का  ...... अ  किया  गया  है  t

 थी  दिनेश  सिह  :  सभी  पर  विदार
 करेंगे  t

 Shri  8.  K,  Tapuriah:  The  ever-
 amiling  hon.  Minister  just  now  made
 what  he  thought  was  a  valuable  sug-
 gestion  to  the  businessman  to  ex-
 port  without  profits,  if  need  be,
 for  the  sake  of  the  country.  May  4
 ask  him  whether,  knowing  also  full
 well  that  the  prices  of  our  products
 are  very  prohibitive,  Government

 will  take  any  steps  to  at  least  make
 raw  materials  available  at  internat-
 ional  prices  so  that  if  the  manufac-
 turers  of  exporters  want  to  export
 without  profit  they  can  do  so  without
 loss  or  at  some  logs?  Could  the  hon.
 Minister  make  raw  materials  avail-
 able  at  international  prices?

 Shri  Dinesh  Singh:  The  hon.
 Member  knows  ful]  well  that  even
 if  we  made  an  attempt  to  make  the
 raw  materials  available  at  inter-
 nationa]  prices,  they  will  not  be
 able  to  export  at  international  pri-
 ces,  because  then  they  would  say
 that  labour  is  expensive,  the  cost  of
 production  is  higher  and  ‘so  on.  It
 is  not  such  an  easy  question  as  has
 been  sought  to  be  made  out.  The
 hon.  Member  knows  very  well  that
 ‘we  have  discussed  this  on  many  occa-
 sions,  and  as  I  have  said  in  this
 House,  we  are  discussing  commo-
 dity—wise  with  the  Export-Import
 Councils  how  best  we  can  help
 them  to  export.

 Expansion  of  Bhilai  Stee)  है... ३

 ©1293,  Shri  Ram  ‘Kishen  Gupta:
 Will  the  Minister  of  Steel,  Mines
 mad  Metals  be  pleased  to  state:

 (a)  whether  it  is  proposed
 pand  the  Bhilai  Stee]  Plant
 meg  future;  and

 to  ex-
 in  the
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 (b)  if,  so,  whether  the  Russian
 coRaboration  and  import  of  materials
 from  Russia  involving  foreign  ex-
 change  will  be  necessary  for  the
 expansion?

 The  Minister  of  Steel,  Mines  and
 Metais  (Dr,  Chenna  Reddy):  (a)  Yes,
 Sir.  It  is  proposed  to  expand  _  the
 Bhilai  Steel  Plant  from  25  million
 ingot  tonnes  capacity  to  3.2  million
 ingot  tonnes  capacity  during  the
 Fourth  Plan  period,

 (b)  The  expansion  is  being  under-
 taken  with  the  Russian  Collaboration
 However,  maximum  utilisation  of
 indigenous  equipment,  material  and
 technical  skill  will  be  made  in  the
 Proposed  expansion

 Shri  Ram  Kishan  Gupta:  What  is
 the  total  estimate  of  the  expansion
 programme  and  out  of  it  how  much
 will  be  utslised  for  foreign  exchange?

 Dr,  Chenng  Reddy:  It  is  estimated
 that  there  will  be  two  phases  in
 which  this  expansion  has  to  take  place.
 For  the  first  phase,  the  estimate  is
 Rs.  287.58  millions  with  a  foreign  ex-
 change  component  of  Rs.  91.06  mil-
 hons.  The  details  of  the  second  phase
 in  regard  to  the  different  alternatives
 are  still}  under  examination,  So,  #  is
 not  possible  to  give  a  specific  figure,
 but  it  is  estimated  that  the  second
 phase  may  cost  roughly  Rs,  560  mil-
 lions  with  a  foreign  exchange  com-
 ponent  of  Rs  70  millions

 Shri  Ram  Kishan  Gupta:  How  many
 Russian  experts  are  working  there  at
 presem?

 Dr.  Chenna  Reddi:  For  this  parti-
 cular  expansion  programme,  we  878
 only  expecting  that  about  8  people
 will  be  required  in  the  first  phase;
 even  they  have  not  all  arrived  yet.

 sty  महाराज  सिह  भारती:  रांची
 का  ओ  पुराना  संस्थान  है,  जो  फौलाद  की
 म्लिं  बनायेगा,  वह  भ्रपनी  क्षमता  से  30
 फीसदी  काम  इस  लिये  कर  रहा  है  कि  उसको
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 आडेर  भहीं  मिला  है  |  मैं  यह  जाना  चाहता
 हैं  कि भिलाई  की  एक्सपैंशन  के  लिये  रांची
 संस्थान  की  मशीनरी,  जो  इस  बक्त  लिठल्ला
 बैठा  हुभा  है,  क्‍यों  इस्तेमाल  नहीं  की  गई
 <;  इस  में  क्या  दिवकत  है।

 डा०  पन्ना  रेड्डी  :  यदि  रांची  संस्थान
 के  मायने  हैवी  इजनिर्यारग  कारपोरेशन  से
 है  तो  मैं  पसे  अर्ज  करना  चाहता  हूं  कि
 हमारे  इस  'एक्सपैशन  प्रोप्राम  के  फर्स्ट  फेस
 में  हमें  जिन  चोज़ों  को  ज़रूरत  है  उस  में  से
 सप्लाई  आफ़  इक्विपमेन्ट  मे  6500  टन
 सोवियत  रशिया  से  मंगाया  जा  रहा  है,
 5700  टन  राचो  से  लिया  जा  रहा  है,  इस

 के  प्रलावा  स्ट्रकच रल्ज  में  6900  टन  'राचो
 हैवी  इंजीनियरिंग  कारपोरेशन  से  लिया
 जा  रहा  है  ।  इचबे  के  भलावा  4  हजार
 टन  भिलाई  स्टील  प्लाट  वाले  हमारे  मुल्क
 में  दुसरी  जगहों  पर  इन्डोजिनस  बने  हुए
 में  से  सप्लाई  करेंगे  ।

 थमी  महाराज  सिह  भारती  :  प्रष्यक्ष
 महोदय,  मेरा  प्रश्न  यह  था  कि  उस  संस्थान
 से  सारी  मशीनरी  पूरी  क्‍यों  नही  ली  जा  रही
 है,  क्‍या  वहां  बन  नहीं  सकती  हैं,  डिज़ाइन
 नहीं  हो  सकती  हैं  या  उन  को  बनाने  वाली
 मशीनें  उपलब्ध  नहीं  हैं--इसकी  वजह
 बताइये  ?

 Blo  झा  देही  :  जितनी  बीजे  यहाँ
 बन  सकती  हैं  उन  को  हम  ले  रहे  हैं  7  जिनके
 लिये  मजबूरी  है,  उन  को  बाहर  से  मंगाना
 पड़  रहा  है  |

 थो  महाराज  सिंह  भारती  :  मजबूरी
 क्‍या  है  ?

 wre  wen  रेह्ठी :  सारी  चीजें  हम
 अपने  देश  में  नहीं  बना  सकते  हैं,  जिन  चीज़ों
 को  बना  सकते हैं,  उन  को  हम  ले  रहे  हैं।

 श्जी  यू  लिभयें  :  कद  तक  बनाने  लगेंगे  |
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 ct  thet  most  of  our
 with  the  Soviet  Union  are  on
 Payment  basis,  how  will  this  foreign
 exchange  equivalent  to  Rs.  9  crores
 be  required?  Secondly,  in  view  of
 the  fact  that  there  is  beginning  to  be
 a  glut  in  the  market  in  steel,  have
 Government  any  programme  for
 phasing  out  the  Bhilai  steel  plant  ex-
 pansion?

 Dr.  Chenna  Reddi:  As  regards  the
 Rs,  9  crores  worth  foreign  exchange
 required,  it  is  for  such  of  those  in-
 evitable  imports  we  require  includ-
 ing  technical  skill.

 hr;  Piloo  Mody:  From  where?

 Dr.  Chenng  Reddi:  Whether  it  is
 rupee  exchange  or  dollar  exchange,  it
 is  gtill  foreign  exchange.

 Shri  Piloo  Moody:  Is  the  payment
 in  rupees  or  in  foreign  exchange?

 Dr.  Chenna  Reddi:  Jt  is  made  in
 foreign  exchange,  in  roubles.

 Shri  M,  Amersey:  When  have  we
 had  a  rouble  agreement?

 Dr.  Chenna  Reddi:  We  have  had  a
 credit  agreement  on  2]  February,
 1961.  Out  of  that  agreement,  this
 a@mount  is  set  apart  for  the  Bhilai
 steel  plant.

 Shri  Piloo  Mody:  Is  the  Minister
 aware  that  as  a  result  of  devaluation,
 the  difference  between  the  rupee  and’
 the  rouble  hag  become  very  unfavour-
 able  to  India?

 Mr.  Speaker:  No,  Shri  Rabi  Ray.
 He  has  already  asked.

 Shri  शाह  Mody:  He  did  not  ans-
 wer  the  phasing  out  part  of  the:
 question,

 oft  रणि  राय  :  भिलाई  कारणाने
 की  बढ़ोतरी  के  लिये  हम  रूस  से  सहायता
 सेते  हैं,  इसी  तरह  रुरकेला  की  बढ़ोतरी  के

 '
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 रस्मे  थमेगी  &,  हुनोपुर  के  लिये  बिटेन  से
 @@,  मैं  वह  पूछना  काहता  हूं  कि  ह 1 ल  सर-

 कारी  संस्थानों  का  सम्पूर्ण  भारतीवकरण
 कब  होगा  कितने  सालों  सें  होगा,  ताकि  उस
 के  बाद  विदेशों  सें  कोई  सहायता  न  सेनी
 पड़े  ?

 डा०  अन्ना  रेड्डी  :  इस  वक्त  एक्सपैन्शन
 जोग्राम  मे  जिन  मशीनों  की  जरूरत  है  उस
 में  से  69  परसेन्ट  हमारे  देश  में  बनाई  जा
 रही  हैं  ।  पूरी  तरह  से  कब  कर  सकते
 हैं--  इस  के  लिये  इस  वक्त  बोलना  मेरे
 चलिये  मुश्किल  है  ।  हो  सकता  है  कि  झाने
 याले  बन्द  सालों  में  पूरा  काम  हो  सके।  गजि-
 जता  चन्द  सालो  में  जसा  आप  जानते  हैं  हम
 जराबर  तरक्की  कर  रहे  हैं,  जैसे  जैसे  यहा
 जनाते  जा  रहे  हैं,  बाहर  से  मंगाना  खत्म  करते
 जा  रहे  हैं  t

 aft  हुश्म  बन्द  कछुबाय  :  इस  कःरखाने
 के  विस्तार  में  9  करोड  रुपये  की  विदेशी  मुद्रा
 झाप  लगाने  वाले  हैं  परन्तु  आपने  इस  बात  का
 जिक्र  नहीं  किया  कि  वहां  पर  i6  हजार
 मजदूर  जो  क्षोंपडियों  में  रह  रहे  हैं  उन  के
 लिये  कितना  रुपया  बच  करने  जा  रहे  हैं  ?
 बे  लोग  बरसात  में  गर्मी  में  सर्दी  में  वहां  पर
 पडे  हुए  हैं  उन  के  मकानों  के  लिये  भाप
 कितना  रुपया  खर्च  करने  जा  रहे  हैं  ?

 व्यवधान

 अध्यक्ष  महोदय  मेरे  प्रश्न  का  उत्तर
 नही  झाया  ।  कारखाने  को  चलाने  वाले  लोगो
 के  लिये  जो  खून  पसीना  एक  करते  हैं  जिनके
 सहारे  कारखाना  चलता  है  उन  के  लिये
 चौथी  योजना  में  कितना  खर्ज  करने  वाले
 t  ?

 Mr.  Speaker:  He  cannot  answer
 thet  question.

 जी  रनिवतार  झासी  :  भिलाई
 कारणाने  का  इन्तजाम  सोवियत  ह... अ  के
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 लोगों  के  हाथ  में  है ंजिसका  बजहू  से  बहा  पर
 उत्पादन  बढ़  रहा  है।  लेकिन  स्टील  के  जो
 दूसरे  कारखाने  हैं  उन  का  उत्पादन  नहीं  बढ़े
 रहा  हैं।  मैं  जानना  चाहता  हूं  कि  वहां
 उत्पादन  न  बढ़ने  का  क्‍या  कारण  है  तथा
 क्या  सरकार  भिलाई  की  तरह  का  प्रबन्ध
 दूसरे  कारलानों  में  भी  करना  चाहती  हैं?
 यदि  हां  तो  कब  से  ?

 wre  wer  रेट्टीः  दूसरे  स्टीलप्लाट्स  जैसे
 जैसे  एक्सपेंशन  का  काम  होता  है.  प्रोडक्शन
 में  इन्टरनल  इन्हैरेंट  कंपेसिटी  को  हासिल  करने
 की  पूरी  कोशिश  की  जा  रही  है।

 थनी  कंवर  साल  गुप्त  :  क्‍या  मंत्री  महोदय
 बतायेंग  कि  यह  प्लाट  जिसका  एक्सपेंशन  शाप
 कर  रहें  हैं  इस  के  प्रोजेक्ट  की  जो  रिपोर्ट  है
 वह  झाप  ने  रशिया  से  बनवाई  है  इस  पर
 कितना च  भाया  हैं?  कया यह  सही है  कि
 किसी  इण्डियन  फर्म  ने  भी  आपसे  कहा  था
 कि  जो  खर्चे  झापने  रशिया  पर  किया  है  उस
 से  बोसवा  हिस्सा  कम  खर्च  यहा  लगेगा?
 क्या  ऐसी  कोई  झाफर  आपके  पास  भाई  थी
 लेकिन  फिर  भी  झ्ापने  रशिया  मे  ही  प्रोजक्ट
 रिपोर्ट  बनवाई  ।  यही  पर  प्रोजैक्ट  रिपोर्ट्स  बनें
 इस  के  लिये  ाप  क्‍या  व्यवस्था  कर  रहे  हैं
 तथा  बाहर  से  जो  प्रोजेक्ट  रिपोर्ट  मगवाते
 हैं  वे  गलत  होती  हैं  या  सही  होती  हैं  इस  की
 कोई  जाच  झाप  करवाते  हैं।

 ‘SoMeaAT  रेडडी  :  भिलाई  के  एक्सपेशन
 की  प्रोजेक्ट  रिपोर्ट  भिलाई  के  डिजाइन  तथा
 प्लानिंग  डिपार्टमेंट  ने  तयार  की  थी  जोकि
 सैन्ट्रल  इन्जीनियरिंग  एण्ड  डिजाइन  ब्यूरो
 राची  का  एक  हिस्सा  हैं।  गिपरोमेक्प  से  भी
 इस  काम  में  सलाह  लीं  गई  थी  भौर  उनकी
 सलाह  में  इस  प्रोजक्ट  रिपोर्ट  को  पूरा  किया
 गया  है  लेकिन  पूरा  काम  हमारे  ब्यूरो  ने
 किया  है?

 थी  कंवर  लाल  गुप्त  :  उन  को  इस  के
 लिये  कितना  रुपया  दिया  गया?
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 है,  खन्ना  देही :  पह  टिटेल्ड  मेरे  पास
 मेहीं  हैं  सभी  पूरी  कीमत'  नहीं  दो  गई
 है।

 थी  कंवर  लाल  भुप्त  :  बताया  गया  है
 कि  40  लाख  रुपया  भाष  दे  चूके  हैं।

 डा०  ना  रेड्डी  :  40  लाख  रुपया नहीं
 दिया  है  उस  का  श्र  काम  हमारे  पब्लिक
 सेक्टर  शार्गनाइजेशन  के  ब्यरों  ते  किया

 है।

 Mr,  Speaker:  Next  question.
 Shri  8.  M.  Joshi  tTose—

 Mr.  Speaker:  No,  Shri  Rabi  Ray.
 next  question.  How  can  I  call  you?
 Mr.  Hem  Barua  wanted,  Mr.  Tapu-
 riah  wanted  to  put  a  question.  If  I
 allow  only  one  and  not  allow  the
 other,  I  will  be  found  fault  with.

 Agitation  by  All  India  Railwaymens’
 Federation

 *1294,  Shri  8.  M.  Banerjee:
 Shri  Madhu  Limaye:

 Will  the  Minister  of  Eaflways  be
 pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  decision  taken  by  the
 All  India  Railwaymen’s  Federation  in
 its  Working  Committee  meeting  held
 in  Bombay  on  the  4th  and  Sth  May,
 967  to  start  agitation;

 (b)  if  90,  the  demands  on  which  the
 agitation  is  likely  to  be  started;  and

 (c)  the  steps  taken  by  Government
 to  meet  those  demands?

 The  Minister  of  State  in  the  Minis-
 try  of  Raliways  (Shri  Parimal
 Ghosh):  (a)  and  (b).  Yes  Sir.  Ac-
 cording  to  a  resolution  passed  by  the
 Working  Committee  of  the  Ali  India
 Railwaymen’s  Federation,  she  Gov
 emment  was  considered  to  have  fail-
 ed  to  honour  their  commitment  for

 Oral  Answers  JULY  at  3007  Oral  ॉलियाधिकाए,  ह. उ
 gxant  of  adtomatio  rise  in

 श्
 allowance.  Abcordingly  the  Workis Coeonifitee  directeg  the
 Univmy  to  observe  ‘“DEARNESS.
 ALLOWANCE  DAY”  on  396.67  all
 over  the  country  by  holding
 ings,  taking  out  processions,
 badges  and  issuing  pamphlets  etc,

 {c))  The  report  of  the  Gajendra-
 gadkar  Commission  on  dearness.
 allowance  is  under  consideration  of
 Government  and  an  exchange  of
 views  thereon  has  also  recently  taken
 place  with  States’  Chief  Ministers,
 Decisions  are  expected  to  be  taken  in
 the  near  future  and  will  be  equally
 applicable  ४  the  railway  employees.

 Shri  s.  M.  Banerjee:  The  hon.
 Minister  is  fully  aware,  more  than
 me,  that  the  report  of  the  Gajendra-
 gedkar  Commission  ig  not  being  con-
 sidered  at  all  by  the  hon,  Finance
 Minisier  who  is  not  hearing  me.  So,  I
 would  like  ¢o  know  from  the  Hon.
 Minister  whether,  in  view  of  this
 mounting  discontent  among  the  rail-
 waymen  throughout  the  country,  this
 has  been  brought  to  the  notice  of  the
 Finance  Minister,  to  see  that  proper
 discussion  takes  place  between  the
 representatives  of  All  India  Railway-
 men’s  Federation  and  the  officials  on
 the  question  of  the  DA  commission
 Teport.

 Shri  Parima]  Ghosh:  We  cannot
 take  a  unilateral  decision  in  this
 matter.  The  matter  has  already  been
 stated  on  the  floor  of  the  House  by’  the
 Deputy  Prime  Minister  and  the  Fin-
 ance  Minister  that  he  was  consider-
 ing  the  matter  and  having  discussions
 with  the  State  Chief  Ministerg  also.
 As  soon  as  some  sort  of  4  decision  is
 taken,  whatever  the  decision,  it  will
 be  announced  on  the  floor  og  the
 House.  whatever  may  be  the  deci-
 ston.  retrospective  effect  of  the  seme
 ‘will  be  given  to  the  raflwaymen  also.

 Shri  8.  M.  Banerjee:  Is  he  aware
 that  one  of  the  long  outstanding  de-
 mands  of  the  railwaymen
 appointment  of  a  wage  board
 ral  times  this  wag  raised  on  the  floor
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 of  the  House.  I  would  like  to  know

 करना  चाहता हूं,  कुछ  चौजों  को  छीनने  के
 संबंध में  भ्ौर  कुछ  भीजों  को  देने  के  संबंध  में
 क्या  मंत्री  महोदय  ने  यहां  पर  ट्रेंड  यूनियन
 सेताशीं  को  जो  एमर  कंडीशंड  पासेज  दिये
 जाते  हैं  भौर  बड़े  भ्रधिकारियों  के  लिए  जो

 सैलूस  भ्ादि  हैं  उन पर  विचार  कर  के  छीनने
 का,  रद  करने  का,  फैसला  किया  है  भौर
 रेलवे  वर्कशाप  में  काम  करने  वाले  जो  मजदूर
 हैं  उन  के  काम  केबार ेमें  कोई  वैज्ञानिक  ढंग

 से  जौब  इवलुएशन  करने  के  बारे  में  कोई
 फैसला  किया  है  ?जौब  इवेलुएशन के  बारे  में

 ्य  किया  है  भौर  सेलूस  और  एयर  कंडीशड
 वासैज्ञ  छीनने  के  बारे  में  क्या  किया  है  ?

 Shri  Parimal  Ghosh:
 air  conditioned  saloons  and  passes
 are  concerned,  we  have  considered
 that  matter  and  it  ig  our  view  that
 these  things  are  really  essential  for
 the  working  of  railways,  We  are  not
 going  to  take  any  decision  in  this
 particular  matter  at  the  present  mo-
 ment.

 शी  खाजे  फरनेग्डीस  :  मंत्री  महोदय
 ह |... थ  नहीं  समझ  रहे  हैं।

 थ्  ब्घु  लिखने:  अ्रध्यक्ष  महोदय,  मैंने
 एयर  कंडीशंड  पास॑ज  यूनियन  नेताभों  के

 छीनने  के  लिए  कहा  था  शौर  इन्होंने  उस  को
 सैसूस  के  सवाल  के  साथ  मिला  दिया।
 बह  ट्रेड  यूनियन  नेताओं  के  बारे  में  मैं  ने
 कहा  था।  ढ्  यूनियन  नेताझ्रों  को  जो  एयर
 कंडीशंड  पासेज  देते  भौर  खुश  करते  हे  तो

 मजदूरों  की  जौब  इवेलुएशन  की  मांग  को

 दो  और  पास  को  छीन  सो।

 ‘Hic,  Wisalter:  He  tras  said  that  they
 were  not  taking  a  decision,

 So  far  as  the

 Oral  Answers  13834:

 The  Wisister  of  Raliwiys  (Girt
 ©.  ह जि  है...  The  office  bearers.
 of  the  two  respective  federations  sire-
 giving  certain  facilities,  This  forms
 part  of  the  facility.  It  is  not  given  to
 one  federation  and  denied  to  the
 other,

 शी  भजु  लिमपे  :  झाप  जौब  इबेलुएशन
 करेंगे  ?  रेलने  बकंशाप्स  में  झाबे  मजदूर  लोग

 कहते  हैं  कि  फलां  काम  हमारा  नहीं  है  भौर
 फला  काम  इस  प्रकार  का  है  तो  यह  जौद

 इवंलुएशन  के  बगेर  कैसे  हो  सकता  हैं  ?

 Shri  C.  M.  Poonacha:  That  is  peing
 done.  We  have  introduced  incentive
 scheme  in  many  of  the  workshops;  it
 is  working  very  satisfactorily,

 at  ay  लिभये  :  जौब  इवंलुएशन  भौर

 इंसैटिव का  कोई  सबंध  है  ”  इस  से  ac  it

 महोदय  क्‍या  प्राप  संतुष्ट  हो  गये  ?

 Me.  Speaker:  They  are  already
 undertaking  it.

 Shri  Nath  Pai:  Earlier  the  hon.
 Minister  stated  that  they  were  con-
 sidering  the  finalisation  of  a  decision
 on  the  Gajendragadkar  Committee’s
 recommendations.  How  far  is  it  true
 that  among  the  dangerous  ideas  with
 which  the  Government  is  toying,  pat-
 ticularly  the  Finance  Minister,  one  is
 to  deprive  the  working  class,  that  is
 government  employees,  of  their  legiti-
 mate  due  by  imposing  on  them  what
 ig  called  the  deferred  payment?  Is
 the  Government  toying  with  this
 idea?  Do  they  know  that  the  milway
 workers  had  already  rejected  this
 and  said  that  whatever  is  due  to  them
 because  of  the  rising  prices  must  be
 given  in  cash  206  not  by  way  of  im-
 position  of  the  so-called  deferred
 payment?

 Shri  Parimay  Ghosh:  Government
 is  waiting  for  the  decision  that  ा"
 be  taken  by  the  Ministry  of

 ee Whatever  may  be  the  decision,
 railways  will  implement  it.
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 ‘Stet  Nath  Pai:  That  was  not  my

 equestion—owhatever  the  Finance  Min-
 ister  does,  we  will  aloo  be  doing.  We
 know  how  they  work.  We  know  that
 there  are  i,200,000  employees.  Does
 he  know  that  the  railway  workers
 have  made  it  abundantly  clear  that
 whatever  dearness  allowance  is  due
 to  them  must  be  given  to  them  now
 to  meet  their  present  grievanses,
 and  for  the  redressal  of  their  present
 suffering,  I  do  not  want  this  laconic
 reply:  whatever  the  Finance  Minis-

 ध्फ्  does,  we  shall  follow.

 Shri  C.  M.  Poonacha:  Thig  question
 has  to  be  viewed  and  examined  along

 “with  the  question  of  the  entire  set-up
 -of  employees  under  the  Central  Gov-
 ‘ernment.  This  cannot  be  discussed
 and  a  decision  taken  in  isolation,
 Therefore,  the  matter  is  being  discus-
 ged  in  its  entirety,  and  the  represen-
 tatives  of  the  Railway  Board  are
 closely  associated  in  these  discussions,
 and  very  soon  we  will  come  (०६  deci-
 80  which  will,  I  hope,  be  to  the
 satisfaction  of  the  employees,  of  the
 Central  Government  as  well  as  the
 railway  employees.

 Shri  Nath  pai:  He  said  many
 things.  Is  there  a  proposal,  I  am
 asking  what  is  his  reaction?  Is  there
 any  reply  to  that  question?  Even  eva-
 sion  should  have  its  limit,  He  said
 whatever  ig  being  said,  we  shal]  con-
 sider.  I  am  asking  whether  there  is
 any  proposal  before  them  that  the
 dearness  allowance  will  be  partly
 paid?  Is  there  or  is  there  not,  let  me
 know  this.  I  want  the  reply.

 Sbri  C.  M.  Poonacha:  There  are
 several  proposals  and  suggetions
 which  are  engaging  the  attention  of
 the  Governmem  at  the  moment.

 Shri  s  M.  Banerjee  rose—

 Mr.  Speaker:  No;  I  have  not  called
 him.  Shri  Fernandes,

 Shri  8.  M,  Banerjee:  I  am  not  put-
 ting  a  question;  only  I  want  your

 xguidance,
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 Mir,  Speaker:  Whatever  it  is,  द्  de

 not  allow  it  now.

 थी  |  फरनेग्योच्  :  भ्रध्यक्ष  महोदय
 जब  रेल  मंत्री  ने  रेसने  बजट  पेश  किया  था
 तब  अपने  कर्मचारियों  का  मंहगाई  सा
 बढ़ाने  के  वास्‍्ते  काफी  पैसा  लग  रक्खा  तो
 झब  जब  यह  गजेन्द्रगडकर  कमेटी  की  रिपोर्ट
 मंत्री  महोदय  के  सामने है  वित्त  मंत्री जी  भी
 फेसला  झपने  लिए  लें  सेकिन  रेलवे  बजट  में
 उस  के  कर्मचारियों  के  लिए  यह  जो  भलग
 रकम  न्रब्खी  है  तो  तत्काल  गजेन्द्र/डकर
 कमेटी के  फैसले  को  अमल में  लाने  का
 कास  क्या  रेलवे  मंत्रालय  करेगा  ?

 Shri  Parimal  Ghosh:  It  is  a  fact
 that  during  the  time  of  the  budget,
 it  has  been  stated  that  the  amount
 that  will  be  necessary  for  the  pay-
 ment  of  this  dearness  allowance  has
 been  earmarked.  But  as  I  have  said,
 we  cannot  take  an  isolated  decision
 on  this  matter.  Whatever  decision
 that  will  be  taken  on  the  matter  by
 the  Ministry  of  Finance,  as  soon  as
 that  decision  is  received.  the  amount
 will  be  paid  and  with  retrospective
 effect.

 at  जाज  फरनेस्डीौश  :  अ्रध्यक्ष  महोदय
 मेरा  व्यवस्था  का  प्रश्न  है,  मैं  श्राप  से  अजे
 कर  रहा  हूं।  मैं  उन  से  कोई  देढ़े  रास्ते  से
 जवाब  लेने  की  कोशिश  नहीं  कर  रहा  हूं।
 अध्यक्ष  महोदय,  रेलवेज  सरकार  की  एक
 कफमशियल  अन्डरटेकिंग  है  भौर  दूसरे  इस
 सदन  ने  कर्मचारियों  का  मंहगाई  भत्ता  बढ़ाने
 के  लिए  पैसा  मंजूर  किया  है  तो  जब  यह  दो
 मुद्दे  हैं,  मैं  अ्रय८क्ष  महोदय,  शाप  से  इस  मामले
 पर  व्यवस्था  चाहता  हूं  भौर  श्राप  चाहें  तो
 मंत्री  महोदय  से  इस  का  खुलासा  सदन  के
 सामने  करायें।

 Mr.  Speaker:  Is  there  an  additional
 answer?

 Shri  C.  M.  Poenacha:  Provision  has
 been  made,  as  the  hon.  Member  is
 aware,  for  paying  dearness  allowance.
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 For  the  additional  expenditure  on  the
 raikway  employees,  provision  is  also
 made,  but  ag  to  how  this  will  have
 to  be  paid  is  a  matter  under  discus-
 sion  and  that  will  be  decided  very
 soon,  and  then  the  amount  that  has
 been  provided  for  by  this  House  will
 be  utilised.

 शो  हुकम  शम्द  कछवाय  :  उस के  प्रन्दर
 समय  कितना  लगेगा  ?

 श्री  एस०  एम ०.  जोशी  :  यह  मामला
 सिफ  रेलवे  मजदूरों  के  लिए  नहीं  है  बल्कि
 तमाम  जो  हमारे  केन्द्रीय  सरकार  के  नौकर  हैं
 उनके  लिए  है  और  ऐसे  जब  सवाल  खडे  होते  हैं
 तो  उन  को  हल  करने  के  लिए  आपस  में  बैठ
 करके  एक  जे०्सी०एणम०  जैसी  मशीनरी
 बनी  पडी  है  तो  उस  का  फैसला  होने  के  पहले
 जैसी  कि  रेलवे  बोर्ड  और  फाइनेंस  मिनिस्टरी
 के  बीच  में  चर्चा  होती  है  वैसे  ही  जे  ०सी०एम  ०
 की  बैठक  बुला  कर  उस  में  इस  की  चर्चा
 करके  बाद  में  गवर्नेमेंट  फैसला  करेयी  या
 नहीं  ?

 Shri  ©.  M.  Poonacha:  As  I  mention-
 ed  earlier,  al)  these  matters  are  under
 consideration,  and  a  decision  will  be
 taken  at  a  very  early  date.  I  cannot
 give  any  further  information  now
 in  this  regard.

 Shri  8.  छा,  Joshi;  May  I  appeal  to
 the  Finance  Minister?  अध्यक्ष  महोदय,

 मेरा  सवाल  बिल्कुल  स्पेस्फिक  है  कि  ज्वाएंट
 कृंतल्टेटिव  मशीनरी  जो  बनी  है

 Mr,  Speaker:  He  cannot  answer  off-
 hand.  He  is  not  able  to  give  a  cate-
 gorical  answer.  ५

 st  एस०  एम०  जोशी  :  हमारी  रक्षा
 तोझाप  को  करनी  चाहिये  ।  ज्वामंट
 कॉसिलिएशन  मशीनरी  जो  धनी  थी  उस  में

 लड़ाई  हगते  की  बात  नहीं  है।  उस  में यह
 अतलाया  गया  है  कि  सब  लोगों  के  नमाइस्ते

 ३490  LS—2.
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 होंगे।  जैसे  हमारे  सुमाइनदे  बैठेंगे  बसे  ही
 हुकूमत  के  बैठेंगे ।  जब  श्फ्ये  पैसे  का  सवाल
 आयेगा  और  सुझाव  वर्गरह  झायेगे  उन  पर
 वहा  चर्चा  होगी  झौर,  फंसला  होगा।  उस  के
 बाद  हम  फंसलों  पर  चलेगे।  जब  यह  स्कीम
 बनी  है  तब  कया  वह  इस  मशीनरी  को  खटाई
 में  रक्‍्खेंगे  या  उस  पर  कुछ  झमल  होगा  ?

 bri  C,  M.  Poonacha:  All  these  are
 the  subject  matter  of  discussion  bet-
 ween  the  JCM  machinery  and  Gov-
 ernment.  They  are  discussed  in  detail
 and  a  decision  will  be  taken  very
 soon.  The  representatives  of  the  em-
 ployees  and  the  federations  concerned
 are  all  well  aware  of  at.

 Shri  Krishna  Kumar  Chatterjee:  In
 view  of  the  facts  that  Railways  are  a
 commercial  undertaking  and  the  DA
 so  far  given  by  the  Gvernment  is  not
 sufficient  to  cover  the  rise  in  prices,
 as  the  Government  ¢hinking  of  sup-
 plymg  food  and  other  essential  arti-
 cles  at  subsidised  rates  to  the  rail-
 way  employees,  as  was  done  several
 years  ago,  becauge  the  prices  have
 gone  up  and  they  will  be  soaring
 higher  and  higher  in  the  near  future?

 Shri  Parimal  Ghosh:  Subsidised
 food  was  only  introduced  during  war
 tyme.  We  have  considered  that  matter
 and  it  gives  rise  to  s  lot  of  corruption
 and  other  things  Considering  the
 present  foog  position,  the  railways  are
 not  thinking  of  introducing  subsi-
 dised  food  supply

 Mr  Speaker:  Question  295  has
 been  transferred  to  the  3lst  for  reply
 py  the  Exernal  Affairs  Minister.
 Travancore  Titanium  Products,  Ltd.

 +
 1299  Shri  A.  Sreedharan

 Shri  P  Viswambharan
 Shri  Mangalathwnadom:
 Shri  K.  Antrudhan:

 hri  ्,  C,  Adichan:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  re-



 ceived  any  request  from  the  Govern-
 ot  Kerala  for  financial  assistance

 for  the  expansion  of  Travancore  Tita-
 nium  Products  Led.,  Trivandrum;  and

 (b)  ig  90,  the  reaction  of  Govern-
 memt  thereto?

 The  Minister  of  State  in  the  Min-
 latry  of  Industrial  Development  and
 Company  (Shri  Raghunath
 Beddi):  (a)  and  (b).  During  ‘meet-
 ings  heid  in  the  Planning  Commis-
 sion  to  discuss  the  proposals  of  the
 Government  of  Kerala  for  the  Fourth
 Five  Year  Plan,  the  representatives  of
 the  State  Government  requested
 Central  assistance  for  the  expansion
 scheme  of  Mis  Travancore  Titanium
 Products  Ltd.  A  provision  of  Rs,  2.5
 erores  has  been  tentatively  made  m
 the  Central  Sector  in  the  Draft  Out-
 Jane  of  the  Fourth  Plan  for  thw  pro-
 ject.  A  provision  of  Rs,  2  crores  has
 also  been  tentatively  made  in  the
 Siete  sector  for  ‘ks  scheme,  A  Anal
 decision  on  the  scheme  has  not  yet
 een  taken  However,  We  have  made
 8  provision  of  Rs.  30  lakhs  in  the
 current  year's  budget.

 Shri  A,  Sreedharan:  Travancore  Ti-
 ¢damium  Products  Lid,  x3  the  only  fac-
 tory  of  its  kind  in  the  entire  coun-
 49७7  and  it  is  earning  a  lot  of  precious
 foreign  exchange.  On  a  number  of
 oecasions  previously,  the  Government
 of  Kerala  have  knocked  at  the  docrs
 of  the  Central  Government  asking  for
 financial]  assistance  to  expand  this
 factory.  In  addition,  there  $s  another
 potential  also  that  is  relevant  here.
 Timanite  is  peing  mined  on  the  shares
 of  Kerala.  Today  ilmanite  export  has
 decreased  and  the  only  indigenous
 use  made  of  it  ts  in  this  factory.  Be-
 esuse  of  lack  of  capaciy  to  use  ilma-
 nite,  a  number  of  workers  employed
 in  the  industry  are  out  of  job.  This  is
 an  immediate,  serious  problem.  The
 Central  Government  have  promised
 the  Kerala  Government  Rs,  BR
 crores  of  financial  assistance.  Every
 time  we  ask  whether  it  has  been  paid,
 they  say,  we  are  looking  into  matter,
 whether  it  is  Idikkl  or  any  Kerala
 project.  I  would  tike  ¢he  minister  to
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 give  a  categorical  reply  and  apecify
 the  time  before  which  financial  gusist-
 ance  will  be  forthcoming.  There  is  20
 point  in  saying  something  will  be
 done  shortly.

 The  Minister  of  Industrial  Develap-
 ment  and  Company  Affairs  (Shri
 F.  ys  Ahmet);  As  has  already  been
 indicated,  the  matter  has  been  dia-
 cussed,  In  this  discussion  a  repre-
 sentative  of  the  State  Government
 was  also  present  and  on  principle  we
 have  agreed  that  the  capacity  of  this
 plant  should  be  increased  to  nearly
 24,000  tons,  which  Wit]  require  an  in-
 vestment  of  about  Ra,  625  lakhs.  Now
 it  has  been  decided  that  some  amount
 may  be  given  m  the  form  of
 share  capital  and  the  other  #mount
 by  way  of  loans.  The  question
 78  how  much  should  be  given
 by  the  State  Government  and  how
 much  by  the  Central  Government.
 This  matter  has  still  to  be  decided  in
 consulYation  with  the  Planning  Com-
 mission  and  the  Finance  Mimistry.  Al-
 ready,  in  order  to  prove  our  bona
 fides  that  we  are  &hxious  to  develop
 this  plant,  a  provision  of  Rs.  30  lakhs
 has  been  provided  in  thig  year’s
 budget,  A  srmilar  amount  is  also  ex-
 pected  to  be  found  by  the  company
 itself  out  of  its  resources  and  the
 work  will  proceed  accordingly,

 Shri  A.  Sreedharan:  May  I  know
 whether  it  is  a  fact  that  a  private  firm
 in  Bombay  had  apphed  for  a  licence
 to  sart  a  titanium  factory  somewhere
 near  Quilon?  In  view  of  the  fact  that
 the  establishment  of  such  a  factory
 will  adversely  affect  the  Travancore
 Titanium  Products  Lyd,  8  public  2९९०
 tor  undertaking,  will  the  Government
 give  a  categorical  reply  that  no  li-
 cence  would  be  issueg  to  any  indus-
 triahst  to  start  a  titanium  factory’
 anywhere  in  this  country?

 Shri  F.  A.  Aluwed:  In  giving  pre-
 ference  to  a  public  pector  company
 certainly,  the  sugge8tion  of  the  hon.
 Member  will  be  kept  in  view  and  no
 private  sector  company  will  be  silow-
 ed  to  come  in.
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 ‘hv  A.  Biedharan:  My  question
 Was  specific,  whether  any  private
 Weetbr  company  has  applied  for  a
 eence  and,  if  50,  what  is  the  re-
 actidn  of  the  Government  to  that?

 Shri  F,  A,  Ahmed:  It  has  not  been
 received.

 न्या  Mangalathumadom:  In  view  of
 the  fact  that  titanium  products  are
 earning  precious  foreign  exchange
 and  also  in  view  of  the  fact  that  the
 Taw  materialg  are  available  in  abun-
 dance  in  Kerala  for  producing  tita-
 nium,  will  the  Government  of  India
 treat  the  project  &  Special  case  and
 give  immediate  financial  assistance
 to  this  project  for  expansion,

 Mr.  Speaker:  It  has  already  been
 answered.

 Shri  Vasudevan  Nair:  The  expan-
 sion  of  this  plant  is  hanging  in  the
 balance  for  so  many  years  due  to
 lack  of  funds  and  the  State  Govern-
 ment  is  naturally  in  very  —  difficult
 financial]  position.  So,  I  would  like  to
 know  whether  the  Ministry  of  Indus-
 trial  Development  will  persuade  the
 Finance  Ministry  to  give  a  major  part
 of  the  Rs.  6  crores,  which  ig  needed
 for  expansion,  from  the  Central
 funds  itself  so  that  the  expansion  can
 defimtely  take  place  within  the
 Fourth  Plan  period  itself?

 Shri  F.  A.  Ahmed:  I  may  repeat
 what  I  said  earher,  that  the  expan-
 sion  of  this  project  will  require  nearly
 Rs,  625  lakhs  and  the  company  have
 proposed  that  an  amount  of  Rs.  450
 lakhs  may  be  covered  by  additional
 equity  capital  to  the  extent  of  Res.
 86  lakhs  and  by  medium-term  loans
 to  the  extent  of  Rs.  264  lakhs  The
 Kerala  Government  have  proposed
 during  the  discussion  that  out  of  Re.
 86  lakhs  of  equity  capital  to  be
 floated,  they  will  contribute  Rs.  36
 lakhs  and  expect  the  Central  Gov-~
 ernment  to  contribute  Rs.  50  lakhs.
 This.  matter  is  under  consideration
 and  already  a  provision  of  Rs.  30
 lakhs  has  been  made  during  the  cur-
 rent  year's  budget.
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 Shrimati  Likehmikanthamma:
 Since  Kerala  is  industrially  a  dack-
 ward  State  and  this  project  has  good
 prospects,  will  the  Government  sym-
 pathetically  consider  the  proposal  for
 its  expansion?

 Shri  F.  A,  Ahmed:  Yes,  Sir.

 Shri  8,  S.  Kothari:  Will  the  hon.
 Minister  kindly  explain  the  policy  of
 the  Central  Government  in  regard  to
 investment  in  State  projects?

 Shri  F.  A.  Ahmed:  This  is  a  public
 sector  project  where  both  the  Cen-
 tral  and  State  Governments  are  par-
 ticipating.

 Self-sufficiency  in  Newsprint
 4

 #1302.  Shri  Bishwanath  Roy:
 Shri  M.  Meghachandra:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  India  will  become
 self-sufficient  in  the  matter  of  news-
 Print  by  the  end  of  the  Fourth  Five
 Year  Plan;  and

 (b)  af  not,  the  steps  under  conside-
 ration  to  achieve  self-sufficiency  छा
 this  regard?

 The  Minister  of  State  in  the  Ministry
 of  Industrial  Development  and  Com-
 pany  Affairs  (Shri  Raghunath  Reddl):
 (a)  and  (b).  It  is  not  possible  to  say
 with  certainty  at  this  stage  that  India
 will  become  self-sufficient  by  the  end
 of  the  Fourth  Five  Year  Plan.  How-
 ever,  in  addition  to  the  expansion
 scheme  of  NEPA  Mills,  which  is
 under  implementation,  two  more
 schemes  one  in  Public  Sector  and  one
 in  Private  Sector  with  an  initial  total
 capacity  of  75,000  to  1,00,000  tonnes
 per  annum  are  under  examination
 by  the  Government  and  if  they  mate-
 rialise  then  the  country  hopes  to  achi-
 eve  near  self-sufficiency.
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 Shirt  Bishwanath  Rey:  May  I  know the  time  by  which  the  plants  which ame  going  to  be  set  up  will  start  pro-

 duction?

 The  Minister  of  Industrial  Develop- ment  and  Company  Affairs  (Shri  ¥.A.
 Ahmed):  So  far  as  the  expansion  of
 the  NEPA  mills  is  concerned  action
 has  already  been  taken  and  we  hope that  newsprint  out  of  expansions  unit
 will  be  manufactured  by  1969,

 WRITTEN  ANSWERS  TO  QUES-
 TIONS

 argical  Instruments
 1296,  Shri  Onkar  Singh:

 Shri  Onkar  Lal  Berwa:
 Will  the  Minister  of  Industrial

 Development  and  Company  Affairs
 De  pleased  to  state:

 (a)  the  amount  spent  for  the  am-
 port  of  surgical  instruments  in  terms
 of  foreign  exchange;  and

 (b)  the  steps  taken  for
 self-sufficiency  in  surgical
 ments?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  The  value  of  imports
 of  certain  surgical  instruments  for
 the  past  three  years  is  given  in  the
 table  below:—

 attaining
 instru-

 ‘1064-65.  Rs.  6.79  lakhs
 1965-66  Rs.  79.74  lakhs
 1966-67,  (upto

 Feb.  67)  Rs,  ‘S411  lakhs
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 granted  provisional  registration  for
 menufacture  of  various  types  of  Sur-
 gical  Instrumente,  An  application  from
 another  unit  for  registration  with  Dir-
 ectorate  General  of  Technical  Develop-
 ment  is  under  examination.  It  is  ex-
 pected  that  major  portion  of  the  re-
 quirements  of  surgical  instruments
 would  be  manufactured  in  the  coun-
 try  in  about  five  years  period.  Some
 imports  may,  however,  continue  par-
 ticularly  of  highly  specialised  and
 sophisticated  types  for  which  these
 may  not  be  large  demand  m  numbers
 to  undertake  the  economic  manufac-
 ture  thereof.

 import  of  Heavy  Sofa  Ash  by  58.T.C.

 "1297,  Shri  Onkar  Lai  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  xt  is  a  fact  that  the
 State  Trading  Corporation  is  contem-
 Plating  to  import  10,000  tonnes  of
 heavy  soda  ash  at  a  time  when  indi-
 Senovs  material  is  available  in  plen-
 ty;  and

 (b)  7  so,  why  this  is  being  done
 despite  tight  foreign  exchange  posi-
 tion?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh);  (a)  and  (b).  STC  has
 made  arrangements  for  the  imports
 of  6000  tons  only.  No  further  imports
 ate  proposed  at  present.  Even  though
 indigenous  production  :s  satisfactory,
 some  marginal  imports  to  serve  as
 buffer  stock  have  been  considered

 (b)  A  Surgical  Instruments  Plant
 has  been  set  up  at  Madras  in  the
 Pubhe  Sector  with  Russian  assistance.
 The  project  was  comtmssioned  to  ope-
 rate  from  ist  September,  965  This
 factory  has  a  licensed  capacity  of  2.5
 million  pieces  of  about  25  types  of
 surgical  instrument  of  broad  catego-
 ries.  There  are  gome  unitg  in  the
 Smali  Scale  Sector  producing  a  va-
 wiety  of  surgical  instruments.  Two
 units  in  the  private  sector  have  been

 y

 Expansion  of  Railway  Yards  on  §.E.
 Railway

 *1298,,  Shri  Chintamani  Panigrahi:
 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  any  proposal
 to  expang  the  Cuttack  and  other
 Railway  yards  on  the  South-Eastern
 Railway  to  enable  them  to  handle
 the  off-take  of  the  Paradeep  C  argo;
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 (५)  ४  so,  the  details  thereof;  and

 (९)  the  estimated  amount  of  expen-
 diture  for  the  expansion  programme?

 The  Minister  of  Railway,  (Shri
 ©.  M.  Poontcha):  (a)  There  is  no
 such  proposal  at  present.

 (b)  and  (c),  Do  not  arise,

 ‘Trade  Agreements  against  Rupee
 Clearance  Accounts

 91900,  Shri  N.  K.  P.  Salve:  Will  the
 Minster  of  Commerce  be  pleased  to
 atate:

 (a)  whether  there  are  any  safe-
 guards  in  the  trade  agreements  bet-
 ween  India  and  other  countries  for
 exportjimport  of  goods  against  Rupee
 clearance  accounts  to  ensure  that  the
 goods  purchased  from  India  are  not
 diverted  by  the  purchasing  countries
 in  the  very  same  form  to  interna-
 tional  market  and  sold  at  a  discount
 to  the  detriment  of  Indian  exports  of
 such  goods  into  the  international
 market;  and

 (b)  whether  it  is  a  fact  that  10,000
 tonnes  of  ferro-manganese  purchased
 from  the  Minerals  and  Metals  Trad-
 ing  Corporation  of  India  Ltd.  by  East
 Germany,  with  whom  India  has  trade
 agreement  of  export|import  against
 Rupee  clearance  accounts,  has  been
 sold  to  an  American  firm  at  a  dis-
 count?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh);  (a)  Yes,  Sir.  Accord-
 ing  to  the  agreements  goods  sold  are
 meant  for  consumption  in  the  buying
 country  only.

 (b)  Government  has  no  such  infor-
 mation,

 Small-scale  Indusiries  in  Backward
 Areas

 °330l  Shri  R.  Barua:  Will  the  Mi-
 nister  of  Industrial  Development  and
 Company  Affairs  be  pleased  to  state:

 (a)  whether  Government  have  ap-
 Proved  the  recommendations  of  the
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 Smal)  Scale  Industries  Board  regard-
 ing  the  need  for  special  concessions
 and  incentives  to  the  backward  areas
 for  developing  small-scale  industnes;

 (b)  if  a0,  the  steps  being  taken  to
 implement  the  recommendations;  and

 (c)  whether  State  participation  in
 equity  capital  of  small-scale  units  is
 being  contemplated?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri
 F.  A,  Ahmed):  (a)  and  (b).  At  the
 24th  meeting  of  the  Small  Scale  In-
 dustries  Board  held  at  Bangalore  in
 July,  1966,  a  point  was  made  that
 special  concessions|incentives  might
 be  given  to  small  scale  units  establi-
 shed  in  backward  areas.  The  ques-
 tion  of  giving  concessions/incentives
 in  backward  areas  has  been  under  the
 cosideration  of  the  Government  for
 sometime  past.  It  was  felt  by  Gov-
 ernment  the  recommendations  made
 by  the  Committee  on  Dispersa}  of  In-
 dustries  as  reviewed  and  adopted  by
 the  IV  Plan  Working  Group  on  Small
 Scale  Industries  and  the  Commnttee
 on  incentives  for  Rural  {Industrialisa-
 tion  might  be  considered  for  adop-
 tion.  The  report  of  the  later  Com-
 mittee  has  been  submitted  to  the
 Planning  Commision  and  is  now
 under  their  consideration.  Details  af
 the  concessionslincentives  to  indus-
 trial  units  in  the  backward  areas  wil)
 be  worked  out  after  the  recommenda-
 tions  of  the  Incentives  Committee  are
 approved  by  the  Planning  Commis-
 sion.

 (e)  Yes,  Sur.  A  scheme  for  State
 participation  in  equity  capita?  of
 smal]  scale  industries  was  qiscussed
 at  the  first  meeting  of  the  Official
 Level  Committee  of  the  Small  Scale
 Industries  Board,  in  February,  1967.
 The  scheme  was  broadly  approved  by
 the  Committee.  It  was,  further,  re-
 commended  that  the  details  of  the
 scheme  might  be  finalised  in  consulta-
 tion  with  the  Planning  Commission,
 Ministry  of  Finance  and  other  concern-
 ed  Ministries|Departments.  This  is
 new  being  done.
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 Depression  th  Cen]  Ingustry

 F ‘Will  the  Minister  of
 ana.  Metals  be  pleased  to  state:

 (a)  whether  it  is  a  faet  that  there
 ig  a  depression  in  the  coal  industry;

 (b)  if  so,  the  reasong  therefor;  and
 (c)  the  steps  taken  to  remedy  the

 situation?
 The  Minister  of  State  ip  the  Minis-

 éry  of  Steel,  Mines  and  Metals  (Shri
 ह.  0.  Sethi):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.
 Inde-UAB  Trade

 bri  हू,  P.  Singh  Deo:
 Shri  Kameshwar  Singh:
 Shri  Shinkre:
 Shri  N.  K.  Somani:
 Shri  Virendrakumar  Shah:
 Shri  p.  0.  Adichan:
 Shri  Manibhai  ह  Patel:
 Shri  Sradbakar  Supakar:
 Shri  D.  N.  Deb:
 Shri  Prakash  Vir  Shastri:
 Shri  Y.  8.  Kushwah:

 Shri  Raghavir  Singh  Shastri: ‘  Shri  Hukam  Chand  Kachwai:
 ह... ठ  ह. छ  Avtar  Sharma:
 Shri  Atam  Das;
 Shri  shiy  Kumar  Shastri:

 De.  Surya  Prakash  Purl:

 Will  the  Minister  of  Commerce  be
 pigased  to  state:

 (a)  Government's  assessment  of
 the  impact  of  the  Jerael-UAR  War  ०५
 Yhe  Indo-UAR  trade  ang  also  on  the
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 ae  with  other  जैकब  squn-

 (b)  the  messutes  planned  to  ह... अ
 Prove  trade  relations  with  those  coun-
 treat

 The  Minister  of  Commerce  (Shed Dinesh  Singh):  (a)  There  is  a  consi-
 derable  unsatisfied]  demand  in  the
 United  Arab  Republic  and  some  other
 Arab  countries  for  the  type  of  goods which  Indian  producers  and  suppliers are  in  a  position  to  meet,  The  exports to  these  countries  are  likely  to  increase
 in  the  coming  months,

 (b)  Our  Missions  are  in  touch  with the  local  situation  and  have  been
 reporting  on  requirements  which  can be  met  by  Indian  suppliers,  The  Fe-
 deration  of  Indian  Export  Organisa- tions  ig  sponsoring  the  visit  of  three
 Trade  Teams,  One  of  these  Teams
 leaves  for  Cairo  to-night.  The  other
 two  Teams  will  be  leaving  for  other
 markets  during  the  covrse  of  the
 next  week.  Facilities  are  being  pro- vided  for  individual  businessmen
 wishing  to  visit  these  markets.  The

 tate  Trading  Corporation  is  also
 taking  active  steps  to  promote  sales
 to  these  markets.

 Manufacture  of  Domestic  Gas
 Cylinders

 ©1805,  Shri  Nitiraj  singh  Chan-
 dhary;
 hri  G.  5.  Mishra:

 Will  the  Minister  of  Industrial  pDe-
 and  Company  Affairs  be

 Pleased  to  state:

 (a)  the  number  of  units  fabrioat-
 ing  domestic  gag  cylinders  during  the last  three  years;

 (by  whether  they  are  not  able  to
 utilise  their  full  capacity  either  due
 to  dearth  of  raw  material  or  some
 other  reasons  and  yet  a  new  licence
 hay  been  given  to  Mis.  Ailwyn  Ma-
 tals,  Hyderabad,  a  Birla  concera;  and

 (c)  if  so,  the  reasons  therefor?
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 ‘The  Minister  of.  Industrial  Dovelep-
 ment  ant  Company  Affaire  (Chet  ।  A.
 Ahmed):  (2)  Two.

 (9)  Although  there  had  peen  some
 shortage  in  the  availability  of  indl-
 genoug  steel]  and  delayed  deliveries
 thereof,  over  sixty  per  cent  of  the

 «capacity  for  manufacture  of  Liquefi-
 ed  Petroleum  Ges  Cylinders  was  be-
 ing  utilised  during  the  last  two  years.

 No  industria}  licence  is  required  to
 be  obtained  by  entrepreneurs  for  the
 manufacture  of  gas  cylinders,  ag  this
 item  is  not  ncluded  in  the  First
 Schedule  to  the  Industries  (Develop-
 ment  &  Regulation)  Act,  952  and
 does  not  therefore  attract  its  provi-
 sions.

 M|s.  Hyderabad  Allwyn  Metal
 Works  Ltd,  Hyderabad,  (a  com-
 pany  belonging  to  the  Birla
 %Group)  had  informed  the  Govern-
 ment  that  they  would  be  di-
 versifying  thelr  existing  lines  of
 manufacture  of  furniture,  refrigera-
 ‘tors,  bus-bodies,  etc  for  the  manu-
 facture  of  a  new  article,  yiz.  Lique-
 fied  Petroleem  Gas  Cylinders,  in
 terms  of  the  Munistry  of  Industry
 Press  Note  dated  27-10-1966,  allowing
 industnal  undertakings  to  diversify
 production  by  the  manufacture  of
 new  article  without  any  specific
 licence  within  the  stipulations  made

 4n  it  This  information  wag  noted.  No
 specific  approval  of  the  Government
 to  Mis.  Hyderabad  Allwyn  Metal
 ‘Works  Ltd,  taking  up  manufacture
 of  domestic  gas  cylinders  in  the  man-
 ner  proposed  by  the  company  was
 called  for

 (c)  Does  not  arise.

 Price  of  Commercial  Vehicles

 01306.  Shri  Sidheshwar  praméd:
 Will  the  Minister  of  Industriel  De-
 ह...  and  Company  Affairs  be
 pleased  to  refer  to  the  reply  given
 ‘to  Starred  Question  No.  705  on  the
 है... क  June,  967  and  state:

 @  the  price  commercial
 wehisles  before  the  lifting  of  price
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 and  what  are  the  prices  now;

 (०)  whether  the  lifting  of  price
 control  has  had  any  effect  on  the
 prices  of  other  vehicles?

 The  Minister  of  Industrial  Develop-
 ment  an@  Company  Affairs  (Shri  F.  A,
 Ahmed):  (a)  A  statement  is  laid  on
 the  Table  of  the  House  [Placed  tm
 Library.  See  No  LT-2!83/67].

 (b)  No,  Sir.

 Heavy  Enginetring  Corporation,
 Ranchi

 *1307,  शान  K.  Ramani:
 Shri  Umanath:

 Shri  J:  Basa;
 Shri  E.  K.  Nayanar:
 Shri  K.  Antrudhan
 Shri  K.  M  Abraham:

 Will  the  Minster  of  Industrial  De-
 velopment  Affairs  be
 pleased  to  state

 (a)  whether  the  decision  to  diver-
 sify  the  production  of  ;tems  by  Heavy
 Engineering  Corporation  was  taken
 during  1965;

 (b)  if  so,  whether  the  decision  has
 been  implemented  in  full,

 (c)  whether  the  production  targets
 have  been  fulfilled  after  diversifica-
 tion;  and

 (6)  af  not,  the  reasons  therefor?
 The  Minister  of  Industrial  Develop-

 ment  and  Company  Affairs  (Shri  F.  A,
 Ahmed}:  (a)  and  (b)  In  order  to
 take  care  of  possible  idle  capacity  due
 to  insufficient  orders  for  Steel  Plant
 equipment,  the  Company  has  under
 constant  review  the  question  of  diver-
 sification  since  1968,  Most  of  the
 schemes  are  still  under  examination.

 e)  and  (d).

 “Licensed  Measurers”  at  Calcutta  Port
 *1308,  Shri  Indrajit  Gupta:  Will  the

 Minister  of  Commerce  be  pleased  to
 state,

 (a)  whether  he  is  aware  of

 Do  not  arise

 the
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 functions  performed  at  Calcutta  Port
 by  the  organisation  known  as  “Licen-
 sed  Measurers”;

 (b)  whether  this  organisation  ren-
 Gerg  essential  service  in  combating
 under-invoicmg  by  checking,  weigh-
 ing  and  measuring  of  export  consign-
 ments;  and

 (c)  if  so,  whether  Government  pro-
 pose  to  bring  the  “Licensed  Measure-
 rs”  under  the  direct  control  of  Gov-
 ernment  instead  of  its  present  private
 management?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b).  The  func-
 tions  performed  at  Calcutta  port  by
 the  “Licensed  Measurers”  relate  to
 weighing  and  measurement  of  size  of
 export  cargoes  for  calculation  of  fre-
 ight  The  organisation  issues  certifi-
 cates  of  weighing  and  measurement,
 which  are  accepted  by  steamer  agents
 and  foreign  buyers.

 (c)  Does  not  arise.

 Parchase  of  Electronic  Computers
 by  the  M.&A.M.C,

 #1309.  Shri  Umanath:
 Shri  Jyotirmoy  Basu:
 Shri  Bhagaban  Das:
 Shri  K.  Anirudhan:
 Shri  E.  K  Nayanar:
 Shri  K.  Ramani:
 Shri  ह.  ग्,  Esthose:
 Suri  हू.  M  Abraham,

 Will  the  Munister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  the  Mining  and  Allied
 Machinery  Corporation  has  signed
 @n  agreement  with  the  International
 Business  Machines  for  the  stpply  of
 two  electronic  computers;

 (b)  if  so,  the  details  thereof;

 (c)  whether  the  management  is
 considering  the  question  of  retrench-
 ing  some  workers  employed  in  the
 plant;  ang
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 (d)  if  so,  the  steps  taken  by  Gov-

 ernment  in  the  matter?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed);  (a)  and  (b).  A  statement  is
 laid  on  the  Table  of  the  House.  [Plac-
 ed  in  Library.  See  No  LT-34/67]}.

 (९)  No,  Sir,

 (d)  Doeg  not  arise.

 Shifting  of  Industries  from  Crowded
 Areas  of  Delhi

 *3I0.  Shri  Yajna  Datt  Sharia:
 Wul  the  Minister  of  Industria]  Deve-
 lopment  an@  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  i5  a  fact  that  the
 Delhi  Administration  has  a  proposal
 to  advance  loans  to  enable  industries
 to  move  out  from  crowded  residential
 areas  in  the  Capital;

 (b)  if  so,  whether  the  Delhi  Ad-
 ministration  has  forwarded  the  pro-
 posal  to  the  Central  Government  ask-
 ing  for  the  Centra]  assistacne;  and

 (c)  the  main  features  of  the  pro-
 posal?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  Delhi  Admunistra-
 tion  have  already  started  giving  loans
 to  enable  industries  to  move  ovt  from
 non-conforming  areas  to  conforming
 areas.

 (by)  The  proposal  was  forwarded  as
 a  part  of  the  Third  Plan  schemes
 which  was  accepted  by  the  Govern-
 ment  of  India.

 (c)  Loans  are  advanced  for  pure
 chase  of  industrial  plots  and  cons-
 truction  of  factory  buildings,  to  those
 industries,  which  are  allotteg  alterna-
 tive  sites  for  their  relocation  in  the
 industrial  areas  as  indicated  in  the
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 Master  Pion.  A  ceiling  of  Re.
 507 per  unit  is  fixeg  for  the  purpose.

 loans  are  recoverable  in  full  along
 with  interest  jn  ten  annual  instal-
 ments.  Interest  @  6  per  cent  per
 annum  is  charged.

 While  loans  for  purchase  of  plots
 are  advanced  in  lump  sum,  loans  for
 construction  of  factory  buildings  are
 advanced  in  three  instalments,  which
 are  linked  with  the  progress  of  cons-
 truction.

 Funds  for  this  purpose  are  provid-
 24  to  the  Delhi  Admunistration  by
 way  of  loans  from  the  Central  Gov-
 srnment

 Coal  Stocks  at  Pit-heads
 BIL  Shri  Inder  J.  Malhotra:

 Shri  S,  K.  Tapyriah:
 ‘Will  the  Minister  of  Steel,  Mines

 and  Metals  be  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  stocks
 wg  coal  are  mounting  up  at  pit-heads
 in  the  coal-fields,

 (b)  whether  it  75  due  to  the  short
 ftupply  of  wagons  on  the  Eastern  and
 South-Eastern  Railways;

 (९)  how  long  this  shortage  ts  going
 fo  continve;  and

 (da)  the  steps  being  taken  by  the
 Coal  Controller  to  ensure  necessary
 transport  capacity  to  relieve  accumu-
 lation  of  stocks  at  pit-heads  and  to
 meet  the  demand  at  the  consuming
 centres?

 The  Minister  of  Steel,  Mines  and
 Metal:  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sir  There  has  been  some  increase  in
 stocks  of  coal  at  pit-heads  in  the
 coal-fielés  during  the  recent  months.

 (b)  No  Sir.  The  increase  in  stock
 has  been  due  to  other  factors  like  in-
 crease  in  raising  of  coal,  seasonal
 fluctuations  of  demand,  detention  of
 wagons  and  less  loading  to  steel  plants
 and  washeries  for  lack  of  demand.

 (c)  and  (d).  Do  not  arise.
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 Lease  of  Mines  in  Orissa  To  M/s.

 Serajuddin  &  Company

 *1812,  Shri  Baburao  Patel:  Will  the
 Minister  of  Steel,  है...:.... ड  ष्च्ते  Metals
 be  pleased  to  state:

 (a)  whether  Government  of  Orissa
 have  recommended  M/s.  Serajuddin  &
 Co.  for  the  lease  of  mines  in  Orissa;.

 (b)  whether  Government  are  aware
 that  Sarvashri  Mohomed  Serajuddin
 and  N  .K.  Rehman,  two  partners  of
 Serajuddin  &  Co.  were  convicted  for
 bribery  and  corruption  and  sentenc-
 ed  to  one  year’s  mgorous  imprison-
 ment  and  a  fine  of  Rs.  /1500/-  each;

 (c)  whether  Government  consider
 it  proper  to  encuurage  such  a_  firm;
 and

 (d)  sf  not.  whether  Government
 have  advised  the  Government  of
 Orissa  accordingly?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 ह  C.  Sethi):  (a)  During  the  last  about
 6  years,  no  proposal  has  been  recelv-
 ed  from  the  Government  of  Orissa
 for  grant  or  renewal  of  mining  lease
 in  favour  of  M/s.  Serajuddin  &  Co.

 (b)  Government  are  aware  that
 Md.  Serajuddin  and  Shr,  M.  K.  Reh-
 man  were  both  found  guilty  on  three
 counts  of  charges  under  Section  65-A
 LP.C.  and  also  under  Section  09
 L.P.C.  read  with  Section  5  q@M  (a)  and
 Section  5  (l)  (b)  of  the  Prevention  of
 Corruption  Act  (Act  2  of  947)  Each
 of  them  was  sentenced  to  rigorous  im-
 pnsonment  for  one  year  and  a  fine  of.
 Rs.  500/-,  in  default,  to  rigorous  am-
 Prisonment  for  six  months  more  on
 each  count  of  the  charges  under  Sec-
 tion  65A  of  I.PC.  Each  of  them  was
 also  sentenceg  to  mgorous  imprison-
 ment  for  one  year  and  a  fine  of
 Rs.  500/-,  in  qefault,  to  rigorou  im-
 prisonment  for  six  months  more  under
 Section  09  LP.C.  read  with  Section  5
 (2)  and  B(1)  (b)  of  the  Prevention  of
 Corruption  Act.  The  substantive  im-
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 Prisouments  were  to  run  cOfcurren-
 ह...  It  is  understood  that  the  appeals
 ‘f§eq  against  the  conviction  are  pend-
 ‘ing.

 (6)  and  (d),  The  question  of  taking
 appropriate  action  against  the  firm  is
 under  consideration  and  the  Govern-
 ‘nent  of  Orissa  will  be  advised  about

 it.

 Dieselization  Programme

 18g.  Shri  8.  K.  Tapuriah:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  implications  of
 the  programme  of  dieseliscation  ado-
 pted  by  the  Railways  with  special
 reference  to  resources  of  foreign  ex-
 change  and  availability  of  indigenous
 fuels  have  been  examined;

 (b)  the  comparative  costs  of  steam,
 relectric  ad  diese]  traction;  and

 (c)  the  advantages  of  diesel  trac-
 tion  over  electric  traction,  if  any?

 The  Minister  of  Railways  =  (Shri
 ‘C.  M.  Poonacha):  (a)  Yes,  Sir.

 (b)  The  cost  of  operation  under
 different  modes  of  traction,  viz.,
 Steam,  Diese]  and  Electric,  depends
 on  a  number  of  factors,  These  include
 the  investments  required,  cost  and
 availability  of  the  respective  fuels,
 conditions  and  characteristics  of  each
 section,  especially  gradient,  the  den-
 sity  of  traffic,  train  loads  etc.  Com-
 perative  costs  would  thus  vary  de-
 pending  upon  such  factors  applicable
 to  particular  sections.  But  generally
 speaking,  on  sections  with  high  den-
 eities  of  traffic,  Diesel/Electric  trac-
 tion,  besides  having  operational  ead-
 vantages,  is  more  economical  than
 steam  traction.

 As  a  broad  example,  the  comparative
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 trafic  on  Kenpur-Tundla  section  of
 the  Northern  Railway  work  aut  to
 Rs.  for  electric,  Re.  3°76  for  Di
 esel  and  Rs.  4:76  for  steam  traction,

 (c)  The  advantages  of  Diesel  trac-
 tion  over  Electric  traction  are:

 (i)  Its  transferability—it  can  be
 switched  over  from  one  section  to
 another  acocrding  to  the  requirement
 of  traffic  whereas  electric  traction  can

 herd
 be  used  on  electrified  sections; an

 (7)  it  ig  less  capital  consuming  as
 compared  to  Electric  traction  at  the
 initial  stages.

 Colr  Board
 91314,  Shrimati  Suseela  Gopalan:

 किले  C.  K.  Chakrapani:
 Shri  है  Gopalan:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 Government  of  Kerala  that  Coir
 Board  should  be  placed  under  the
 contro]  of  the  Kerala  Government
 which  38  producing  95  per  cent  of  the
 Coir  goods;  and

 (b)  uf  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Price  of  Commercial  Vehicles
 *3l5.  Shri  Bedabrata  Barua:  Will

 the  Minister  of  Industrial  Develep-
 ment  and  Company  Affairs  be  pleased
 to  state:

 (a)  whether  Government  are  cone
 sidering  the  question  of  removal  of
 contro!  over  the  price  and  distribution
 of  commercial  vehicles;

 (®)  if  so,  when  the  control  is  to  be
 lifted;  and

 (c)  the  benefits  expected  from  the

 (Shri
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 |*........ अ
 Aemeed)s  (0)  and  (b).  The  informai
 price  control  on  light  commercial
 vehicles  (below  3  tonne  capacity)  has
 been  lifted  with  effect  from  the  2nd
 May,  1967.  The  question  of  lifting
 control  over  the  prices  of  other  types
 of  coramercial  vehicles  as  also  distri-
 bution  control  on  all  types  of  com-
 mercial  vehicles  is  still  under  con-
 sideration.  A  final  decision  in  the
 matter  is  expected  to  be  taken  shortly.

 (6)  There  has  been  a  slacknees  in
 the  demand  for  light  commercial  vehi-
 cles  resulting  in  some  cut  backs  in
 production  by  the  manufacturers  It
 is  hoped  that  the  withdrawal  of  the
 informal  price  control  on  this  category
 ‘of  vehicles  may  help  in  promoting
 their  sales  and  in  the  revival  of  their
 demand,

 Railway  Facilities  in  Madhya  Pradesh

 1316,  Shri  G.  8.  Mishra:  Will  the
 “Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  the  Government  of
 Madhya  Pradesh  have  requested  the
 Central  Government  to  increase  the
 Railway  facilities  and  conversion  of
 narrow  gauge  Railway  line  into  broad-
 gauge  in  Madhya  Pradesh,

 (bd)  whether  the  State  Government
 have  also  approached  the  Central
 Government  to  extend  the  Railway
 facilities  in  Vindhya  Madhya  Bharat
 and  Chattisgarh  regions  of  the  State;

 aad

 (c)  if  so,  the  action  taken  thereon?

 The  Minister  of  Railways  (Shri  C.
 My  Poonacha):  (a)  and  ().  The
 Madhya  Pradesh  Government  have
 been  making  certain  recommendations

 ra
 New  lines|conversions  from  time

 feasible  and  financially  justified,  sub-
 ject  to  the  availability  of  funds  and
 Tesources,

 Stocks  of  Soya  Bean  Oil  with  S.T.C.

 °1547,  Shei  Virendrakumar  Shah:
 Will  the  Minister  of  Oommerce  be
 pleased  to  state:

 (a)  whether  it  is  q  fact  that  the
 State  Trading  Corporation  is  holding
 stocks  of  about  20,000  tonnes  of  soya
 bean  oil  at  Bombay,  Calcutta  and
 Kandla;

 (७)  the  reasons  for  the  delay  in  the
 supply  of  soya  bean  oil  to  the  units
 in  the  interior  parts  of  the  country,
 even  though  allotments  have  been
 made  ao  vanaspati  units  and  the  im-
 ported  quantity  has  already  been  re-
 ceived  by  the  State  Trading  Corpora-
 tion;  and  ‘

 (c)  the  steps  Government  propose
 tg  take  with  a  view  to  avoiding  such
 a  situation  in  future?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  Total
 stocks  on  30th  June,  967  at  Bombay,
 Calcutta,  and  Kandja  amounted  to
 30,405  tonnes  Some  difficulties  were
 experienced  by  STC  in  the  transpor-
 tation  of  the  67  from  port  town  to  up-
 country  centres  recently  and  steps
 have  been  taken  to  resolve  these  diffi-
 culties,

 च््धा  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  proposed  to  set  up.
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 a  Commission  under  the  Chairmanship
 of  Dr.  P.  S.  Lokanathan  to  investigate
 into  the  Birla  concerns;

 (b)  if  so,  the  terms  of  reference  of
 the  Commission;  and

 (c)  when  the  Commission  is  expect-
 ed  to  submit  its  report?

 The  Minister  of  Indastrial  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Ahmed):  (a)  to  (c).  A  statement  has
 already  been  made  by  me  on  the  Floor
 of  the  House  on  790  July,  967  on  all
 the  relevant  points.

 Mannfactare  of  Small  Cars

 *3I9.  Shri  Kameshwar  Singh:
 Shri  Liladhar  Kotoki:
 Shri  N,  R.  Laskar:
 Shri  A.  Sreedharan:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Australian  Film  has  offered  collabo-
 ration  to  an  Indian  firm  to  nanufac-
 ture  small  cars:  and

 (b)  if  so,  the  action  taken  by  Gov-
 ernment  in  this  matter?

 The  Minister  of  mndustrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  An  Indian  firm  has  sub-
 mitted  a  proposal  for  the  manufacture
 of  a  car  in  collaboration  with  an
 Austrajian  firm.

 (b)  The  firm  has  been  requested  to
 furnish  full  qetails  of  their  scheme  to
 enable  Government  to  examine  its
 economic  feasibility.

 Salem  Stee]  Project

 61320,  Shrimsti  Tarkeshwarl  Sinha:
 Shri  N.  K.  Sanghi:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  Government  are  awate
 of  the  threat  given  dy  the  Chief
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 Minister  of  Madras  that  DMX.
 perty  will  start  agitation  for  the
 Salem  Project  in  the  near  fature;
 and

 (b)  if  so,  their  reaction  thereto?

 The  Minister  of  Steel,  Mines  an@
 Metals  (Dr.  Chenna  Reddy):  (a)  Gov-
 emment  have  seen  some  press  reports
 to  this  effect,

 {b)  Government  hope  that  no  such
 situation  will  arise  that  may  come  in
 the  way  of  the  considered  and  dis-
 passionate  settlement  of  any  economic
 issue,

 Seizure  of  Bags  of  Cement  at
 Mahendru  Ghat  (NE.  Railway)

 6317.  Shri  Ramshekhar  Prasad
 Singh:  Will  the  Minister  of  Railways
 be  pleaseg  to  state:

 (a)  whether  it  is  a  fact  that  90
 bags  of  cement  belonging  to  Railways
 were  seized  by  the  Government  Rail-
 way  Police,  Sonepore  gt  Mahendru
 Ghat  on  the  North-Eastern  Railway
 on  the  l6th  May,  1967;

 (b)  whether  it  is  also  a  fact  that
 the  Assistant  Engineer,  Sonepore  is
 trying  to  sabotage  the  process  of  en-
 quiry  and  is  illegally  helping  the
 Contractor  who  is  involved  in  this
 ९95४९  and  the  Assistant  Engineer  is
 making  ful)  payment  of  past  dues  of
 the  contractor;  and

 {e)  if  the  answer  to  parts  (a)  and
 (b)  above  be  in  the  affirmative,  what
 action  Government  propose  to  take  in
 the  matter?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Government  Rail-
 way  Police,  Sonepore  seized  one  truck
 loaded  with  90  bags  of  cement  at
 Mahendru  Ghat  on  l6th  May,  1967,  on
 a  report  lodged  by  a  Head  Rakshak
 of  Railway  Protection  Force  alleging
 that  the  cement  bags  were  being  re-
 moved  un-authorisedly  from  Railway
 cement  godowns.
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 (b)  There  is  no  report  fram  Govern-
 ment  Railway  Police,  Sonapore  that
 the  Assistant  Engineer  was  trying  to
 sabotage  the  process  of  the  enquiry
 or  that  he  was  illegally  helping  the
 involved  contractor.  No  further  pay-
 ment  has  been  made  to  the  contrac-
 ‘tor  since  the  date  of  the  incident,

 (c)  As  regards  part  (a)  of  the  ques-
 tion,  Government  Railway  Police,
 Sonepore  has  registered  a  case  under
 Section  409'4I4  IPC  and  the  case  is
 under  investigation.  As  regards  part
 40),  the  question  of  taking  any  action
 does  not  arise.

 Allotment  of  Stainless  Steel  to  Gujarat

 6318,  Shri  Narendra  Singh  Mahida:
 ‘Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  the  requirement  of  stainless
 Stee}  for  Gujarat  during  1968-67;  and

 (b)  the  quantity  of  stainless  steel
 actually  allotted  to  that  State  during
 the  same  period?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  ang  Metals  (Shri
 P.  C.  Sethi):  (a)  and  (b).  The  state-
 wise  requirements  of  stainless  steel
 during  ‘1966-67,  have  not  been  ascer-
 tained,  since  after  the  import  libera-
 lisation  pohcy  was  introduced  in
 August,  1966,  the  import  licences  are
 to  be  issued  on  the  basis  of  the  licence
 issued  in  the  base  period.  The  small
 scale  units  are  to  get  licences  for  three
 times  the  amount  for  which  they
 obtained  licences  in  1964-65,  if  the
 unit  ७  engaged  in  a  prionty  industry,
 and  twice  the  amount  if  the  unit  is
 engaged  in  an  industry  other  than  the
 priority  industries.

 Mineral  Survey  of  Gujarat

 @3i9.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Stecl,  Mines  and
 Metals  be  pleased  to  state’

 (a)  whether  a  scheme  for  mineral
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 survey  and  exploitation  in  फ्िप्य धन
 has  been  finalised;

 (b)  if  s0,  the  details  thereof;  and

 (९)  if  not,  whether  Government  in-
 tend  to  finalise  such  a  scheme  for
 Gujarat?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b).  Yes,  Sir.  A  scheme  for  mineral
 exploration  in  Gujarat  by  the  Geo-
 logical  Survey  of  India  during  the
 year  1967-68  has  been  finalised.  This
 meludes  geological  mapping  and  pre-
 liminary  mineral  survey  in  Kutch,
 Junagadh,  Jamnagar  and  Banaskantha
 districts;  traverses  for  phosphate  in
 Gujarat;  detailed  mvestigation  for
 base  metals  at  Ambamata  and
 Khandia  and  apatite  at  Narukot;  pre-
 liminary  investigations  for  base  metals
 in  Baroda  and  Panchmahal  districts;
 flouorspar  in  Broach  district;  china
 clays  and  steatite  in  Sabarkantha  dis-
 trict.  Schemes  for  exploitation  of
 minerals  by  the  public  or  private  sec-
 tor  can  be  framed  only  when  commer-
 cially  exploitable  deposits  of  these
 minerals  have  been  proved.

 (९)  Does  not  arise,

 Production  of  Salt  in  Gujarat

 6320,  Shri  Narendra  Singh  Mahida:
 Wil)  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  the  total  production  of  salt  in
 Gujarat  during  ‘1968-67;

 (b)  whether  any  financial  assistance
 was  given  by  the  Central  Government
 to  the  common  salt  indus‘ries  in
 Gujarat  the  same  penod;  and

 (c)  if  so,  the  details  thereof?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  P.  A.
 Ahmed):  (a)  28  3  lakh  tonnes

 (b)  No,  ‘gir.

 (c)  Does  not  arise.
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 Wreight  Income  from  Trassport  of
 Iron  and  Manganese  Ore  from  Goa

 @82i.  Shri  Shinkre:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (ay  the  total  freight  income  from
 transport  of  iron  and  manganese  ore
 from  Colem,  Calay  and  Curchorem
 ftations  in  Goa,  respectively  during
 1965-66  and  1966-67;

 (b)  whether  there  is  any  scope  to
 earn  more  freight  by  placing  more
 ‘wagons  at  the  disposal  of  the  mine
 owners  in  Goa;  and

 (c)  af  so,  the  action  being  taken  in
 the  matter?

 The  Minister  of  Raliways  (Shri  C,
 M.  Poonacha):  (a)  A  statement  giving
 the  information  3  laid  on  the  Table
 of  the  House.  [Placed  in  Library.  See
 No,  LT-35/87}

 (b)  and  (c).  All  the  demands  for
 loading  of  ore  from  these  three  sta-
 tions  have  been  cleared  currently.  So
 question  of  increased  earnings  by
 giving  more  wagons  does  not  arise.

 Income  on  Account  of  Goods  and
 Passenger  Fares

 6322,  Shri  ghinkre:  Will  the  Minis-
 ter  of  Railways  be  pleased  to  state:

 (a)  the  total  income  of  Railways  on
 account  of  goods  and  passenger  fares
 from,  all  the  stations  situated  in  Goan
 territory  since  the  Independence  of
 that  territory  on  the  29  December,
 1961;

 e)  the  ependiture  incurred  on  Ral-
 ways’  development  works  in  that
 territory  during  the  same  period;

 (c)  whether  Government  are  aware
 that  people  in  Goa  have  a  feeling  that
 they  have  been  neglected  since  Inde-
 pendence  in  every  sector  including
 Railways,  though  the  mining  business
 there  has  been  instrumental  in  pro-
 viding  the  country  with  substantial
 foreign  exchange;  and
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 (d)  if  20,  whether  Government  pro-
 pose  to  take  in  hand  some  major  deve-
 lopment  works  in  Hailwey  sector  to
 satisfy  the  needs  and  aspirations  of
 the  Goan  people?

 The  Mimuster  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  The  information  is
 being  collected  and  will  be  laid  on  the
 Table  of  the  Sabha,

 (७)  Rs.  49.88  lakhs.

 te)  and  (d).  Government  are  not
 aware  of  such  a  feeling.  It  is  also  not
 practicable  to  make  plans  for  railway
 development  areawise  and  arrange
 that  railway  revenues  collected  in  a
 particular  area  are  spenf  on  develop-
 ment  works  in  the  same  area.  Major
 development  works  are  planned  taking
 into  account  the  needs  of  all  areas  in
 relative  priority,  and  in  accordance
 with  the  availability  of  resources,  The
 Railway  system  in  Goa  27९६  is  ade-
 quate  for  the  present  requirements  of
 traffic;  further  developments  are  plan-
 ned  as  required.

 Manufacture  of  Machinerleg  for
 Agricultural  Purpose

 6423,  Shri  Shiva  Chandra  Jha:  Wil
 the  Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  number  of  small  tractors,
 small  transplanting  machines  and
 smal]  digging  machines  manufactur-
 ed  in  India  annually  at  present;

 (b)  the  price  of  such  machines  vis~
 a-ttg  the  larger  ones;  and

 (c)  when  India  would  be  self-
 sufficient  on  this  score?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Small  tractors  below
 20  HP  are  not  being  manufactured  in
 the  country  at  present.  Power  tillers
 (2-wheeled  tractors)  are,  however,

 being  manufactured  by  one  unit  in  the
 private  sector  and  the  production  of
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 that  unit  quring  2006-87  was  536  Nos.

 (by  The  eelling  price  of  the  indi-
 genously  manufactured  power  tiller
 ws  Rs.  4,200  per  unit  whereas  the  sell-
 ing  prices  of  larger  tractors  range
 from  झक,  16,032  to  Rs  21,880  yer  unit.
 Similar  mformaton  about  transplant-
 ing  and  digging  machines  is  not
 available.

 (c)  Industrial  licences  for  the  manu-
 facture  of  power  tillers  for  aq  total
 capacity  of  26,000  Nos.  per  annum
 have  been  issued  =  Letters  of  Intent
 for  a  further  capacity  of  37,000  Nos
 power  tillers  per  annum  have  also
 been  issued  Government  are  also
 considering  a  proposal  to  set  up  a
 public  sector  project  for  the  manu-
 facture  of  four-wheeled  tractors  below
 20  HP  Efforts  are  being  made  to
 achieve  self-sufficiency  in  small  trac-
 tors  and  Power  bllers  by  the  end  of
 the  Fourth  Five  Year  Plan  period

 Precise  demand  for  small  trans-
 planting  machines  and  small  digging
 machines  has  not  been  assessed,

 सथ्य  प्ररेश  में  वाश्तियाजनित  करथा  उचोग

 6324.  भो  te  qo  दोखलित  :  क्‍या
 बजिज्य  मंत्री  यह  बताने  की  क्रपा  करेंगे
 कि

 (क)  बया  यह  सच  है  कि  बिजली  की
 कमी  के  कारण  सध्य  प्रदेश  के  शक्तिचालित
 करघा  उद्योग  को  विशेषत  बरहामपुर  ज्लि  भे
 भारी  सकट  का  मामना  करना  पड़े  रहा

 (ख)  मध्य  प्ररेश  में  द््म  उद्योग  में
 बेरोजगारी  की  सताबिक  स्थिति  क्‍या
 है;

 (ग)  क्‍या  इसे  उद्योग  को  बचाने  के  लिये
 राज्य  सरकार  ने  कोई  प्रस्ताव  रखा  है  ;
 और

 Written  ‘Answers33566

 (थ)  क्या  इस  संकट  को  दूर  करने  मे
 मदद  देने  के  लिये  सरकार  का  विचार  कोई
 कार्यवाही  करने  का  है।

 बाजिल्य  मंजालय  %  उपलंत्री  (भी
 शफी  क्रेंशी)  (क)  से  (घ).  जानकारी
 एकलित  को  जा  रहो  है  और  सभा  पटल
 पर  रख  दी  जाएगी।

 Development  of  Handicrafis  Industries
 in  Gujarat

 6225.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Cammerce  be
 pleased  to  state.

 (a)  the  amount  granted  by  Govern:
 ment  to  the  Gujarat  Government  for
 the  development  of  Handicrafts  indus-
 tries  in  the  State  during  ‘1966-67;  and

 (bo)  the  amount  proposed  to  be  given
 to  that  State  for  the  purpose  during
 ‘1967-68?

 The  Deputy  Ministery  in  the  Minis-
 try  of  Commerce  (Shri  Shaft  Qureshi):
 (a)  After  setting  off  Rs  022  lakhs
 and  Rs  06  lakhs  paid  in  excess  as
 grant  and  loan  guring  ‘1964-65,  a  grant
 of  Rs.  063  Jakhs  and  a  loan  of  Rs  0.25
 lakhs  were  sanctioned  by  the  Central
 Government  to  the  Government  of
 Gujarat  during  1966-67,  for  the  deve-
 lopment  of  handicrafts  imdustries.

 (b)  It  is  too  early  to  anticipate  the
 amount  to  be  sanctioned  during  1967-
 68  which  will  mainly  depend  upon  the
 actual  expenditure  incurred  for  the
 purpose  by  the  Government  of  Gujarat
 within  the  ceilings  fixeg  by  the  Plan-
 ning  Commission.

 Sma)]  Scale  Industries
 6326.  Shri  Baburao  Patel:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state-

 (a)  the  names  and  particulars  of
 small-scale  imdustnes  facing  extinc-
 tion  due  to  shortage  of  finance;
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 (b)  the  steps  taken  to  help  these
 industries  in  each  case;

 (c)  whether  it  is  a  fact  that  certain
 small  scale  industries  have  been  crip-
 pled  because  of  unreasonable  restric-
 tions  on  the  import  of  certain  com-
 ‘ponents  and  raw  materials;

 (d)  whether  it  is  a  fact  that  a
 number  of  small  paper  mills  have  been
 closed  down  because  of  heavy  duty
 on  pulp  and  other  restrictions  on
 import  of  components;  and

 (e)  if  so,  the  steps  Government  pro-
 pose  to  take  to  save  these  small  units?

 The  Minister  of  ndustrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Though  there  have  been
 some  representations  that  small  scale
 units  are  facing  shortage  of  finance,
 no  case  of  any  individual  unit  or

 ‘group  of  units  in  any  industry  facing
 extinction  due  to  shortage  of  finance
 has  been  reported,

 (b)  Does  not  arise.

 (९)  No  such  caSe  has  been  reported
 ‘to  this  Minustry.

 (d)  and  (e).  A  representation  from
 the  Association  of  Small  Paper  Mills
 has  been  received  stating  that  some
 of  them  have  closed  down  due  to
 uneconomic  operation  because  :mport-
 ed  pulp  is  too  costly  for  them  after
 devaluation,  and  also  because  of  their
 inability  to  compete  with  large  paper
 mills  after  paying  excise  duty  at  the

 mame  rates  as  the  larger  integrated
 mulls,  They  have,  therefore,  request-
 éd  for  the  abolition  of  import  duty  on
 pulp  and  some  other  concessions,
 including  a  lower  excise  duty.  This
 representation  is  under  the  considera-
 tion  of  Government.

 Aluminium  Project  in  Ratnagiri

 6827.  Shri  Balburao  Patel:  Will  the
 Minister  of  Steel,  Mines  and  Metals

 “De  pleaserl  to  state:
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 (a)  when  the  Aluminium  Project  in
 Ratnagiri,  Maharashtra,  ig  likely  to  be
 completed  and  put  into  commission;

 (b)  the  originally  scheduled  date  of
 completion  and  reasons  for  delay;

 (ey  the  total  investment  in  the  pro-
 ject;

 (d)  the  total  capacity  of  the  Plant
 and  the  amount  of  annual  output
 expected  in  the  first  five  years;

 (e)  the  number  of  persons  expected
 to  be  employed  every  month;

 (f)  whether  any  foreign  collabora-
 tion  of  expert  advice  has  been  acquir-
 ed  for  the  project,  and

 (g)  if  so,  its  nature  and  terms?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b).  The  proposed  aluminium  हि

 ject  at  Ratnagiri  (Maharashtra)  is
 included  in  the  draft  Outline  of  the
 Fourth  Five  Year  Plan  and  was
 expected  to  be  completed  by  the  end
 of  this  Plan  period.  A  firm  tume-sche-
 dule  for  the  completion  and  commis-
 sioning  of  the  project  will  be  worked
 out  after  the  project  is  sanctioned  by
 the  Government  and  the  project  esti-
 mates,  which  are  presently  under  the
 consideration  of  the  Government,  are
 approved

 (c)  A  clear  picture  regarding  total
 anvestment  in  the  project  will  be
 available  after  finalisation  of  the  pro-
 ject  estimates.

 (d)  The  proposed  project  will  have
 a  capacity  for  the  production  of  50,000
 tonnes  per  annum  of  aluminium  metal,
 Production  during  the  first  year  is
 expected  to  be  of  the  order  of  50  per
 cent  of  the  rated  capacity.  Full  pro-
 duction  is  expected  to  be  realised
 during  the  second  year  of  operations
 and  thereafter.

 (0)  The  project  is  expected  to  pro-
 vide  employment  to  about  2,000
 persons.
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 (H  and  (f).  The  Bharat  Aluminium

 Company  Lid,  New  Delhi,  who  have
 ,  bean  entrusted  with  the  implemente-

 tion  of  the  project,  entered  into  a  con-
 aultancy  agreement  with  Messrs.
 Vereinigte  Aluminium  Werke  (VAW)
 of  West  Germany  on  6-1-1986  for  tech.
 afcal  assistance  for  the  proposed  pro-
 tect.  According  to  the  terms  of  the
 agreement.  Messrs.  VAW:

 (i)  are  to  prepare  a  detailed  vro-
 ject  report  for  the  project;

 (it)  supply  necessary  technical
 know-how  and  transfer
 patent  rights;  ete;

 Qu)  advise,  assist  and  co-operate
 with  Bharat  Aluminium  Co.
 in  the  planning,  designing,
 engineering,  construction  and
 operation  of  the  new  smel-
 ter;  and

 (iv)  provide  necessary  technical
 personnel  and  train  Indians
 in  West  Germany.

 Tn  consideration  of  the  above  services,
 Messrs  VAW  will  be  paid  a  sum  of
 DM  8  million  (or  about  Rs.  50  lakhs)
 instalments,  plus  reimbursement  of
 cost  of  experts  etc.  The  agreement
 is  for  a  period  of  ten  years  and  the
 services  to  be  rendered  by  Messrs
 VAW  shall  be  available  for  at  least  a
 period  of  two  years  from  the  com-
 missioning  of  the  plant.

 Heavy  Electricals  Ltd.,  Bhopal
 6328.  Shri  Balburao  Patel:  Wil)  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state:

 (a)  the  date  on  which  Heavy  Elec-
 tricals  Ltd.,  Bhopal  was  put  into  com-
 mission,  the  amount  of  investment  in
 the  project  and  the  amount  of  loss
 suffered  so  far;  and

 (b)  the  names  and  designations  of
 the  twelve  top  Officers  of  the  Heavy
 Electricals  Ltd.  and  the  salaries  and
 emoluments  each  gets  every  month?
 3498  Iss.

 The  Minister  of
 vt  ।

 Develep-
 ment  and  है... अ  het  ह  A.
 Abmwed):  (a)  Heavy  Electricals
 (India)  Ltd.,  Bhopal  are  manufactur-
 ing  different  products,  each  requiring
 different  facilities  for  production
 Therefore,  manufacture  of  different
 items  was  commenced  on  different
 dates.  Switchgear  Department  was

 the  first  to  commence  production,  on
 a  limited  scale,  on  the  lat  July  960
 The  investment  in  the  share  capital
 of  the  Company  upto  Sist  March
 987  is  Rs.  80  crores.  Long  term

 loans  sanctioned  to  the  Company  on
 that  date  amount  to  Rs,  44.388  टल्0ा शक,
 The  estimated  cumulative  loss  upto
 3ist  March,  967  is  Rs.  35.53  crores.

 (b)  The  names  and  designations  of
 the  twelve  top  officers  of  the  Company
 and  their  salaries  and  emoluments  are
 furnished  in  the  statement  laid  on
 the  Table  of  the  House.  [Placed  in
 Library  See  No.  LT~-!36(67].

 Level  Croming  between  Kuda  and
 Nimaknagar  (W.  Rly.)

 6329.  ह)! , द  ह... ह  Meghrajji  Dbraa-
 gadhra:  धा  the  Minister  of  Rail-
 Ways  be  pleased  to  state:

 (a)  whether  he  ig  aware  of  the
 great  difficulties  and  hardships  endur-
 ed  by  the  salt,  military  and  other
 heavy  traffic  on  the  major  road  along
 the  southern  border  of  the  Dhranga-
 dhra  Rann  (or  Little  Rann)  for  want
 of  a  level  crossing  between  Kuda  and
 Nimaknagar;  and

 (b)  whether  this  level  crossing  is
 proposed  to  be  provided  within  the
 current  year;  and  if  not,  when  it  Will
 be  provided?

 The  Minister  of  Rallwaya
 ण.  M.  Poonacha):  (a)  No,

 (Shri

 (9)  There  3  no  proposal  from  the
 road  authority  concerned  for  provi-
 sion  of  a  level  crossing  in  connection
 with  the  road  connecting  Nimaknager
 to  Kuda.
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 A  proposal  for  provision  of  3  man-

 ned  level  crossings  to  pass  a  PWD
 road  from  Dhrangadhra  to  Kuda  has,
 however,  been  received.  Two  of  thete
 level  crossings  wilt  be  located  at  Kms.
 $8|36-ii  and  43/I-8  respectively  on
 the  railway  line  from  Dhrangatihra
 to  Kuda.  Plans  have  been  finalised
 and  the  work  will  be  physically  taken
 in  hand  as  soon  as  the  State  Gov-
 ernment  allocate  necessary  funds  to
 meet  the  costs  involved.

 Agro-Industrial  Potential  of  Little
 Rann

 Shri  Sriraj  Meghrajji
 Dhrangadhra:  Will  the  Minister  of
 Industrial  Development  and  Company
 Affairs  be  pleased  to  state:

 (a)  whether  any  schemes  are  under
 consideration  for  the  exploitation  and
 development  of  the  agro-industrial
 potential  of  the  Dhrangadhra  Rann  or
 Little  Rann;  and

 (b)  if  so,  the  details  thereof?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  No,  Sir.

 ie
 (b)  Does  not  arise.

 Corruption  Cases  on  Railways

 ess2.  Shri  Shiva  Chandra  Jha:
 Shri  x,  P.  Singh  Des:

 Will  the  Minister  of  Rallways  be
 pleased  to  state;

 (a)  the  number  of  cases  of  corrup-
 tion  dealt  with  by  the  Directorate  of
 Vigilance,  Railway  Board,  uptil  now;

 (b)  the  number  of  corrupt  officials
 penalized  so  far,  as  a  result  of  the
 enquiry  held  by  the  Directorate  of
 Vigilance;

 (c)  the  number  of  cases  of  alleged
 corruption  still  iging  pending  before
 it;

 Written  Answers  JULY  al,  3०९7  Written  Answers  33578
 (d)  the  everage  number  of  cases  of

 of  Vigilance  per  month;  end

 (e)  the  steps  taken  to  eradicate
 corruption?

 The  Minister  of  Railways  (Shri
 C,  हो,  fBoonacha):  (a)  During  the
 period  1-4-65,  to  3l-3-67  the  number
 of  complaints  dealt  with  by  the  Vigil-
 ance  Directorate  was  7091,

 (b)  Information  3  being  collected
 and  would  be  laid  on  the  Table  of
 the  House

 (c)  The  number  of  cases  of  alleged
 corruption  still  lying  with  the  Vigil-
 ance  Directorate  is  33l  as  on  30-6-67.

 (d)  The  average  number  of  cases
 of  alleged  corruption  against  gazetted
 officers  which  come  up  before  Direc-
 tor  General  (Vigilance)  is  approxi-
 mately  40-50  per  month.  However,
 it  might  be  explained  that  a  substan-
 tial  percentage  of  such  cases  is  ac-
 counted  for  by  cases  against  gazetted
 officers  which,  on  investigation,  are
 not  substantiated.

 (e)  All  possible  steps  such  as  pre-
 ventive  checks  through  surprise  visits,
 investigation  of  complaints  and  infor-
 mation  received,  inspection  of  stores,
 construction  works,  depots  etc.  and
 watch  over  progress  of  disciplinary
 Proceedings  are  being  taken  continu-
 ously  by  the  Vigilance  Directorate  to
 check  the  evil  of  corruption.  Assist-
 ance  of  the  Central  Bureau  of  Investi-
 gation  १8  also  taken  where  required.

 Provident  Fund  Scheme  for  Rellway
 Porters

 6383.  Shri  Narendra  Singh  Mahida:
 Will  the  Minister  of  Rafiways  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No.  34l  on  the
 2nd  June,  7967  and  state:

 (a)  whether  a  Provident  Fund
 Scheme  is  proposed  to  be  introduced
 for  the  benefit  of  the  Railway  porters;
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 (एस  if  hot,  the  reasons  therefor;

 (c)  whether  free  educational  and
 me@ical  facilities  are  to  the
 Railwey  porters  by  the  Railway
 Admin:stration;

 (a)  if  so,  the  approximate  number
 of  Railway  porters  taking  advantexe
 of  this  facility;  and

 (९)  the  benefits  at  present  derived
 by  Railway  porters  from  the  amount
 Gollected  from  them  annually  as
 licence  fees?

 The  Minister  of  Railways  (Shri
 ९.  M.  Poonacha):  (a)  and  (b)  No,
 as  licensed  porters  are  not  railway
 employes

 (c)  Free  educational  facilities  are
 not  offered  to  licensed  porters  How-
 ever,  heensed  porters  are  allowed
 free  out-door  medical  treatment  for
 self  only  at  railway  dispensaries/hos-
 pitals

 (ad)  Figures  of  licensed  porters
 availing  of  this  facility  are  not  readily
 available

 (९)  The  licence  fee  s  fixed  on  “no-
 profit-no-loss”  basis  yust  to  cover  the
 cosg  of  supervision  and  uniforms,
 wherever  suppbed.  The  question  of
 s@pending  the  amount  on  welfare  mea-
 aures,  therefore,  does  not  arise.

 Jampagar-Jodiya-Piplia-Bhaper
 Susvav-Halvad  Railway  Link

 Shri  ह... ह  Megbrajji  Dhran-
 gadhra;  Wu!  the  Minister  of  Raliways
 be  pleased  to  state.

 (a)  whether  the  Jamnagar-Jodiya-
 Pipha-Shspur-Susvav-Halvad  Railway
 Link,  or  @  similar  route,  was  under
 consideration  and  surveyed  before  the
 World  War  Il,  if  so,  what  was  its
 alignment  and  the  report  on  it,

 (b)  the  action  taken  on  the  Dhran-
 gadhra  proposal,  dated  l0th  December,
 1963,  on  the  subject,  which  was  fur-
 ther  outlined  in  the  Dhrangadhra
 Memorul  II  to  Government,  dated
 26th  January,  1964;

 (c)  whether  there  is  heavy  traffic
 secum  vation  and  congestion  on  fhe
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 Rajkot-Surendranagar-Viramgem  sec-

 (d)  whether  the  said  Jamnagar-
 Halvad  Link  will  relieve  the  central
 congestion  aud  open  &  new  area  to
 development  afd  also  provide  @
 shorter  and  quicker  passage  to  the
 heavy  Okha-Jamnagar  traffic  end
 serve  the  Ports  of  Bet,  Okha,  Salaya,
 ‘Sikka;  Bedi;  sediya  and  Mavitekhi;
 and

 (९)  if  so,  the  action  taken  to  pro-
 wide  Jamnagar-Halvad  line?

 The  Miniter  of  Railways  (Shri
 cm  M.  Poonteha):  (a)  Reconnaissance
 Engineering  and  Traffic  Surveys  for  a
 rail  link  from  Mallya  Miyana  to  Jam-
 nagar  via  Dhrangadhra  and  Jodiya
 were  carried  out  in  1958-57,  The  pro-
 posal  was  found  to  be  unremunera-
 tive

 (b)  The  Dhrangadhra  proposal  for
 a  Saureshtra  Northern  line,  wz
 Halvad-Morvi  MG  hne  and  its  exten-
 sion  upto  Jamnagar,  Was  examined
 and  found  net  justified.  The  pasition
 was  explained  in  detatl  in  २285  to  His
 Highness  The  Maharaga  Rayasaheb  ef
 Dhrangadhra  by  the  then  Depttty
 Minster  for  Railways.

 (c)  Tae  Rajkot-Wankaner  section
 w  at  preset  intensively  utilised.
 Additional  capacity  on  the  sectan
 will  be  crested  on  introduction  of
 dyesel  traction,  as  soon  28  sufficient
 locomotives  become  available  Susi-
 cient  capacity  exists  on  the  section
 beyond  Wankaner  to  Viramgam

 (a)  The  Jhund-Kandla  broad  gauge
 link,  together  with  the  new  tranahip-
 ment  point  at  Maliya,  will  assist  by
 diverting  some  of  the  traffic  to  that
 route  The  traffic  for  Okhe  is  velng
 atequately  catered  for,  and  the  ittro-
 duction  of  diesel  traction  on  the
 Rajkot-Hapa  section,  as  planned,  will
 make  more  capacity  available  Aa!
 the  ports  mentioned  sre  adequately
 served  by  the  existing  metre  geage
 connections  with  the  hinterland.

 (९)  Does  not  arise  in  view  of  the

 reply  given  to  Part  (a)  of  the  है...
 tion.
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 SJhund-Dhrangadhra  Rail  Link
 6335.  Shri  Sriraj  Meghrajji  Dhran-

 gadhra:  Will  the  Minister  of  Rail-
 ways  be  pleased  to  state:

 (a)  whether  Government  propose
 to  complete  the  Jhund-Dhrangadhra
 rail  link  speedily  and  have  revised
 the  original  schedule  in  this  regard;
 and

 (b)  if  so,  by  what  time  this  will
 be  completed  and  put  into  operation?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  and  (b).  The
 target  date  for  completion  of  the
 Jhund-J<andla  B.  G.  line  jis  October,
 1969,  “fowever,  the  Jhund-Dhranga-
 dhra  pcrtion  is  likely  to  be  opened  to
 goods  traffic  by  the  end  of  December,
 1967,

 Cottun  Textile  Mills  at  Ahmedabad

 6336.  Shri  D.  R.  Parmar:
 Shrj  Ramanand  Shastri:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  vehether  Government  are  aware
 that  sme  cotton  textile  mills  at
 Ahmedabad  are  being  run  during  off
 times  and  on  weekly  holidays  on  cash
 labour  basis;

 (0)  'vhether  this  is  done  to  pre-
 vent  tle  labourers  being  registered
 on  permanent  cadre;

 (c)  if  so,  the  action  Government
 have  taken  to  put  them  into  regular
 workin?  shifts;  and

 (d)  the  action  taken  to  safeguard
 the  rights  of  the  labourers  as  regards
 their  p*rmanency  and  to  minimise  the
 unemp  oyment  in  textile  mills}

 The  Minister  of  Commeree  (Shri
 Dinesh  Singh):  (a)  to  (d).  A  few
 cotton  textile  mills  at  Ahmedabad
 are  reported  to  be  working  on  weekly
 holidays  with  casual  labour  after
 giving  intimation  to  the  Commissioner
 of  Labour  and  Chief  Inspector  of
 Factories.  As  the  present  labour  Jaws
 fo  not  specifically  prevent  such  work-
 ing,  the  question  of  putting  the  labour
 into  regula;  working  shifts  and  safe-
 guarding  their  rights  with  respect  to
 permanency  does  not  arise.
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 Halting  Station  at  “Shahibag”
 Crossing  (W.  Rly.)

 6337.  Shri  D.  R.  Parmar:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whethe:  Government  are  aware
 that  due  to  non-signal  or  for  some
 other  reasons,  the  trains  coming  to
 Ahmedabad  irom  Mehsana  side  very
 often  halt  at  “Shahibag”  crossing  bet-
 ween  Sabarmati  and  Ahmedabad  sta-
 tion  and  hundreds  of  passengers  get
 down  the  train;

 (b)  whether  Government  propose
 to  provide  a  halting  station  at  “Shahi-
 bag”  to  give  facilities  to  the  passen-
 gers  and  to  diminish  the  passenger
 load  on  Ahmedabad  station;

 (c)  whether  Government  have
 received  any  representations  for  pro-
 viding  such  a  halting  station;  and

 (d)  if  so,  the  action  taken  thereon?

 The  Minister  of  RailWays  (Shri
 C.  M.  Poonacha):  (a)  Sometimes,.
 trains  coming  from  Kalcl  and  Meh-
 sana  side  get  detained  between  Sabar-
 mati  and  Ahmedabad  due  to  signal
 troubles,  and  some  other  operational
 reasons.  Such  detentions  are,  how-
 ever,  few.

 (b)  No.

 (c)  Yes.

 (d)  The  proposal  was  examined  but
 could  not  be  accepted  for  want  of
 adequate  justification.

 Level  Crossings  at  Girdharnagar  and
 Asarwa

 6338.  Shri  D.  R.  Parmar:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  the  standards  specified  for  the
 road  traffic  load  for  providing  a  road
 over-bridge  at  a  particular  level  cross-
 ing;

 (b)  whether  these  standards  are
 justified  for  providing  road  _  over-
 bridges  at  Girdharnagar  and  Asarwa
 level  crossings;  and

 (c)  if  so,  what  action  Government
 propose  to  take?
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 OC.  M.  Poouacha):
 Senerally  agree  to  the  construction  of
 Toad  over-bridge  in  replacement  of
 existing  busy  level  crossings  provid.
 ed  the  schemes  are  sponsored  by  the
 State  Government  and  provided  the
 State  Governmentiroad  authorities
 agree  to  bear  their  share  of  cost
 according  to  the  existing  rules.

 fb)  and  (९),  Both  Girdharnagar  and
 Asarwa  level  crossings  between
 Ahmedabad  and  Sabarmati  and
 Ahmedabad  and  Asarwa  stations  of
 Western  Bailway  are  busy  level  cros-
 sings.  However,  there  has  so  far

 been  no  firm  proposal  from  the  State
 Government  for  replacement  of  these
 level  crossings  by  road  over-bridges,
 The  Railways  would  agree  to  the  con-
 struction  of  road  over-bridges  in  re-
 placement  of  both  of  these  when  the
 State  Government  make  a  firm  pro-
 posal  in  this  regard  indicating  the
 year  in  which  it  would  be  able  to
 find  funds  to  meet  its  share  of  cost
 on  the  construction  of  approaches  etc.
 as  per  rules,

 Sheds  over  Platforms  at  Kalol
 CW,  Rly.)

 6839.  Shri  0.  8.  Parmar:
 Shri  Ramanand  Shastri:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  passenger  sheds  over  plat-
 forms  at  Kalol  (N.G.)  station  on  the
 Western  Railway  are  quite  inadequate;

 (b)  2f  so,  whether  there  is  any  pro-
 posal  for  extending  the  existing  pas-
 senger  sheds;  and

 (c)  if  not,  the  reason  therefor?

 The  Minister  of  Railways  (Shri
 ©.  M.  Poonachs):  (a)  and  (२).  Taking
 into  consideration,  the  number  of
 passengers  dealt  with  at  any  time  at
 this  station  and  norms  laid  down,  for
 provision  of  platform  covers,  the  exist.
 ing  paasenger  sheds  over  platforms  at
 Relol  are  not  considered  inadequate.
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 However  this  being  an  important

 —  ry  पंघक
 over  the  island  plat-

 orm  being
 2000  aq.  ft.  and  a  further  exténsion  by another  7080  sq.  ft.  has  been  planned.

 (ec)  Does  not  arise.

 है.  रेल्चे  &  विवनारापजपुर  श्वेसन  पर
 साड़ियों  का  कना

 6340.  थी  मि०  मधुकर  :

 ी  राभाषतार  जात्ती  :

 क्या  रेले  मन्नी  यह  बताने  की  कृपा
 के  किः

 (क)  क्‍या  सरकार  को  पता  है  कि  पूर्व
 रेलवे  का  शिवनारायणपुर  स्टेशन  गुड़  के
 कारोबार  का  एक  महत्वपूर्ण  केन्द्र  है  ;

 (खि)  यदि  हा,  तो  13 झप त 1.  ह ३
 डाउन  गाड़िया  इस  स्टेशन  पर  न  रोकने  का
 ब्या  झौचित्य  है  ,  प्रौर

 (ग)  कया  यह  सब  है  कि  इस  स्टेशन
 पर 13  झप  तथा  4  डाउन  गाष्डियों  के  न

 म
 गुड

 हे
 व्यापारियों,  जनता  तथा  उस

 क्षेत्र
 के  विद्यायकों को  बहुत  प्रसुनिधा

 होती  है  ?

 रेलबे  मंत्री  (सी  चे०
 (क)  जी  हा।

 लुन चुनाला)

 (&)  शिवना  रायणपुर  स्टेशन  पर
 लम्बी  दूरी  का  इतना  यातायात  नहीं
 होता  कि  उसके  लिए  बहा 1  3  प्रप/  4  डाउन
 भ्रपर  इंडिया  एक्सप्रेस  गाड़ियों  के  ठहराने
 का  भौचित्य  हो।

 (ग)  इस  समय  वढ़ा  0  गाड़ियां  चनती
 हैं  जो  वहा  बराने  वाले  माताबात  की  CICRES-
 तानों  को  पुरा  करने  के  लिए  फ्यॉप्त  हैं।
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 we  eet  beni  का छुबायापी, हाथ  =  बेकेशरों  करे  यह  प्रप्निकार  नहीं  है  कि  के
 ककना  कूपतीं  वर  विधायकों को  टिकट  हें

 o  fie  : aan.
 <  cama  pa  :  Iron  Ore  sent  to

 Javea
 froma  Bailedilis

 क्या  श्लचे  मंत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  कया  ग्रह  सच  है  कि  पूर्व  रेलवें  में
 तथा  लूप  लाइन  पर

 एकचारी  हाल्ट  पर  दानापुर  फास्ट  बैसेनजर

 गाड़ी  तथा  3  89  गाड़ियां नहीं  रुकती  है
 जिसके  कारण  उस  स्टेशन  पर  उतरने  वाले
 याक्रियों  तथा  विधायकों  को  कठिनाई  होती
 है;

 (ख)  क्या  यह  भी  सच  है  कि  उस  स्टेशन
 घर  विधायकों  के  कूपनों  पर  टिकट  देने  की
 कोई  व्यवस्था  नहीं  है,  और

 (ग)  यदि  उपरोक्त  भाग  (क)  और

 (ख)  के  उत्तर  स्वीकारात्मक  हो  तो  इसके
 क्या  कारण  है  तथा  इस  स्टेशन  पर  होते  वाली
 कठिनाई  को  दूर  करन  के  लिये  क्या  कायेबाही
 को  गई  है  ?

 रेल  मंत्रों  (भी  @o  qo  ga)  :

 (क)  .3  प  झपर  इंडिया  एक्मप्रैस  और

 327  झप  हावडा-दानापुर  तेज  सवारी  गाड़ी

 एकचारी  हाल्ट  स्टेशन  पर  ठहरने  के  लिए

 अधिसूचित  नहीं  है।

 (श्र)  जी  हा।

 पग)  3  भ्प  झपर  इंडिया  एक्सप्रैस
 और  227  पे  हावड़ा  दानापुर  लेख  सबादी

 गाढ़ी  को  एकचारो  हाड  स्टेशन  पर  ढहराने
 का  कोई  ्ोचित्य  नहीं  है  भ्योकि  वहा

 झम्बी  दूरो  अर्थात  !60  किलोमोटर या  उस
 &  प्रधिक का  यातायात  नगण्य है।  हाल्ट
 स्टेशनों  का  सचालन  मुख्यत;  ठेकेशर  द्वारा

 होता है  जो  तीसरे द॒ण  के  टिफट  रोष  कर
 चन्दे  क्स्कक  बात्तियों  को  जारी  करते  हैं।

 GM3.  Gbri  J.  Sundar  Lal:  Will  the
 Minister

 re
 of  Cemmerce  be  pleased  to

 state:

 (a)  the  total  quantity  of  Iron  ore
 sent  to  Japan  and  other  countries
 from  Bailadilla  in  Madhya  Pradesh
 during  1966-67;  and

 (b)  the  total  amount  of  foreign  ex-
 change  earned  during  the  asme  period
 as  a  result  of  this  export?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No  iron  ore  from
 Bailadilla  was  exported  during  ‘1986-
 67.

 (b)  Does  not  arise

 Survey  of  Minerals  and  Oil  in  Bastar
 District

 6344.  Shri  J.  Sundar  Lal:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  any  mineral  or  oil
 survey  in  District  Bastar  of  Madhya
 Pradesh  has  been  undertaken;  and

 (b)  7  50,  result  thereof?
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 India,  in  addition  to  Preliminary  gur-
 vey  in  various  parts  of  the  district, ‘will  carry  out  ह... ह  inveatigetions for  iron  ares  in  Bailadilla  and  Row-
 ghat-and  for  limestone  jn  the  Kanger
 Valley  and  Potonar-Boranji  areas.
 Further,  the  National  Mineral  Deve- lopment  Corporation  had  aleo  under-
 taken  surveya  for  iron  ore  at  ३  deposits of  Bailadilla  viz.  Nos.  4,  5  and  4,  in
 Bastar  district.  A  mine  with  a  rated
 capacity  of  5.5  million  tonnes  of  jron
 ore  per  annum  is  being  developed  in
 Deposit  No.  4.  Development  of  an-
 other  mine  based  on  deposit  No,  5,
 with  an  annual  rated  capacity  of  3.75
 million  tonnes  (including  675  million
 tonnes  of  fines)  is  also  envisaged
 Detailed  exploration  in  Deposit  No.  4
 has  yet  to  be  carried  out  by  the  Cor-
 poration.

 No  survey  for  oil  has  been  under-
 taken  in  this  district

 टेलंफोन  उपकरणों  का  निर्यात

 6345.  थी  mo  fro  अधुकर  :

 भो  राभावतार  दास्त्रो :
 भी भोगना  झा  :

 क्या  बाणिम्य  मत्ती  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्‍या  ठेलीफोन  उपकरणों  का
 निर्यात  हाल  में  बढ़  गया  है  ;

 (@)  यदि  हा,  तो  कितनी  वृद्धि  हुई
 है;

 (ग)  भारत  द्वारा  किन  देशों  को
 टेलीफोन  उपकरणों  का  निर्यात  किया  जाता
 है;

 (8)  भारत  द्वारा  प्रति  बचे  रुपयो  में
 कितने  मूल्य  के  देलीफोश  डंवकरणों  का
 निर्यात  किया  आता  है  ;

 (४)  क्या  भारत  में  निर्मित  टेलीफोन

 LY

 उपकरण  दिटेन  शौर  प्रभरीका  में  बने  उप-
 करतों  से  उसम  होते  हैं;  भौर

 (थ)  यदि  नही,  तो  किस्म  को  सुधारने
 के  लिये  सरकार  का  विचार  क्या  कार्यवाही
 करने  का  है?

 जानिज्य  यंत्री  (भो  बिनेश  fee)  =
 (क)  जी  हा।

 (8)  से  (घ)  एक  विवरण  सभा  पटल
 पर  रखा  जाता  है।  [पुस्सकालय  में  रख  दिया
 गया  |  देखिये  संख्या  एल  टी  1137/67]

 ($)  इंडियन  टेलीफोन  इन्डस्ट्रीज
 लिसिटेड,  बगलौर  द्वारा  निर्मित  टेलीफोन
 उपकरण  ब्रिटेन  तथा  अमरीका  में  निर्मित
 उपकरणो  के  मुकाबले  में  होते  है।

 (च)  प्रश्न  नहीं  उठता।

 भारत  में  धसक  उद्योग

 6346.  आओ रामाबतार  झालती  :
 भो कर  मि०  सधभुकर  :

 यी  ओगेग  हा :

 क्या  बाणिज्य  मत्री  यह  बताने  की  कपा
 +रेगे  कि  :

 (क)  अन्नक  का  उत्पादन  करने  वाले
 विश्व  के  देशों  में  भारत  का  क्‍या  स्थान
 है  ;

 (ख)  क्‍या  इस  देश  में  झक  के  निर्यात
 व्यापार  की  स्थिति  प्रमन्तोष॒जनक  है  ;

 (ग)  यदि  हा,  तो  इसके  क्या  कारण
 हैं;  भोर

 (घ)  समाजवादी  देशो  तथा  नये
 स्वतन्त्र  हुए  देशों  को  झक्क  का  निर्यात
 बढ़ाने  के  लिये  सरकार  ने  क्या  कार्यवाही  की”
 है?
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 बालिस्थ  जंत्री  (जी  दिनेश  त्ति)  :(क)
 विलय  के  झंनज्क  उत्पादक  देशों  में  भारत  का
 ह... 2  स्थान  है|

 च)  थी  नही।

 (9)  प्रश्न  नहीं  उठता।

 ष)  भारत  समाजवादी  वेलों  को
 जी  द्विपक्षीय  व्यापार  करार  के  भाधार  पर
 जक  का  निर्यात  करता  है।  परन्तु  ये
 नये  स्वतन्त्र  हुए  देशों  में  बहुत  अधिक  मांग
 नहीं  है।

 सिले-विलाये  कपड़ों  का  निर्यात

 6347.  भी  रामाबतार  शास्त्री  :
 two  fro  मधुकर  :

 ो  भोनो  झा  :

 क्या  बाधथिज्य  मंत्री  यह  बताने  को  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  विदेशों  में
 सिले-सिलाये  भारतीय  कपड़ों  की  माग  बढ़
 रही  है;

 ्)  यदि  हां  तो  i966-67  मे

 भारत  हारा  किन-कित  देशों  कोशर  कितने
 कितने  मूल्य  के  सिले-सिलाएं  कपड़ों  का  निर्यात
 किया.  गया;  दौर

 (4)  उनका  निर्यात  बढ़ाने  के  लिये
 सरकार  ने  क्‍या  कार्यवाही  की  है?

 शानिल्य  संत्री  पु्थी  दिनेश  सिह)  :

 (क)  भी  हा।

 ्)  चौर  (ग):  एक  विवरण  सभा

 पटल  पर  रहा  जाता है।  [पुस्तकालय  में

 रख  विधा  बया ।  देखिए  |...  |.  tte

 1138/67]

 73454

 तावणों  कोन

 6348.  eft  राजाचतार  जाती  :
 थी  क०  Mo  जपुकर  :
 थी  भोषेा  ना

 क्या  जाणिक्षय  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  भारत  में  इलायची  उद्योग  @
 प्रति  वर्ष  कितनी  विदेशी  मुद्दा  प्राप्त  होगी  हैं;

 (ख)  बया कुरबत  झौर  ईरात  में  भार-
 तीय  इलायचो  की  मांग  हाल  में  बढ़ी  हैं;

 (पु)  क्‍या  इन  तथ्यों  को  ध्यान  से
 रखते  हुए  ससकार  इलायची  का  उत्पादन

 बढ़ाने  तथा  इस  उद्योग का  विकास  करने  के
 लिए  किसी  योजन,  पर  विचार  फर  रही  हैं;
 ौर

 (3)  यदि  हां,  तो  उसका  व्योरा  क्‍या
 हैं?

 जाजिक्य  संज्री  (  गी  दिनेश fe  )  :
 (क)  1966-67  7  प्राप्त  विदेशी  मुद्दा
 8.11  करोढ़ ₹०  हैं

 (@)  जहां  तक  सरकार  को  ज्ञात  हैं,
 ऐसा  नही  है  ।

 (ग)  औट  (७४)  इस  समय  निम्न
 लिखित  योजनाएं  विचाराधीन  हैं  —

 (1)  कट्  रोग  के  उन्मूलन  की
 योजना  यहू  रोग  उत्पादन
 बढ़ाने  के  माग  में  सबसे  बड़ी
 बाधा  कताई  जाती  हैं;

 (2)  बागान  मालिकों  को  किराया
 जरीद  झ्राधार  पर  छिड़काव
 सिचाई के  उपकरण  आादि  |
 की  योजना;

 (3)  बागात  मालिकों को  वित्तीय  शहन
 बता  देते के  लिये  ऋण  कोजना;
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 (4)  बामान  माखिकों  को  उपदान

 सुक्त  दरों  पर  उर्थक  तथा
 पौंदरक्षण  रखाबन  सामप्री  देने

 की  योजना;  तथा

 (5)  गवेवणा  योजना  i

 छतरियों  का.  भिर्यात

 6348.  भी  रामावतार  जझास्त्री  :
 awe  fro  अयुकर  :

 शी  बोगेखा  का  :

 क्या  बालिश्य  मंत्री  यह  बताते  की  कपा
 करेंगे  किः

 (क)  कया  यह  सच  है  कि  तंजानिया
 झौर  इथोपिया  द्वारा  भारतीय  छतरियों  का
 झायात  कम  कर  दिये  जाने के  कारण  हाल  सें
 भारतीय  छतरियों  का  निर्यात  कम  हो  गया

 है;

 (ख)  यदि  हां  तो  छतरियों  का  निर्यात
 बढ़ाने  के  लिये  सरकार  का  क्‍या  कार्यवाही
 करने  का  विचार है;  और

 (ग)  भारतीय  छतरियों  के  निर्यात  से
 प्रति वर्ष  कितनी  विदेशी  मुद्रा  प्राप्त  होती
 है?

 जानिल्व  संत्री  (भी  दिनेक्ष सह)  :

 (क)  |.  समय  से  छतरियों का  निर्यात
 कम हो  रहा  है  तंजानिया तथा  इथोपिया
 हारा  आयात  में  कमी भी  इस  गिरावट
 का  एक  कारण  है।

 (ख)  निर्यात  बढ़ाने  के  लिये  निम्न-
 खिखित  कार्यवाही  की  गई  है  :---

 (१)  छतरियों के  निर्यात के  जहाज  पर
 निःशुल्क  मूल्य  की  0  प्रतिशत
 की  दर  पर  ‘ara  पुनर्भरण
 की  झमुभति  दी  जाती  हूँ;

 (3)  वत,  पर,  जहाज  पर  निःशुल्क

 मूल्य की  20  प्रतिशत की  दरपर
 मगद  सहायता,  तथा

 (3)  भन्‍्तर्राष्ट्रीय  मूल्यों  पर  देखी

 लोहे  तथा  इस्पात  का  पुनशैरण  ।

 (ग)  गत  कुछ  वर्षों  में  छतरियों  तथा
 उसके  भागों  का  निर्यात  मूल्य  नीचे  दिया  जा
 रहा  है  i

 (मूल्य  लाख  रुपये  मे)

 ‘1964-65  1965—66  ‘1966-67
 (अप्रैल-फरवरी )

 35.74  24.  94  10.  00

 महाराष्ट्र  में  उद्योगों  की  स्थापना

 6350.  शी  देशराब  पाटिल  :

 क्या  श्रौद्योगिक  विकास  तथा  समवाय-
 कार्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (क)  चौथी  पंचवर्षीय  योजना  भ्वधि  में
 महाराष्ट्र  में  नये  उद्योगों  की  स्थापना  के  लिये
 सरकार  द्वारा  कितनी  राशि  नियत  की  गई
 है;

 (ख)  प्रस्तावित  नये  उद्योगों  के  नाम
 क्या  हैं,  भोर

 (ग)  ये  उद्योग  कित-किन  स्थानों  में
 स्थापित  किए  जायेंगे  ?

 झीचोगिक  विकास  तथा  समवाय-कार्थ
 मंत्री  (  भो  फलरहीन  ली  झहनव ) :
 (क)  से  (ग)  :  चौथी  पंचवर्षीय  बोजना

 की  हमरेखा  के  मसौदे  मे  महा  शब्ट्र  मे  केकौीश
 सरकार के  झधीन  जिन  |... #  इचोगॉ चि
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 स्थापना  की  श्ववस्था  की  यईं  है,  उसके  माम
 स्थान  लथा  प्रस्थाई  छप  से  कौ  गई  ह ।  को
 व्यवस्था  तींचे  दी  गई  है!

 arr
 पंचर्चीय
 योजना  मे

 की  गईं
 घन  की
 व्यवस्था
 (करोड

 श्पयों  में  )

 परियोजना  का  नाम  स्थान

 ब्बेल  28  at l.  आर्थेनिक  ईष्टर-
 मीडिएट  प्लाट

 2.  कोयना  ग्रल्युमीनियम  कोयता  38.70

 3  नया  फाउण्ड्री  को  र्धा,  23  00
 सयंत्र

 4  ट्राम्ब  उर्बरक  सयत्  द्रम्ब  30  00
 का  विस्तार

 वर्धा  में  स्थापित  की  जाने  वाली  फाउन्ड्री
 कोज  परियोजना  के  बारे  r  नवीनतम  मांग  की

 दृष्टि  से  इस  समय  पुतविषार  किया  जा  रहा
 है।

 पुनरीक्षित  लागत  प्रनुमानों  की  दृष्टी
 से  झन्य  वरियोजनाधों  के  लिए  की  गई
 क्सीय  व्यवस्या  पर  भी  प््‌्नेचियार  किया
 जारहाह।!

 जहाराष्ट्र  में  कागज  बताने  का  कारखाना

 635k.  भी  देवराज  ois  :  क्या
 ieifes  विकास  तका  कामदाद- काय  सकी,

 यह  बताने  की  कृपा  करेंगे  कि
 :

 '
 (क)  नया  यह  सच  है  कि  चौभी  पंचबर्षीय

 योजना  की  रूप  रेजा  के  TO  में  धोजना
 झबधि  के  प्रथम  ह  में  मुह्ारत्ट्र  में  कापन्र
 बताते  का  एस  शारकाना  स्वारित  करने  सा
 प्रस्ताव  है;  भौर

 (छ)  यदि हां,  तो  इस  बारे में  क्या
 कार्यवाही की  कई  है  ?

 भौद्योपिक  शिकक  कका  सवयात्य-कार्े
 मंत्री  ची  फशरदीन  ह... ह  हुम):  (क)
 महाराष्ट्र  राज्य  में  कारण का का  एक  कारजशाना
 स्थापित  करने  का  प्रस्ताव  है  किस  थौची
 योजना की  प्रवधि  के  पहले वर्ष  में  ऐसा कर
 सकता  सम्भव  नहीं  था  |

 ख)  इस  योजना  की  एक  परियोजना
 रिपोर्ट  ब्रिटेत  के  मेसर्स  साइमन  हैंडलिंग
 एण्ड  इंजीनिरिंग  कम्पनी  द्वारा  तैयार  की
 जा  रही  है।  रिपोर्ट  के  प्राप्त  हो  जाने  पर

 महा  राष्ट्र सरकार  द्वारा  इसकी  जाच  की
 गांगी।

 Railway  Crossing  and  Bridges  on  G.T.
 Road  and  National  Highways

 6352,  Shri  0,  D.  Jena:
 Shri  D,  N,  Deb;
 Shri  Rg  R.  Singh  Deo;
 Shri  D,  Amat:

 Will  the  Minister  of  RallWays  be-
 pleased  to  state:

 (s)  the  number  af  places  Where  the
 Grand  Trunk  Road  and  ather  National.
 Highways  cross  the  Railway  lines;

 (b)  the  number  of  over  and  under-
 bridges  and  manned  and
 railway  crossings  on  such  lines;

 (ce)  whether  Government  propose  to
 build  over  and  under-bridges  on  all
 these  Highways  which  have  heavy
 traffic;  and

 (a)  if  so,  the  number  of  bridges  pre-
 posed  t  be  constructed  in  the  Fourth
 Five  Year  Plan  and  at  which  places?
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 of  Raliways  (Shri The  Minister

 C.  Mf.  Poqnacha):  (a)  dfs,

 (b)  Road  over/under-bridges  —7
 Manned  level  crossings  385
 Unmanned  level  crossings  3

 (c)  The  Railways  generally  agree
 to  take  up  construction  of  road  over|
 under-bridges  in  replacement  of  busy
 level  crossings  provided  the  specific
 schemes  are  sponsored  by  the  State
 Government  and  provided  the  State
 Government  or  Road  Authority  con-
 cerned  agree  to  bear  their  share  of
 the  cost  as  required  under  the  extent
 rules,

 (8)  A  statement  showing  details  of
 53  bridges  which  have  so  far  been
 tentatively  proposed  for  taking  up
 during  the  Fourth  Plan  by  the  diffe.
 rent  States  is  laid  on  the  Table  of  the
 House  [Placed  in  Library  See  No.
 LT-i39/67],  However,  out  of  these,
 only  those  schemes  will  be  actually
 taken  up  for  which  al]  techniral
 details  are  finalised  and  for  which  the
 State  Governments  make  the  neces
 tary  provision  of  funds  and  arrange-
 ments  for  taking  their  share  of  work
 jn  hand.

 मध्य  प्रदेश  में  हथकरथा  तथा  विद्युत  करधा
 बस्तुझों  का  उत्पादन

 6353.  श्री  tio  wo  दोलषित  :  क्या
 बाणिल्य  मंत्री  यह  बताने  की  कृपा  करेंगे
 किः

 (*)  :966—-67  में  मध्य  प्रदेश  में
 हजकरणा  से  तथा  बिचूतू  कसित  करणा  से
 झलग-धलग  कितना  कपड़ा  तैयार  किया
 गया;

 (ख)  उक्त  झबधि  में  हथकरवा  तथा
 विद्यत्‌  चालित  करभा  में  पृथक-पुथक  कितने
 सूतत  का  उपयोग  किया  गया;

 (=)  हचकरणों,  eer  बिचूतू  शासित
 फरदों  में  पृथक-पृथकझमांड  लग  कितने
 विधिजक्ष  काउन्ट  के  सुत  का  प्रयोग  किया
 गया;  और

 (६)  बध्य  पदेश  ्य  में  even
 तथा  बिद्युत्‌  ऋशित  करना  क्योष  के  विकास
 के  लिये  उत  राज्य  को  द्क्त  श्रदंधि  में

 कितनी  राध्ति  दी  गई ?

 जाजिस्प  संत्रालय  में  उपभलंत्रो  (ली
 wet  हरको)  :  (क)  ते  (ग).  जानकारी
 एकल  की  जा  रही  है  भौर  सभा  पटल  पर

 रहा  दी  जायेगी  |

 (घ)  हथकरघा  उद्योग  के  लिये
 8,  34,000  Fol  विशत्‌  चालित  करणा

 उद्योग  को  कोई  सफि  नही  दी  गई  है  t

 Sale  of  Lambretta  Scooters
 6354.  Shri  M.  L.  Sondhi:  Will  the

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state.

 (a)  whether  Government  are  aware
 of  the  discrimination  shown  by  the
 manufacturer.  of  Lambretta  scooters
 in  the  supply  of  machines  on  the  pre-
 revision  and  post-revision  prices;

 (b)  whether  it  is  a  fact  that  the
 scooters  sold  on  the  pre-revision  prices
 were  not  equipped  with  spare  wheels
 and  brackets  and  other  parts  were
 somewhat  inferior,  whereas  scooters
 sold  at  increased  prices  were  fully
 equipped;

 (c)  whether  it  is  also  a  fact  that
 womectof  essential  accemories  have
 not  yet  been  given  to  the  customers
 who  bought  these  sometime  in  March
 last;  and

 (d)  the  steps  Government  propose
 to  take  to  discourage  the  manufac-
 turers  to  avoid  such  inconvenience  to
 customers  in  future?

 The  Minister  of  Industrial  Deve-
 Jopment  an@  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  Government  have
 not  received  arty  stch  complaint.

 &)  and  (c}.  Bue  to  short  supply
 of  tyres,  the  manufacturers  of  Lamb-
 retta  scooters  have  since  January,
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 1967,  been  marketing  their  scooters
 without  spare  wheel  and  brackets.
 Government  have  not  received  any
 complaints  about  the  quality  of  some
 parts  in  any  particular  supplies  being
 inferior.

 (d)  The  manufactureres  have
 informed  Government  that  short  sup-
 plies  of  brackets  are  being  made  good
 and  that  short  supplies  of  spare  wheels
 will  be  made  good  as  soon  as  ade-
 quate  supplies  of  tyres  are  received
 from  the  tyre  manufacturers.

 ‘Quality  of  Scooters  and  Motor  Cycles

 6855.  Shri  M.  L.  Sondhi:  Will  the
 Mimster  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 State:

 (a)  whether  Government  are  aware
 that  the  quality  of  scooters  and  motor
 cycles  being  manufactured  in  the
 country  has  deteriorated;

 (b)  whether  Government  propose  to
 appoint  a  committee,  as  in  the  case
 of  cars,  to  look  into  this  complaint;

 -and

 (c)  if  not,  the  reasons  therefor?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Abmed):  (a)  A  few  complaints  re-
 ceived  by  Government  about  defects
 in  scooters  manufactured  in  India
 have  been  referred  to  the  manufac-
 turers  for  remedial  action.  Govern-
 ment,  however,  have  no  evidence  of
 any  general  deterioration  in  the
 quality  of  scooters  and  motor-cycl
 manufactured  in  the  country,

 (b)  No,  Sir.

 (c)  The  Government  considers  that
 the  need  for  setting  up  a  Committee
 as  in  the  case  of  care  has  not  yet
 erisen.
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 Coal  Controllers  (Hrs,  Office)
 Employees  Association,  Cailcutts

 6356.  Shri  Indrajit  ह...  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  representation,
 through  proper  channel,  was  received
 from  a  Coal  Controller’s  (Head-
 quarters  Office)  Employees’  Associa-
 tion,  Calcutta,  seeking  Government’s
 ruling  on  the  fixation  of  seniority  of
 the  employees  concerned;

 (b)  if  so,  when  it  was  received;

 (c)  whether  the  representation  was
 forwarded  to  the  Ministry  of  Home
 Affairs  for  examination  of  the  issues
 and  their  opinion;  and

 (a)  if  so,  the  result  thereof?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  and  (b).  A  repre-
 sentation  has  been  received  on  20th
 April,  967  from  the  Coal  Controller’s
 (Headquarters’s  Office)  Employees’
 Association  in  respect  of  the  principle
 followed  in  the  fixation  of  Seniority
 of  Lower  Division  Clerks  in  Coal  Con-
 troller's  Headquarter  Office.

 (c)  Yes,  Sir.

 (d)  The  matter  is  still  under  can-
 sideration.

 Headquarters  Organisation  of  the  Coal
 Controller

 6357,  Shrj  Indrajit  Gupta:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  he  is  aware  that  the
 principle  of  determining  seniority  of
 Central  Government  employees  which
 was  uniformly  applicable  during  the
 period  from  the  2nd  January,  2946  to
 2lst  December,  2989  has  not  deen
 followed  in  the  Headquarters  Orgent-
 sation  of  the  Coal  Controller;
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 -(b)  if  ap,  the  reasons  therefor;

 (९)  whether  all  the  Lower  Division
 Employees  of  the  Coal  Controller's
 Organisation  who  had  been  made
 permanent  by  the  2lst  December,  959
 were  confirmed  on  the  basis  of  length
 of  continuous  service  as  per  Govern-
 ment  Orders  of  1986;

 (d)  sf  not,  the  reasons  therefor;

 (e)  whether  it  is  a  fact  that  em-
 ployees  of  ali  other  Central  Govern-
 ment  offices  who  were  confirmed  not
 on  the  basis  of  length  of  continuous
 Service  but  out-of-turn,  have  subse-
 quently  been  granted  seniority  accord-
 ing  to  their  date  of  appointment  in
 the  grade  and  not  according  to  their
 date  of  confirmation;  and

 ह)  af  so,  whether  this  principle  has
 been  followed  in  the  Coal  Controller's
 Organisation,  and  if  not,  the  reasons
 therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 ह  C.  Sethi):  (a)  and  (b).  Principle
 of  determining  seniority  in  respect  of
 L.D.  Clerks  in  the  Coal  Controller’s
 Hars.  Office  was  followed  as  laid  down
 in  late  Ministry  of  Production  order
 of  27th  August,  1986,  Copy  is  laid  on
 the  Tabie  of  the  House  (Placed  in
 Library  See  No  LT-2350/67].

 {c)  and  (d).  Temporary  Lower  Divi-
 sion  Clerks  of  Coal  Controller  Office
 are  confirmed  according  to  the  senio-
 rity  which  is  determined  on  the  basis
 of  the  956  orders  Scheduled  Castes
 and  Scheduled  Tribes  Employees  are
 confirmed  according  to  the  quotas  rée-
 served  for  them.

 (९)  and  (f)  In  the  Coa!  Controller's
 Office,  after  adoption  of  the  996
 orders,  on  confirmation  according  to
 the  quotas  reserved  for  them,  Sche-
 duled  Castes  and  Scheduled  Tribes
 employees  become  senior  to  non-
 Seheduled  Castes  and  non-Scheduled
 Tribes  who  are  not  still  confirmed.

 according  to  the  date  of  appointment.
 In  other  Central  Government  offices
 where  980  orders  are  applied,  the
 same  principles  are  observed.

 ted  समितियां  बनाने  के  लिए  कशौटी

 6358.  श्री  बिभूति  मिथ  :
 श्री  क०  नॉ०  हिवारी  :

 ब्या  रेलवे  [मंत्री|  यह  बताने  की  कृपा
 किः

 (क)  विभिन्न रेलवे  समितियों  का  गठन

 किस  कसौटी  के  भ्राधार  पर  किया  जाता है;

 (ख)  क्‍या  इन  समितियों  के  सदस्य
 ससद्‌  सदस्यों  द्वारा  चुने  जाते  है  अ्रथता  उनके
 होरा  नामांकित  किये  जाते  है;  भौर

 (ग)  क्‍या  सरकार  का  विचार  इन
 समितियों  को  पूर्णतया  निर्वालित  निकाय
 बनाने  का  है?

 र्स  मत  (अं!  to  मु०  पुनाचो)  :

 (=)  जिन  समस्याझ्रों  की  जाये  प्रपेक्षित
 होती है  उनके  महत्व  के  भ्रनुसार  रेल  समितियां
 बनाथी  जाती  हैं।  समस्याप्रो  का  महत्व
 सरकार  द्वारा  निश्चित  किया  जाता  है
 था  जैसा  कि  इस  विषय  पर  जनता  द्वारा
 व्यक्त  किये  गये  विचारों  या  समद  में  हुई
 बहस  से  परिलक्षित  होता  है।

 (@)  ऐसी  समितियों  के  सदस्य  संसद
 हारा  नही  चने  जाते।  वें  मत्नी  द्वारा  नामद्धद
 किये  जाते  हैं।  ससद  सदस्यों  को  नामजद
 किये  जाने  की  दशा  मे  ससदीय  मामलों  के

 मंत्री से  पहले  परामर्श  किया  जाता है

 (ग)  जी  नहीं।
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 SCAFE  Meet  on  Trafie  in  Developing
 Countries

 A  pri  Goorke
 |

 Shri  ang  eo ह ्Guha:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  any  concrete  steps  have
 been  taken  in  the  direction  of  holding
 an  Asian  Mhnisterial  Conference  on
 the  expansion  of  trade  39  developing
 countries  sn  pursuance  of  the  decision
 taken  in  this  regard  at  the  23rd  annual
 session  of  the  Economic  Commission
 for  Asia  and  the  Far  East  (BCAFE)
 in  Tokyo  on  the  7th  April,  3987  and

 (b)  when  the  conference  is  due  to
 take  place  and  the  agenda  it  is  to
 consider?

 [The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Snir.

 (b)  No  date  has  yet  been  fixed  nor
 has  the  agenda  been  finalised.

 Import  of  Cables  by  HOL

 Shri  Yashpal  Singh:
 Shri  S.  C.  Samanta:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs  be
 Pleaseg  to  state:

 (a)  whether  cables  are  imported  by
 the  Hindustan  Cables  Ltd.,  despite
 their  availabilty  in  the  Local  mar-
 ket;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  Industrial  Develep-
 ment  and  Company  A@airs  (Shri  F.
 A,  Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise.

 JULY  al,  ‘1987  Written,  Annoers

 State  Owketship  of  Mines

 चडेशा,  Shri  Yashpal  Singh:
 Ghri  8,  a  Samanta:

 Will  the  Minister  of  Steel,  Mines
 amd  Metals  be  pleased  to  state:

 (a)  whether  the  President  of  the
 Indian  National  Mine  Workers’  Fede-
 ration  has  pleaded  for  state  owner-
 ship  of  mines;  and

 33596

 {b)  if  so,  Government’s  reaction
 thereto?

 ‘The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  Cc  Sethi):  (a)  and  (b)  Govern-
 ment  3s  aware  of  the  views  express-
 ed  by  the  President  of  the  Indian
 National  Mine  Workers’  Federation
 regarding  the  common  ownership  of
 mines  No  communication  has,  how-
 ever,  been  received  by  the  Govern-
 ment  from  him  on  the  subject.  The
 policy  of  Government  about  mining
 industry  75  laid  down  in  the  Indus-
 trial  Policy  Resolution  of  April  956
 and  no  change  in  this  policy  is
 envisaged  at  present.

 धृगीस्लाधिया  के  ट्रैक्टरों  का  प्रायात

 6362.  थी हुसम  सग्द  eure  :
 की जगाये  we  शोजी  :

 क्या  वाणिज्य मंत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  क्‍या यह  सच  हैं  कि  इस  समय

 यूगोसलाविया  से  ट्रैक्टरो  की  सप्लाई  कम
 हो  रही  है;

 (ख)  क्‍या  सरकार  ने  किसानो  की  भांग
 को  पूरा  करने  के  लिये  न्य  देशों से  क्टरों
 का  झ्रायात  करने का  मिक्ष्यय  किया  है;

 (7)  कितने  किसानों  तथा  व्यापारियों
 ने  यूपोस्लाबिवा  के  ट्रैक्टर  सप्लाई  करने
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 बाली  भारतीय  कम्पतियों  में  ह रई  जमा  कराया
 है  तथा  कितना  धन  जमा  कराया  है  ;
 और

 (8)  इस  व्यक्तियवीं  को  ट्रफ्टर  सप्लाई
 करने  के  लिये  सरकार  ने  क्‍या  व्यवस्था

 बी?

 शाणिस्य  मंत्री  =  (sft  विनेज्ञ  चह)  :

 (क)  यूगोस्लाविया  में  निर्मित  ट्रैक्टरों  का
 कोई  भ्रायात  नही  हुआ  है

 (ख)  क्योंकि  देश  में  टैक्टरो  का  उत्पादन
 देश  की  मांग  को  पूरा  नहीं  कर  सकता  ह
 अत:  रूस,  चैकोल्लावेकिया  तथा  पोलण्ड  से
 कृषि  सम्बन्धी  दैकक्‍्टरों  का  झायात  किया
 जाता  है।

 (ग)  जननकारी  उपलब्ध  नही  है  ।

 (ध)  प्रश्न  नही  उठता

 aged  नगर  स्टेशन  पर  गाड़ी  का  पटरी  से
 उतर  जाना

 6363.‘ sitgen भरो  हुक  अन्य  कलुबाव
 जो  राम  सिह  पउ्रयरयाल  :

 जो  जर्यजुन  ह... क  संदोरिणा  :

 सो  राज  लेथका  थादथ :

 क्या  रेखले  मंत्री  वह  बताने  को  कृपा
 करेंगे  कि .

 (क)  क्‍या  हिन्दुस्तान  |  अप्रैल,
 967  8  अंक  4  अकाशित  यह  समाचार
 सही है  कि  शिकीहाधाद और  इटावा  रेलवे
 स्टेशनों के  बीच  जसबन्त  नगर  में  39-भ्रप

 जनता  ऐक्सप्रेस गाड़ी  का  इंजन चर  ड्ब्विं
 यटरी  से  उत्त  र  गये  थे;

 (सर)  यदि  हा,  तो  क्या  इंजन  शौर

 हिब्बो  के  पटरी  से  उतरने  के  का  रणों  के  बारे  में
 जांच  की  गई  है;  भौर

 (कर)  इसके  परिणरस्वरुप  (जान
 ब मास की कितनी की  कितनी  हानि हुई  ?

 रेलथे  मंत्री  (भी  Ho  qo  बुनाला)  :

 (क)  दुर्घटगा  p-4-2967  को  हुई ।

 (थ)  जी  हा।

 (ग)  जन-हाति  कुछ  नहीं  हुई।  रेल-
 सम्पत्ति  को  अनुमानत'  लगभग  2,550
 रुपये की  क्षति  पहुंची  |

 हाजोपुर  स्टेहन  (पूर्वोंसशर  रेलबे)  पर

 दुर्घटना

 6364.  भी  हकम  चन्द  कछुवाब  :
 शमी  राम  सिह  झपरबाल  :

 क्या  रेलब  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (=)  कया यह  सच  है  कि  40  पप्रैल,
 2967 |  वॉत्तिर  रेसवे  मे  हाजीपुर  स्टेशन

 पर  रेल  दुचंटना में में  बारह  व्यक्तियों को
 चोटें झाई थीं; भाई  थीं;

 (ख)  यदि  हा,  तो  दुधटना  के  क्या
 कारण  थे;  भौर

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्या

 कायवाही  कीहे  ?

 रेलले  मंत्री  (भी  Yo  Yo  पुनाचा)  :

 (के)  ‘9-4-1967  को  हाजीपुर  स्टेशन

 पर  दुर्घटना  हुई  थी  जिसमे  ही  भ्रप  सवारी
 गाडी  के  23  यात्रियों  को  मामूली  बोटें
 आागों  ।

 ख)  दुषंटना  का  कारण  यह  था  कि
 जब  2  सी  एस  डाउन  मालगाड़ी  का  इंजन
 शंटिंग  करते  हुए  मालमोदाम  को  शोर  जा
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 रहा  था  तो  गलती ते  बह  लाइन मेंधर  ।  पर
 ्च्स्त  गया  जिस  पर  8!  प  शदारी  गाड़ी
 यहते  से  लड़ी  थी।

 (ग)  जिन  रेस  कप्रचारियों  को  इस
 ुषेटना  के  लिए  उत्तरदायी  ठहराया  गया
 है,  उनके  बिष्द्ध  धनुशासनिक  कारबाई  की
 जा  रही  है।

 | ज  967  में  मसूरी-दिल्ली  एक्सप्रेस
 गाड़ी  तथा  ह््क  के  बीच  ढककर

 6365.  श्री  हुक्म  चम्द  कछवाय
 श्री  राम  सिह  झयरबाल  :
 भी  अगन्नाव  राज  जोशी  :

 क्या  रेलवे  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  io  ste,
 967  को  गंजरौला  जंगशन  झौर  धनौरा

 स्टेशन  के  बोच  मसूरी-दिल्ली  एक्सप्रेस  गाड़ी
 की  एक  ट्रक  के  साथ  टक्कर  हुई  थी;

 (ख)  यदि  हां,  तो  उसके  परिणामस्वरूप
 जान  व  माल  की  कितनी  हानि  हुई  ,

 (ग)  दुघटता  होने  के  क्‍या  कारण
 थ;  श्र

 (घ)  इस  मामले  म  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 देखचे  मंत्री  (णी  Bo  qo  पुनाथा)  :

 (क)  दुृघटना  s—4-l967  को  हुई  ।

 (ख)  इस  दुर्घटना  म  कोई  व्यक्ति  नहीं
 मरा,  लग्नि  दो  व्यक्तियों  को  मामूली  चोटे
 झायी  t  रेल  सम्पत्ति  को  कोई  क्षति  नहीं
 शहुंची  |

 (ग)  दुषषेटना  ट्रक-ड्राइवर  की  झ्सावधानी
 के  कारण  हुई,  जो  रेलवे  लाइन  को  उस  समय
 भार  करने  की  कोशिश  कर  रहा  था  जब  कि
 शामने  से  गाड़ो  आ  रही  थी  ।

 (घ)  इस  दुर्घटना  के  लिए  ढ्र्क  का
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 ड्राइवर  जिम्मेदार  ठहराया  गया  है  ।  युलित
 उस  पर  मुकदभा  चला  रही  है  ।

 इतिस्मूनी  रेसथे  हेलन  पर  अपरी  पुल

 6366.  थी  प्रकाश  बौर  शार्ती  :  क्‍या
 रेले  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  सिम्भूली  रेलवे  स्टेशन  पर
 एक  ऊपरी  पुल  बनाने  के  बारे  में  पहले
 कोई  सर्वेक्षण  किया  गया  था  ;

 (ख)  यदि  हा,  तो  उसका  क्या  परिणाम
 रहा  ;  शौर

 (ग)  इस  महत्वपूण  स्टशन  पर  यात्रियों
 की  सुविधा  के  लिए  यह  पुल  कब  तक  बन  जाने
 को  संभावना  है  :

 रेलचे  मंत्री  (भो  Ko  qo  gare)  =
 (क)  जोहां।

 (3)  यात्री  एक  प्लेटफार्म  से  दूसरे
 प्लेटफार्म  पर  प्रा-जा  सके,  इस  प्रयोजन  से
 रेल  प्रशासन  ऊपरी  पैदल  पुलो  को  व्यवस्था
 करते  है।  य॑  पुल  एक  कार्यक्रम  के  अनुसार  बनाये
 जाते  हैं  ।  इस  स्टेशन  पर  चढ़ने-उतरने  वाले
 यात्रियों  की  संख्या  के  आधार  पर  झौर  इस
 तग्य  को  देखते  हुए  कि  दोनों  प्लेटफार्मों  को
 जोड़ने  के  लिए  इनके  दोनों  मिरों  पर  पैदल-
 मार्ग  बने  हुए  हैं,  फिलहाल  यहा  ऊपरी  पैदल
 पुल  बनाने  का  ग्रौषित्य  नही  दिल्लाई  देता  t

 (ग)  सवाल  नहीं  उठता  ।

 Booking  of  Betel  Leaves  from  Pans-
 kura  Station  (S.E.  Railway)

 6367.  Shri  Dattatraya  Kunte

 Will  the  Minister  of  Raliways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  about.
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 900  to  i00  baskets  of  betel  leaves,  a
 perishable  items,  are  booked  and
 transported  to  different  parts  of  India
 bringing  about  7  to  8  thousand  rupees
 per  day  as  freight  charges  from
 Panskura  Railway  Station  on  the
 8.  E.  Railway;

 (9)  if  so,  whether  there  is  any
 goods-sheds  there;

 (९)  if  not,  the  reasons  therefor;

 (d)  whether  any  request  for  a
 goods-shed  there  way  made  long  time
 ago;  and

 (e)  the  steps  taken  for  the  con-
 struction  of  a  goods  shed  along  with
 the  remodelling  works  of  the  Pans-
 kura  Railway  Station?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  During  the  year
 1966-87,  on  an  average,  587  baskets
 of  betel  leaves  per  day  were  booked
 The  earnings  were  Rs  4,889  per  day

 (9)  Bete)  leaf  traffic  is  booked  as
 parcels  and  is,  therefore,  dealt  with
 fn  the  parcel  shed  A  parcel  shed
 exists  at  the  station.

 (c)  Does  not  arise

 (d)  A  representation  for  provision
 of  a  goods  shed  at  Panskura  was  re-
 cerved  in  4956

 (९)  No  provision  has  been  made
 for  a  goods  shed  in  the  remodelling
 plan  for  Panskura  railway  station,
 because  after  the  opening  of  Pans-
 kura-Haldia  line,  the  traffic  now  dealt
 with  at  Panskura  is  likely  to  be
 diverted  to  stations  on  the  new  line.
 Meanwhile,  it  is  proposed  to  provide
 a  temporary  gooda  shed

 334  डाउन  फररका  सवारी  गाड़ी  (पूर्व
 रेसबें)  में  डकेती

 6363.  भी  हुक्म  ह... ह  कलबाय  :
 भी  झोकार  त्तिहु  :

 कपा  रेलवे  मती  92  मार्च,  967  के
 3499  L.5.—4.

 झतारांकित  प्रश्न  सब्या  2४8]  के  उत्तर  के
 सम्बन्ध  में  यह  बताने  को  क्ृपा  करेगे  कि

 (क)  क्या  पूर्व  रेलवे  पर  बश  बरिया
 शौर  बन्देल  स्टेशनों  के  बोच  हुई  डकती  के
 मामले  में  की  जा  रही  पुलिस  जाच  पूरी  हो
 चुकी  है  घौर  सम्बद्ध  व्यक्तियों  को  गिरफ्तार
 कर  लिया  गया  है  ,  शौर

 (ख)  यदि  हा,  तो  देमका  मोटा  ब्यौरा
 क्या है  ?

 रेले  मंत्री  (जी  Bo  qo  पुमाला)  :
 (क)  प्रभी  पुलिस  द्वारा  मोमले  की  जाच  की

 जा  रही  है।  भब  तक  5  व्यक्ति  गिरफ्तार  किए
 जा  चुके  है  ।

 (ख)  पाच  व्यक्तिया  मं  से  एक  को
 सबूत  न  मिलने  के  कारण  छोड  दिया  गया
 और  चार  को  शिनाख्त  की  जा  चुकी है  t
 पश्चिमी  बगाल  के  खुफिपा  विभाग  न  आगे
 जाच  करने  के  लिए  मामले  को  अपने  हाथ  म
 लेलिया  है  tT

 उत्तर  रेले  में  जनता  एक्सप्रेस  गाड़ो  में
 झाभूषणों  का  लूदा  जाता

 6369.  ओ  राम  सिह  wens  :
 भी  हुकम  चग्द  कछवाय  :

 क्‍या  रेलजे  मत्री  यह  बताने  की  कृपा  करेगे
 कि

 (क)  क्‍या  यह  सच  है  कि  30  जनवरी,
 967  को  अथवा  उसके  श्वास  पास  उत्तर

 रेलवें  के  सारावा  शर  मनोहरगज  रेलवे  स्टेशनों
 के  बीच  जनता  एक्सप्रेस  रेलगाड़ी  के  महिलाभो
 के  एक  डढिन्बि  मे घुस  कर  गंढो  ने  1,000  रुपये
 की  लागत  के  आभूषण  सूट  लिये  थे  ,  शर

 (जल)  यदि  हा,  तो  इस  सम्बन्ध  मे  सरकार
 ने  क्‍या  कार्यवाही  की  है  ?
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 रेले  पंग्री  (भी  Bo  qo  पुमाला)  :
 (क)  जी  हा  t

 (ख)  सूचना  मिलने  पर,  सरकारी
 रेलवे  पुलिस,  इलाहाबाद  ने  भारतीय  दण्ड
 संहिता  की  धारा  395  (डकती )  क॑  अधीन
 अपराध  स०  53  में  एक  मामला  दर्ज  कर
 लिया  और  तत्परतापूबंक  उसकी  जाच  शुरू
 कर  दा  ।  सहायक  महानिरीक्षक,  मरकारी
 रेलवे  पुलिस,  उत्तर  प्रदेश,  इलाहबाद  और
 सरकारी  रेलवे  पुलिस  के  अनुभाग  अधिकारी
 मोके  पर  गये  और  उन्होंने  जाच-कार्य  का  पर्य-
 वेक्षण  किया  सरकारी  रेलवे  पुलिस  के  अपराध
 क्मेच/रिया  को  भ।  ज।च  अधिकारों  की  सहायता
 करने  के  लिए  प्रतिनियुकतत  कर  दिया  गया
 दो  अमिपुक्‍ों  को  गिरफ्तार  किया  गया  था,
 जिनके  विष्द्ध  इलहाबाद  को  सेशन  भ्रदालत  में
 मुकदमा  चल  रहा  है  शोज  अ्भ्निपरुक्तों  को
 पकड़न  के  प्रयल  किय  जा  रहें  है

 Quick  Movement  of  Trains

 6370.  Shri  Babhuti  Mishra;  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 Engineers  are  to  go  abroad  to  study
 the  system  of  quick  movement  of
 trains  in  foreign  countries  as  report-
 ed  in  the  ‘Patriot’,'dated  the  20th
 April,  1967.

 (b)  if  so,  the  names  of  the  Engine-
 ers  who  are  to  visit  foreign  coun-
 tries;  and

 (ec)  by  what  time  their  studies  are
 hkely  to  be  available?

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  There  is  at  pre-
 sent  no  proposal  to  send  some  Engi-
 neers  abroad  to  study  the  system  of
 quick  movement  of  trains.

 (b)  Doeg  not  arise.

 (c)  Does  not  arise.
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 Export  of  Synthetic  Stones

 637i.  Shri  Ram  Kishan  Gupta:  दि... द
 the  Minister  of  Commerce  be  pleased
 to  state:

 (a)  whether  :t  is  a  fact  that  the
 export  of  synthetic  stones  is  declining
 day-by-day;  and

 (b)  af  so,  the  steps  taken  to  remedy
 the  position  and  to  improve  their
 export  earnings?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  exports  of  cut
 &  polished  synthetic  stones  during
 April  3906  to  March  967  amount  to
 LIT  lakhs  compared  to  $  2.06  lakhs
 during  the  year  1965-66  This  shows
 a  decline  of  $  0.29  lakhs  only.

 (b)  The  followmng  measures  have
 been  taken  to  improve  export  earn-
 ings  from  synthetic  stones:

 (i)  the  Gem  &  Jewellery  Ex-
 port  Promotion  Council  has  ar-
 ranged  with  the  agents  at  Jaipur
 of  the  Indo-Swiss  Synthetic  Gem
 Manufacturing  Co.  Ltd,  Mettup-
 palayam  (which  is  the  only  fac-
 tory  producing  synthetic  stones  of
 red  and  while  variety  in  this
 country)  for  release  of  rough
 synthetic  stones  (which  and  red)
 to  exporters  of  cut  and  polished
 synthetic  stones.  Council's  recom-
 mendations  for  release  are  being
 accepted  by  the  Manufacturer's
 Agents.  The  Company  has  been
 requested  to  gupply  these  rough
 stones  at  a  reasonable  price,

 (ii)  import  replenishment  of
 25  per  cent  of  f.o.b  value  to  the
 registered  exporters  of  synthetic
 stones,  under  the  import  policy
 for  registered  exporters  of  gem
 and  jewellery,  has  been  provided;
 and

 (iii)  the  Gem  &  Jewellery  Ex-
 port  Promotion  Council  set  up
 in  April  4966  is  making  efforts  to
 promote  the  exports  of  synthetic
 stones  also.
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 Trade  with  Newly  Liberites tries  को  Africa  ‘Coun

 6872.  Shri  Ram  Kishan  G
 the  Minister  of  Commerce  a  Ws
 to  state  the  steps  taken  for  exploring
 possibilities;  of  entering  ing  agree- ments  with  the  newly  libeTajog  coun.
 tries  in  Africa  for  the  IMpo.  6
 essential  minerals  and  raW  )stenals
 fram  them  in  exchagee  of  ६००

 manufactured  goods  and  Progucts?

 The  Minister  of  Comme,
 Dinesh  Singh):  From  amare  the
 newly  liberated  countnes  U,  africa
 we  import  minerals  and  Taw  mate-
 rials  mainly  from  Tanzania,  Uganda,
 Kenya,  Tunisia,  Ghana  Zath).,  and
 Congo  Out  of  these  count  je6,  we
 have  already  entered  into  tage  agree.
 ments  with  Tunisia.  U8ang,  and
 Tanzania  Conclusion  Se  ‘Trade
 Agreements  and  Trade  28074)  vements with  Kenya  Congo,  AlgertQ  Zomba
 and  Malagasy  3s  under  COM  geration

 Chittaranjan  Locomotive  works

 6378.  Shri  N.  8.  Sharma:
 Shri  Ram  Singh  Avapwal:
 Shri  Sharda  Nand:
 Shri  Brij  Bhushan  Lak:

 Will  the  Minister  of  Rallyeys  be
 pleased  to  state

 (a\  the  tatal  canacitw  6६  De  Litt
 taranjan  Locomotive  Works,

 (b)  the  number  of  locomo;  ves  ex-
 ported  to  foreign  countries  ‘annually,
 and

 (c)  the  foreign  exchange  garned
 thereby?

 The  Minister  of  Railways  (Shri
 €.  M.  Poopacha):  (a)  The  present
 capacity  of  the  Chittaranjan  7  ocomo-
 tive  Worl

 au
 to  manufactur,  about

 0  steam  otives  and  4  eigetric
 locomatives  per  month.

 3889  (SAKA)

 (9)  Ni.
 All  the  locometives  manufactured

 by  Chittaranjan  Locomotive  Works
 have  been  utilized  within  the  country.
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 (ce)  Does  not  arise

 Unauthorised  Sale  of  Long  Journey
 Rallway  tickets  at  Bombay

 6374.  Shri  Brij  Bhushan  Lal:
 Shri  N.  Ss.  Sharma;
 Shri  Sharda  Nand:
 Shri  Ram  Singh  Ayarwal:

 Will  the  Ministe:
 pleased  to  state

 of  Railways  be

 (a)  whether  Government's  atten-
 tion  has  been  drawn  to  the  large-scale
 black-marketing  going  on  in  the  sale
 of  long  journey  Railway  tickets  at
 Bombay  Railway  Station,

 (b)  whethe:  anty-social  elements
 purchase  the  tickets  much  m  advance
 of  the  due  date  in  collaboration  with
 the  Railway  officials  and  then  sell
 them  to  the  needy  passengers  at
 many  times  the  price  of  the  ticket,
 and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  stop  this  malpractice”

 The  Minister  of  Railways  (Shri
 C,  ी,  Poonacha):  (a)  and  (b)  A  few
 complaints  of  blackmarketing
 railway  tickets  have  been  received.

 ९)  A  statement  indicating  the  stepF

 being  taken  38  laid  on  the  Table  of
 the  House  [Placed  im  ह,  See
 No,  LT-40/67}.
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 Iron  and  Steel  produced  during
 1966-67

 6375.  Shri  Sharda  Nand:
 Shri  Bharat  Sing)  Chauhan:
 Shri  Ranjeet  Singp:
 Shri  M.  &  Murti;
 Shri  G.  S.  Mishra:
 Shri  Nitira)  Sing?

 CTnantiry:

 Will  the  Minister  of  Styel,  Mines  &
 Metals  be  pleased  to  state:
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 (a)  the  quantity  of  iron  and  stee?
 produced  at  all  the  steel  plants  in
 the  public  sector  during  1068-87;  and

 (b)  the  quantity  exported  durmg
 the  same  period  and  the  foreign  ex-
 change  earned  thereby?

 The  Minister  of  State  in  the  Minis-
 07  of  Steel,  Mines  and  Metal  /Shri
 P.  0,  Sethi):  (a)  Quantity  of  iron  and
 steel  produced  by  the  steel  plants  in
 the  public  sector  during  1966-67  is
 given  below:

 (In  ‘000’  tonnes).
 Sp

 Bhilai  Rourkela  Durgapur  Total
 Pig  Iron  for  sale  535९7  58  7  20I°0  794°8
 Saleable  Semis  775  32  749  9  730°2
 Finished  Steel  72:°8  637  4  3995  7749  7

 tb)  Teta?  quantity  of  won  and  steel  iron  and  steel  made  by  Hindustan
 exported  from  India  duying  1966-67
 is  4,70,854  tonnes  the  FQ  8,  value  of

 Bteel  Ltd  during  1966-67,  were  as
 follows:

 laya,  Jamaipys

 Will  the  Minister  of  gallways  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 eeived  any  memorandun,  from  the

 which  is  Rs  20,00,71,176"  Exports  of
 (Quantity  in  ‘000  tonnes  value  in

 ‘ooo’  Rs  )  ]

 Producers
 Pag  Iron  Fir  shed  Steet

 Quantity  Value  Quantity  Value
 —

 Rourkela  139  8353°7
 Bhila  758  2  41359°4  29  0  787  3

 Beoparn  Me  Hay  Bt  Kt
 85°2  48992"  5  Bs  416246

 Jagjiwan  Ram  Shramik  pishavidaya-  Secretary  of  the  Jagjiwan  Ram
 Shramik  Mahavidayalya,  Jamalpur,
 Eastern  Railway,  by  the  Railway
 Board  in  regard  to  the  taking  over
 of  the  management  of  the  Institution;

 (b)  whether  the  College  authorities
 have  made  any  request  for  reason-
 able  ad  hoc  non-recurring  grant  for
 the  purpose  of  constructing  a  building
 for  the  Arts  and  Science  Departments
 of  the  Institution;
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 (९)  whether  a  request  has  also  been
 made  in  regaré  to  monthly  grant  in
 order  to  cover  the  deficit  incurred
 by  the  College;  and

 (a)  it  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Railways
 C.  M  Poonacha):  (a)  Yes

 (b)  Yes
 (c)  Yes

 (Shri

 (a)  It  is  not  the  policy  of  the  Rail-
 way  Ministry  to  take  over  the  man-
 agement  of  private  educational  insti-
 tutions  or  to  agree  to  financial  assis-
 tance  from  Railway  Revenues  to  in-
 stitutions  beyond  Higher  Secondary
 standard  The  request,  therefore,
 could  not  be  agreed  to

 Republic  Forge

 6377  “Shri  Madhu  Limaye:
 Dr,  Bam  Manohar  Lohia:

 an
 S.  M.  Banerjee:

 hri  George  Fernandes:
 Shri  M.  R.  Krishna:

 Will  the  Minister  of  Industrial
 Development  and  Company  Aqairs  be
 pleased  to  refer  to  the  reply  given  to
 Unstarred  Question  No  2878  on  the
 2nd  December,  4966  and  state  whether
 any  legal  action  has  ‘been  taken
 against  Dr  Dharma  Teja,  Republic
 Forge  for  issuing  shares  before  the
 receipt  of  the  stipulated  sums  and
 before  securing  the  prior  permission
 of  the  Reserve  Bank  of  India?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri
 F.  A,  Ahmed):  No  legal  action  has
 been  taken  against  Dr  Dharma  Teja,
 Republic  Forge  for  the  reported  ir-
 regularities.  The  position  regarding
 these  irregularities  is  as  follows:—

 a)  Issue  of  shares  before  the  receipt
 of  the  stipulated  sums.

 According  to  the  Auditorg  of  the
 Republic  Forge  Company,  there  wat
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 a  delay  of  three  to  four  months  on
 the  part  of  the  company  in  encash-
 ment  of  five  cheques  for  Rs.  2,25,000|-
 received  from  the  Jsyanti  Shipping
 Company  towards  the  allotment  of
 10,100  shares  to  Dr  Dharma  Teja.
 The  Directors  of  the  Company  in
 their  report  to  the  share-holders  have
 stated  that  this  was  only  an  omission
 and  will  be  avoided  in  future.

 (uu)  Issue  of  shares  before  securing
 the  pnor  Permisston  of  the  Reserve
 Bank  of  India

 Dr  J  Dharma  Teja  as  the  main
 Promotor  of  the  Company  and  398
 Director,  had  decided  to  invest  Rs,  78
 lakhs  in  the  Company  and  an  applica-
 tion  was,  therefore,  made  by  the
 Company  to  the  Reserve  Bank  of
 India  for  permission  to  issue  15,000,
 Equity  Shares  (of  the  face  value  of
 Rs  5  lakhs)  to  Dr.  J  Dharma  Teja
 and  Mrs  Ranjit  Teya  The  Reserve
 Bank  of  India  granted  permmssion  on
 the  i8th  March  964  to  allot  15,000
 Equity  Shares  of  Rs  i00|-  each  for
 cash  at  par  to  Dr  Teja  and  Mrs  Teja
 subject  to  the  following  conditions:—

 Q  Subscriptions  for  the  shares
 to  be  issued  to  Dr.  Teja  and
 Mrs  Teja,  non-residents,  Will  be
 received  from  France  in  cash
 through  banking  channels  and
 bank  certificates  in  support  there-
 of  produced  to  the  Reserve  Bank
 of  India  in  due  course

 (i)  The  Share  Certificates
 when  sssued  will  be  held  in  India
 with  the  Companylan  authorised
 dealer  in  Foreign  Exchange  and
 will  not  be  disposed  of  in  any
 manner  without  the  Reserve
 Bank’s  permission

 In  pursuance  of  the  above  permis-
 sion  Dr,  J  Dharma  Teja  was  allotted
 50  Equity  Shares  of  Rs  ‘100|-  each  on
 (27-3-1964  and  10,000  Equity  Shares
 of  Rs,  i00|-  each  on  29-42-1965,  छा
 fulfilment  of  the  first  condition,  the
 Company  took  up  the  matter  with  the
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 Jayant:  Shipping  Company  for  fur-
 nishing  the  bank  certificates  to  the
 Reserve  Bank  of  India  in  support  of
 proof  of  funds  obtained  from  France
 through  banking  channels  for  the
 proposed  allotment  of  Shares  to  Dr
 Teja.  The  Jayant:  Shipping  Company
 confirmed  in  reply  that  Dr.  Teja  had
 a  credit  of  Rs  11,25,693 07  in  their
 books  The  requisite  bank  certificates
 in  proof  of  these  funds  were  submit-

 +ted  to  the  Reserve  Bank  of  India  by
 the  Jayanti  Shippmg  Company  Sub-
 sequently,  the  Reserve  Bank  of  India,
 Madras  in  their  letter  of  22th  May
 1966,  held  the  allotment  of  10,150
 Shares  to  Dr  Teja  to  be  in  order  As
 regards  the  second  condition,  the
 Share  Certificates  are  still  with  the
 Company,

 India  Belting  and  Cold  Storage
 (Private)  Limited,  Serampore

 6378.  Shri  Madhu  Limaye:
 Dr.  Ram  Manohar  Lohia:
 Shri  S.  M.  Banerjee:
 Shri  George  Fernandes:

 Wil)  the  Minsster  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No  560  on  the
 29th  November,  966  and  state-

 (a)  whether  the  special  auditors’
 report  on  the  accounts  of  the  India
 Belting  and  Cold  Storage  (Private)
 Limited,  Serampore,  has  since  been
 receiveq  by  Government;

 (b)  af  80,  the  action  taken  on  the
 report;

 (९)  the  action  taken  for  the  com-
 pany’s  failure  to  submit  Balance-sheet
 and  to  hold  the  annual  General  Meet-
 ing;  and

 (d)  in  case  the  case  has  already
 been  filed,  the  stage  reached  in  the
 prosecution?

 The  Minister  of  Industrial  Develop-
 ment  end  Company  Affairs  (Shri  F.
 A,  Ahmed):  (a)  and  (b)  By  their
 Order  dated  i0th  November,  (1988,  the
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 Company  Law  Board  directed  that  a
 special  audit  of  the  accounts  of  India
 Belting  and  Cotton  Mills  Limited  shall
 be  conducted  by  Shr  R.  S.  Lodha  of
 Messrs  Lodha  &  Company,  Charter-
 ed  Accountants,  Calcutta,  for  the
 period  from  ist  July,  +1959,  to  80th
 June,  1965.  Subsequently,  on  a  peti-
 tion  filed  by  the  company  under  Art-
 cle  226  of  the  Constitution  of  India
 questioning  the  validity  of  the  Order,
 the  High  Court,  Calcutta,  served  an
 interim  injunction  on  the  special  audi-
 tor  restraining  him  from  conducting
 the  special  audit,  The  main  petition
 is  still  pending  before  the  Court  As
 such,  the  question  of  the  Special
 Auditor  looking  into  the  loan  of
 Rs  -1,51,825,  made  by  the  Company  to
 the  India  Belting  and  Cold  Storage
 Private  Limited  allegedly  in  contra-
 vention  of  section  370  of  the  Com-
 panies  Act,  1956,  will  not  arise  until
 the  Court  is  pleased  to  pass  orders  on
 the  main  petition

 (९)  and  (d)  On  26th  November.
 ‘1966,  prosecution  was  launched  against
 the  company  and  four  directors  under
 sections  62(])  and  220(3)  of  the
 Compamies  Act,  1956,  with  respect  to
 the  balance  sheet  and  annua!  return
 of  the  company  for  the  year  965  On
 28th  May,  1967,  the  accused  were
 convicted  and  fined  Rs  70  each  on
 each  count  The  Magistrate  also
 passed  orders  under  section  64A  of
 the  Companies  Act  ‘1956,  directing  the
 accused  to  file  the  documents  by  the
 9th  October,  967

 Duncan  Stratton  and  Company
 Limited

 6879.  Shri  Madhu  Limoye:
 Dr.  tam  Manohar  Lohia:

 jhe
 Ss.  M.  Banerjee;

 ri  George  Fernandes:

 Will  the  Minister  of  Industriat
 Development  and  Company  Aiffalts
 be  pleased  to  refer  to  the  reply  given
 to  Starred  Question  No  566  on  the
 29th  November,  1966,  and  state:

 (a)  whether  the  prosecution  has
 since  been  launched  agaifist  Dunes:
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 Stratton  and  Company  Limited  for
 Contravention  of  the  provisions  of
 Section  295  of  the  Companies  Act;
 and

 (b)  if  so,  the  stage  reached  in  the
 prosecution?

 The  Minister  of  Industrial  Develop-
 ment  ang  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  and  (b).  On  a  peti-
 tion  presented  by  the  Registrar  of
 Companies,  West  Bengal,  on  the  Ist
 July,  ‘1967,  the  Chief  Presidency  Mag-
 istrate,  Ca'cuta,  has  directed  the  De-
 tective  Department  of  the  Calcutta
 Police  to  investigate  into  the  matter
 and  submit  a  report  to  his  Court

 Over-Bridge  at  Crossing  near  Sildar-
 jung  Air  Port

 8380.  Shri  Yashpal  Singh:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  decision  to  construct
 an  over-bridge  at  the  crossing  near
 Safdarjang  Air  Port,  New  Delhi  has
 been  taken;

 (b)  if  so,  when  the  construction
 will  start  and  when  it  will  be  com-
 pleted;  and

 (c)  the  estimated  cost  of  the  ex-
 penditure?

 The  Minister  of  Railways
 द्  M.  Poonacha):  (a)  No.

 (Siri

 (b)  Construction  will  be  taken  uv
 after  a  final  decision  is  taken
 whether  an  over  or  under-bridge  ह / 11 है
 be  built  and  funds  are  provided  by
 the  Road  authorities.

 (ce)  The  work  will  cost  approxi-
 nately  Rs.  2.06  crores  if  an  under-
 bridge  is  built  and  Rs.  .26  crores  if
 an  over-bridge  is  built.
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 रेत  की  बिक्री  पर  रायत्टी  (स्वासित्व)

 6i83.  wr  विभूति  मिशन  :  क्‍या
 इस्पात,  खान  तथा  धातु  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  यदि  कोई
 किसान  अपनी  भूमि  से  रेल  बेचता  है,  तो
 राज्य  सरका रे  रायल्टी  ल्ग्ती  है  ;  और

 (ख)  यदि  हा,  तो  क्‍या  इस  रायल्टी
 की  वसूली  सध-सूची  के  क्षेत्र  मे  पाती  है  ?

 इस्पात,  खान  तथा  धातु  मंत्रासय  में  राज्य
 मंत्री  (अं  प्रकाश  चन्द  सेही) :  (क)
 हा,  महोदय  |

 (ख)  नहीं,  महोदय  खान  तथा
 खनिज  (विनियमन  तथा  विकास)  प्रधिनियम
 957  की  धारा  i5(4)  के  श्रधीन  और

 बातों  के  साथ  साथ  राज्य  सरकारों  को  रेत
 का  लघु  खनिज  वें  रूप  में  श्रेणीकरण  हो  जाने
 पर  रेत  पर  स्वामिस्व  (रायल्टी)  निर्धारित
 करने  वा  अभ्रधिकार  दिया  गया  है  1

 बिहार  में  सोप  सें  बटन  बताता

 6382.  अं;  विभुति  सिश्र  :  क्‍या
 वाणिज्य  मंत्री  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यह  सच  हैँ  कि  बिहार  के
 ज्षम्पारन  जिले  में  मेहुसा  मे  बड़े  पैमाने  पर
 सीप  के  बटन  बनाये  जाते  हैं  ;

 (ख)  यदि  हां,  तो  क्‍या  यह  भी  सच  है
 कि  सीप  के  बटन  बनाते  वाले  कारखाने  पुराने
 ढंग  के  है  ;  और

 (ग)  यदि  हां,  तो  क्‍या  सरकार  का
 विचार  उनको  प्राधुनिक  ढंग  का  बनाने  का
 है?

 बाणिज्य  संजालय  में  उपमंत्री  (भी  दाफी

 कुरेली)  :  (क)  जी,  हां  ।
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 (ख)  यह  उद्योग  झमी  क्ुटीर  उद्योग
 के  परम्परागत  ढग  से  चल  रहा  है  |

 (ग)  बिहार  सरकार  के  पास,  जो
 इस  उद्योग  की  देखभाल  करती  है,  इसको
 प्राधुनिक  ढग  का  बनाने  का  कोई  विशेष
 प्रत्ताव  नही  है  |

 सीप  से  अटनों  का  निर्माण

 6383. भी  विभूति  झिझ्र  :  क्या  वाणिम्य
 मंत्री  यह  बताने  की  कृपा  करेंगे
 कि

 (क)  क्‍या  गह  सच  है  कि  सीप  केवल
 सिक्रेहना  नदी  (जिला  चम्पारन,  बिहार)
 में  ही  मिलता  है  ;

 (ख)  यदि  हा,  तो  क्या  यह  सच  है  कि
 कच्ची  सीपियो  को  नदी  से  निकाल  कर  बटन
 बनाने  के  काम  में  लाया  जाता  है  i

 (ग)  यदि  हा,  तो  क्या  यह  सच  है
 कि  यदि  इस  नदी  से  सीपियों  का  निकालना
 बन्द  नहीं  किया  गया,  तो  थोडे  ही  समय  में  ही
 उममे  सीपष  नही  रहेगे  ,  और

 (थ)  यदि  हा,  तो  सरकार  इनके  परि-
 ग्क्षण  के  लिए  कया  योजना  वना  रही
 है

 वाणिज्य  संत्रालय  से  उप-संत्री  (भी
 दाफी  कुरेशी)  :  (क)  जी,  नहीं  ।  बिहार
 सरकार  से,  जो  इस  उद्योग  की  देखभाल  करती
 है,  पता  चला  है  कि  सोप  बिहार  की  धन्य
 नदियों,  जसे  कि  गड़क,  कमला,  कारेह  तथा
 कोसी  में  भी  पाये  जाते  है  1

 ्)  जी,  हा  ।

 (ग)  जी,  नहीं  ।

 (व)  प्रश्न  नहीं  उठता  ।

 JOLY  29  १४7

 (a)  whether  the  Foreign  Technicu!
 Assistance  Committee  and  the  Advi-
 sory  Committee  on  Agricultural  Pro-
 ducts  of  the  National  Productivity council  have  submitted  their  reports;

 (b)  if  so,  the  mam  recommenda-
 tions  made  therein,  and

 (c)  the  steps  taken  to  implement them?

 The  Minister  ef  Industrial  Develop-
 meat  and  Company  Affairs  (Shri  ्,
 A.  Ahmed):  (a)  to  (c)  The  Foreign
 Technical  Assistance  Committee  and
 the  Advisory  Committee  on  Agneul-
 tural  Productivity  are  standing  Com-
 mittees  of  the  Government  Body  of
 the  National  Productivity  Counci!.
 These  Committees  meet  periodically
 to  discuss  day-to-day  problems  relat-
 ing  to  Foreign  Technical  Assistance
 programmes  and  Agricultural  Pro-
 ductivity  programmes  respectively
 and  guide  the  Council  in  the  there
 matters  These  Committees  are  not
 required  to  submit  any  report,

 Strike  by  Licensed  Porters  at  New
 Delhi  Rallwzy  Station

 6385.  Shri  Ram  Kishan  Gupta:
 Shri  RB.  K.  Sinha:
 Shri  Onkar  Lal  Berwa:
 Shri  Mohsin:
 Shri  K.  N.  Pandey:
 Shri  Hukam  Chand  Kachwai:
 Shri  Ram  Singh  Ayarwa):

 Shri  Atal  Bihari  Vajpayee:
 Shri  Krowar  Lal  Gupta:
 Shri  Yajna  Datt  Sharma:
 Shri  R.  8.  Vidyarthi:

 Wilt  the  Minister  of  Railway,  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  the



 23677  Written  Answers  ASADHA  30,  689  (SAKA)

 Licensed  Porters  at  New  Delhi  Rai!-

 bed
 Station  stopped  work  in  May,

 (b)  ४  so,  the  reasons  therefor  and
 their  main  demands;  and

 (९)  the  measures  taken  ‘or  the
 convenience  of  the  public?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes.

 (b)  The  strike  was  in  protest
 against  the  railway's  proposal  to  in-
 crease  the  existing  strength  of  licens-
 ed  porters  at  New  Delhi  Station  in
 view  of  the  shortage  of  licensed  por-
 ters  there  The  porters  demanded
 that  the  number  of  porters  at  this
 station  should  not  be  increased.

 (c)  The  measures  taken  for  the
 convenience  of  the  public  were:—

 (3)  The  available  class  IV  staff
 at  the  station  viz,  luggage  por-
 ters,  watermen,  Safaiwalas  etc;
 were  utilised  to  carry  the  ‘Pas-
 sengers’  luggage.

 (a)  Porters  from  Municipal
 Corporation  were  also  engaged  to
 carry  passengers  luggage.

 (i)  Scouts  were  posted  to  as-
 sist  and  prevent  harassment  to
 passengers

 div)  A  round-the-c'ock  vigil  by
 Supervisory  staff  and  officers  was
 arranged  to  ensure  that  the
 public  were  not  put  to  any  incon-
 venience.

 दिल्‍लो  के  बड़े  रेखबे  स्टेशन  पर  खजाने  से
 चोरी

 6386.  भी  राम सिह  झवरबाल  :

 करी  काम  ज  कछुवाय  :

 भरी  ग्रटल  बिहारी  बाजपेवों  :

 की  ना०  ‘eo  शर्मा  :
 शो  झारदा  नन
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 aft  बच  भूषण  लाल  :

 ी  राम  गोपाल  शालधाले  :
 शो  यशदस  चारमा  :

 भी  रा०  eyo  विश्यार्थो:

 क्या  रेलते  मंत्री  यह  बताने  को  कपा
 करेगे  कि

 (क)  क्‍या  3  मई,  967  के  'नवभारत
 टाइम्स”  में  प्रकाशित  यह  खबर  ठीक  है  कि
 दिल्‍ली  के  बड़े  रेलवे  स्टेशन  के  खजाने  से
 55  हजार  रुपये  चोरी  किये  गये  थे  ;

 (ख)  यदि  हा,  तो  चोरी  होने  के  क्‍या
 कारण  थे  ;  और

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्‍या
 कार्यवाही  की  है  ?

 रेलधे  मंत्री  (की  चे०  qo  पुनाला)  :
 (क)  जी  हा,  लेकिन  चोरी  54,800  रुपये

 की  हुई  t

 (@)  जझौर  (ग).  चोरी  करने  का
 मामला  भारतीय  दढ  सहिता  की  धारा'  320
 457  के  अन्तर्गत  दिल्‍ली  की  सरकारी  रेलवे
 पुलिस  के  पास  दर्ज  कर  दिया  गया  है  और
 पुलिस  की  जाच  जारी  है।  अभी  तक  न  कोई
 गिरफ्तारी  हुई  है  श्रौर  न  कोई  माल  ही  बरामद
 हुआ  है  |

 Production  in  Key  Industries

 6387.  Shri  D.  N.  Patodia:
 Shri  R.  Barua:
 Shri  C.  C.  Desai:

 Will  the  Minister  of  Industrial
 Development  and  Company  Affairs
 be  pleased  to  state:

 (a)  whether  Government  have  ask-
 ed  for  quarterly  reports  from  the
 managements  of  300  key  industries
 about  the  problemg  facing  their  pro-
 gress  in  order  to  solve  their  difficul-
 ties  and  increase  their  production;  and
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 (७)  if  so,  the  names  of  those  in-
 dustries  and  when  the  reports  in
 question  are  likely  to  ibe  available
 and  what  subsequent  action  is  pro-
 posed  to  be  taken?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed):  (a)  Yes,  Sir,

 (b)  The  industries  so  far  addressed
 on  a  selective  basis  include:—

 Al'oy  and  Special  Steels;  Ferro-
 alloys

 Non-ferrous  metals  (Aluminium,
 copper,  zine  and  lead)

 Fertilisers
 Pesticides
 Petro-chemical  (progress  of  cozn-

 plexes)
 Automobiles  (particularly  com

 mercial  vehicles)
 Stee]  castings  and  steel  forgings
 Heavy  structurais  including  cranes
 Machine  tools  (se'ected  items)
 Industrial  machinery  for  textiles,

 cement,  paper,  mining  and
 washeries

 Shovels  and  earth  moving  equip-
 ment

 Industrial  explosives
 Ball  bearings
 Agricultural  tractors  and  power

 tillers.
 Power  generation  and  transmis-

 sion  equipment  (selected  items).
 Cement.
 Paper.
 Drugs  and  Pharmaceuticals
 (selected  items  of  basic  drugs)
 Diesel  engines  (selecteq  ranges)
 Electric  Motors  (about  50  HP.)
 Packaging  Industry.

 ०  The  units  addressed  were  requested
 to  send  the  first  report  in  the  series
 by  the  25th  April,  1967,  though  re-
 p'les  from  some  of  the  units  are  still
 outstanding.
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 The  reports  received  are  being
 Gcrutinised  in  consultation  with  all
 the  concerned  authorities  with  a
 view  to  identifying  bottlenecks  which
 are  common  to  the  various  industries
 and  to  devise  ways  &  means  to  over-
 come  such  of  those  that  are  remedi-
 able.

 बस्तुप्रों  के  लाने-से-आने  के  भाड़े  की  दरों  में

 कमी

 6388.  भी  राम  सिहं  भ्रवरवाल  :

 भरी  हुकम  खम्द  कछावाय  :

 क्या  रेलवे  मंत्री  7  अप्रैल,  1967  के
 अताराकित  प्रश्न  संख्या  845  के  उत्तर  के
 सम्बन्ध  मे  यह  बताने  को  कृपा  करेगे  कि

 (क)  क्या  देश  के  विभिन्न  भागों  में
 कुछ  बस्तुन्रों  के  लाने-लें-जाने  के  आडे  की  कम
 दरे  निर्धारित  करने  के  बारे  मे  जानकारी  प्राप्त
 हो  गई  है  ;

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  ब्यौरा
 क्‍या  है  ;  और

 (ग)  यदि  नही,  तो  कितना  और  समय
 लगने  की  सभावना  है  ?

 रेलवे  मंत्रो  (थी  Wo  qo  पुनाचा)  :

 (क)  और  (ख)  सूचना  संकनित  की
 जा  चुकी  है  शर  इस  दिशा  में  एक  विवरण
 सभा  पटल  पर  रखा  जाता  है  |  [पुस्तकालय  में
 रख  विया  गया  ।  देखिये  संख्या  LT-

 141/67)

 (ग)  प्रश्न  के  भ.ग  (क)  शौर  (ख)  के
 उत्तर  को  देखते  हुए  सवाल  नहीं  उठता  |

 Kennedy  Roung  Trade  Talks  in
 Geneva

 6389.  Shrimati  Tarkeshwari  Sinka:
 Shri  8.  हैं,  Bazerjee:
 Shri  Sidheshwar  Prasad:
 Shri  Deven  Sen:
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 Shri  2,  K.  Deo:
 Shri  ॥ नह  Singh  Deo:
 Shri  0.  ह. ह  Deb:
 Shri
 Shri  8.

 eA
 Shiva  Chandra  Jha:

 Shri  Madhn  Limaye:
 Shri  Maharaj  Singh  Bharati:
 Shri  K.  Narayzna  Rao:
 Shri  ्,  Gopalan:
 Shri  Umanath:
 Shri  K.  Ramari:
 Shrimati  Suseela  Gopalan:
 Shri  Jyotirmoy  Basu:
 Shri  Marandl:
 Shri  Swell:
 Shri  D.  C.  Sharma:
 Shri  0.  छू,  Chakrapani;:
 Shri  K,  M.  Abraham:
 Shri  P.  ह  Esthose:

 hri  E.  K.  Nayanar:
 Shri  K.  Anirudhan:
 Shri  Ram  Kishan  Gupta:
 Shri  Virendrakaumar  Shah:
 Shri  Nitiraj  Singh

 Chaudhary:

 Will  the  Minister  of  Commerce  be
 pleased  to  state’

 (a)  whether  there  has  been  a  great
 set-back  to  the  under-developed  coun-
 tries  like  Ind:a  because  of  the  failure
 of  talks  on  Kennedy  Round  formula
 recent'y,

 (b)  whether  the  American  proposal
 for  food  aid  plan  was  also  not  ascept-
 able  to  other  members  of  the  Ken-
 nedy  Round  Trade  Team;  and

 (९)  if  so,  whether  Government  can
 given  any  indication  of  the  final  out-
 come  of  the  Kennedy  Round  meetings
 which  were  held  in  Geneva?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  Atten-
 tion  of  the  hon.  Members  is  invited
 to  the  Statement  made  by  me  cn  the
 results  of  the  Kennedy  Round  Nego-
 tiations,  in  the  House  on  20th  July,
 1967.  14  || |  |
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 रेलवे  में  झ्ाशुलिकि  (र्वेनॉधफर)

 6390.  भरी  राम  सिह  झ्यरवाल  :

 शी  हुकम  चन्य  कछवाय  :

 क्या  रेलबें  मंत्री  7  अप्रैल,  1967  के
 अत्ताराकित  =  संख्या  808 के  उत्तर  के  सम्बन्ध
 में  यह  बतलाने  की  कृपा  करेगे  कि  :

 (क)  क्या  रेलवे  में  विभिन्न  वेतन  क्रो
 के  भ्राशुलिपिको  (स्टेनोग्राफरों)  के  बारे  मे
 जानकारी  इप  बीच  प्राप्त  हो  चुकी  है  ;

 (ख)  यदि  हा,  तो  '

 क्या  है  ;  शौर
 उसका  ब्यौरा

 (ग)  यदि  नही,  तो  उसमे  ग्रौर  कितना
 समय  लगने  की  सभावना  है  ?

 रेलवे  मंत्रों  (श्री  चे०  मु०  पुनाखा)  :
 (क)  जी  हां  1

 (ख)  एका  विवरण  सभा  पटल  पर
 रखा  जाता  है  |  [  पुस्तकालय  में  रख
 दिया  गया  ।  दंलिये  सख्या  LT~3442/
 67]

 (4)  भवाल  नहीं  उठता  ।

 Loss  of  Machinery  parts  in  Durgapur
 Steet  Plant

 6391  Shri  0,  K.  Bhattacharyya:
 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  loss
 of  valuable  machinery  parts  and
 equipments  has  become  ६  regular  fea-
 ture  with  the  Durgapur  Steel  Plant;

 (b)  whether  it  38  also  a  fact  that
 five  new  typewriter  machines  were
 lost  from  the  rolling  mills  office  in
 the  first  week  of  May,  1967;  and

 (९)  whether  it  is  also  a  fact  that
 the  Steel  Plant  authorities  have  so
 far  lost  nearly  Rupees  30  lakhs  as  &
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 result  of  thefts,  insplte  of  the  fact
 that  the  Stee]  Plant  maintains  $  big
 security  force  headed  by  an  I.P.8.  to
 guard  the  gates?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  It
 is  not  correct  to  say  that  loss  of  valu-
 able  machinery,  parts  and  equip-
 ment,  is  a  regular  feature  in  Durga-
 pur  Stee]  Plant

 (b)  Five  typewriters  were  stolen
 from  the  Rolling  Mill  office  on  the
 night  of  29-4-1067

 (९)  The  value  of  Plant  property
 lost  as  a  result  of  thefts  reported
 during  the  last  three  years  in  Durga-
 pur  Stee)  Plant  amounted  to
 Rs  514,466

 Export  of  Leather  Goods

 6392.  Shri  8.  M.  Banerjee:
 Shri  Masihu  Limaye:

 Will  the  Minister  of  Commerce  be
 pleased  to  state’

 (a)  whether  there  has  been  a  tg
 rise  in  export  of  leather  goods;

 (b)  if  so,  to  what  extent;  and

 (९)  whether  steps  are  being  taken
 to  export  more  leather  goods?

 The  Minister  of  Commerce  Shri
 Dinesh  Singh):  (a)  and  (9),  As  com-
 pared  to  the  1963-64  figure  of  $6.5
 mullion,  exports  of  leather  goods  went
 up  to  $9.69  mullon  in  1985-66  In
 1968-67  there  was  a  slight  decline
 with  exports  at  $9.68  million.

 more
 promote

 (c)  The  following  are  the
 important  steps  teken  to
 the  exports  of  leather  goods:

 (i)  Import  replenishment  is
 allowed  against  export  of  leather
 goods  to  cover  their  import  re-
 quirements;

 (i)  Draw  back  of  duties  are
 allowed  against  export  of  leather
 goods;  and
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 (iii)  Finished  Leather  &  Lea-
 ther  Manufactures  Export  Promo-
 tion  Councl]  set  up  at  Kanpur  for
 promotion  of  export  of  leather
 goods  also  undertakes  promo-
 tional  activities  by  way  of  send-
 ing  delegations  study  teams  and
 sales  teams  for  on  the  spot  study
 of  markets,  participation  in  ex-
 hibitions  and  conducting  market
 survey  and  publicity  abroad.
 These  activities;  are  subsidized
 from  Market  Development  fund
 to  a  large  extent.

 Mavement  of  Water  by  Rail  to
 Scareity  Areas

 6353.  Shri  Onkar  Le)  Berwa:
 Shri  Onkar  Singh:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  as  a  part  of  the  relief
 measures,  Indian  Railways  have  taken
 up  movement  of  water  to  certain
 scarcity  areas;  and

 (9)  af  so,  the  details  thereof

 The  Minister  of  Railways  (Shri  C.
 M.  Foonacha):  (a)  Yes.  The  Central,
 Northern  and  Eastern  Railways  have
 been  asked  by  the  State  Governments
 to  carry  water  to  certain  stations.  The
 Railways  have  mobilised  sufficient
 tankwagons  for  this  purpose,

 (b)  The  details  are  shown  in  the
 annexure  laid  on  the  Table  of  the
 House.  (Placed  wn  Library.  See  No
 LT-43/67]

 Trade  Agreement  against  Rupee
 Clearance  Accounts

 6394.  Shri  N.  K.  है  salve:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  have  made
 any  enquiries  to  ascertain  as  ४०
 whether  the  goods  imported  from
 countries  with  whom  India  has  rupes
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 clearance  accounts,  are  not  charging
 excessive  prices  for  the  goods  sup-
 Plted  by  them  to  India;

 (b>  how  many  contracts  were
 made  by  the  Minerals  and  Metais
 Trading  Corporation  of  India  Ltd.
 with  foreign  buyers  for  the  supply
 of  managanese  during  the  three  fin-
 ancial  years  ending  3ist  March,  ‘1967;

 (c)  in  how  many  contracts  the
 deliveries  of  Ore  were  not  made  in
 accordance  with  the  original  agree-
 ment;

 (d)  how  many  foreign  buyers  com-
 p'ained  about  the  late  deliveries  of
 the  Ore;  and

 (e)  what  were  the  causes  for  tne
 inability  of  Minerals  and  Metals
 Trading  Corporation  of  India  Ltd.,  to
 effect  the  supplies  {n  accordance  with
 the  terms  of  the  agreement?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  It  is  not  possible
 to  check  the  prices  charged  for  small
 value  licences  issued  to  private  im-
 porters,  but  in  respect  of  large  value
 supplies  to  Government  Departments
 and  Public  Sector  Projects  prices  are
 negotiated  to  ensure  that  they  sre
 competitive.

 (b)  1964-65.  Nil
 1965-66  2
 1966-67  3

 (९)  One,  Sir.

 (a)  None,  Sir,

 (e)  In  regard  to  the  contract
 against  which  the  delivery  was  not
 made  according  to  the  agreement,  the
 foreign  buyer  had  stipulated  mange-
 nese  ore  of  high  grade.  At  that  time,
 there  was  a  shortage  of  high  grade
 ore  and  there  was  some  delay  in
 MMTC  securing  adequate  supplies.  By
 the  time  supplies  were  available,  the
 rupee  was  devalued  and  the  prices
 had  to  be  renegotiated.  An  agreed
 price  was  arrived  at  in  May,  ‘1967.
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 Programme  of  Operation  Hard  Rock
 in  Madhya  Pradesh

 6895.  है. ट  G.  C.  Dixit:  Will  the
 Minister  of  Steel,  Mines  and  Metals
 be  pleased  to  state  whether  Govern-
 ment  propose  to  include  part  of
 Jhabua,  West  Nimar,  Hoshangabad,
 Jabalpur,  Shahdal,  Sidhi,  Ratgarh,
 Surguja,  Chattarpur,  T.kamgarh  and
 Balaghat  districts  of  Madhya  Pradesh
 ip  the  programme  of  Operation  Hard
 Rock?

 The  Minister  of  Steel,  Mine,  and
 Metals  (Dr,  Chenna  Reddy):  With  the
 exception  of  000  sq.  km.  in  the
 JSashpurnagar  area  in  Raigarh  district
 which  will  be  covered  by  the  present
 programme  of  airborne  survey  undcr
 Operation  Hardrock,  no  part  of  any
 other  district  of  Madhya  Pradesh  wll
 be  covered  under  this  programme.

 होसपेट  क्षेत्र  (मंसूर)  में  लौह  प्रयस्क

 6306.  शमी  'विध्यमाथ  पाण्डेय  :
 क्या  इस्पात,  खान  तथा  धातु  मंत्री  यह  बताने
 की  कृपा  करेगे  कि

 (क)  क्या  यह  सच  #  कि  मंसूर  राज्य  में

 हासपेट  क्षेत्र  में  बडी  मात्रा  में  हीमोर्राईड
 लौह  झयस्क  पाया  गया  हैं;

 (ख)  यदि  हा,  तो  कितनी  मात्रा  म;
 और

 (ग)  इसके  सम्बन्ध  में  सरकार  की
 क्या  प्रतिक्रिया  है  ?

 इस्पात,  नान  तथा  ag  मंत्रो  (भो  ना

 देही) :  (क)  हां,  महोदय  ।

 (ल)  बलारी  जिले  के  हासपेट  क्षेत्र  की

 रमनदुर्ग  शुखला  में  कच्चे  लोहे  के  330

 मिलियन  टन  संजयों  का  प्रनुमान  है  जिसमे
 63  प्रतिशत  लोहा  होगा  ।  दोनामलाई  खण्ड
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 में  ंचय  सिद्ध  क  रने  का  कार्य  प्रगति  कर  रहा  है
 और  प्नुमित  सचयों  का  अनुमान  250
 मिलियन  टन  के  स्तर  का  है  t

 (ग)  राष्ट्रीय  खनिज  विकास  निगम
 सदूर,  ताललुक  की  दोनामलाई  खान  का
 विदोहन  करने  का  विचार  कर  रही  हैं  ।
 इस  खान  की  रन-पझ्राफ-माइन  ओर  की
 निर्धारित  क्षमता  5  मिलियन  टन  है  श्ौर
 इसके  विदोहन  द्वारा  2  5  मिलियन  टन
 पिण्ड  तथा  2  मिलियन  टन  विक्रय  योग्य  चूर्ण
 निर्यात  के  लिये  उत्पादित  करना  है  -  जब
 खान  का  सरकारो  क्षेत्र  में  विकास  हो  जायगा
 तब  इस  क्षेत्र  से लगभग  7-8  मिलियन  टन
 प्रति  ज्  उत्पादन  होगा  t
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 Bharat  Heavy  Electricals  (P)  Ltd.
 6897,  Shri  G.  8.  Mishra:  Wiil  tae

 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  to
 state.

 (a)  how  many  posts  of  Ueputy
 General  Managers  are  there  in  the
 units  of  the  Bharat  Heavy  Eleciricals
 Ltd.  and  what  are  their  grades;  and

 (b)  how  many  senior  officers  were
 eligible  for  this  post  on  the  pasis  of
 seniority,  experience  and  pay-scule?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A,  Ahmed):  (a)  There  are  at  present
 three  posts  of  Deputy  Genera!  Man-
 agers  in  Bharat  Heavy  Electricals  ltd.
 The  details  of  the  posts  are  as
 under  —

 Scale  of  pax

 (x)  Semor  Deputy  General  Manager  (Tecchnical)
 High  Pressure  Boifer  Plant.  Trruchirapallt

 (2)  Deputy  Gencral  Manager,

 Rs,  2250  -per  month  (fixed).

 Ry.  /1800-100-2000-1  25-2250.
 Heavy  Power  Equipmcnt  Plant,  Hydcrabad.

 (3)  Deputy  Gen.  ral  Manager,
 High  Pressure  Bower  Plant,  Tiruchirapalli.

 Rs,  1800-100-2000-12§-2250.

 Number  of  eligi  Ie
 Post  Officers.

 (b)  Senior  Deputy  General  Manager  (Technical)  Tirschirapalh.  3

 Deputy  General  Manager,  Tiruchirapall:.  8

 Deputy  General  Managcr,  liyderabad.  70

 Violztion  of  Import  Regulations
 6808.  Shri  Jyotirmoy  Basu:

 Shri  Bhagaban  Das:
 Shri  K.  Haldar:
 Shri  K.  Ramani:
 Shri  Viswanatha  Menon:

 Will  the  Minister  of  Commerce  be
 pleased  to  state  how  many  cases  of
 wiolation  of  import  regulations  have
 come  to  the  notice  of  Government
 during  the  last  three  years  and  the
 action  taken  thereon?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  446  cases,  from
 14-64  to  81-3-67,  In  426  cases  de-
 partmental  enquiry  was  conducted

 and  the  partie,  were  debarred  from
 obtaining  import,export  jacences,  cus-
 toms  clearance  permits  and  allot~
 ments  of  imported  goods  through
 State  Trading  Corporation  Minerals  &
 Metals  Trading  Corporation  for  speci-
 fic  periods  In  20  cases,  the  issue  of
 licences  to  the  firms  concerned  wes
 suspended  for  a  specific  period  pend-
 ing  departmental  enquiry.

 Industrial  Licences  for  U.P.
 6899.  Shri  Vishwa  Nath  Pandey:

 पाव  the  Minister  of  Industrial  Deve-
 lopment  and  Company  Sfelry  =  98
 pleased  to  state:

 (a)  the  number  of  applications  for
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 todustrial  licences  received  from  the
 State  of  Uttar  Pradesh  during  967
 80  far;  and

 (b)  the  number  out  of  them  s3nc-
 tioned  and  the  number  rejected  during
 the  same  period?

 The  Mini\er  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.
 A.  Ahmed)  (a)  24  (Upto  I5th  July,
 967)

 (b)  Number  sanctioned  23
 Number  rejected  6
 Numbe:  for  which
 License  is  not  required,  1
 Numter  pending.  5

 Electrification  of  Stations  on  N.E.
 Railway

 €400.  Shr}  Vishwa  Nath  Pandey:
 Will  the  Mlunister  of  Railwzys  be
 pleased  to  state’

 (a)  the  names  of  the  stations  elec-
 trified  on  tie  North  Eastern  Railwa}
 during  1961-67,  and  the  expenditure
 incurred  thereon;  and

 (9)  the  names  of  stations  on  the
 North  Eastern  Railway  proposed  to
 be  electrified  during  967-68°

 The  Minister  of  Railways  (Shri  C.
 M.  Poonachit):  (a)  and  (bh).  A  state-
 ment  is  ‘ail  on  the  Table  cf  the
 House  [Placed  m  Library.  See  No
 LT-3344/67}

 Posts  in  Lower  Gazetted  Service  on
 North  Eastern  Railway

 e401.  Shri  Vishwa  Nath  Pandey:
 Will  the  M'nister  of  Railways  be
 pleased  to  state:

 (a)  the  rumber  of  posts  filled  up
 in  the  Lower  Gazetted  Service  during
 1966-67  on  the  North  Eastern  Reil-
 way;

 (b)  the  rumber  of  posts  out  of
 them  reseried  for  the  Scheduled
 Castes  and  Scheduled  Tribes;  and
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 Pres
 the  number  of  reserved  posts led  up  so  far,  during  th

 oon  ig  the  same

 The  Minister  of  Railways  (Shri  ९, M.  Poonacha):  (a)  ॥7  (Seventeen),
 (b)  Nal.
 (c)  Does  not  arise

 Manufacturing  Plant  at  Ballabhagarh near  Delhi

 6402.  Shri  Vishwa  Nath  Pandey: Wi'l  the  Minister  of  Industria}  Deve-
 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 new  manufacturing  plant  at  Ballabha-
 garh  near  Delhi  will  be  established
 with  Indian  and  American  business-
 men’s  collaboration  to  produce  elec-
 trical  controls  to  serve  India’s  grow-
 ing  industria]  needs,  and

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Industria]  Develop-
 ment  and  Company  Affairs  (Shri  ण
 A,  Ahmed);  (a)  and  (b).  Yes,  Sir.
 Mjs.  Cutler  Hammer  India  Ltd,  Cal-
 cutta  were  granted  a  ‘icence  under
 the  Industries  (Development  &  Regu-
 lation)  Act  on  the  28th  February,
 3966  to  establish  a  new  undertaking
 at  Ballabhagarh  for  the  manufacture
 of  power  relays,  Contactors,  A-cross-
 the-line  starters,  limit  switches,  Push
 Buttons  and  Master  _  stations  and
 Thermostats.  Government  have  also
 approved  the  terms  of  collaboration
 of  the  firm  with  M's.  Cutler  Hammer
 Inc  of  U.S  A.

 भारतीय  रेले  कान्केस  एसोसिमेशन
 ह. अ  उस  के  कमचारी  संघ  के  बीच  समशौता

 6403.  भरी  वशवन्त  सिह  कुशवाह  :
 भी  हुकम  चन्द  कदचाय  :

 क्या  रेलवे  मंत्नी  यह  बताने  की  हुपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  भारतीय
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 we  eda  एसोसियेशन  के  चेयरमन  और
 इसके  कमंचारों  सघ  के  बीच  962  में  एक
 समझौता  हुआ  था;

 (ख)  यदि  हा,  तो  उसका  ब्यौरा  क्‍या
 है;  भौर

 (7)  उस  पर  कहां  तक  असल
 किया  गया  है  ?

 रेलव  संभी  (भो  Bo  मु०  चुनाया)  :

 (क)  से  (ग).  सम्भवत'  श्राशय  भारतीय
 रेल  सम्मेलन  के  प्रधान  भौर  यूनियन  के  बीच
 96  में  (न  कि  i962  %  जैसा  कि  प्रश्न

 में  कहा  गया  है)  हुई  उस  बैठक  से  है,  जिसमे
 भारतीय  रेल  सम्मेसन  के  प्रधात  ने  यह  निर्णय
 किया था  कि  .0-780 %  वेड  के  क्लक  की
 130-300  &&  के  लक  के  रूप  में  पदोश्नति

 के  उद्देश्य  से  उसकी  उपयुक्तता  जाचने  के
 लिए  लो  जाने  वाली  लिखित  परीक्षा  बन्द
 कर  दी  जाये।

 966  मे  अखिल  भारतीय  रेल  सम्मेलन
 के  प्रधान  द्वारा  इस  पर  फिर  से  विचार  होने
 तक  उपर्युक्त  निर्णय  पर  भ्रमल  किया  जाता
 रहा  ।  उस  समय  यह  निर्णय  किया  गया  कि
 LL0-(90  के ग्रेड के क्लकों की. के  क्लकों  की  130~300

 के  ग्रेड  में  पदोश्नति  लिखित  परीक्षा  द्वारा  ही
 होनी  चाहिए,  जैसा  कि  रेलवे  बोर्ड  द्वारा
 जारी  किये  गये  प्रादेशो  मे  निर्धारित  है  भर
 खिनका  पालन  क्षेत्रीय  रेलो  के  झलावा
 झआारतीय  रेल  सम्मेलन  Wi96.  से  पहले
 करता  रहा  है  ।  इस  समय  इसी  निर्णय  का

 अनुपालन  किया  जा  रहा  है  tT

 All-India  Handicrafts  Board

 Shri  BR.  8S.  Vidyarthl:
 Shri  Onkar  Lal  Berws:
 Shri  Sharda  Nand:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  his
 Ministry  invited  applications  from
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 Graduate  Lower  Division  Clerks
 for  promotion  to  the  posts  of  Investi-
 gators  and  Statistical  Assistants  in
 the  All  India  Handicrafts  Board
 against  the  departmental  quota;

 (b)  if  so,  how  many  lower  Divi-
 sion  Clerks  have  been  promoted  as

 eee
 and  =  Statistical  Assis-

 nts;

 (९)  whether  it  is  a  fact  that  in
 disregard  to  the  Home  Ministry's
 advice,  his  Ministry  appointed  Upper
 Division  Clerks  to  these  posts;  and

 (a)  if  30,  the  reasons  therefor?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Yes,  Sir.

 (b)  No  appointments  have
 made  to  the  posts  in  question

 (ec)  and  (a)

 Supply  of  Machines  on  Hire-Purchase
 to  Kerala

 6405.  Shri  Vasudevan  Nair:
 Shri  C,  Janardhanan:
 Shri  ह  C.  Adichan:

 Will  the  Mhinister  of  Industrial
 Development  and  Company  Affairs  be
 Pleased  to  state.

 been

 Do  not  arise

 (a)  whether  the  Kerala  Govern-
 ment  have  requested  the  Central
 Government  to  arrange  for  the  sup-
 Ply  of  machines  on  hire-purchase  to
 implement  a  crash  programme  of
 development  in  the  Smal!  Scale  In-
 dustrieg  Sector;  and

 (b)  if  so,  the  steps  being  taken  to
 meet  the  request  of  the  State  Gov-
 ernment?

 The  Minister  of  Industrial  Develop-
 ment  and  Affairs  (Shri  F.
 A,  Ahmed):  (a)  and  (b).  The
 National  Smali  Industries  Corpora-
 tion  has  received  a  request  from  the
 Kerala  Government  for  conducting  an
 Intensive  Campaign  in  Kerale  for
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 matic  groups  of  organic  compounds;
 (b)  the  amount  of  distillation  pro-

 ducts  of  coal  in  India  lost  annually
 for  want  of  recovery  plant  for  each
 coal  mine;  and

 (९०)  whether  in  view  of  the  great
 demand  for  ammonia  for  fertilizer
 industry  and  other  purposes,  Govern-
 ment  propose  to  enact  necessary
 legislation  for  the  compulsory  reco-
 very  of  the  distillation  product  in
 each  coal  mine?

 The  Minister  of  state  in  the  Minis-
 ल्  of  Steel,  Mines  aud  Metais  (Shrt
 P.  C.  Sethi):  (a)  There  are  five  coal
 mines  in  India  having  by-products
 recovery  plants  for  recovery  of  dis-
 tillation  products  of  coal.

 (b)  There  are  about  40  ८02]  mines
 which  manufacture  coke  but  do  not
 have  recovery  plants  for  distillation
 products.  It  is  difficult  to  make  an
 assessment  of  the  distillation  products
 unrecovered  through  this  process.

 (ce)  No,  Sir.

 बिहार  में  एन०  sito  Po  बटन  उद्योग

 6407.  aig  fao  Wet:
 थी  रामाषतार  झासी  :

 क्या  बाजिल्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि:

 (क)  क्‍या  यह  सच  है  कि  बेहसी
 l4988  LS.—S.

 (बिहार  के  चम्पारण  जिले)  में  स्थित  एम०
 चो  dre  बटन  रोग,  जो  कि  भारत  में
 झपने  किस्म  का  केवल  एक  ही  उद्योग  है,
 शाज  खराब  हालत  में  है;

 (ख)  किन  कारणों  से  मेहसी  में  स्थित
 4l0  कारशातों  में  से  इस  समय  केवल  60
 कारणानों  में  ही  काम  हो  रहा  है;

 (ग)  क्या  यह  सच  हू  कि  एम०  प्रो०  पी  ०

 बटन  उद्योग के  विकास  के  लिए  एक  लाख
 य्पये  मंजूर  किये  गये  थे;

 (थ)  क्‍या  एम०  झो०  पी०  बटन
 उद्योग  की  समस्याधों  के  बारे  मे  जांच  करने
 के  लिये  सरकार  का  विजार  एक  समिति

 नियुक्त  करने  का  है  जिसमें  सरकार  तथा
 इस  क्षेत्र  के  उच्योगपतियों के  प्रतिनिधि  तथा
 विधान  सभा  के  स्थानीय  सदस्य  तथा  संसद
 सदस्य  हों;  भौर

 (३)  यदि  हां,  तो  कब  ?

 जाजिल्य  मंत्रालय  में  उप-संत्री  भी
 शफी  कुरेंश्ो):  (क)  से  (४).  जानकारी
 एकल  की  जा  रही  है  दौर  सभा-पटल  पर
 रख  दी  जायेगी।

 Export-Import  Bank

 e408.  Shri  M.  BR.  Krishna:  Will  the
 Minster  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  have  taken
 any  concrete  steps  to  create  an  Ex-
 port-Import  Bank  to  boost  up  India's
 trade;

 (b)  what  is  the  corpus  amount  of
 the  bank  and  when  it  is  Ukely  to
 come  into  operation;  and

 (c)  whether  this  Bank  will  be  set
 up  with  some  foreign  assistance  OF
 whether  it  will  entirely  with  Indian
 participation?
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 The  Winlster  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (c).  The  Gov-
 ernment  bave  no  so  far  taken  any
 ह...  to  establish  an  Export-Import
 Bank.  The  Working  Group  on  Export
 Finance,  set  up  by  Government,
 which  has  just  finalised  its  recom-
 mendations  and  whose  Report  is  likely
 to  be  received  shortly  ig  stated  to
 have  recommended  the  establishment
 of  an  Export-Import  Bank.  The  re-
 commendations  will  be  considered  by
 Government  after  receipt  of  the  Re-
 port  of  the  Working  Group.

 Study  tours  by  Kangra  and  Dehra  Du»
 Tea  Planters

 Shri  Hem  Kaj:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 Written  Answers

 (a)  whether  any  study  tours  by  the
 Kangra  and  Dehra  Dun  tea  planters
 arranged  in  ‘1968;  and

 (b)  if  30,  how  far  these  tours  bene-
 fiteq  the  tea  planters?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  No,  Sir.

 (Shri

 (b)  Does  not  arise.

 Japanese  Machinery  for  Tea

 e410,  Shri  Hem  Raj:  Wil)  the  Minis-
 ler  of  Commerce  be  pleased  to  state:

 (a)  whether  the  small  size  Japanese
 machinery  for  black  and  green  tea
 has  been  secured  for  the  Banuri  Pilot
 Project  Scheme,  Palampur;  and

 (b)  when  the  request  was  made
 for  it  and  when  it  was  acceded  to?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b),  The  Na-
 tional  Smell  Industries  Corporation  re-
 ceived  q  request  from  the  Joint  Di-
 rector  of  Industries,  Punjab  in  Nov-
 ember,  965  for  the  import  of  one
 processing  unit  for  black  tea  manu-
 facture  and  li  plants  for  making
 green  tea,  These  were  meant  for  sup-
 ply  to  the  tea  planters  of  the  Palam-
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 pur  Project  area,  the  Bir  Co-operative
 Tea

 Factory  and
 the  Common  Facility

 Centre  Tea  Board,  which  ex-
 amined  this  request  on  a  reference
 from  the  Corporation,  gave  its  clear-
 ance  for  the  import  of  the  processing
 unit  for  black  tee  manufacture  in
 January,  1906,  and  for  the  import  of
 one  plant  only  for  green  tea  manu-
 facture  in  March,  1966.  On  a  further
 request  from  the  State  Government,
 the  Tea  Board  agreed  in  October,  7966
 to  the  import  of  2  black  tea  manu~
 facturing  plant  of  a  slightly  larger
 capacity  than  the  one  cleared  by  them
 earlier,  While  according  clearance  for
 the  import  of  these  plants,  however,
 the  Tea  Board  had  disallowed  the
 import  of  the  motors  required  for  the
 operation  of  the  plants,  as  these  Mmo-
 tors  were  indigenously  available.  In
 view  of  this  the  Project  Officer  has
 informed  the  NSIC  that  he  had  taken
 up  with  the  Government  of  Himachal
 Pradesh  the  question  of  accepting
 supply  of  theae  plants  without  the
 motors  and  that  he  would  contact  the
 Corporation  after  obtaining  the  State
 Government's  instructions.  The  Cor-
 poration  is  awaiting  a  further  commit-
 nication  from  the  Project  Officer  before
 proceeding  further  in  the  matter.

 Foreign  Exchange  for  Import  of  Rub-
 ber  for  Manufacture  of  Tyres

 44li.  Shri  5  S.  Kothari:
 Shri  Brij  Raj  Singh  Kota:
 Shri  p.  ्,  Solanki:
 Shri  8.  K.  Tapuriah:
 Shr  है.  K.  Nayar:
 Shri  Bharaf  Singh  Chauhan:
 Shri  Ranjit  Singh:

 Will  the  Minister  of  Commerce  be
 Pleased  to  state:

 (a)  whether  Government  have
 framed  a  scheme  for  linking  the  grant
 of  foreign  exchange  for  import  of
 rubber  for  tyre  manufacture  with  the
 foreign  exchange  earned  by  the  tyre
 manufacturing  companies  by  export  of
 tyre  and  other  products;

 (b)  if  so,  the  basis  of  the  scheme  in
 brief;
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 {c)  whether  the  scheme  has  been
 implemented;  and

 (d)  if  ४०,  the  result  thereof?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  to  (d).  Do  not  arise,

 Police  Excesses  at  Jorhat  Raliway
 tation

 64i2,  Shri  Dhireswar  Kalita:
 Shri  M.  Meghachandra:

 Will  the  Minster  of  Raflways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Kerala  Police  personnel  stationed  at

 ibsagar,  Assam,  manhandled  pas-
 sengers  and  damaged  railway  property
 at  the  railway  station,  Jorhat  on  the
 6th  June,  ‘1967;

 (b)  whether  it  is  a  fact  that  some  of
 them  trespassed  into  a  Railway  quar-
 ter  and  insulted  a  woman;  and

 (c)  ig  so,  the  action  taken  in  the
 matter?

 The  Minister  of  Railways  (Shri  0,  M.
 Poonacha);  (a)  to  (c).  The  correct
 Position  iy  that  some  Kerala  Police
 personnel  stationed  at  Sibsagar  tres-
 passed  into  the  quarter  of  a  railway
 employee  and  manhandled  him.  No
 report  with  regard  to  insult  to  any
 woman  hag  been  received.  The  rail-
 way  employee  took  shelter  in  the  As-
 stt.  Station  Master's  office.  When  some
 of  the  Kerala  Police  demanded  that
 the  railway  employee  should  be  hand-
 ed  over  to  them,  the  Asstt.  Station
 Master  refused  ang  informed  the  local
 police  over  telephone.  The  Kerala
 Police  personnel  broke  some  glass
 panes  and  door  joints  of  the  station
 building  The  damage  has  been,  esti-
 mated  at  Rs.  18.  The  local  police  ar-
 rived  on  the  scene  and  took  up  the
 investigation.  A  case  under  sections
 448 1864]147]462(627  IPC  on:  Station
 Master’s  complaint,  hag  been  register-
 ed  by  Sibsagar  Police.  A  counter  case

 under  sections  ‘341/323,  IPC  on  the  com-
 plaint  of  the  Kerala  Police  personnel
 has  also  been  registered.  None  hae
 been  arrested  so  far.  The  Magisterial
 Enquiry  ordered  in  this  connection,  has
 not  yet  started  owing  to  the  Magis- trate’s  engagement  elsewhere.

 Export  of  Tyres  ang  Tubes

 64i3.  Shri  D.  N.  Patodia:
 Shri  RK  Barua:

 Will  the  Minister  of  Commerce  be
 -Pleased  to  state:

 (a)  whether  it  ig  a  fact  that  g  meet-
 ing  has  recently  taken  place  between
 bim  and  the  representatives  of  the
 auto  and  cycle  tyres  and  tubes  indus-
 try  to  discuss  the  export  programme
 of  the  Industry;

 (b)  if  so,  a  resume  of  the  talks  held
 at  the  said  meeting;  and

 (९)  the  decisions  taken  and  the
 steps  contemplated  to  promote  the
 export  of  goods  of  the  industry?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (Shri

 (b)  and  (c).  The  more  important
 Points  made  in  the  meeting  related  to
 supply  of  indigenous  raw  materials  at
 international  prices  and  grant  of  cash
 subsidy  at  increased  rates.  The  In-
 dustry  was  advised  to  formulate  8
 scheme  which  would  ensure  not  only
 earning  of  foreign  exchange  to  meet
 its  import  requirements  but  also  earn
 something  More  for  the  country.  The
 scheme  is  ‘awaited  from  the  Industry.

 Import  of  Nylon  Yarn

 64i4.  Shri  D.  ह.  Patodia:
 Shri  Rg  Barua:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  9  fact  that  the
 State  Trading  Corporation  has  recently
 finalised  a  scheme  for  the  import  of
 nylon  yarn;
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 ५)
 if  so,  the  main  features  thereof;

 an

 (c)  the  total  volume  of  foreign  ex-
 change  involved  under  this  gcheme  and
 how  it  ig  proposed  to  be  raised?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (9)  and  (c).  A  bulk  import  licence
 for  Rs.  6  crores  has  been  granted  to
 the  State  Trading  Corporation  for  the
 import  of  permissible  types  of  synthe-
 tie  yarn.  The  yarn  so  imported  will
 be  distributed  to  the  actual  users
 through  various  Regional  Associa-
 tions/Co-operative  societies  of  the
 manufacturers.  The  foreign  exchange
 hag  been  arranged  against  tied  credits
 offereq  by  U.S.A.,  West  Germany,  Italy
 end  J&épan.

 Resumption  of  Jute  Trade  with
 Pakistan

 (lS.  Shri  Samar  Guha:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  st  is  a  fact  that  while
 jute  market  in  East  Pakistan  is  faced
 with  a  serious  slump,  the  jute  market
 in  West  Bengal  is  experiencing  an
 acute  shortage  of  jute;  and

 (b)  if  s0,  whether  Government  pro-
 pose  to  approach  the  Government  of
 Pakistan  for  the  resumption  of  jute
 trade?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Government  of
 India  have  no  definite  information  re-
 Warding  any  serious  slump  in  the  East
 Pakistan  jute  market.  The  supply  posi-
 tion  of  jute  to  the  Indian  jute  industry
 ig  satisfactory.

 (b)  There  ig  no  such  proposal  at
 present.
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 खकसाशाव  बले  बालो  कल्ला  फी  गाड़ी
 की  xeee

 sais.  ower  fog  ै... उ  :

 शबी  पस्म  जद  ह... द  :
 थी  निहाल  सिंह  :

 क्या  रेले  मंत्री  यह  बताने  की  क््पा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  RESTS
 जाने  वाली  कानपुर  यात्री  गाड़ी  की  टक्कर

 हो  जाने  के  परिणामस्वरूप  6  व्यक्तियों को
 कोट  काई  थी  जैसा  कि  .5  चून,  967
 के  बीरभर्जुन  में  प्रकाशित  हुआ  था;

 ्)  यदि  हां,  तो  इंस  दुर्घटना  के  क्‍या
 कारण थे;  और

 (ग)  इस  सम्बन्ध  में  सरकार  ने  क्या

 कार्यवाही  की  हूं  ?

 रेलये  मंत्री  (णी  Bo  Yo  बुमाजा)  :

 (क)  शौर  (थ)  I-6-967  से
 ‘15—6-1967  तक  कानपुर-फ़रंखाबाद
 सवारी  गाही  के  साथ  कोई  दुघंटना मही  हुई  ।
 संभवत  'झाशय  उस  दुधंटना  से  हे  जिसमें
 13-6-1947  को  ह  25  झप  कानपुर-
 फ़तेहगढ़  सवारी  गाड़ी  का  इंजन  एक  मोटर
 ट्रक  से  टकरा  गया  ।  यह  मोटर  ट्रक  जब
 ॉंबेपुर  ौर  अरोजपुर  स्टेशनों  के  बीच
 रेल-पथ  से  लगी  हुई  सडक  पर  जा  रहा  था
 तो  उसका  अगला  दायां  टायर  फट  जाने  के
 कारण  यह  भचानक  किसलकर  रेल-पथ  पर

 हा  गया  ट्रक  में  बैठे  हुए  दो  व्यक्तियों  को
 इस  दुघंटना  में  मामूली  चोट  थहु  चने  की  रिपोर्ट
 मिली  है

 (ग)  सबाल  नहीं  उठता
 राज्यों  में  स्रौोगिक  बस्तियों  को  स्थापना

 6417.  थी  पशचन्त  तिह्‌  कुशावह  :

 थी  हुकन  चम  wand  :

 थी  निहास  सिह  :

 क्या  सौद्योगिक  घिकाल  तथा  समवाय-कार्य
 मंत्री 1 जून जून  967  के  धतारांकित प्रश्न  संख्या
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 994  के  उत्तर  के  rT  में  यह  बठाने
 की  कृपा  करेंगे  कि:

 (क)  क्या  चौथी  पंच  वर्षीय  योजना  में
 मध्य  प्रदेश,  उड़ीसा  तथा  झनम  राज्यों  में

 झौद्योगिक  कालोनियों  |भौदयोगिक बस्तियों  की
 स्थापना  सम्बन्धी  प्रस्तावों  को  इस  बीच
 झन्तिम  रूप  दिया  जा  च्च्का  है;

 (क)  यदि  हां,  तो  उनका  ब्यौरा  क्या
 है;  शौर

 (ग)  यदि  नही,  तो  इसमें  शौर  कितना
 समय  लगने  की  संभावना  है  ?

 ीचोगिक  विकास  तथा  समधाय  कार्य
 मंत्री  (थी  फलहीन  दली  धहनद)  :
 (क)  जी  नहीं ।

 (ल)  प्रश्न  ही  नहीं  उठता  ।

 (ग)  चौथी  पंचवर्षीय  योजना  पर  झनन्तिम
 निर्णय  हो  जाने  के  बाद  ही  इसे  धम्तिम  रूप
 दिया  जा  सकेगा  |

 स्पेन  में  भ्रस्तर्राष्ट्रीय  मेला

 6418.  ह; ड  झोंकार  लाल  बरेबा  :
 क्या  बाणिम्य  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  बारतीलोना
 (स्पेन)  में  हाल  में  लगे  अंतर्राष्ट्रीय  मेले  में
 भारत  ने  एक  स्टाल  लगाया  था;

 (व)  बहदि  हां,  तो  उसमें  कितना  लाभ
 हुआ  शौर  कितना  बार  ह्;

 (ग)  इस  मेले  में  भारत  से  कितने
 कर्मचारी  भेज  गये  थें;  सौर

 (भ)  उनका  चयन  करने  कौ  कशौटी
 थ्या  थी  ?
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 जचाजनित्य  शची  दी  विनेश  सिंह):
 (क)  बारसौजोना  (स्पेन)  1 से 15  प
 967  तक  चने  प्रतरा्ट्रीय  तमूनों  के  मेले  में

 व्यापार  बेलों  तथा  प्रदर्शनियों  की  भारतीय
 परिषद्‌  बम्बई  हारा  भारत-मण्यय  जगाया
 गया  था

 (ल)  मेले  में  भाग  लेने, से  उपायित
 लाभ  का  इतनी  जल्दी  स्‍्राकलन  करना  कठिन
 है।  फिर  भी  यह  सूचना  मिली  है  कि  मेले  में
 आरतीय भाल  के  लिये  3.26 लाल  रुपये
 के  धार  मिले  हैं  7  मण्डप  में  भाग  लेने  बालों  से
 स्थान  के  किराये  के  लिये  भंशदान  के  ह.  में
 TL700  रपये  भी  भाप्त हुए  हैं।

 किये  गये  खर्चों  का  पता  भी  बिलों  का
 भुगतान  हो  जाने  पर  चल  सकेगा  जिसमें  कुछ
 समय  लग  सकता  है  ।

 (ग)  तीन  कर्मचारियों  का  एक  दल
 भारत  से  भेजा  गया  था।

 च)  भेज  गये  तीनों  कर्मचारी  परिषद्‌
 के  कर्मचारी  हैं  परिषद्‌  ने  कार्य  की  प्रावश्यकता
 के  भ्राधार  पर  उतका  चयन  किया  |

 Late  Departure  of  Lucknow  है...
 ह... ह  Lucknow  Station

 GAi9,  Shri  Onkar  Lal  Berwa:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Lucknow  Express  yia  Kanpur  started
 late  by  more  than  two  hours  from
 Lucknow  Station  on  the  lith  June
 1967;,  and

 (b)  if  so,  the  reasons  for  the  delay?

 ‘The  Mindster  of  Railwayp  (Shiri
 C.  था,  Poenacha):  (a)  83  Up  Lucknow:
 Delhi  है... ०... ह  left  Lucknow  55  tes
 late  on  11-6-1967

 (b)  A  fyrst  class  coach  on  the  trein
 composition  was  found  mechanically
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 6420.  की  झॉकार  लाल  बरवा  :
 कया  dating  fete  तथा  समथाय-कार्य
 मत्री  यह  बताने  की  कपा  करेंगे  कि  :

 (क)  कया  यह  सच  है  कि  राजस्थान  के
 दी  जिलों  में  सीमेंट  का  एक  कारखाना
 स्थापित  करने  के  लिए  बिडलाों  को  लाइसेंस
 दिया  गया  है;  भौर

 (ल)  यदि  हा,  तो  उसकी  क्षमता  कितनी
 होगी  तथा  निर्माण  कार्य  किस  तारीख  तक
 आरम्भ  हो  जाने  की  संभावना  है  ?

 धोशोविक  विकास  तथा  समधाय-कार्य
 बंत्री  (लो  फलरहीन  ली  झहमव) ः.
 (क)  भौर  (ख).  i3  मई  l066  से  सीमेट

 उद्योग  के  उद्योग  (विकास  तथा  विनियमन )
 अधिनियम  के  उपवबन्धों  से  मुक्त  कर  दिया
 गया  है  इसलिए  ह थ  सीमेंट  का  कॉरखाना
 लगाने  के  लिए  लाइसेंस  लेने  की  प्रावश्यकता
 नहीं  रह  गई  है।  नवम्बर,  i965  में  एक
 गैर-सरकारी  पार्टी  (बिडला  समूह)  की
 राजस्थान के  बूदी  नामक  स्थान पर  2,00,  000
 सौ  टन  की  क्षमता  वाले  सीमेंट  के  एक
 कारणाने  की  योजना  के  लिए  स्वीक्षति दे  दी
 गई  थी  ब्लौर  इसके  लिए  भाशय  ve  भी  जारो

 कर  दिया गया  था।  कम्पनी ने  यूने  के  पत्थर
 की  छुदाई  का  काम  भी  पूरा  कर  लिया  है
 और  उसमे  वित्तोय  संस्वा्धों  को  ऋण  के  लिए
 झादेदन  द... 4  दे  दिया  है।  इसने  मशोनों  के
 निर्माताओों  को  सम  तथा  उपकरणों  के
 शम्भरण  के  लिए  भो  झस्वायी  धार्डर  भी  दे
 दिया  है।  कारखाने  का  निर्माण  कार्य  वित्तीय
 संस्थानों  हारा  इसके  झावेदन  पर  निर्णय  के
 दाद  दो  प्रारम्भ  किए  जाने  की  सम्भावना है  1
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 Will  the  Minister  of  Industrial  De-
 velopment  and  Cempany  Affaits  be
 pleased  to  atate:

 (a)  whether  Government  have
 taken  a  final  decision  to  set  up  a  for-
 eign  mvestment  board;

 (b)  if  so,  whether  its  constitution
 and  composition  has  since  been  finalis-
 ed;  and

 (c)  af  not,  when  it  is  likely  to  be
 finalised?

 The  Minister  of  Indastrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  to  (c).  The  matter  is
 still  under  consideration.

 Welding  Electrode  Industry

 6422.  Shri  R.  Barua:
 bri  D.  N.  Patodia:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government’s  attention
 haa  been  invited  to  press  reports  that
 welding  electrode  industry  as  facing  a
 serious  crisis  as  the  demand  for  its
 products  has  recently  sumped  down
 heavily;

 (b)  if  #0,  whether  gome  of  the  fac-
 tories  have  closed  down;  and

 (c)  what  i»  Government's  assess-
 ment  of  the  causes  for  crisiz  in  this
 industry  and  the  measures  taken  or
 facilities  provided  to  save  the  industry?

 The  Minister  ef  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  to  (c).  While  no
 report  about  any  serious  crisis  in  or
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 base  price  of  billets  and  would
 also  gain  by  more  than  Rs.  200  per  ton
 on  account  of  quahty  etc.  This  price
 concession  of  steel  plus  20  per  cent
 cash  assistance  one  exports  is  expected
 to  make  the  export  of  electrodes  com-
 petitive  in  the  overseas  markets

 Crisis  In  Jute  Goods  Market  in  West
 Bengal

 6423,  Shri  R.  Barua:
 Shri  D.  N.  Patodia:

 Wull  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  are  aware
 that  the  jute  goods  market  has  come
 to  a  standstill  in  West  Bengal  and
 certain  other  parts  of  the  country  due
 to  the  margins  imposed  by  the  East
 India  Jute  and  Hessian  Exchange  Ltd.
 On  था  sales  in  concurrence  with  the
 Forward  Markets  Commussion;  and

 (b)  ig  so,  whether  Government  have
 intervened  in  any  form  to  maintain
 full-scale  trading  in  jute  goods?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  shafl  Qureshi):
 (a)  It  ig  not  a  fact  that  the  jute  goods
 market  has  come  to  a  standstill.

 (b)  Does  not  arise.

 Disiscation  of  Train  Services  on  the
 Eastern  and  South  Eastern  Railways

 On,  Shri  Sradhakar  Supshar:  Wil)
 the  Minister  of  Baflways  be  pleased  to
 state:

 (a)  the  number  of  days  on  which
 there  was  a  dislocation  of  train  services
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 in  certain  sections  of  the  Eastern  and
 South  Eastern  Railways  ip  the  fourth
 wee,  of  June,  ‘1967;  and

 (०)  the  total  loss  suffered  by  the
 raslways?

 The  Minister  of  Railways  (Shri
 C.  M.  Poomacha):  (a)  Only  on  the
 Eastern  Railway,  there  were  two  cases
 of  dislocation  of  train  verviceg  during
 the  week  reckoned  from  22-6-67  to
 30-6-67.  There  was  alfo  one  case  of
 hold  up  of  train  during  this  period.

 (b)  The  loss  ig  reported  to  be  negli-
 gible

 Pharmaceutical  cencerma

 6425.  Shri  Umanath:
 Shri  Jyotirmoy  Ragu:
 Shri  हु.  हु,  Nayanar:
 Shri  Nambiar:
 Shri  Ganesh  Ghosh,
 Shy  K.  Anirudhan:

 Will  the  Minister  of  Industrial  De-
 velopment  and  ComPahy  Affairs  be
 pleased  to  state:

 (a)  the  total  profits  of  ali  the  phar-
 maceutical  cancerns  during  965-€6
 and  1966-87.

 (b)  the  total  profit  of  foreign-owned
 pharmaceutical  concerns  during  the
 above  period;

 (c)  the  share  of  the  foreign-owned
 concerns  in  the  total  investment  of
 all  pharmaceutical  conterns;  and

 (d)  the  total  exports  of  foreign-
 owned  pharmaceutical  goncerng  during
 the  above  period?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ग  A,
 Ahmed):  (a)  and  (b).  The  information
 collected  in  respect  of  47  pharmaceuti-
 cal  compames  which  account  for  about
 49  per  cent  of  the  paid-up  capital  of
 all  the  companies  in  the  pharmaceuti-
 cal  industry  reveals  that  aggregate
 profits  after  tax  of  these  companies
 amounted  to  Rs.  79  crores  during



 13647,  Written,  Answers

 the  year  ‘1965-66,  Of  this,  Rs.  8.6  crores
 ‘Were  accounted  for  by  profits  after  tax
 o2  79  foreign  controlied  29508  com-
 panies,

 As  balance  sheets  for  the  yaar  1966-
 67  have  yet  not  become  due  for  filing
 with  the  Government  in  respect  of
 all  the  pharmaceutical  companies,
 similar  information  for  that  year  can-
 not  be  furnished,

 (९)  The  information  for  the  years
 ‘1908-86.  and  1966.67,  jis  not  available.
 For  1964-65,  however,  total  ordinary
 Paid-up  capital  plug  free  reserves  and
 surplus  of  foreign  controlled  pharma-
 ceutical  rupee  companies  at  work  in
 India  amounted  to  Rs.  26.92  crores  as
 against  the  aggregate  of  Rs.  55.44
 crores  in  respect  of  al]  the  pharma- ceutical  compames,

 (d)  The  information  sought  for  in
 Tespect  of  foreign  owned  pharma-
 ceutical  companies  25  not  separately
 available.  Aggregate  exports,  however,
 of  pharmacettical  goods  were  of  the
 value  of  Rs.  8  Jakhs  in  1985-86  and
 Res.  5.05  lakhs  in  9¢6-67.

 Discourtesy  shown  0  Australian
 Women  Tourists  of  Pathankot  Station

 426,  Shri  K.  P.  Singh  Deo:
 Shri  ह  K,  Deo:
 Shri  M.  8,  Majhi:

 Will  the  Minster  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Staff  at  Pathankot  showed
 discourtesy  to  the  two  Australian
 Women  tourists  on  the  2nd  June,  1967,
 When  they  tried  to  have  their  reser-
 vations  altered;

 (b)  whether  it  35  also  a  tact  that
 they  have  represented  to  Government
 in  this  regard;

 (c)  whether  the  matter  hag  been
 investigated;  and

 (dy  ig  0,  the  result  thereof?
 The  minister  of  Railway,  (Shri C.  Mi  Poopacha):  (a)  Yes.  Two  ticket
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 (९)  The  investigation  is  in  progress.
 (a)  The  investigation  having  not

 yet  been  completed  (ag  some  more  in-
 formation  promised  by  the  aggrieved
 party  is  awaited)  conclusions  about
 the  incident  have  not  been  finalised.

 Issne  of  Licence  for  the  Impert  of
 Stainless  Steel

 Shri  George  Fernandes;
 Shri  Madhu  Limaye:
 Shri  J.  H.  Patel:

 Will  the  Minuwter  of  Steel,  Mines
 and  Metaig  be  pleased  to  state:

 (a)  the  name  of  the  film  star  who
 wag  issued  an  import  licence  for  ॥
 tonnes  of  stainless  steel  as  stated  by
 the  Minister  for  Steel,  Mines  and
 Metals  vide  the  “Engineering  Times”
 of  Calcutta  of  June  15,  ‘1967;

 (by  the  ciroumstances  under  which
 thig  licence  was  issued,

 (c)  whether  it  is  a  fact  that  the
 imported  steel  was  sold  py  thig  film
 star  to  an  industriahst  at  an  exorb:-
 tant  price;

 (da)  af  0,  the  price  et  which  the
 steel  was  imported  and  the  price  at
 which  it  wae  sold  to  the  mdustrialist;
 and

 (e)  whether  any  action  is  proposed to  be  taken  ayainst  film  star  concern-
 ed?
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 Mining  and  Allied  Machinery
 Corporation

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 Pleased  to  state:

 (a)  whether  the  Mining  and  Allied
 Machinery  Corporation  discontinued
 the  payment  of  project  allowance  to
 all  the  employees  from  the  Ist  June,
 ‘1967;

 (b)  if  so,  the  reasons  therefor;

 (९)  the  total  number  of  workers
 affected  due  to  this  step  of  the  man-
 agement;

 (d)  whether  Government  have  re-
 ceived  any  representation  in  the  mat-
 ter;  and

 (e)  if  so,  the  steps  taken  thereon?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  The  Board  of  Directors
 of  the  Mining  and  Allied  Machinery
 Corporation  at  their  meeting  on
 24-2-1967  decidedthat  the  payment  of
 Project  allowance  should  be  gradually
 discontinued  from  ist  May,  967  by
 absorption  in  future  increments  sub-
 ject  to  a  maximum  of  four  increments,
 the  balance,  if  any,  being  recovered
 in  two  years  in  equal  yearly  instal-
 ments.  The  Board  also  decided  that
 new  entrants  to  the  Corporatiin
 should  not  be  entitled  to  project  al-
 lowance.

 (b)  Project  allowance  ig  given  in
 large  scale  projects  involving  the  esta-
 Dlishment  of  a  large  construction  or-
 ganisation,  the  construction  work  be-
 ing  spreag  over  a  number  of  yeare.
 The  allowance  is  intended  primarily  to
 compensate  the  staff  for  lack  of  ame-
 nities  such  as  housing,  schools,  markets,
 dispensaries,  etc.  With  the  progressive
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 build  up  of  theag  amenities  in  Durga-
 pur,  the  Board  of  Directors  of  Mining.
 and  Allied  Machinery  Corporation  de-
 cided  that  the  stage  had  been  resched
 for  the  gradval  withdrawal  of  the  pro-
 ject  allowance.

 (९)  6329.

 (d)  and  (e).  While  Government
 have  received  no  representation  iy  the:
 matter,  a  section  of  the  employees  had
 represented  to  the  management  that
 the  project  allowance  should  be  con-
 tinueg  ag  a  special  allowance.  The
 Board  at  its  meeting  on  16-6-1967  did
 not  agree  to  the  continuance  of  the
 project  allowance  as  special  allowance
 ang  decideg  that  the  projevt  allow-
 ance  should  be  withdrawn  gradually
 as  per  its  earlier  decision.

 Mining  and  Allied  Machinery
 Corporation

 Shri  ?  p.  Esthose:
 Will  the  Minister  of  Industrial  De-

 velopmen,  and  Compnay  Affairs  be
 pleased  to  state:

 (a)  whether  the  Mining  and  Allied
 Machinery  Corporation  has  a  Market
 Service  Cell  in  Calcutta;  and

 (b)  the  amount  spent  on  this  cell
 during  ‘1963-66  and  1966-67,  and  the
 orders  secured  during  this  period?

 F.  A.  Ahmed):  (a)  Yes,  Sir.

 (b)  Rs.  12,000  and  Rs.  24,000  ap-
 proximately  were  spent  upon  the
 maintenance  of  this  Service  Cell  dur-
 ing  the  years  1968-66  and  1966-67.  खना,
 pectively.  The  Market  Survey  Cell  does
 not  book  orderg  directly.  It  surveys
 market  potential  and  does  Maison  work.
 The  orders  secured  by  Mining  an@
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 Allied  Machinery  Corporation  during
 these  years  were  Rs.  2.5  croreg  and
 8.23  crores  respectively.

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  Government  have  de-
 vided  to  release  foreign  exchange  for
 the  issue  of  quota  of  ad  hoc  import
 licences  to  foreign  participants  of  the
 Indian  International  Trade  and  Indus-
 tries  Fair  to  be  held  in  Madras  in
 January  and  February  +1968;

 (bd)  if  so,  the  total  amount  of  for-
 eign  exchange  likely  to  be  released
 thus;  and

 (ey  the  manner  in  which  the  exhi-
 bits  will  be  disposed  of  in  India?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  Yes,  Sir.

 (b)  and  (c).  Foreign  participants  will
 be  allowed  to  sell  exhibits,  at  the  end
 of  the  Exhibition,  to  any  party  in
 India,  on  payment  of  the  requisite
 customs  duty,  against  valid  import
 licences,  and  to  remit  the  proceeds
 thereof.

 In  addition,  foreign  participants  will
 also  be  entitled  to  sell  exhibits,  at  the
 end  of  the  Exhibition  against  ad  hoc
 import  licences  which  will  pe  made
 available  to  them  within  g  monetary
 teiling  calculated  at  Rs.  50  per  ay.  ft.
 of  the  exhibition  space  bookea  by  the
 participants.  These  gales  will  also  be
 subject  to  the  import  contro]  policy
 in  force  and  on  payment  of  the  re-

 -quisite  customs  duty.

 Acquisition  of  Properties  of  Pak.
 Citizens

 ॥ ' छ  S.  K.  Taperiah:  Will  the

 JULY  a,  987  Written  Anewers  73653

 Minister  of  Commerce  be  pleased  to
 state:

 (a)  whether  Government  propose  to
 bring  a  legislation  for  the  immediate
 acquisition  of  Indian  properties  of
 those  who  take  Pak.  Citizenship;  and

 (b)  the  number  of  such  cases  exist-
 ing  at  present?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Valuation  Reports  from  Messrs
 Kapadia  and  Baria  and  Topis

 and  Harding  (Pvt.)  Ltd.  of
 Bombay

 6434.  Shri  S.  M.  Banerjee:
 Shri  sarjoo  Pandey:
 Shri  Madha  Limaye:

 Will  the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  Government  have  pro-
 cured  from  Messrs.  Kapadia  and  Baria
 and  Toplis  &  Harding  (Pvt.)  Ltd.  of
 Bombay,  a  valuation  report  for  some
 of  the  assets  comprising  the  under-
 taking  of  the  Metals  Corporation  of
 India  Ltd.  acquired  by  Government
 through  Act  No.  36  of  +1986;

 (b)  if  60,  what  are  the  assets  which
 have  been  valued  by  the  valuers  and
 what  is  the  value  of  such  assets  as
 per  the  valuation  report;

 (e)  whether  it  includes  valuation
 of  the  current  assets  or  stock-in-trade;

 (d)  whether  it  includes  valuation  of
 the  mine;  and

 (९)  whether  it  includes  valuation  of
 the  intangible  assets?
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 The  Minister  of  State  in  the  Minis-
 tey  of  Stocl,  Mince  and  Metals  (Shri
 ह  C.  Sethi):  (e)  Prior  to  the  acquisi-
 tion  of  the  undertaking  of  the  Metal
 Corporation  of  India  by  the  Central
 Government  in  October,  +1968,  tha
 ‘Company  had  entrested  to  Messrs.
 Kapadia  &  Baria  and  Topiu  &  Hard-
 ing  (Private)  Ltd.,  Bombay,  the  work
 of  valuation  of  the  assets  of  the  Com-
 pany  Since  the  work  of  valuation
 was  completed  only  after  the  acquisi-
 tion,  the  report  of  valuation  wag  re-
 ceived  by  the  Central  Government
 under  the  provisions  of  the  Metal  Cor-
 poration  of  India  (Acquisition  of  Un-
 dertaking)  Act,  966  (No.  36  of  1968).

 (b)  to  (e).  The  Government  are  at
 present  assessing  the  quantum  of  com-
 pensation  payable  to  the  Metal  Cor-
 poration  of  India  for  the  acquisition  of
 the  undertaking  of  the  Company.  It
 lg  felt  that  it  will  not  be  in  public
 interest  to  disclose  the  contents  of
 the  report  referred  to  in  part  (a)  of
 the  question.

 All-India  Handicrafts  Board

 Shri  Yashpal  Singh:  Will  the
 Minister  of  Commerce  be  pleased  to
 state.

 (a)  whether  it  is  proposed  to  re-
 organise  the  All-India  Handicrafts
 Board,  and

 (b)  if  so,  the  details  thereof?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shaf  Qureshi):
 (a)  and  (b).  The  matter  js  under  con-
 sideration  of  Government.

 Restaurant  at  Guntakal
 Station  cc  Rly.)

 Ase.  Shri  S.  A.  Agadi:  Will  the
 Minister  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  there
 is  a  proposal  to  discontinue  the  Rail-
 way  Restaurant  at  Guntakal  Station,
 (Southern  Railway)  and  to  give  the

 game  to  a  contractor;
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 (b)  if  so,  the  reasons  therefor;

 (c)  the  amounts  of  average  monthly
 Or  annual  profits  earned  or  losses  in-
 curred  by  the  vegetarian  section  of
 Refreshments  &  Restaurant  of  the
 Railway  at  Guntakal;  and

 (d)  the  lease  or  bid  amount  of  the
 non-vegetarian  restaurant  recovered
 annually?

 The  Minister  of  Railways
 C  M.  Poonacha):  (a)  Yes.

 (Shri

 (b)  Working  of  the  restaurant  has
 been  uneconomic  owing  to  poor  pat-
 ronage.

 (c)  While  the  Vegetarian  Refresh-
 ment  Room  has  earned  a  profit  of
 about  Rs,  28,000  per  annum  on  an
 average  during  the  last  3  years,  the
 Restaurant  has  suffered  a  loss  of  about
 Rs  7,600  per  annum  during  the  same
 period.

 (d)  Licence  fee  for  the  Restaurant
 has  been  fixed  at  Rs  4,500  per  annum
 exclusrve  of  water  and  electricity
 charges.

 Exports

 6437,  Shri  R.  Barna:  Will  the
 Minter  of  Commerce  be  pleased  to
 state’

 (a)  whether  the  survey  held  by
 the  Organization  for  the  Economic
 Cooperation  and  Development  indi-
 cate  sharp  recession  in  the  non-Com-
 munist  Western  coutnries;  end

 (b)  af  90,  whether  any  assessment
 has  been  made  of  the  probable  im-
 pact  on  our  economy  as  q  developing
 country,  particularly  on  our  export
 earnings?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  1966-67  series
 of  Economic  Surveys  by  the  OECD
 of  certam  non-Communist  Western
 countries  indicates  that  while  there
 is  no  uniform  recessionary  trend,
 these  countries  have  been  going
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 through  different  phases  of  the  pusi~ news  cycle  over  the  last  two
 The  effects  seem  to  be  most  pro- nounced  in  West  Germany  and,  ac-
 cording  to  newspaper  reports,  wm
 Belgium  aleo.  Some  countries  like
 France,  Switzerland,  Denmark  and
 Sweden  seem  to  have  passed  the  stage of  recession  and  have  embarked  upon
 recovety  programmes,

 (>)  While  the  general  effect  of
 such  @  recemon  would  be  curtal-
 ment  of  umports  in  varying  degrees,
 DO  assessment  has  been  possible  of  ite
 impact  on  our  economy  because  of  8
 multitude  of  other  factora  which
 affect  both  exports  चैत्णाा  India  and
 importa  into  the  countries  concern-
 ed  However,  over  the  Great  few
 months  of  the  current  year  there
 have  been  no  srgnificant  variations  in
 our  exporta  to  the  countries  concern-
 ed  as  compared  to  the  corresponding
 period  of  last  year.

 In  regard  to  aid,  considering  that
 the  recession  has  been  uniform  and
 that  the  question  of  aid  depends  on
 a  number  of  other  factors,  :t  ia  not
 possible  to  say  how  far  the  recession
 would  materiaily  affect  our  aid  pros-
 pects,

 Allocation  of  Irou  and  Steel  aud
 Steel  Export  Premotion

 Shri  Virendrakumar  Shah:
 Will  the  Mimster  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  a  Conference  of  State
 Directors  of  Industry  ang  the  Iron
 and  Stee)  Controller  was  held  in  New
 Delhi  on  the  l4th  July,  1967  to  con-
 sider  the  measures  to

 ee  Pio present  system  of  alloca
 and  steel  and  to  devise  means  for
 steel  export  promotion;

 (b)  ४  80,  the  decisions  taken  at  the
 conference;  and

 (०)  the  steps  being  teken  to  im-
 plement  them?

 The  Minister  of  State  In  the  Minte-
 try  of  Steck,  Ming,  and  Metals  (Shri
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 28,  a  Sethi):  a)  to  (०).  A  meeting  of State  Directors  of  industries  was.
 proposed  to  be  held  on  the  l4th  July, 4५067  ६०  consider  the  scheme  of  distri- bution  of  “scarce”  categories  of  steel. as  devised  by  the  Joint  Plant  Com- mittee  and  connected  matters,  The
 meeting  was  postponed  and  is  now
 Proposed  ६०  be  held  on  the  ‘th
 August,  1067,

 Colr  Factories  in  Kerala
 489,  Shrimati  suseeia  Gopailan: Shri  A.  K.  Gopalan:

 Shri  0.  K.
 Shri  ह  Gopalan:

 Will  the  Manwter  of  Commerce  be pleased  to  state:
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 (a)  whether  Government  are  aware: that  there  was  a  two-hour  protest. atrike  mall  the  cour  factories  in
 Alleppey  District  (Kerala)  on  the I9th  June,  967  us  a  first  step  towards an  indefinite  atroke  for  the  revision  of
 wages;

 (b)  whether  Government  are  also.
 aware  of  the  likely  effect  of  a  long drawn  strike  in  this  sector  on  the
 foreign  exchange  earnings  of  the
 country,  and

 (९)  af  90,  what  steps  Government
 Propose  to  take  to  avert  the  situation and  to  protect  foreign  exchange  earn-
 ings?

 The  Deputy  Minister  in  the  Minis.
 try  of  Commerce  (Shri  Shafi  Qure- ahi):  (a2)  Government  are  not  aware of  any  protest  strike  in  com  factories in  Alleppey  District  on  the  9th
 June,  (1967

 (9)  and  e).  Do  not  arise,

 Newsprint  Factory  in  Asam
 640,  Shy  Bedabrat,  Barua:  Wilt

 the  Minister  of  industrial  Develop- ment  ang  Company  Affairs  be  pleased: to  state:

 (a)  whether  in  view  of  the  availa-
 bility  of  the  necessary  pulp  and  other:
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 raw  materials  in  Assam,  Government
 ‘Propose  to  set  up  a  Newsprint  factory
 dn  that  State  in  the  public  sector;

 (b)  whether  any  lecence  was
 granted  to  any  firm  in  the  past  to
 erect  such  a  factory  in  the  private
 gector;  and

 (c)  if  0,  the  progress  made  so  far
 in  this  regard?

 The  Minister  of  Industrial  Develop-
 नलदा,  and  Company  Affairs  (Shri
 कु,  A,  Ahmed):  (a)  No,  Sir.  However,
 the  possibilities  of  setting  up  8
 paper'pulp  unit  in  Assam  to  meet  the
 requirements  of  the  North  Eastern
 region  are  being  explored  and  a  pro-
 ject  report  is  likely  to  be  ready  by
 the  end  of  the  year.

 (b)  No,  Sir.

 4{c)  Doeg  not  arise.

 Laxmi  Rattan  Cotton  Mills,  Ltd,
 Kanpar

 644i,  Shri  5  M.  Banerjee:

 Shri  Satya  Narain  Singh

 Will  the  Minister  of  Commerce  be
 pleased  te  state:

 (a)  whether  the  Uttar  Pradesh
 Government  have  approached  the
 Central  Government  for  50  per  cent
 financial  aid  to  enable  them  to  take
 over  the  Laxmi  Rattan  Cotton  Mills,
 Limited,  Kanpur;

 (b)  if  so,  the  reaction  of  Govern-
 ment  thereto;  and

 (c)  whether  a  decision  has  been
 taken  to  take  over  this  mill?

 The  Minister  of  Commerce
 Dinesh  Singh):  (a)  Yes,  Sir.

 (४)  and  (०),  The  Central  Govern-
 ment  8706  not  proposing  te  take  over
 the  management  of  any  mil!  pending
 the  paswing  of  the  BIli  proposed  to  be

 (Shri

 introduced  shortly,  to  enable  them  to
 take  over  closed  झचए  likely-to-close
 mills,  Moreover,  it  has  not  heen  pos-
 sible  ६0  aseess  accurately  the  total
 financial  labilities  of  the  mill.  For
 that  reason  too,  the  Central  Govern-
 ment  are  unable  to  undertake  any
 financial  liability  in  this  case.

 Fixation  of  Seniority  in  Coal  Con-
 troller’a  Office

 ae  Dr.  Ranen  Sen:  Wil)  the
 Minster  of  Steel,  Mines  and  Metals
 be  Pleased  to  state:

 (a)  whether  it  is  a  fact  that  re-
 sentment  prevails  amongst  the  em-
 ployees  og  the  Coal  Controller's  Head-
 quarters  Office  in  Calcutta  in  the
 matter  of  fixation  of  seniority;  and

 (b)  if  so,  the  ateps  taken  by  Gov-
 ernmeré  to  ease  the  situation?

 The  Minister  ef  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri

 C.  Sethi):  (a)  and  (b).  Represen-
 tations  have  been  received  from  em-
 ployees  of  the  Coal  Controller’s
 Headquarter  Office  in  respect  of  the
 principle  followed  in  the  fixation  of
 Seniority  of  Lower  Division  Clerks  in
 Coal  Controller’s  Headquarter  Office.
 The  matter  ig  under  examination.

 Will  the  Minster  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  Government  are  aware
 of  the  large  idle  capacity  in  the  non~
 ferrous  meta]  industry;

 (b)  whether  it  is  @  fact  that  large
 scale  imports  of  non-ferrous  bars,
 rods,  strips  and  circles  were  allowed
 and  are  still  being  allowey  from
 hard-currency  areas  in  spite  of  the
 fact  that  they  can  be  made  in  India
 and
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 (c)  whether  a  high-level  enquiry
 will  be  made  into  this  wasteful  im-
 port  policy?

 The  Minister  of  Steel,  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  Yes,
 Sir,  This  idle  capacity  is  due  to  non-
 availability  of  adequate  foreign  ex-
 change  fer  import  of  virgin  non-fer-
 rous  metals  required  to  feed  the  in-
 dustry.

 (b)  Import  in  general  of  non-fer-
 rous  semig  like  brass  and  copper
 tubes,  rods,  sections,  strips,  sheets
 etc  hag  been  banned  under  the  Im-
 port  Trade  Control  Policy  for  a  long
 tume.  However,  :mport  of  brass  and
 copper  tubes,  sheets  etc  of  such  wizes
 and  specifications  ag  were  not  indi-
 genously  available  and  were  essential
 for  the  actual]  users,  has  been  allow-
 ed  in  the  case  of  machinery  used  in
 sugar  industry,  refrigeration  and
 printing  industries  etc  import  of
 such  semis  was  also  allowed  under
 Trade  Plans  as  the  Rupee-Psyment
 countries  were  not  prepared  to  sup-
 ply  virgin  non-ferrous  metals  Due  to
 shortage  of  foreign  exchange  for  the
 import  of  virgin  metals,  the  import
 of  such  semis  became  imperative  to
 maimain  the  exiting  level  of  pro-
 duction  and  to  avoid  closure  of  the
 units

 Further,  steps  have  been  taken  to
 formulate  the  current  Import  Policy
 whereby  import  2  permitteg  only  to
 Actual  Users  for  such  sizes|specifica-
 tions  of  brass  and  copper  tubes,  sheets
 etc.  which  indigenous  manufacturers
 are  not  able  to  produce  All  such
 items  for  which  indigenous  capacity
 exis's  are  totally  banned  in  the  cur-
 rent  Import  Policy.

 (c)  In  view  of  the  position  explain-
 ed  at  (b)  above,  an  enquiry  into  the
 matter  is  not  considered  necessary.

 Frain  from  Howrah  to  Cuttack  on
 necting  Purl—Talchar  Passenger

 Train
 O45,  Shri  K.  P.  Singh  Deo:  चा

 the  Minister  ०१  Railways  be  pleased
 to  state:

 (a)  whether  Government  ate  aware
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 that  at  present  there  ig  mo  train  from
 Howrah  to  Cuttack  Puri-
 Talchar  passenger  which  leaves  Cute
 tack  in  the  evening,  causing  great
 hardship  to  the  passengers;  and

 (७)  if  so,  whether  Government
 propose  to  run  such  a  train  and
 when  it  is  likely  to  be  started?

 The  Minister  of  Railways  (Shri
 C.  M,  Poonacha):  (a)  Suitable  con-
 necting  trains  are  already  available
 mn  Nos  3l7Up  Howrah-Purl  Passen-
 ger  ang  99  Up  Howrah-Madrag  week-
 ty  Air-conditioned  Express  which  are
 s.neduled  to  arrive  Cuttack  ot  I5  08
 and  25  22  hours  respectively  end  con-
 necting  with  No  436  Dn.  Puri-Tal-
 char  Passenger  scheduled  to  leave
 there  at  845  hours

 (b)  Does  not  arise.

 Ticketless  Travelling

 eae,  Shri  हैं,  P  Singh  Deo:  Will
 the  Minser  of  Railways  be  pleased
 to  state:

 (a)  whether  x  ys  a  fact  that  cases
 of  ticketless  travelling  among  the
 Railway  staff  have  been  detected  by
 the  Railway  authorities;

 (b)  if  so,  the  number  of  such  cases
 detected  during  the  past  six  months;
 and

 (ed)  the  action  taken  by  Govern-
 ment  m  this  regard?

 The  Minister  of  Railways  (Shri
 0.  M.  Poonacha):  (a)  and  (b).  Sepa-
 rate  statistics  of  Railway  staff  travel-
 ling  wxthout  tickets  are  not  main-
 tained.  Only  figures  of  total  number
 of  persong  travelling  without  tickets
 afe  maintained  by  the  Ratlweys.
 Some  railway  staff  do  get  detected
 travelling  without  ticket.

 (c)  when  Railway  ateff  are  de-
 tected  travelling  without  tickets,  in
 addition  to  the  realisation  of  railway
 dues,  disciplinary  action  is  also  teken
 against  them.
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 Dicatl  Locometives  operating  in
 Madhya  Pradesh

 1,  Shri  G,  8,  Mishra:  Wil)  the
 Minister  of  Railways  be  pleased  to
 state:  paced

 (a)  the  total  number  of  diesel  loco-
 mouves  operating  in  narrow  gauge
 and  broad  gauge  Railway  network  in
 Madhya  Pradesh,

 (b)  whether  the  introduction  of
 Diese}  locomotives  hag  increased  the
 traffic  carrying  capacity;  and

 (९)  2f  80,  the  extent  thereof.

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha):  (a)  5  Narrow
 Gauge  and  है? छ  Broad  Gauge  diesel
 locomotives  are  operating  in  the
 Railway  network  in  Madhya  ह: अ
 desh.

 (b)  and  (०)  Yes,  The  increase  in
 traffic  carrying  capacity  varies  bet-
 ween  20  snd  30  per  cent.

 TASJLC.S,  Officers  in  Public
 Undertakings

 6448,  Shri  0.  S.  Mishra:  Will  the
 Minster  of  Steel,  Mines  and  Metals
 be  pleased  to  state:

 (a)  the  total  number  of  LASJLCS.
 and  administrative  personnel  og  sim-
 lar  cadres  who  are  in  management  of
 pubhe  udertakings  under  the  control
 of  hig  Mimstry,  Undertaking-wise;

 (b)  whether  these  personnel  have
 been  able  to  manage  the  affairs  of
 production  management  effectively
 and  brought  the  undertakings  on  the
 expected  rate  of  revenue  return;

 (0)  whether  Government  propose  to
 introduce  a  production  management
 cadre  to  run  the  affairs  of  the  public
 undertakings;  and

 (d)  if  so,  whether  these  civil  ser-
 vants  will  be  withdrawn  from  the
 management  of  Public  Undertakings
 such  as  steel  projects?

 The  Minister  of  Steel  Mines  and
 Metals  (Dr,  Chenna  2०589)  (a)  to

 ~fd)  The  information  is  being  col-
 and  will  be  laid  on  the  Tabie

 of  he  House,
 ‘

 Traing  between  Shtbdara  uni  Delhi

 me.  Shrimati  Sushila  Rohatgi:  Wili
 the  Minister  of  Railways  be  pleased
 to  state:

 (a)  whether  २६  38  a  fact  that  nesrly
 40,000  people  travel  every  morning
 from  Shahdara  to  Delhi  and  go  back
 again  in  the  evening  to  attend  te
 their  diverse  professions  in  the  Capi-
 tal;

 (२)  if  90,  whether  Government  are
 aware  of  the  tremendous  difficulty  this
 population  faces  daily  in  getting
 access  to  Delhi,  and

 (ec)  whether  Government  are  con-
 sidering  the  demrabilty  of  running
 local  trains,  electric  or  otherwise,
 from  Shahdara  to  Delhi  to  muumize
 this  difficulty?

 The  Minister  of  Eailways  (Shri
 C.  M  Poonacha):  (a)  About  8,000
 passengers,  including  monthly  and
 quarterly  ticket  holders,  trave]  daly
 by  trang  between  Delhi  Shahdara
 and  DelhijNew  Delhi.

 (b)  Some  over-crowding  has  been
 noticed  in  trains  running  particularly
 during  morning  and  evening  peak
 hours  bebween  New  Delhi\Delhi-Delhi
 Shahdara.

 (९)  The  main  limnting  factors  in
 either  introducing  additional  shuttle
 trains  or  in  augmenting  the  loads  of”
 existing  trains  are  lack  of  adaquate
 terminal  facilities  at  New  Delhi[Delhi
 and  also  shortage  of  coaching  stock.
 Arrangements  are  in  hand  to  increase-
 termmal  facilities  and  to  make  avail-
 able  adequate  coaching  stock  for  this
 purpose.  The  question  of  giving  ré-
 lief  to  subunban  commuters
 receive  due  consideration  with  the-
 availability  of  terminal  facilities  st
 New  DelhilDelhi  and  coaching  stock..
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 Exports

 Shri  Sidheshwar  Preaad:  चा
 the

 oe
 of  Commerce  be  pleased

 to  state:

 (a)  whether  there  has  been  a  fall
 4n  export  of  the  developing  nations
 dncluding  India  according  ६०  the  966
 UN,  Stahstical  Year  Book;  and

 (b)  if  so,  the  reason  therefor  and
 the  steps  being  taken  by  Government

 4o  improve  the  situation?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  According  to  che
 United  Nation  Monthly  Bulletin  of
 Btatistics  for  April,  967  the  exports

 <f  the  Developing  Nations  show  a
 tising  trend  in  the  world  trade  as
 will  be  seen  from  the  attached  state-

 ament.

 (b)  The  question  of  assigning  rea-
 sons  does  not  arme.  Goverment  of
 India  are  continuously  endeavouring
 to  expand  the  export  earnings  of  de-
 veloping  nations  by  pleading  at  in-
 ternational  forums  for  the  creation  of
 favourable  trading  condstions  for  the
 developing  countries  through  such
 meastres  as  Temoval  of  tariff  and
 non-tarnf®  barriers  and  preferential
 tariff  treatment  to  the  exPorte  of  de-
 veloping  countries  into  the  markets
 of  the  developed  countries

 Sraremenr

 Year  Milhon  U.S.  ड

 959  25700
 960  27300
 962  27700
 962  29000
 963  32400
 984  34500
 ३9७85  36500
 29068  39000

 Source:—  United  Nations  Monthly
 Bulletin  of  Statistics  April,  1967.

 ुशकक0ाफंड  appear  to  be  rising  and
 mot  going  down.
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 ह...  ह  Mica

 645i,  Shri  Ghiva  Chandra  Jha:
 Shri  Sidheshwar  Prasad:

 चका  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  g  fact  that  the
 Government  of  the  United  States  are
 going  to  release  their  stock-pile  of
 Mica  which  would  affect  India's  ex-
 port  of  Mica  to  that  country;

 (b)  if  so,  the  reaction  of  the  Goy-
 ernment  thereto,

 (९)  whether  Government  have  ap-
 proached  the  United  States  Govern-
 ment  about  :t;  and

 (a)  af  80,  the  response  of  the  Ame-
 rican  Government  thereto?

 The  Minister  of  Commerce  (Shri
 Divesh  Singh):  (a)  Reports  have  heen
 received  that  United  States  Govern-
 ment  may  release  mica  from  their
 stock-pile

 (b)  to  (d)  Such  releases  by  United
 States  Government  wall  undoubtedly
 affect  our  mica  indystty  adversely
 The  matter  is  under  negotiation  with
 the  United  States  Government,

 Department  of  Company  Affairs,  Re-
 search  and  Statistics  Division's  Study

 of  Private  Companies

 6452  Shri  Shiva  Chandra  Jha:  Wil
 the  Minister  of  Industrial  Deveiop-
 ment  and  Company  Affairs  be  pleased
 to  state:

 (a)  whether  it  is  ब  fact  that  the
 Research  and  Statistics  Division  of
 the  Department  of  Company  Affairs
 hag  recently  made  a  study  of  48
 largest  private  companies  in  the  coun-
 try,

 (b)  if  so,  what  are  these  43  largest
 companies  and  the  ten  top  largest
 companies  out  of  them;

 (c)  what  have  been  the  findings  and
 Tecommendations  of  that  study;  and
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 (d)  the  reaction  of  Government
 thereto?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.

 (b)  The  largest  43  private  limited
 companies  and  the  top  ten  out  of
 these  arranged  according  to  their
 assets,  paid-up  capital  and  net  worth
 are  given  in  Statements  I  to  IV  laid
 on  the  Table  of  the  House.  [Placed
 in  Library.  See  No.  LT-45/67].
 (The  study  under  reference  was  pub-
 lished  in  June  l,  967  issue  of  the
 fortnightly  journal,  viz.  ‘Company
 News  and  Notes’  brought  out  by  this
 Department.)

 (९)  and  (d)  The  study  is  of  infor-
 mative  character,  it  does  not  set  out
 any  findings  or  make  any  recommen-
 dations.  The  question  of  the  Govern-
 ment’s  reaction  thereto,  therefore,
 ‘does  not  arise.

 Export  of  Mangoes

 6453.  Shri  Shiva  Chandra  Jha:
 Will  the  Minister  of  Commerce  2९
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 Indian  delegation  had  visited  Euro-
 pean  countries  in  966  to  find  out  the
 prospects  of  mango  exports;

 (b)  if  so,  the  findings  of  the  dele-
 gation  and  the  response  of  Govern-
 ment  thereto;  and

 (९)  how  much  mango  is  exported
 and  to  which  countries  and  how
 much  foreign  exchange  India’  earns
 yearly’  thereby?

 The  Mxnister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  and  (b),  Yes,  Sir.

 Some  of  the  more  important  re-
 ‘commendations  of  the  delegation  are
 as  follows:

 (i)  Air  freight  rates  for  export  of
 fresh  fruits  and  vegetables  should
 be  reduced  to  'make  the  price  of
 Andian  fruit  competitive  in  the
 foreign  markets.

 499  LS.—6,

 ASADHA  30,  889  (SAKA)  Written  Answers  3666

 Gi)  S.T.C.  should  handle  ex-
 ports  of  difficult  items  of  fruits  to
 start  with,  to  avoid  complaints  from
 foreign  buyers.

 (iii)  Publicity  of  Indian  fruits
 should  be  organised  through  pam-
 phlets,  posters  etc.  in  foreign  coun-
 tries.

 (iv)  Exort  by  sea  should  be  gra-
 dually  developed.

 (v)  Trial  shipment  of  about  2
 tonnes  of  mangoes  should  be  made
 to  assess  the  effects  of  sea  journey.

 The  recommendations  have  been
 noted  and  are  being  implemented  to
 the  extent  possible.

 (c)  A  statement  is  laid  on  the
 Table  of  the  House.  [Placed  in  Lib-
 rary.  See  No,  LT-46/67].

 Indians  in  Foreign  Companies

 6454,  Shri  K.  K.  Nayar:  Will  the
 Minister  of  Industrial  Development
 and  Company  Affairs  be  pleased  _  to
 state:

 (a)  the  number  of  Indians  serving
 in  foreign  companies  operating  in
 India  who  are  getting  Rs.  1,000  and
 above  as  salary,  as  on  the  3lst  March,
 1967;

 (b)  how  many  of  them  are  scien-
 tists,  engineering  and  doctors;

 (c)  how  many  Indian  =  scientists,
 engineers  and  doctors  who  were  get-
 ting  Rs.  1,000  as  salary  left  these  or-
 ganisations  during  965  and  19662

 The  Minister  of  Industrial  Deve-
 lopment  and  Company  Affairs  (Shri
 F.  A.  Ahmed):  (a)  According  to  the
 latest  information  available  with
 Government,  18,213  Indians  were  em-
 ployed  by  foreign  owned|controlled
 companies  in  the  country  as  on  the
 lst  January,  1966,  receiving  monthly
 emoluments  of  Rs.  000  and  more.
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 (b)  Of  the  above,  7,280,  were  am
 pied  in  technical
 Yhose  of  scientists,  engineers,  doctors
 au  on  the  ist  January,  1966.

 (ट  The  information  ig  not  avalil-
 able.

 राजस्थान  में  करोली  शेत्र  की  खदानों  से '
 लिकलते  ास  पत्थर  को  मांग

 6455.  भरी  भौठा  लाल  :
 झौद्योकार  लाल  बेरधा  :

 क्या  इस्पात,  खाम  तथा  धातु  मंत्री  यह
 बताने  को  कृपा  करेंगे  कि  :

 (क)  क्या  यह  ow  है  कि  राजस्थान  के
 करौली  क्षेत्र  की  खदानों  से  निकलने  वाले

 है  विदेशों  में  मांग  को  जा  रही  है;

 (ख)  यदि  हां,  तो  देशवार  कितनी  भांग
 को  गई  है;  भौर

 (ग)  उनके  विकास  तथा  भावी  विस्तार
 &  लिये  क्‍या  कार्यवाही  की  गई  है  ?

 इस्पात,  खान  तथा  भातु  मंत्री  (डा०
 चलत  रेड्डी)  :  (क)  से  (ग).  भावश्यक  सूचना
 एकंलित को  जा  रहो है  ौर  सदन  से  पटल  पर
 रख  दी  जायगी।

 ननक  नवी  (पदिचन  रेलवे)  पर  पुल

 6456.  को  मोठा  लाख  :
 लो  शोकार  लाल  बेरा  :

 क्यां  रेले  मंती  यह  बताने  को  कृपा
 करेंगे  कि  :

 (क)  क्‍यों  यह  सच  है  कि  सवाई
 आधपुर  भौर  गंगापुर  (पश्चिम  रेलबे)
 के  बीच  बनस  गदी  पर  दोहरी  लाइन  का  पुल
 झब  तक  बन  कर  पूरा  नहीं हुआ  है;

 (ले)  यदि  हां,  तो  उसके  क्या  कारण
 हैं;  ौर,

 ६... अ  ichrling  (a)  इसके  नक्स  1.  तंक  पूरा
 हो  जाने  को  संभावना  है  ?

 रेले  बंती  नी  Wes  e  बुनायां)
 (=)  जीहां।

 (0 १६  जब  दो  पायों  की  नींव  के  लिए

 कुएं  गलाये  जा  रहे  थे  तो  बीच  में  कड़ी  चट्टानी-:
 ढलान  ध्या  गयी,  जिसके  कारण  काम  पूरा
 करने  में  विलम्ब  हुआ  ।

 (ग)  भाजा है,  मह  काम  जलाई,  i968
 तक  पूरा  हो  जायेगा।

 Contracts  for  Bokaro  Civil  Works

 6457.  Shri  M,  L.  Sondhi:  Will  the
 Muanister  of  Steei,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  the  various  civil  works
 for  the  Bokaro  Stee]  Projects  are
 being  awarded  to  the  contractors
 whose  past  performance  is  not  satis-
 factory;  and

 (b)  ४  so,  whether  it  has  been  en-
 surey  by  Government  in  the  national
 interest  that  any  of  these  contracts
 chall  not  be  awarded  to  firms  whose
 ‘past  performance  hag  not  been  consi-
 dered  satisfactory  by  the  Ministry  of
 Works,  Housing  and  Supply?

 The  Minister  of  Stee],  Mines  and
 Metals  (Dr.  Chenna  Reddy):  (a)  and
 (b),  The  Standardised  Code  formulat-
 ed  py  Government  for  blacklisting
 parties  who  have  been  unscrupulous
 and  unreliable,  or  whose  work  hes
 been  quite  unsatisfactory,  is  a  suffi-
 cient  safeguard  of  Government  inter-

 work  of  the  Bokaro  Steel  Plant  has
 been  entrusted  to  a  blacklisted  party.
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 and  Billet  Mills  dyring  Magch
 1987;  and  ‘

 iv)  Difficult  labour  situation  dur-
 ing  June  3967

 (ay  Action  to  remove  transport  bot-
 tlenecks  is  glready  in  hand.  Strenuous
 efforts  are  also  being  made  to  step  up
 exports  of  various  steel  Kem

 Chaparmukh-Silghat  |  Seviien  of
 North-East  Frontier  Railway

 e4gi,  Shri  Bedabrata  Barua:  Will
 the  Minster  of  Railways  be  pleased
 to  state:

 (a)  whether  ३६  33  a  fact  that  the
 lease  granted  to  Mis  Martin  Burn  &
 Company  m  regard  to  the  running  of
 the  Chaparmukh-Silghat  Section  of
 the  North-Zast  Frontier  Railway  ex-
 pires  in  1968;

 (b)  whether  this  arrangement  of
 granting  leases  has  been  very  ungatis-
 factory  to  Government,  company  and
 the  public;  ang

 (c)  whether  Government  propose  to
 run  this  section  after  19882

 The  Minister  of  allways  (Shri
 C,  M.  Peonscha):  (a)  No,  there  5
 no  such  lease.

 (२४)  Does  not  arise  in  view  of  ans-
 wer  to  (a)  above.

 (6)  Although  this  line  is  owned  by
 the  Chaparmukh-Silghat  Railway
 Company  Ltd.  for  whom  Martin  Burn
 and  Co  are  the  Managing  Agents,  the
 Chaparmukh-Silghat  Section  ig  being
 worked  since  its  inception  py  the
 Government  as  a  part  of  the  North-
 east  Frontier  Railway  under  an  agree-
 ment  dated  the  ib  Novamber  98
 between  the  Chaparmukh-Silghat
 Railway  Co.  and  the  then  Secretary
 of  State  for  Indfs.  Government  will
 continue  working  the  line  after  968
 also,

 बफ़ा्ह  Ai,  AME  wae  Wena  Anewele  ह...

 ोच  का  feelin

 6662.  थी  भरंहीं:  गया  बाजि्य
 त्री  यह  बढाने  को  कृपा  करेंगे  कि  :

 (क)  क्या  यह  सच है  कि  एक  सरकारी
 विशेषज्ञ  समिति  ने  चौभी  पंचवर्षीय  योजना
 के  30  करोड़  किलोग्राम  वाय  का  निर्यात
 करने  के  निर्धारित  लक्ष्य  में  20  प्रतिशत
 कटौती  करने  को  सिफारिश  सरकार  से  की  है;

 (ख)  यदि  हा,  तो  इसके  बारे  में  सरकार
 की  क्या  प्रतिक्रिया  है;

 (ग)  क्‍या  यह  भी  सच  है  कि  उस
 समिति  ने  योगी  १चवर्षीव  योटना  मे  चाय
 के  उत्पादन  के  लिये  निर्धारित  45  करोड  40
 लाख  किलोप्राम  के  लक्ष्य  को  कम  करके  42
 करोड  किल|ग्राम  कर  देने  का  सुझाव  दिया
 है;  शौर

 (9)  यदि  हां,  तो  समिति  ने  ऐसा  करते
 के  क्या  का'ण  बताये  हैं  तथा  उनके  बारे  में
 सरकार  को  फ्या  प्रतिक्रिया  है.

 वाणिम्य  मंत्री  (क्री  बिनेश  पिह)  :

 (क)  तथा  (ग).  जी  हा  1

 (ख)  तथा  (घ).  समिति  ने  चाल  के
 उत्पादन  तथा  निर्यात  के  लिए  जो  संशोधित
 लक्ष्य  सुझाये  हैं  वे  उसके  झपने  भ्रनमान  के
 प्रनुसार  वर्तमान  प्रत्नत्तियों  शौर  भविष्य  की
 सम्भावनाग्रा  को  ध्यान  मैं  रखते  हुए  3970
 ठक  प्राप्त  बिपे  जा  सकते  हैं।  ठरकार के  विधा र
 में  बीवी  योजना  के  मसोदे  मे मुखत'  अपनाने
 गये  झांको  को  पेशा  संशोधित  लेथ्य'  शधिक
 यवाय॑परक  हैं  प्रौर  उन्हें  स्टरीकार  करते  के
 लिए  बह  तैथार  है  t
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 Memorandum  by  Licensed  Pariers  at
 Alwaye  Station

 6463.  Shri  Viswanatha  Menon:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Railways  be
 pleased  to  s‘ate:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  from  _  the
 Licensed  Porters  of  Alwaye  Railway
 Station  on  the  5th  May,  1967;

 (b)  if  so,  the  demands  made  there-
 in;  and

 (c)  the  action  Government  propose
 to  take  thereon?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  No.

 (b)  and  (c).  Do  not  arise.

 Kerala  Chamber  of  Cement  Stockists
 Trichur

 6464.  Shri  Viswanathg  Menon:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Industrial  De-
 velopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 seived  ag  memorandum  from  the
 Kerala  Chamber  of  Cement  Stockists,
 Trichur  requesting  for  an  increase  in
 their  Commission;  and

 (b)  if  so,  the  action  taken  thereon?

 The  Minister  of  Jndustrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  Yes,  Sir.

 (b)  After  the  decontrol  of  cement
 with  effect  from  Ist  January,  966  the
 payment  of  commission  to  stockists  is
 the  concern  of  the  Cement  manufac-
 turers  or  their  selling  agents  and  this
 has  been  brought  to  the  notice  of  the
 Kerala  Chamber  of  Cement  Stockists,
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 Workers  of  Cochin  Oil  Refinery
 Railway  Line

 6465.  Shri  Viswanatha  Menon:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Railways  be
 Pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  a  memorandum  signed  by  the
 employees  working  in  the  Cochin  Oil
 Refinery  Railway  line  dated  the
 30th  May,  967  for  enhancement  of
 their  wages;  and

 (b)  if  so,  the  action  taken  there-
 on?

 The  Minister  of  Railways  (  Shri
 C.  M.  Poonacha):  (a)  A  representa-
 tion  dated  16-12-66  (and  not  30th
 May,  967)  from  casual  labour  staff
 employed  in  the  Cochin  Oil  Refinery
 Railway  line  was  received  by  the
 local  Construction  Engineer.

 (b)  The  demand  was  not  accepted
 as  the  wages  were  not  lower  than
 those  paid  to  their  counter-parts  em-
 ployed  in  the  Central  Public  Works
 Department  and  the  State  Public
 Works  Department  at  the  same  place.

 Marshalling  Yard,  Kallur

 6466.  Sh:i  Viswanatha  Menon:
 Shri  E.  K.  Nayanar:

 Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  there  is  a  proposal  to
 have  Marshalling  Yard  at  Kallur,
 Ernakulam  (Kerala);

 (b)  whether  Government  have  re-
 ceived  a  memorandum  by  the  Viazt-
 tila  Panchayat  protesting  against  the
 location  of  the  Yard  at  Kallur;
 and

 (c)  if  so,  the  “reaction  of  Govern-
 ment  thereto?

 The  Minister  of  Railways  (Shri  C.
 M.  Poonacha):  (a)  Yes.

 (b)  No.  A  memorandum  from  _  the
 Ernakulam-Vaittila  Marshalling  Yard
 Samyuktha  Samara  Samithi  Ernak-
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 ulam,  was  recsived,  protesting
 against  the  location  of  the  Marshal-
 ling  Yard,

 (९)  The  site  for  the  location  of  the
 Marshalling  Yard  has  been  selected
 in  consultation  with  the  State  Gov-
 ernment  after  taking  into  account
 all  the  relevant  factors  and  it  is  not
 feasible  from  the  Railway  point  of
 view  to  shift  the  location  of  this
 yard.

 Steel  Plant  at  Kerala

 Shri  Viswanatha  Menon:
 hri  E.  K.  Nayanar:

 Will  the  Minister  of  Steel,  Mines
 and  Metals  be  pleased  to  state:

 (a)  whether  there  is  a
 to  have  a  steel
 (Kerala);  and

 proposal
 Plant  at  Kelamessery

 (७)  if  80,
 begin?

 when  the  work  will

 The  Minister  of  Steel,  Mines  and

 male
 (Dr.  Chenng  Reddy):  (a)  No, ir.

 (b)  Does  not  arise.

 Hoeliganism  at  Sahebpur  Kamal
 Station  (N.  E,  ‘Biy.)

 as.  Shri  P.  G.  Sen:  Will  the  Mi-
 nister  of  Railways  be  pleased  to  state:

 (a)  whether  a  marriage  party  was
 belaboured  and  its  property  destroy- ed  by  some  hooligans  at  Sahebpur Kamal  Station  of  the  N.  E.  Railway on  Sunday,  the  25th  June,  ‘1967;

 (b)  if  go,  details  of  the  incident;
 and

 t
 (e)  the  action  taken  in*the  matter-

 The  Minister  of  Raitways
 C.  ्,  Poonatha);  (a)—Yes.

 Station  on  25-6-€7  at  about  ‘16-00  his.
 The  bride  and  bridegroom  were  in
 a  first  class  compartment.  Some
 goonda  elements  boarded  the  same

 to  which  some  members  of  the  mar-
 rige  party  took  objection  which  re-
 sulted  in  exchange  of  hot  words  bet-
 ween  them.  When  the  train  reached
 near  village  Kharbad,  the  goonda  ele-
 ments  stopped  the  train  by  pulling
 alarm  chain  and  on  their  call,  some  50
 persons  armed  with  lathis  arrived
 and  began  to  search  for  the  members
 of  the  marrige  party.  Meanwhile
 the  train  started  ang  the  miscreants
 also  entrained.  When  the  train  rea-
 ched  Monghyr  Ghat  railway  station
 at  about  17-00  hrs.  the  goonda  ele-
 ments  attacked  the  perty  and  sssaul-
 teq  some  of  the  members  of  the
 party  mercilessly,  causing  injury  to
 six  persons.  Some  property  was
 also  damaged.  The  goondas,  it  is

 elong  to  village  Kharbad,
 Police  Station  Ballia,  Distt.  Monghyr,
 Bihar.

 (०)  The  Matter  was  reported  to  the
 Government  Railway  Police,  Kharda
 who  pave  registered  case  under
 sections  -147/823|879°  I.  P.  ८.  The
 case  is  under  police  investigation.
 No  arrests  have  been  made  so  far.

 fad  को  कपड़े  का  नियति
 6469.  भी  कबर  लाल  गुप्त  :  क्या

 शानिम्य  मस्ती  यह  बताने  की  कृपा  करेंगे

 किः

 (=)  च्या  यह  सच  है  कि  इस्लैब्ड  में

 भारतीय  कपडे  की  बिक्री  कम  हो  गई  है;

 (ख)  क्या  यह  भी  सच  है  कि  पिछले  थ
 मई  में  हातैष्ड  में  1,02, 81,009  पौंड  के

 मूल्य,  फा  भारतीय  कपड़ा  बिका  था  अबकि

 इस  वर्ष  ई  में  केदल  87,07,000  बौंड  के

 मूल्य  का  कृपड़ा  बिक,
 भौर
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 गो
 बरिश,

 इसके  क्यों  कारण  हैं
 को  बिक्री  बढ़ने  के  लिये

 सरकार  ने  क्या  कार्यवाही  की  है  ?

 जाणित्य  भंत्री  (शी  दिनेश  सिह  ):

 (क)  जी  हां।

 (0  जी  नहीं  |  मई  i966  %  fuer
 को  9,67,700 पौंड  मूल्य  के  सूती  कपड़  का
 निर्यात  किया  गया  था  जबकि  मई  I967  %
 निर्यात  664800  पौंड  मूल्य  का  हुभा  |

 (ग)  ब्रिटेन  का  निर्यात  में  कमी  होने
 के  का  रण  निम्नलिखित  है:

 (4)  उपयुक्त  किस्म  की  कपास  की
 कमी  के  कारण  भारत  में  उत्पादन
 को  लागत  में  वृद्धि  ।

 (2)  प्रायात  को  कम  करने  के  उद्देश्य
 से  डिटिश  सरकार  ह्वारा.
 स्फीति-विरोधी  उपायो  का  श्रप-
 नाया  जाना  इससे  साज  सजावट
 के  वस्त्रों  जैसो  मदों  जिनका  वहां
 भारी  मात्रा  मे  भारत  से  भ्ायात
 किया  जाता  था  निर्यात  प  र
 प्रभाव  पढ़ा  है  ।

 (3)  चिटेन  मे  ऋणों  पर  प्रतिबन्ध
 लगने  के  कारण  i967  में  उस
 देश  में  सभी  बोतो  से  कपड़े  का
 कुल  झायात  1965  के  झायात
 की  झपेक्षा  कम  रहा  है  ।

 ब्रिटेन  को  किये  जाने  वाले  निर्यात  को
 प्रोत्साहन  देने  के  लिए  सूती  वस्त  निर्यात
 संबर्डन  परिषद  ने  वह  के  लिये  निर्यात  पर

 सगने  वाले  आवंटन  शुल्क  को  जो  2  42  प्रति

 बगे  बज  था  जहाज  पर  निशुल्क  निर्यार्त  मूल्य
 का  12 परतिशत  था  हूम  करके  3  पैसे  प्रति
 ५  थज  था  जहाज पर  नि:शुल्क  नियति  मूल्य
 का  ३  प्रतिशत  जो  भी  कम  ही  कर  दिदो  है

 इसके  ape  ही  कपास  की  प्राप्वता  की  स्थिति
 में  लुबार  होने  के  परिणामस्थरूप  झागामी
 महीनों  में  ब्रिटेन  को  खुती  कपड़े  का  निर्यात  बढ़
 सकता  है  t

 Manufacture  and  Export  of  Olgaret-

 S496,  Shri  George  Fernandes
 Limaye Shri  Madhu

 Shri  A.  Sreedharan

 Will  the  Minster  of  Commerce  be
 Pleased  to  state:

 (a)  the  quantum  and  value  of  the
 cigarettes  manufactured  in  India
 annually;

 (b)  the  quantum  and  value  of  the
 cigarettes  exported  from  India  an-
 nually;  and

 (c)  whether  a  concession  in  exise
 duty  given  to  the  exporters  of  In-
 dian  cigarettes  and  if  so,  the  extent
 thereon?

 The  Minister  of  Commerce
 Dinesh  Singh):

 (Shri

 (a)  and  (b):  Two  statements  are
 laid  on  the  Table  of  the  House,  [Plac-
 ed  in  Library.  See  No.  LT-48/67].

 (c)  Full  rebate  of  excise  duty  paid
 on  Indian  cigarettes  (including  un-
 manufactured  tobacco  contained
 therein)  is  given  on  their  export.

 झासभसोल  में  रेले  कर्मचारी  के  aw  का
 जलाया  भागा

 647i.  थी  यशायम्त  सिह  कुझबाह  :

 ची  प्रकादाबीर  शास्त्री  :
 डा०  सुष  प्रकाश  पुरी  :

 करी  धात्म  दास  :

 शी  रघुबीर  सिंह  शास्त्री  :

 लो  सिवकुमार  शास्त्री  :

 “क्या  रेलये  मस्ती  यह  बताने  की  कपा
 करेंये  किः
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 (क)  क्‍या  यह  रुच  है  कि  4  जुलाई
 t967  को  बच  रेखबे  में  भ्रासनसोल  स्थित

 ॥ . 2  भधीतक  (डि्योजनत  सुपरिस्टेंडेंट)  के

 काय  लय  के  एफ  कमंचारी  के  शक  को  बॉम-
 ज्स्यी  साम्पवादियों  ने  जबरदस्ती  जला  दिया
 था;  भौर

 (ख)  बलि  हा,  तो  इस  चटनों  दै 1 थ  केरा
 क्‍या  है?

 ैलवे  मेत्री  (श्रो  Ho  मु?  पुनाथा)  :

 (क)  शौर  (ख)  जी  नहीं  |  सही  स्थिति  यह  है
 कि  26-67  को  झासम  सोल  लोफो  शेड
 के  एक  कर्मचारो  को  लोकों  शेड  में  काम  करते
 समय  एक  दुघंटना  मे  धातक  चोट  आयी  और
 2-7-67  को  अस्पताल  में  उसकी  मृत्यु  हो

 गयी  ।  3-7-67  को  श्री  महादेव  मुकर्जी
 (नगर  पावंद  भारतोय  कम्यूनिस्ट  पार्टी
 मार्सवादी)  भोर  मण्डल  कार्यातय  झआसनसोल
 के  एक  निष्बम्बित  क्लर्क  के  नेतुत्य  में  लोकों

 कम  चारियो  ने  मण्डल  अधीक्षक  के  कार्यालय  के
 बद्ाले  में  उसके  शव  का  जलूस  निकाला  |
 मण्डल  अधोकक  प्रपने  कार्यालय  से  बाहर
 झावे,  उन्होंने  मृतक  के  प्रति  ग्रपती  अद्ध[जलि
 कद  को  शर  उसके  परियार  को  सभी  सम्भव
 सहोयता  का  प्राश्वासन  दिया।  लेकिन  उपयक्‍त
 ब्यक्तियों  3  मॉम  को  कि  सामने  की  स्याजिक
 ज  की  जाये  पौर  लोको  फोरमेन  आसनसोल
 को  तुरन्त  निलम्बिते  किया  जाये  |  लैकिन
 मथ्ाल  पभ्धीक्षक  ने  उनकी  मागों  के  बारे  में
 तब  तक  कोई  भी  बचण  देने  में  अपनी  भतभर्भ ता
 प्रकट  को  जब  तक  कि  दुर्घटना  के  कारणों
 की  जाच  करने  के  लिए  स्थापित  की  गयी  जांच
 समिति  के  निष्कर्ष  उन्हें  प्राप्त  नही  हो  जाते  ।
 बलूस  में  जाये  लोग  इससे  सन्तुष्ट  नहीं  हुए
 जौर  उन्होंने  घोषणा  को  कि  ग्रदि  उनकी  मांगें
 उसी  दिन  झर्चात  3-7-67  को  6  पट  के
 खन्दर,  झन्दर  न  झादी  गयी  तो  वह  मध्डल
 अधीक्षक  कार्यालय  के  भ्रह्ाते  में  ही  उस  शव
 को  con  देंगे  nl  war  उन्होंने  शक्ष  को
 गण्द्ल  झनीकक  के  कार्यालय  से  भहंति  में

 दफना  दिया  a  लेकिन  काद  में  सब॒-शिकीशननल
 मजिस्ट्रेट  के  श्ादेश  के  चत  ब  को  वहां  के
 निकास  लिया  क्या  ौर  Pb?  को  ह...
 22  30  बजे  पुलिस  उसे  बहा  से  हटा  से
 गयी  ।  भारतीय ब्या  संहिता को  धारा  कब्ग
 34!  [342/44  के  अघोन  झासनसोल  पुलिस
 स्टेशन  में  एक  मामला  दर्ज  कर  लिया  गया  है।
 पुलिस  इस  मामले  को  जाय  कर  रही  है  #

 $  रेल  कर्मचारियों  के  विरुद्ध  अनुशासनिक
 कारंवाई  की  जा  रहो  है  t

 रेलवे  कर्मचारियों  के  बच्चों  को  स्कूल  कौ
 अूनिकाम  निःशुल्क  देना

 6472.  शी  भीठा  लाल  मं(दाः  गया  रेलदे
 मन्बी  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्या  यह  सच  है  कि  कुछ  समय  पहले
 यह  निर्णय  किया  गया  भा  कि  250  5०  मासिक
 से  कम  केसन  पाने  कले  कर्मचारियों  के  रेलके
 के  प्रार्थामक  स्‍कूलों  में  पढ़ने  वाले  बच्चे  को
 तीन  सुती  झर  एक  ठनी  यनीकफार्स  निशुल्क
 दी  जायगी;

 (ब)  क्या  यह  भी  सच  है  कि  कि  है. ६
 केवल  दो  सुक्ती  यूनीफार्म  दी  जा  रही  है  दौर
 कनी  सूनिफार्म  कई  वर्षों  के  बाद  दी  जाती  हूँ
 है  और  उसका  मिलता  भो  निश्चित  नहीं  है;

 (*)  ब्या  यह  भी  सच  है  कि  चिवीं
 कक्षा  के  विद्यथियों  को  यह  यूतनिफार्म  बिल्कुल
 नहीं दी  आती  है;  भौर

 (घ)  यदि  हा,  तो  इसके  क्या  कारण
 हे?

 रेले,  सेती  (भी  Be  Yo  पुनाचा)  =

 (क)  सो  हां,  लेकिन  यह  सुविधा  हदों  कर्मे-
 चारियों  को  दी  गयी  है  जिनका  बेठन  225
 रपये  ति  माह  तक  है  न  कि  250  रुपये  प्रद्धि
 माह  तक  |

 (a),  (4)  और  | ९८ |  हे च  चेलों से

 सुचना  माफी  at  रहे  है।
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 Allocation  of  [ron  ang  Steel  Products
 to  States

 6473.  Shri  K.  P.  Singh  Deo:  Will
 the  Minister  of  Steel,  Mines  and
 Metals  be  pleased  to  state:

 (a)  whether  it  is  g  fact  that  some
 of  the  Directors  of  Industries  in  the
 States  have  asked  for  the  revision  of
 the  present  system  of  allocation  of
 iron  and  steel  products  to  the  States;

 (b)  ig  so,  the  reasons  therefor;  and

 (c)  the  reaction  of  Government
 thereto?

 The  Minister  of  States  in  the  Mi-
 nistry  of  Steel  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  to  (c).  With  effect
 from  1-5-67,  there  is  no  statutory
 control  on  the  distribution  of  iron
 and  steel.  The  Joint  Plant  Com-
 mittee  is  now  responsible  for  equit-
 able  distribution  of  scarce  categories
 of  steel  for  which  they  have  already
 announced  a  scheme.  This  question
 was  raiseq  in  the  meeing  of  the  All
 India  Iron  and  Steel  Advisory  Co-
 unci]  on  the  29th  June.  Some  of  the
 Directors  of  Industries  felt  that
 that  there  will  be  difficulty  in  the
 supplies  of  scarce  categories  of  steel
 to  the  small  scale  industrial  units,
 after  decontrol.  It  was  decideq  that
 the  arrangements  for  distribution  will
 be  discusseq  with  the  Directors  of
 Industries.  The  meeting  is  to  be
 held  in  early  August,  1967.

 Import  of  Foreign  Cars

 6474.  Shri  P.  N.  Solanki:
 Shri  S.  K.  Tapuriah:
 Shri  S.  S.  Kothari:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  the  policy  of  Government  re-
 garding  import  of  foreign  cars;

 (b)  whether  any  Indian  citizen
 residing  abroad  is  permitted  to  import
 foreign  cars;
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 (c)  whether  there  is  ६  priority  list
 regarding  the  import  of  foreign  cars.
 or  any  other  method  by  which  the  im-
 ports  of  foreign  cars  are  being  re-
 gulated?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  import  of  cars
 by  Indian  citizens  is  generally  not
 allowed  except  under  conditions  in
 answer  to  part  (b).

 (b)  Yes,  Sir.  Indian  citizens  are
 allowed  to  import  cars  as_  personab
 baggage  on  the  following  conditions;

 (i)  The  car  has  been  in  his  owner..
 ship  and  use  for  a  period  of
 not  less  than  three  months,

 (ii)  His  period  of  continuous  stay
 abroad  is  not  less  than  a  year..

 (iii)  The  car  has  been  purchased:
 out  of  one’s  own  earnings.

 (iv)  He  has  not  drawn  any  foreign
 exchange  from  India  for  9
 period  of  2  years  preceding
 the  date  of  his  departure  for
 India.

 (v)  He  is  on  transfer  of  residence..

 (c)  There  is  no  priority  list  and
 cases  are  considered  on  merits..

 ब्रजघाट  (उत्तर  रेलवे)  में  लगने  वाले

 मेलों  में  जाने  वाले  तीथंयात्रियों  क ेलिए
 विशेष  रेलगाड़ियां  चलाना

 श्री  प्रकाशवीर  शास्त्री  £

 श्री  यशवन्त  सिह  कुशवाह  :

 श्री  रघुबीर  सिह  शास्त्री

 श्री  रामावतार  शर्मा  :

 श्री  श्रात्म  दास  :

 श्री  शिवकुमार  शास्त्री  :

 डा०  सूय॑  प्रकाश  पुरी  :

 6475.

 क्या  रेलवे  मन्त्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  यह  सच  है  कि  हापुड़  तथा



 शगरीला  के  बीच  eee  में  प्रत्चमात'
 “जभावस्था”  तथा  “पूणिमा”  को  बड़ा  मेला
 लगता  है;

 (ख)  क्‍या  यह  भी  सच  है  कि  विशेष
 आड़ी  चलाने  का  प्रबन्ध  न  किये  जाने  क ेकारण
 न  मेलों  में  जाने  वाले  लोगों  को  रेसगाड़ियों
 की  छतों  पर  बेठ  कर  भी  यात्रा  करनी  पड़ती
 है;  शौर

 (ग)  यदि  हां,  तो  इन  यात्रियों  को  होने
 शाली  भसुविधाशों  को  दूर  करने  के  लिये  क्‍या
 अबन्ध  करने  का  विचार  है  ?

 रेखबे  मंत्री  भी  Bo  qo  gare)  :
 (8)  प्रति  मास  हर  “पूृणिमा”  को  तथा  वर्ष

 में  दो  बार  “प्रमावस्या'  के  झ्वसर  पर  अर्चात्‌
 “सोमवती  शौर  ित  विसजेन”  भ्रमावस्याझो
 के  दिन,  हापुड  झौर  गजरौला  स्टेशनों  के  बीच
 स्थित  वढमुक्तेश्वर  पुल  पर  मेले  लगते  हैं  if

 (ल)  भौर  (ग).  सवारी  डिब्बों  भौर
 जनों  के  उपसब्ध  होने  पर  यातायात  की  भीड-
 भाड़  की  निकासी  के  लिए  निर्धारित  गाडियो
 में  झधिक  डिब्बे  लगाने  शौर  स्पेशल  गाडिया
 चलाने  भ्रादि  की  व्यवस्था  की  जाती  है  |

 नूा  के  साथ  व्यापार

 6477.  ओक०  सिल  सभुकर  :

 भी  रामावतार  शास्त्री  :

 श्री  भोगेगा  शा  :

 क्या  बालिस्थ  मन्ती  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  इस  बात
 की  भोर  दिलाया  गया  है  कि  प्रकरीका  सरकार
 का  वियार  क्यूवा  के  साख  व्यापारिक  सम्बन्धों
 को  पूर्णतः:  तोड़ने  का  है  ;

 (खत)  यदि  हां,  तो  क्या  सरकार  ने  क्यूब
 के  साथ  भारतीय  ज्यापार  बढ़ाने  सवा  बमाकत
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 '  करते  के  सम्बन्ध  मैं क्यूबा  सरकार के  साथ  कोई
 वार्ता  को  है  ;

 (ग)  थदि  हां,  तो  उसका  ब्यौरा  क्‍या
 है;  शौर

 (ब)  भारत  में  बती  किन-किन  वस्लुझ्ों
 का  तथा  कितनी  मात्रा  में  क्यूबा  को  निर्यात
 किया  जा  सकता  है  ?

 बाजिस्य  संत्री  (भी  दिनेश  सिह):  (क)
 अमरीका  ौर  क्यबा  के  बीच  व्यापार

 सम्बन्ध  960  में  तोड़  दिये  गये  थे  झौर  जहां
 तक  हमारी  जानकारी  है  पिछले  कुछ  वर्षों  में
 दोनों  देशों  के  बोच  व्यापार  बहुत  कम  या
 बिल्कुल  नही  हुभा  है  |

 (्)  से  (५).  भारत  झौर  क्यूबा  के
 बीच  व्यापार  बढ़ाने  के  प्रश्न  पर  पहले  विचा  ₹
 किया  गया  है  1  मैं  माननीय  सदस्य  का  ध्यान

 5  झगस्त,  966  को  इस  सभा  में  दिये  गये
 झतारांकित  प्रश्न  सक्ष्या  7432  केउ  त्तर  की
 झोर  झाकृष्ट  करना  चाहूंगा  |

 peREEEEPE ्  म्म्य

 Will  the  Minister  of  Commerce  de
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Indian  Pavilion  in  the  Montreal  ह...  '

 has  been  considered  ay  the  least  ४00०  *
 pressive  and  imaginative;

 (b)  whether  it  is  housed  in  a  endl
 box  like  structure  and  that!  it  neither  Ld
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 reflects  India  nor  it  is  an  experiment
 4p  modern  architective

 (०)  the  actual  cost  of  tis  pavilion
 and  other  expenditure  expected  to  be
 d4ncurred  upto  the  conclusion  of  the

 The  Minister  of  Commirog  (Shri
 Dinesh  Singh):  (a)  and  (b),  No,  Sir.
 On  dhe  oliver  innad  inar  been  accZaiert-
 ed  ag  one  of  the  most  elegant  ang  im-
 pressive  Pavilions,  in  the  Whole  fair,
 faithfully  reflecting  our  hetitage  and
 achievements.

 (९)  The  exact  cost  of  the  India
 Pavilion  has  still  to  be  worked  out.
 The  construction  contract  ix  however,
 for  the  sum  of  Canadian  Dollars  .5
 million  approximately.  The  expendi:
 ture  ceiling  on  our  participation  in
 Expo  967  is  Rs.  .2.20  crore’  in  foreign
 exchange  and  Rs.  3000  Jakhs  in
 Indian  currency.

 Wireless  Wing  of  Tele-Communicatien
 Cadre  on  S.E.  Railway

 George  Fernsudes;
 J.  H.  Patel:

 Shri  Madhu  Limaye:
 Shri  A.  Sridharan:

 478,
 ०८४

 दि.) 1! ज  the  Minister  of  Raliways  ba
 pleased  to  state:

 (a)  whether  the  Railway  Board  have
 sanctioned  a  scheme  for  the  ,enrgani-
 sation  of  Wireless  Wing  of  the  Tele-
 communication  Cadre  on  the  South
 Eastern  Railway;

 (b)  if  so,  the  salient  features  there-
 of  and  when  it  is  expecteq  to  come
 into  operation;

 (c)  whether  the  employees  of  the
 South  Eastern  Railway  who  are
 affected  by  the  reorganisation  scheme
 have  made  any  representstion  on  the
 subject

 (व  48  -,  ह...  point  nade  out  in  the
 ceprepentations;  and

 (०)  the  resection  of  Government
 thereto?

 The  Minister  of  Bellways  (Shri  0.
 M.  Peonacha):  (a)  Yes.

 (b)  (i)  Important  Wireless  Stations
 will  be  under  the  direct  charge  of
 Assistant  Tele-communication  Inspec-
 tor  in  the  grade  of  Rs.  205-280  while
 other  stations  which  have  transmitters
 of  power  iess  tian  07  watts  wif  ve
 maintained  by  Wireless  Maintainers
 in  the  scale  of  Rs.  ‘110—~190  or
 Rs.  30—22  depending  upon  relative
 importance.  Consequent  on  this,  the
 posts  of  Wireless  Mechanics  Grade  I
 in  scale  Rs.  75—240  will  cease  to
 operate  in  Wireless  Stations  on  the
 open  line?

 (ii)  The  matter  is  being  re-consider-
 ed  as  certain  difficulties  in  implemen-
 tation  arose  and  will  teke  some  time
 before  a  decision  is  reached.

 (e)  to  (e).  The  information  is  being
 collected  and  will  be  taid  on  the  Table
 of  the  Sabha  in  que  course.

 उत्तर  प्रदेश  में  कच्चे  माल  की  कसी  के  कारण
 फकारणानों  का  बन्द  होना

 क्या  श्ौद्योगिक  विकास  तथा  समयाय-
 कार्य  भन्ती  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  सरकार  का  ध्यान  उत्तर
 प्रदेश  के  उच्चोग  मन्ती  हारा  दिये  गयें  गकतव्द
 की  जोर  दिलाया  गया  हैं  जिसमें  बताया
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 wer  है  कि  चन्होंने  पह  बयान  दिया  था  कि
 4000  कारखाने  कच्चे  माल  की  कमी  होने  के
 कारण  बन्द  होचे  की  श्यिति  में  है;

 (ख)  क्या  इससे  उत्तर  प्रदेश  तथा  समूचे
 देश  की  भारो  हानि  होगी;  भौर

 (य)  यदि  हां,  सो  कच्चा  माल  भुहैया
 करते  के  लिए  क्‍या  व्यवस्था  की  गई  है  ?

 प्रोद्योगिक  विकास  तथा  समवाय  कार्य
 चंगी  पो  रूखरह्टोम  लो  हुनद ):  (क)
 उत्तर  प्रदेश  के  उद्योग  मन्त्री  का  यह  कथन
 सत्य  नही  है  कि  उत्तर  प्रदेश  के  4  000  का २-
 खानों  को  कच्चे  माल  की  कमो  के  कारण  बन्द
 किये  जाने  को  स्थिति  का  साभना  करना  पढ़
 रहा  है।  मन्‍्त्री  महोदय  ने  अलबत्ता  यह  कहा  था
 हि  दुलंभ  कच्च  माल  (लोढ़ा  तपा  इस्पात)  पर
 थे नियन्त्रण  हट  जाने से  उच्  प्रदेश  के
 4,000  इंजोलियरी  शकों  को  सामान्य  दरों
 पर  कच्चे  माल  ब्ाप्त  करने  में  कठिनाई  महसूस
 हो  रही  है  क्योंकि  स्टाकिस्ट  ऐसा  कण्ने  माल
 नहीं  दे  रहे  थे  ।  किन्तु  केवल  इसी  कारण  किसी
 भी  एकक  को  बन्द  नहीं  करना  पढ़ा  था  ।

 (ख)  भोर  (ग).  एककों  के  बन्द  होने
 में  उत्तर  प्रदेश  तथा  पूरे  देश  को  भरी  हानि
 होने  का  प्रश्त हो  नहीं  उठता  ।फिर भी  'राज्य
 सरकार  ने  संयुक्त  संयन्त्र  समिति  से  कहा  है
 कि  वह  पंजीकृत  स्टाकिस्टों  का  किया  जाने
 बाला  सम्भरण  बन्द  कर  दें  भौर  कच्चे  माल
 का  सम्भरण  उत्तर  प्रदेश  लघु  उद्योग  निगम
 कानपुर  को  करे  जिससे  राज्य  में  स्थिति  विभिन्न
 झोद्योगिक  एककों  को  कमी  वाले  कच्चे  माल
 का  उचित  वितरण  किया  जा  सके  1
 राज्य  के  भौद्योगिक  एककों  की  भ्रविलम्ब  भांग
 को  पूरा  करते  के  लिए  बुलेभ  कच्चे  माल  के
 500  टन  का  एक  तदर्थ  इष्डेन्ट,  उपयुक्त

 संयन्त  सर्मिति  को  दे  दिया  गया  है  ।
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 (२)  whether:  it  is  a  fect  Gest  He
 Cement  Corporatioti  of  finéla  has  wab--
 mitted  the  project  reports  for  the  set-
 ting  up  of  two  cement  factories  in
 Mysore  and  Madhya  Predesh;

 (b)  if  so,  when  the  cement  factor--
 ies  are  likely  to  be  set  up  there;

 (c)  the  to‘al  capacity  of  each  factory
 ang  the  cost  involved;  and

 (d)  whether  these  will  be  set  up  in
 the  Public  Sector  or  in  the  Private
 Sector?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  ह  A.
 Abmed):  (a)  Yes,  Sir.

 (b)  By  December,  1969,

 (0)  Two  lakh  tonnes  per  annum;
 Rs,  4.70  crores  approximately  in  each
 case.

 (a)  These  will  be  set  up  in  the
 pubhe  sector.

 Incentive  Bonus  to  Chargemen  ob
 Railways

 6482.  Shri  S.  C.  Besra:  Will  the
 Munster  of  Raflways  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No,  408  on  the  2nd  June,
 967  and  state:

 (a)  the  rates  of  incentive  bonus  to
 Chargemen,  Mistries  and  different
 categories  of  skilled  and  highly  skill-
 ed  workers:

 (b)  on  what  grounds  the  rates  of
 incentive  bonus  to  workmen  were  re-
 vived;  and

 (c)  whether  those  reasons  are  not
 applicable  in  the  case  of  chargemen
 and  if  not,  the  reasons  therefor?

 The  Minister  of  Railways  (Stui  ©,
 ह म  Poonacha):  (a)  A  Statement  is  laid
 On  the  Table  #  the’  Mowe.  (Fist
 ह ज  Library.  See  No.  LY  -A968/67}.
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 (b)  They  were  revised  as  8  result
 of  increase  in  the  Dearness  Allow-
 ance  rates.

 (c)  Although  Dearness  Allowance
 rates  were  also  increased  in  the  case
 of  Chargemen,  yet  the  rates  of  in-
 centive  bonus  were  not  revised  in
 their  case  for  the  reasons  already
 given  in  reply  to  Unstarred  Question
 No,  408  on  the  2nd  June,  1967,
 namely  that  for  supervisory  staff,  the
 existing  rates  are  considered  ade-
 quate  and  an  increase  would  not  be

 justified.

 Alloy  Steel]  Project  at  Jamshedpur

 6483.  Shri  Parthasarthy:  Will  the
 Minister  of  Steei,  Mines  and  Metals
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 proposed  Alloy  Steel  Project  at
 Jamshedpur,  Bihar,  has  not  been
 undertaken  by  Tatas  for  execution
 so  far;  and

 (b)  if  so,  the  reasons  therefor?

 The  Minister  of  State  in  the  Minis-
 try  of  Steel,  Mines  and  Metals  (Shri
 P.  C.  Sethi):  (a)  and  (b).  The  in-
 formation  is  being  collected  and  will
 be  laid  on  the  Table  of  the  House.

 Export  of  Engineering  Goods

 6484,  Shri  Parthasarthy:  Will  the
 Minister  of  Commerce  be  pleased  to
 state:

 (a)  the  Export  Target  set  for  the
 Engineering  Goods  for  the  current
 Fiscal  year;

 (9)  the  share  of  U.A.R.  and  _  the
 Persian  Gulf  countries  out  of  this
 target;  and

 (c)  whether  exports  are  likely  to
 be  affected  by  the  recent  West  Asian
 War?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  The  target  for  the
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 year  l967-68  for  export  of  engineer-
 ing  goods  is  Rs,  42  crores.

 (b)  The  target  for  export  to  U.A.R.
 and  the  Middle  East  countries  has
 been  worked  out  at  Rs.  2  crores  for
 ing  goods  is  Rs.  32  crores.

 (c)  Because  of  a  re-adjustment  in
 the  trade  relations  of  the  countries
 affected  by  the  West  Asian  War,  the
 position  is  at  present  fluid.  It  is,
 however,  expected  that  it  should  be
 possible  for  us  to  achieve  the  target.

 Trade  Commission  payable  to  S.T.C.

 6485.  Shri  Kanwar  Lal  Gupta:  Will
 the  Minister  of  Commerce  be  pleas-
 ed  to  state:

 (a)  whether  it  is  a  fact  that  the
 State  Trading  Corporation  have  writ-
 ten  off  or  waived  the  trade  commis-
 sion  payable  by  the  agents;

 (b)  if  so,  the  extent  of  such  com-
 mission  written  off  during  the  last  3
 years;

 (c)  the  names  anq  addresses  of
 the  parties  against  whom  the  trade
 commission  of  more  than  a  lakh  has
 been  written  or

 (d)  the  reasons  for  this  action  of
 the  State  Trading  Corporation;

 (e)  the  steps  taken  by  the  State
 Trading  Corporaion  to  recover  the
 commission  from  them;  and

 (f)  whether  Government  have  re-
 ceived  any  complaint  against  any
 Officer  to  the  effect  that  he  was  mix-
 ed  Up  with  the  trade  agents?

 The  Minister  of  Commerce  (Shri
 Dinesh  Singh):  (a)  to  (f).  Informa-
 tion  asked  for  is  being  collected  and
 a  statement  will  be  placed  on  the
 Table  of  the  House.



 Development  and  s
 pleased  to  refer  to  the  ह  given  to
 Unstarred  Question  No.  857  on  the
 26th  May,  .967  and  state:

 (a)  the  names  of  five  units  manu-
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 the  capacity  ‘gf  exch;
 (b)  whether  they  are  in  a  position

 to  meet  the  entire  national  need  for
 domentic  refrigerators;  and:

 (०)  if  so,  the  steps  taken  to  stop
 the  smport  refrigerators  in  future?

 Name  of  the  firm

 3.  MJs,  Sur  Industries  Pvt.  Ltd.,  Calcutta.

 2.  Mis.  Godrea  &  Boyce  Mfg.  Co.,  Bombay.

 3.  Mis.  Hydrabed  Allwyns  Works  Litd.,  Hydrabad.

 ro  Ms].  Kelvinator  of  India  Ltd.  NewDelh.  ।  6  le

 s  Mia.  Voltas  Led.,  Bombay.

 (>)  Yes,  sir.
 (९)  Import  of  refrigeratorg  is

 banned,

 Detailing  of  Running  Staff  on  the
 Passenger  Trains.

 Shri  O  ह  Tyasl:
 Shri  Ram  Gopal  Shalwale:

 ‘Will  the  Minister  of  Railways  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that
 these  days  47  to  8  bogies  are  being
 run  in  the  Passnger  carrying  trains,
 which  are  controlled  by  only  one
 Transportation  hand  ie.  Guard  Io-
 charge,  while  in  pre-Independence
 days  there  used  to  be  three  Trans-
 portation  hands  viz.  Guard  Incharge,
 Conductor  Guard  and  Luggage  Guard
 with  a  load  of  7  to  8  bogies;

 Cb)  if  nm,  whether  it  is  a  fact  that
 if  affects  the  efficiency,  Du’
 and  public  safety  of  the  trains;  and

 The  Minister  of  Railways  (Shri
 C.  M.  Poonacha)  (a)  There  is  no
 reduction  in  staff  strength.  Formere
 ly,  Tram  Guard,  Luggage  Guard
 and  Conductor  Guard  belonged  to
 Transporation  Department.  The
 Tran  Guard  and  Brakesman  (For-
 merly  Luggage  Guard)  still  belong
 to  Transporation  Department,  but
 the  Conductor  Guard  is  now  #
 Commercial  Staff,  looking  after  res-
 ervation  arrangements  for  upper  class
 passngers  and  attending  to  the  needs
 of  all  classes  of  passengers.

 (b)  and  (०),  Do  not  arise.

 Allotment  of  Quarters  to  allway
 Running  Staff

 6488,  Shri  0,  ह  लग्र  Will  the
 Minster  of  Railways  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  the
 Railway  Running  Staff  uted  to  get

 to  the  Assistant

 lotment  of  quarters;
 (b)  whether  most  of  the  categories

 have  now  been  declared  essential  der
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 quarters,  the  Guard  being  also  one
 of  them,  and  no  top-priority  is  being
 given  in  the  allotment  of  quarters;

 (c)  whether  Government  are
 aware  that  because  most  of  the
 members  of  the  Running  Staff  reside
 at  places  which  are  far  away  from
 their  place  of  working,  they  are
 not  able  to  take  proper  rest  which
 is  most  essential  for  the  the  _  gafe
 running  of  the  trains;  and

 (d)  what  are  the  financial  impli-
 cations  involved  in  case  they  gre
 given  non-pooled  quarters,  keeping
 in  view  their  irregular  type  of  run-
 ning  duties?

 The  Minister  of  Railways  (Shri  C.
 M,  Poonacha):  (a)  to  (da).  The  _  in-
 formation  is  being  collected  ang  will
 be  laid  on  the  Table  of  the  Sabha.

 Industries  to  be  set  up  in  India
 with  the  Collaboration  of  British

 Columbig

 6489.  Shri  Nitiraj  Singh  Chaudhary:
 Shri  N.  K.  P.  Salve:

 Will  the  Minister  of  ‘idndustrial
 Development  and  Company  Affairs
 be  pleased  to  refer  to  the  reply  given
 to  Unstarred  Question  No,  2024  on
 the  9th  June,  967  and  state:

 (a)  whether  any  concrete  propo-
 sals  from  the  Trade  delegation  from
 British  Columbia  have  been  recei-
 ved  in  regard  to  the  setting  up  of
 industries  in  India;  and

 (b)  if  so,  the  details  thereof  and
 the  progress  made  so  far  in  this  re-
 gard.

 The  Minister  of  Industrial  De-
 velopment  and  Company  §  Affairs
 (Shri  F.  A,  Ahmed):  (a)  No,  Sir.

 (b)  Does  not  arise.

 Development  of  Small-scale  Industries
 in  Madhya  Pradesh

 6490.  Shri  Nitiraj  Singh  Chaudhary:
 Shri  N.  K.  P.  Salve:

 Will  the  Minister  of  Industrial  Deve-
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 lopment  and  Company  Affairs  be
 pleased  to  state:

 (a)  whether  any  schemes  for  the
 development  of  small  scale  industries
 in  Madhya  Pradesh  during  1967-68  are
 under  consideration;  and

 (b)  if  so,  the  names_  thereof,  the
 places  where  they  are  proposed  to  be
 located  and  the  amount  proposed  to
 be  invested  on  each  scheme?

 The  Minister  of  Industrial  Develop-
 ment  and  Company  Affairs  (Shri  F.  A.
 Ahmed):  (a)  and  (b).  The  State
 Government  of  Madhya  Pradesh  have
 included  the  following  schemes  in
 their  Programme  for  industries  for  the
 Fourth  Plan  Period  (Schemes  for  the
 year  1967-68  have  not  been  separately
 indicated)  :—

 l.  State  Aid  to  Industries—-

 (i)  Loans  and  grants,

 (ii)  Subsidy  on  [Interest  on  loans,
 power  &  rent  of  sheds  is
 in  Industrial  Estates,

 (tu)  Managerial  Assistance,

 (iv)  Subsidy  on  interest  charges  by
 LIC  and  other  Financing
 agencies  on  loans  for  cons-
 truction  of  Industrial
 Estates,  etc.

 ~  Small  Industries  Units  to  be
 run  by  Government  or  Gov-
 ernment  Corporation.

 3.  Supply  of  machines  on  Hire
 purchase  through  Laghu

 ty  Udyog  Nigam  (LUN).

 4,  Export  promotion  and  Market-
 ing  facilities.

 १,  Provision  for  Testing  and  Qua-
 lity  Marking  Facilities.

 6.  Training  Programme  _includ-
 ing  in-plant  and  institutional
 training  for  the  officials  and
 non-Officials,
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 a  Survey  and  Collection  of  statis-
 tics  and  preparation  of
 schemes  and  Area  Develop-
 ment  studies.

 ‘8.  Publicity  and  Exhibitions,  semi-
 nars,  Study  tours  of  officials
 and  non-officials.

 ‘9.  Strengthening  of  staff  at  H.O.
 and  regional  Offices  of  Direc-
 torate  of  Industries.

 .l0.  Development  of  Semi-Urban
 “Industrial  Growth  Centres”
 (excluding  construction  of
 Industrial  Estates).

 ll.  Development  of  Leather  In-
 dustries.

 The  Working  Group  on  Village  &
 ‘Small  Industries  have  recommended  a
 provision  of  Rs.  52.70  lakhs  for  the
 development  of  Small  Scale  Industries
 ,and  Industrial  Estates.

 Kharkhara  and  Hasdeg  Projects  in
 M.  P.  for  the  use  of  Bhilai

 Steel  Project

 649l.  Shri  N.  K.  P.  Salve:
 Shri  Nitiraj  Singh  Chaudhary:

 Will  the  Minister  of  Steel,  Mines
 ‘and  Metals  be  pleased  to  state:

 (a)  whether  the  Kharkhara  project
 was  constructed  for  meeting  the  needs
 of  the  Bhilai  Steel  Plant;

 (b)  whether  it  was  entirely  financed
 ‘by  his  Ministry  and  outside  the  State
 ‘Plan;

 (c)  whether  the  Hasdeo  Project  was
 ‘also  taken  up  to  meet  the  requirements
 of  Bhilaj  Steel  Plant;

 (d)  whether  the  Hasdeo  project  was
 completed  by  State  Government  or

 the  Central  Government  and  at‘  what
 cost;  and

 (e)  if  the  Hasdeo  project  has  been
 ‘completed  by  the  State  Government,
 swhy  money  spent  on  it  is  not  being
 reimbursed  by  Government?
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 The  Minister  of  Steel,  Mines  and
 Metals  (Dr,  Chenna  Reddy):  (a)  Yes.
 The  Project  is  primarily  meant  for
 meeting  the  water  requirements  of  the
 Bhilai  Steel  Plant.

 (b)  Loan  assistance  for  this  Pro-
 ject  has  been  provided  by  the  Central
 Government  in  addition  to  the  Central
 assistance  already  agreed  to  for
 Madhya  Pradesh  for  its  plan.

 (c)  No.  Stage  I  of  the  Hasdeo  Pro-
 ject  provides  cooling  water  to  the
 Korba  Thermal  Station.

 (d)  Stage  I  of  the  Hasdeo  Project
 has  been  practically  completed  by  the
 State  Government  at  a  cost  of  about
 Rs.  9  crores.

 (e)  Since  irrigation  and  power  pro-
 jects  are  State  Projects,  the  question
 of  re-imbursement  of  expenditure  does
 not  arise.

 Import  of  Flax

 6492.  Shri  Nitiraj  Singh  Chaudhary:
 ‘Shri  IN.  K.  P.  Salve:
 Shri  Nathu  Ram  Ahirwar:

 Will  the  Minister  of  Commerce  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  flax,
 a  raw  material  for  fire-fighting  hoses,
 is  imported;

 (b)  whether  it  is  also  a  fact  that
 the  stem  of  Alsi  sown  widely  in  India
 is  a  raw  material  for  flax;  and

 (c)  if  so,  the  steps  taken  by  Gov-
 ernment  to  process  flax  in  the  coun-
 try?

 The  Deputy  Minister  in  the  Minis-
 try  of  Commerce  (Shri  Shafi  Qureshi):
 (a)  Yes,  Sir.

 (b)  No,  Sir.

 (c)  Question  does  not  arise.
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 Special  Alley  Steel  Piants  in  Kerala
 a3.  Shri  P.  ‘Viswambharan:

 Shri  Mangalathumadom:
 Shri  2,  C.  Adichan:

 Will  the  Minister  of  Steel,
 and  Metals  be  pleased  to  state

 (a)  whether  any  applications  for
 heenge  to  start  special  steel  alloy
 plants  in  Kerala  are  pending  with  the
 Central  Government,  and

 (b)  af  so,  the  number  thereof?
 The  Minister  of  State  in  the  Minis-

 try  of  Steel,  Mines  and  Metals  (Shri
 Y.  C,  Sethi}:  (a)  Yes,  Sir

 (b)  One
 ¥  hrs
 PROCEDURE  REGARDNG  SELEC-

 TION  OF  SPEAKERS  ‘
 १  प्रकाश  बोर  शास्त्री  (राषुड)  हल

 सायवाल  जब  इस  सदन  में  मध्य  प्र  .श  क  ब्यग्रेयी
 शासन  सम्दधी  एक  बाम  रफा  प्रस्ताय  पर
 बहस  चल  रहो  था  अर  उस  4  तपसा  चरन  वे
 सम्बन्ध  में  जिगन  जात  जाय  अपने  साथ
 राज्यपाल  वे  पद के  गौरव  शोर  अप्ण्य  की
 प्रतिप्ठा  का  म  ने  ज।  |  चाह  ्  समय  जब
 प्रजा  सममाज्वादा  देन  के  जता  ने  गुर्न्द्र
 ताव  द्विवेदा  अपना  भाग  कर  रह  4  तब
 झापके  इस  आसन  पर  दिराजमान  वाउ  सभा
 के  उपाध्यक्ष  श्रा  बाडित  र  ने  यह  हा  था
 ि  वह  रजा  भ  बाग  रगे.  ।  जब  उहान
 झन्तिम  बकर शरद  +।  प्रधाग  किया  तो
 हमने  खर  हावर  यह  कहा  वि  दस  दन
 में  सतारूड  दल  व  बात  मसश्या  वी  दीद
 से  निदलाय  सदस्य  लाग्मग  (७  हैँ  जा
 कि  चुन  कर  यहा  झाए  हे  t  हम  को  भी  जनता
 ने  चुन  कर  तहां  भेजा  है,  ग्गथ  ही  एफ  विशेष
 विचारधारा  का  हम  प्रतिनावन्व  बरते  है  a
 जिस  तरह  का  श्री  खाडीलकर  या  बहना  था
 उससे  ऐसा  प्रतोत  द्वाता  था  वि  वह  विरोधी
 दलों  में  दरार  डालना  चाहते  हूँ  ।  उन्हाने  यह
 कहा  कि  मुझ  का  ग्रध्यक्ष  यह  कह  कर  गए  है
 कि  पार्टियों  क॑  जो  वक्ता  हे  उन्हीं  को  बोलने
 का  भ्रयतर  दिया  जाए  और  उनक  बाद  किसी
 को  बोलने  का  अवसर  न  दिया  ज्यए  ।
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 जो  बात  में  विशेष  रूप  से  कहना  चाहता
 हूं  वह  यह  है  कि  सविधान  को  मैंने  कल  से,
 आज  तक  भ्रन्तिम  पृष्ठ  तक  उठा  कर  देखा  है
 यह  जानने  के  लिए  क्‍या  उसम  कही  पर  सदस्पो
 मे  भेद  किया  गया  है  या  नही  किया  गया  है  ?
 मैंने  वहा  कही  विसी  झाधार  पर  कोई
 भेद  किया  गया  हा,  ऐसा  नहीं  पाया  है।  मेन  कही
 नहीं  देखा  है  कि लाकसभा  की  कार्यवाई  म  कोई
 सदस्य  इस  आधार  पर  भाग  ह  लगता  हो  या
 इस श्राघार  पर  सान  ने  ले  मकता  हो  कि
 वह  पार्टी  का  सदस्य  है  या  नही  है  a  उसके  बाद
 जो  जाजसभा  को  प्रक्रिया  और  कार्य  सचालन
 वियि  है  उसके  भी  एवं  एक  पप्ड  को  मैन  ध्यान-
 पूर्वक  पढा  है  ।  उसम  भो  सदस्यां  मे  किसी
 प्रग  जोई  भद  किया  ग्ग्या  हो  इस  प्रकार  की
 काई  यवर्था  या  काई  प्रारा  मुझे  दिखाई  नहीं
 दी  है  |  एक  धारा  उसम  मैन  अवश्य  दखी  है  ।
 जोकमभा  की  प्रश्या  की  बारा  दस  मे  यह
 लिखा  हुआ  है  जि  यदि  भा  अध्यक्ष  अपन
 श्रामन  पर  न  है  ता  उन  रथान  पर  यदि
 उपाध्यक्ष  हा  अथवा  कोई  सभापति  हा  जिनया
 अध्यक्ष  न  नामाकन  जिया  हो,  उस  समय  उन्हे
 वहा  अविकार  wer  हागे  जो  प्रध्यक्ष  को
 पान  है  L

 उपाध्यक्ष  जिन  समय  यह  ।हा  ि  चह
 षिसी  र  का  नही  बुलप्पगें  ता  रमने  उनसे
 वहा  ि  जा  यहा  पर  इड्डीपडट  मेम्या  हे  उनके
 बार  श्रापवे  जा  पहल  अध्यक्ष  थ  सरदार
 हुक्म  सिह  उन्हाने  सदन  का  बाववाई  को
 नियमित्र  करन  के  लिए  एक  परम्परा  का
 प्रार"थ  किया  था  परम्परा  वा  प्रारम्भ  यह
 किया  4।  कि  जो  सदस्य  निर्दलोय  निवाचित
 होकर  आते  हे  वे  इस  सदन  की  वायवाई  मे  भाग
 लेन  के  लिए  यदि  अपना  ग्रुप  बना  लें  भोर
 अध्यक्ष  द्वारा  अगर  उनको  मान्यता  दे  दी  जाए
 तो  उनको  कार्य  चलाने  म॑  बडी  सुविधा  होगी  t
 wal  झाधार  पर  आपने  जो  निर्दलीय  सदस्य
 यहा  इस  सदन  के  है  उनवे  कुछ  ग्रुप्ण  का  मान्यता
 दी  हुई  है  ।  इस  भाधार  पर  हमने  अपने  ग्रुप
 को  झोर  से  भी  नाम  दिया  था  झौर  कहा  था,
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 कि  इस  बहस  में  भाग  लेने  के  लिए  हमारे  प्रति
 सिधि  को  भी  अवसर  दिया  जाए  |  लेकित  उपा
 ere  श्रो  जाडितकर  न  जिस  दस  धारा  का  मैंने
 खल्लेख  किया  है  जिसमे  हू  व्यवस्था  हैं  कि  उस
 समय  जो  भो  आपके  झासन  पर  होगे  उनकों
 यहा  प्रधिकार  प्राप्त  होगे  जों  आपकों  है  यह
 कहा  कि  भ्रध्यल  महोदय  मुझ  को  यह  कह  कर
 गए  हूँ  कि  सुरेन्द्र  साथ  द्विवेदी  व  याद  और
 किसा  को  ने  बुलाया  जाए  ।  अब  उतके  74
 कथन  से  या  तो  यह  प्रतीत  होता  या  किया  ता
 बह  अपन  धिकारा  या  उपना  नहा  परना
 चाहत  है  मौर  उनका  मब्य  प्रदश  व  कारों
 शासन  आर  वहा  r  राज्यवाल  |  निमेष  का
 आलाचना  जुनना  पन  3  नहा  २  क्षतबा  फिर
 यह  प्रतात  हाता  था  कि  आपने  उपनाब्यक्ष  के
 अधिकारा  का  सामित  ्र  दिया  है  र  इम
 शासन  पर  do  पर  बढ़  अवन  विवेक  का  प्रधांग
 जही  कर  क्त  ।

 मैने  इस  दाए>  ने  अनले  नही  1. आ  इस
 सदन  के  बांस  पच्च।  aide  संदम्नों  ने
 मिल  कर  ग्रापकों  ए+  पत्र  दिया  @  fr  art
 अविष्य  वे  लिए  ह  edt  निर्धारित  कर
 ताकि  हसार॑  उन  झवितारा  वा  जो  fr  एक
 सतदू  सदक्ष्य  के  नाते  संविधान  के  द्वारा
 हमे  प्राप्त  &  हनन  न॑  हू  सके  प्रौर  हमार
 अधिकार।  का  रक्षा  हां  सके  |  आज  झाप  एसा
 व्यवस्था  द  जिसस  भविष्य  मर  इस  प्रतार  की
 'घरम्परा  का  प्रारम्भ  न  हा  झन्यया  मैं  फिर  उस
 जाते  का  भा  कहना  चाहता  हू  जा  बस  पच्चास
 अदस्पो  ते  झपने  पत्र  को  प्रन्तिम  पंक्तियों  से
 कही  है  कि  झमर  उपाध्यक्ष  का  यहां  व्यवहार
 आगे  क॑  लिए  भी  चलगा  तो  हम  को  विवश
 द्वोकर  के  प्षिवास  का  प्रस्ताव  उनके  विरुद्ध
 आता  पड़ेगा  |

 ही  ना  पाई  (राजापुर)  शास्त्री  जो
 ने  जो  कुछ  बहा  है  उसका  हम  लाग  पूरी  तरह
 से  सम़यन  करते है  ।

 Shri  Tenneli  Viewanatham  (Vua-
 ‘ehapatnam)  Mr  Speaker,  Sir,  I  have

 JULY  31,  987  Speakers  (Protedure)

 written  to  me  together
 Shri  Tennetj  Vishwanatham:  Kindly

 excuse  us  at  least  on  thi  occasion
 Let  us  speak

 I  have  been  in  legislatures  smce
 78937  and  I  have  never  heard  about
 28  party  beng  recognised  and  a  party
 not  betng  recogmmsed  As a  matter  of
 fact  i.  was  also  returned  on  a  party
 ticket  but  my  party  happens  to  be
 very  small  and  I  happen  to  be  the
 only  representative

 Shri  Mahant  Digvija:  Nath  (Gorakh-
 pur)  SoamI

 Shr,  Tenneti  Viswanatham  Good
 people  are  elected  only  lke  that

 What  I  am  submitting  ४,  whether
 we  have  joined  a  party  or  not,  whe-
 ther  we  have  got  a  tag  party  or  not,
 our  constttuencres  should  be  represent-
 ed  equally  and  they  should  get  the
 same  hearing  But  here  some  pre-
 cedent  has  been  lad  down  and  you
 were  pleased  to  say  that  some  parties
 were  recognised  and  others  were  not
 recognised  Not  only  that,  my  party's
 name  5  also  removed  here  and  I  am
 called  an  independent  J  have  no
 objection  to  being  called  an  indepen-
 dent  for  certain  purposes,  but  oppor-
 tunity  must  be  given  to  all,  as  Shri
 Shastr:  has  said

 cratic  right,  the  rules  should  be  so
 made  and  interpreted  and  the  regu-
 jation  must  be  80
 us  get  a  and
 I  never  claim  that  on  every  occasion
 I  stand  I  must  be  called  and  1  must
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 have  the  right  of  speech  for  20
 minutes,  but  what  I  say  is  that  having
 regard  to  the  considerations  of  time
 and  the  regulation  of  debate,  you  must
 de  pleased  to  give  us  an  opportunity
 That  js  all  that  I  claim.  If  that  is  not
 done  and  if  the  rules  do  not  permit
 it,  the  rules  require  to  be  changed.

 Mr.  Speaker:  There  is  no  rule
 coming  in  your  way

 Shri  Tenneti  Viswanatham:  There
 is  no  rule.  But  this  distinction  bet-
 ‘ween  recognised  parties  and  unrecog-
 nised  parties  is  bothering  my  mind
 ‘We  do  not  get  a  complete  set  of  the
 Proceedings  also  although  we  have
 formed  into  a  group.  We  require
 these  things  whether  we  are  recognis-
 ed  or  not  The  point  is  that  all  must
 have  equal  recognition  and  equal  and
 fair  opportunity  must  be  g:ven  to  all
 The  power  to  regulate  the  proceedings
 is  not  the  power  to  deny  opportunities

 Mr,  Speaker:  What  you  had  wanted
 to  say,  you  have  said  Now  you  are
 discussing  at  on  merits

 Shri  Tenneti  Vishwanatham:  If  I  am
 troubling  you,  I  will  sit  doWn

 Mr.  Speaker:
 conclude

 I  only  request  you  to

 Shri  Tenneti  VisWanatham:  You
 seem  to  have  understood  my  mind
 even  before  I  had  expressed  myself.

 Mr,  Speaker:  I  understood  it  even
 ‘before  you  got  up.

 Shri  Tenneti  Viswanatham:  As  you
 thave  understood  it  earlier  than  [I
 expressed  it,  kindly  do  what  I  have
 in  mind

 ait  कंजर  लाल  गुप्त  (दिल्लो  सदर)
 अध्यक्ष  महोदय,  माननीय  सदस्य  ने  जो  कुछ
 कहा है,  मैं  उस  को  सपोर्ट करता  हु  कल
 उनके  साथ  बड़ी  ज्यादती  हुई  है।

 बा,  Speaker:  They  wrote  to  me  and
 thet  is  why  I  have  allowed  them,  If

 Seon  of  =  ABATHA  20,  I680  (SAKA)  Speakers  73704
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 everybody  speaks,  then  there  will  be
 no  end  to  it,

 Shri  Dattatraya  Kunte  (Kolaba):
 Mr  Speaker,  Sir.

 Mr.  Speaker:  Mr.  Viswanatham
 and  Mr.  Kunte  wrote  to  me  and  I
 allowed  Mr,  Viswanatham  to  have  his
 say.  Do  you  also  want  to  say  the
 same  thing?  That  is  exactly  my  diffl-
 culty.

 Shri  Dattatraya  Kunte;  I  am  really
 surprised  to  find  that  I  am  creating
 any  difficulty  for  you.

 Mr.  Speaker:  No  difficulty.  Mr.
 Prakash  Vir  Shastr:  and  some  other
 Members  wrote  to  me  about  this  and
 I  allowed  Mr  Prakash  Vir  Shastri  to
 raise  the  question  You  two  also
 wrote  to  me  and  I  allowed  Mr.  Viswa-
 natham  to  speak.

 Shri  Dattatraya  MKunte:  Kindly
 have  a  little  patience  with  me.

 Mr.  Speaker:  All  right.
 Shri  Dattatraya  Kunte:  I  am  grate-

 ful  to  you,  Sir.

 Sir,  yesterday,  when  the  adjourn-
 ment  motion  was  being  discussed,  5.
 a  matter  of  fact,  I  was  one  of  the
 early  ones  who  sent  in  their  names.
 The  practice  in  this  House  is  that  any-
 one  who  wants  to  speak  should  send
 in  his  name

 Shri  Randhir  Singh  (Rohtak):  I
 also  sent  my  name  but  I  was  not
 called

 Shri  Nath  Pal:  You  were  rightly  not
 called.

 Sbri  Dattatraya  Kuate:  After  I  sent
 in  my  name,  I  waited  for  an  oppor-
 tunity  to  speak,  When  Shr  Surendra-
 nath  Dwivedy  was  called  and  it  was
 indicated  that  he  was  going  to  be  the
 last  speaker,  We  had  to  get  up  and
 ask  the  Chair  whether  we  would  at
 all  get  any  opportunity.  Ha  did  not
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 (Shr.  Dattatraya  Kunte]
 idicate  that  it  was  because  of  want
 of  time  that  he  was  not  going  to  call
 us  If  that  was  the  ground  on  which
 he  was  not  going  to  call  us,  we  would
 not  have  been  able  to  say  anything
 But  he  said—I  have  not  got  a  copy
 of  the  proceedings,  I  wanted  to  get  it
 from  the  Table  Office  but  could  not
 get  it,  I  am  depending  on  my
 memory—that  as  that  was  a  censure
 motion,  only  the  leaders  of  the  recog-
 nised  groups  would  be  allowed  and
 that  as  ours  was  not  a  recognised
 group  and,  therefore,  we  will  not  get
 an  opportunity  J  pointed  out  to  the
 Chair  that  I  also  belonged  to  a  group
 He  said  that  ours  was  not  a  recognised
 group  and,  therefore  he  was  sorry
 that  we  will  not  get  an  opportunity
 to  speak

 He  further  indicated  that  he  was
 acting  under  your  instructions  This
 pained  me  much  more  because  I  do
 not  see,  as  my  friend  Shr  Prakash
 Vir  Shastri  pointed  out,  anywhere,
 either  in  the  Constitution  or  in  the
 Ruies  of  Procedure  any  such  thing

 Mr,  Speaker  That  3  all
 Shri  Dattatraya  Kunte:  This  has

 got  to  be  explained  to  the  House  The
 House  does  not  know  in  what  predica-
 ment  we  are  The  biggest  group  in
 this  House  does  not  contain  53  Mem-
 bers  and,  therefore,  it  is  not  recognis-
 ed  as  a  party  As  compared  to  that,
 We  are  more  than  that  in  number
 If  we  are  not  going  to  get  any  oppor-
 tunity  even  at  the  fag-end  of  the
 discussion

 An  hon.  Member:  Acharya  Kripalan:
 was  allowed  to  speak

 Mr.  Speaker:  Why  don’t  you  allow
 me  to  hear  him?

 Shri  Dattatraya  Kunte;  If  we  are
 not  going  to  get  an  opportunity  even
 at  the  fag-end  of  the  discussion,  when
 an  important  matter  is  being  discus-
 sed,  I  am  really  pained  to  know  for
 what  business  we  are  sent  to  this
 Parhament  We  are  sent  to  this
 Parliament  to  parley  and  if  we  are  not
 g°ing  to  parley,  what  else  are  we  to

 JULY  2i,  967  Speakers  (Procedure)  ‘13706
 do  here  I  am  pained  to  find  in  this
 House  that  an  hon  Member  can  get
 up  on  the  excuse,  which  on  the  face
 of  it  is  very  flimsy,  of  raising  a  point
 of  order  and  you  are  pleased  to  allow
 him  time,  as  much  as  he  wants  to,
 take  Does  the  Chair  want  us  to  have
 recourse  to  that  which  we  would  not
 hke  to  take?  Having  known  the
 parliamentary  practice  in  this  House
 and  yn  other  Houses,  men  hke  me  and
 Mr  Viswanatham  would  not  hke  to
 Tesort  to  that  method  As  a  matter
 of  fact,  we  do  not  want  to  do  it

 Mr.  Speaker:  May  I  now  appeal  to
 him  to  conclude?

 Shri  Dattatraya  Kunte:  I  am  not
 taking  much  time  of  the  House  I
 am  making  the  position  clear  We  had
 to  walk  out  of  the  House  because  we
 were  only  soiry  spectators  to  what
 was  happening  in  the  House  We  can-
 not  take  part  in  the  discussions  be-
 cause  we  ३४९८  not  members  of  any
 recognised  group  Under  these  cir-
 cumstances  what  could  one  do?  I
 pointed  out  to  the  Deputy-Speaker
 who  was  in  the  Chair  that,  as  far  as
 the  discussions  and  the  demand  notices
 were  concerned  our  groups  were
 allotted  time  and  we  stuck  to  the
 time  hmit  As  far  as  I  am  concerned,
 I  have  never  exceeded  the  time  limit
 which  was  given

 Mr.  Speaker:  Please  conclude
 Shri  Dattatraya  Kunte:  I  am  afraid,

 wrong  methods  are  practised  One  35
 not  even  allowed  to  make  his  position
 very  clear  Under  these  circum-
 stances,  what  could  I  do?  Do  ३  raise
 a  point  of  order?  Do  J  shout?  Dol
 create  an  opportunity  for  being  named
 and  somebody  pleading  for  me  and
 all  that?  I  do  not  want  to  do  that
 Under  these  circumstances,  it  is  only
 the  Chair  who  can  protect  us  and
 yesterday  we  sought  that  protection.
 I  am  raising  this  because  yesterday
 was  not  the  first  time  when  I  got  up
 many  a  time  and  an  opportunity  was
 denied  to  me  In  this  case,  what  do
 we  find?  The  rule  is  that  an  adjourn-
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 ment  motion  shall  be  discussed  for
 at  least  24  hours.  I¢  ४  not  that  at
 will  be  put  at  such  and  such  a  time
 If  I  found  in  this  House  that  we  were
 very  strict  @s  regards  our  tame  puinc-
 tuahty,  ete,  I  would  have  stood  by
 that  But  I  find  that  when  it  pleases
 Some  people,  the  time  could  be  extend-
 ed  J  told  the  Deputy-Speaker  that
 I  Would  require  not  more  than  five
 minutes,  but  he  could  not  spare  even
 five  mmutes  I  am  really  pained  to
 ratse  this  matter  I  want  to  know
 whether  the  one  million  people  who
 dave  elected  me  to  this  House  have
 elected  me  to  sit  here  like  this  Does
 the  Constitution  want  an  independent
 member  not  to  come  to  this  House?
 In  that  case,  we  can  as  well  amend
 the  Constitution  that  way  I  do  not
 ‘want  to  raise  this  as  a  matter  of  pri-
 vilege  or  anything  I  think,  every

 lected  independent  member  of  this
 House  hus  the  right  and  authority  to
 be  heard,  and  an  opportumty  should
 be  given  to  him  Yesterday  we  felt
 that  this  opportumity  was  demied  to
 As  and  it  was  done  on  the  floor  of
 the  House  I  would,  therefore,  request
 you  to  clarify  this  on  the  floor  of
 this  House  and  it  should  further  be
 seen  that  we  are  given  an  opportunity
 not  merely  im  theory  but  also  in
 reality.  *

 Shri  Frank  Anthony  (Nominated—
 Anglo-Indians)  Just  two  minutes

 Mr,  Speaker:  No  no  Will  he  kindly
 sit  down?  Those  who  wrote  to  me
 and  sought  the  permission,  I  have
 asked  them  tu  cxplain  If  a  general
 discussion  begins  like  this,  where  will
 it  lead  us?  He  has  not  given  me
 notce  If  I  allow  him,  then  I  have
 to  allow  a  large  number  of  Members

 Shri  Frank  Anthony.  I  scek  your
 indulgence  JI  am  speaking  on  behalf
 of  6  independents

 Mr,  Speaker:  He  should  have  writ
 ten  to  me  He  should  have  given  me
 notice,

 Shri  Frank  Anthony:
 spoke  to  M6...

 Mr.  Kunte
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 Mr,  Speaker:  How  can  I  allow?
 Mis  name  is  not  here

 Shri  Frank  Anthony:
 only  two  minutes

 I  wil  take

 Mr.  Speaker.  It  ys  very  unfortunate
 How  could  I  allow  him?

 Shri  Frank  Anthony:  ॥  am  only
 entering  into  a  plea  with  you

 Mr.  Speaker:  Why  did  he  not  give
 notice?

 Shri  Frank  Anthony  I  am  only
 entermg  into  a  plea  with  you  for
 recognition  of  pest  practices  that  have
 hardened  into  conventions  I  am  not
 questioning  your  discretion  in  the
 matter  May  I  just  tell  you  very
 respectfully  what  the  practice  used  to
 be?  And  I  say  it  with  great  respect.
 Unfortunately,  now,  rigidly,  you  are
 pleased  to  come  down  in  a  certain
 direction  every  day  in  the  same  way
 {  have  had  the  privilege  of  sitting  in
 this  House  for  the  last  twenty-five
 years,  when  I  sat  here  as  unattached,
 the  Speakers  in  those  days,  from  Shr:
 Mavalankars  tyme  and  even  before
 that  called  Members  according  to
 their  discretion  77  they  felt  that  the
 Members  had  a  contribution  to  make

 Mr,  Speaker:  May  I  appeal  to  him
 to  sit  down  now?

 Shr  Frank  Anthony:  Dr  Kuners
 and  myself  as  unattached  indepen-
 dents  were  called  to  mutiate  debates
 Then,  your  predecessor  had  told  us
 already  that  so  far  as

 Mr,  Speaker:  That  has  8०  to  he
 verified  J  shall  look  into  the  records

 Shri  Frank  Anthony:  We  were  ank-
 ed  to  organise  ourselves  into  groups
 and  then  we  were  given  time  accora-
 ing  to  our  numerical  strengin  ‘You
 are  pleased  to  supersede  now  even
 that
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 Shri  H.  ्.  Chatterjee  (Krishnagar)
 My  name  is  there  May  J  also  make
 my  submission?

 Mr.  Speaker:  To  which  group  does
 belong?

 Shri  प्र,  P.  Chatterjee:  I  am  an
 independent  gnd  I  sit  with  the
 gressive  group.  My  name  is  also
 there.

 Mr.  Speaker:  I  know  that  he  is  an
 independent  but  he  belongs  to  the
 progressive  group.  That  is  the  diffi.
 culty.  It  is  an  independent  group.
 Everybody  5  independent  and  every-
 body  wants  to  speak.

 Shri  H.  P.  Chatterjee:  You  hold
 certain  views  but  we  hold  certain
 different  views.  So,  we  should  be
 allowed  to  have  our  say,

 Mr.  Speaker:  When  ॥  could  not
 control  Shri  Frank  Anthony,  how  can
 I  deal  with  the  hon,  Member?

 Shri  H.  P.  Chatterjee:  Sur,  your
 tulngs  should  be  constitutional
 rulngs  Your  rulings  should  be  jud:- cial  rulings  Anything  whimsical
 cannot  be  your  ruling  We  cannot
 accept  any  sUch  thing  You  must
 give  a  judicial  ruling  always.  No-
 where  is  it  said  in  the  Constitution
 that  independ  Members  should  be
 differentiated  from  party  Members
 We  have  had  enough  of  this  party
 affaar  and  we  are  seeing  what  they
 are  doing  in  India.  Men  hke  Mahatma
 Gandhi  and  men  like  Acharya  Vinoba
 Bhave  have  asked  us  to  remain
 independent.  I  was  in  the  Congress
 for  thirty  years  and  then  I  ieft  the
 Congress,  seeing  the  state  into  which
 Congress  had  brought  this  country.

 Mr.  Speaker:  That  was  his  own
 decicion  and  not  mine,

 Shri  H.  P.  Chatterjee:  3  am  an
 independent  and  I  shall  always  re-
 tnain  an  Independent.  My  constitu-
 ency  has  sent  me  here  knowing  that
 lam  an  independent.  ]  have  defeated
 ‘many  stalwart  Congresamen  ‘Sa.
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 should  I  not  have  my  say  here?  But
 I  find  that  you  always  gag  Indepen- dents  in  thi#  manner.

 Your  predecessor  Sarder  Hukem
 Singh  gave  me  once  time  even  un-
 asked  for.  But  now  I  am  a  beck-
 bencher  and  you  are  not  allowing  us
 to  say  anything  importent  because  we
 are  independents.  This  is  unconsti-
 tutsenal,  arbitrary  and  undemocratic.

 Shri  Khadilkar  (Khed):  Imme-
 diately  after  the  debate  was  over,
 because  of  want  of  time

 Shri  Ran@hir  Singh:  Why  sbould
 he  explain  now?

 Shri  Khadilkar:  I  shall  just  utter
 two  sentences  only.  For  want  of  time
 T  could  not  accommodate  them  and  [
 called  the  hon.  Minister.  Three  of
 those  Members  were  standing  through-
 out  but  I  could  not  accommodate
 them.  I  am  very  sorry.  One  hon,
 Member  asked  me  what  one  could  do.
 It  was  already  eight  o’clock  when  I
 culled  the  hon  Minister,

 श्री  प्रकाशबोर  शान्ती :  मठ  है,  गलत
 है।  इन्होंने  वहे  कहा  था  ६  स्वीदर  यह  कहे
 कर  गये  है  कि  पार्टी  के  अलावा  बिसी  को
 न  बुलाया  जाय।  झभी  रिबार्ड  मेरे  पास
 नहीं  है,  लेकिन  शाप  टंप-रिक  डे  देखे।  प्डी
 स्पोबर  हो  ता  इस  तरह  का  झूठ  बोलना
 बिलकुल  गलत  बात  है।  सारा  हाउस  इस
 बत्त  का  गवाह  है।

 Mr.  Speaker:  Will  he  kindly  sit
 down?

 घो  प्रकाशवोर  शास्त्री  :  प्रध्यक्ष  महोदय,
 जाप  धपना  रिकार्ड  मंगा  कर  देखे।

 Shri  K.  Narayana  Rao  (Bobbili):
 May  I  make  a  submission?

 Mr.  Speaker:  Is  he  an  independent?
 Let  him  kindly  sit  down  Is  he  also
 an  independent  to  pleas  their  cause?

 It  has  been  said  that  the  Deputy-
 Speaker  had  not  called  them.  On  &
 Previous  occasion,  we  hed  once  called
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 Shri  Frank  Anthony;  on  the  question
 of  privy  puraes,  Shri  N.C.  Chatterjee
 had  spoken,  and  Shri  Prakash  Vir
 Shastri  himself  had  also  spoken.
 ‘Whenever  there  was  time  they  were

 odated.  Yesterday  also,  Shri
 J.  B.  Kripalam  spoke.  Was  it  on  the
 basis  of  any  party?  But  the  difficulty
 comes  in

 Ghri  Digvijai  Nath:
 only  two  minutes  once.

 Mr.  Speaker:  I  know  that.  My
 difficulty  is  this.  There  are  about  57
 vr  60  independents  Mahant  Digvijai
 Nath  came  to  me  once  and  said  that
 he  was  backed  by  a  party  which  was
 big  outside  He  did  come  and  say
 that  to  me  that  the  Hindu  Mahasabha
 was  a  big  party  outside  but  it  had  no
 representatives  here

 I  was  given

 An  hon.  Member:  A  big  party?
 Mr.  Speaker:  He  says  that  it  is  a

 big  party  outside.  The  hon  Member
 may  or  may  not  agree  with  its  views
 and  so  on  But  he  says  that  he  is
 backed  by  a  party  outside  but  there
 are  not  enough  Members  here  repre-
 senting  that  party  For  instance,  there
 is  the  Muslim  League

 Shri  Mahant  Digvijai  Nath:  The
 Hindus  should  be  allowed  to  place
 their  viewpoint.

 Mr,  Speaker:  Therefore,  Mahantji
 must  be  satisfied  that  many  Hindus
 have  spoken.  Shr:  Muhammad  Ismail
 comes  to  me  and  says  that  ‘My  party
 38  &  recognised  party  outside’.  There
 are  three  Members  of  the  Muslim
 League  Party  here.  But  they  do  not
 belong  to  any  Group.  He  says,  ‘Why
 don’t  you  give  us  &  chance?  We  are
 also  Independents’,  I  give  them  a
 chance  once  jn  a  way  on  one  or  two
 Demands—like  that.  There  are  57
 Independents,  forgetting  the  Groups.

 Shri  Frank  Anthony:  We  were  ask-
 ed  to  form  Groups.

 Mr,  Speaker;  They  have  formed
 into  new  Groups.  That  is  a  different
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 matter.  Independents  are  not  totally
 ignored.  Shri  Prakash  Vir  Shastri
 was  called,  Shri  N.  C,  Chatterjee  has
 been  called,  Shri  Frank  Anthony  is
 called,  as  regards  Kripalaniji,  every-
 time  whenever  he  wants  to  speak,  he
 38  called.

 Shri  Nath  Pai:  That  is  one  of  the
 g0od  things  we  are  doing  to  hear  that
 veteran.

 3370

 Mr,  Speaker:  The  Deputy-Speaker
 when  he  said  that  did  not  mean  any-
 thing.  There  was  a  rush.  It  was
 already  8  P.M,

 Shri  Dattatraya  Kunte:  No,  Sir.
 Mr,  Speaker:  All  right,  it  was  7.47

 to  be  more  correct,  if  Shri  Kunte
 wants  to  correct  me.  He  wanted  to
 complete  it.  Already  Shri  Kripalant!
 had  spoken  There  might  have  been
 five  minutes  left  and  one  more  Mem-
 ber  could  have  spoken  That  is  a
 different  matter.

 But  there  is  no  ban  and  there  is  no
 assurance  to  be  given  in  advance.  It
 ™May  be  Shri  Prakash  Vir  Shastri,  it
 may  be  Shr  Anthony,  it  may  be  Shri
 Viswanatham  who  may  be  allowed.
 (Interruption).  My  difficulty  is  that
 if  I  allow  one  or  two  of  them,  will
 that  satisfy  them?  If  I  allow  Shri
 Knpalanij:  or  Shastriyi  or  Shri
 Anthony  or  Shri  Chatterjee,  the  diffi-
 culty  will  be  there  even  then.  The
 others  will  still  want  to  be  called.
 They  are  not  satisfied.

 Shri  N.  C.  Chatterjee  (Burdwan): I  am  speaking  for  the  Progressive
 Group  to  which  Shr  Viswanetham,
 Shri  Kunte,  Shri  Chaudhuri  and  others
 belong  May  I  refer  you  to  Direction
 No  23  which  says

 “An  association  of  members
 who  do  not  fulfil  the  condition
 for  recognition  as  a  Parliamen-
 tary  Party  or  Group  may  de
 granted  certain  facilities  by  the
 Speaker,  :f  such  a  course  shall,  in
 his  opinion,  facilitate  the  condua
 of  business  in  the  House.”
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 ae  {Shr  N.C  Chatterjee]
 Not  one  Group  in  the  Opposition  has
 got  50  Members  7  the  House.  There-
 fore,  all  of  us  come  under  323

 The  only  point  is  that  we  are  told
 by  the  Deputy  Speaker  that  the
 ‘Speaker  has  said  that  your  Group
 shall  not  be  recognised  for  the  pur-
 pose  of  the  facilities  given  to  the
 other  Groups’  We  want  to  know
 whether  you  have  given  any  such
 chrection  Are  you  making  a  discrimi-
 nation  between  some  Groups  and
 other  Groups?  We  have  been  asked
 to  form  Groups  and  we  have  done
 so  We  maintain  and  assert  that  the
 Speaker  has  no  right  to  discrimmate

 Mr.  Speaker:  No  further  discussion
 on  ths  It  is  true  that  parties  which
 are  meagrely  represented  here  have
 a  big  standing  outside  But  if  on
 that  account,  I  have  to  treat  them
 on  a  par  with  the  other  parties  repre-
 sented  here,  it  will  be  difficult  I  will
 have  to  stretch  my  imagination  too
 fer  to  place  them  on  a  par  with  the
 other  parties  I  have  given  them
 chance  off  and  on  They  have  not
 been  denied  these  facihties  But  if
 each  one  of  them  wants  a  chance,  the
 difficulty  comes  how  to  accommodate
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 him,  but  there  are  certain  things  that
 are  to  be  mquired  into  m  regard  te
 his  conduct

 Mr,  Speaker:  This  is  not  fair  to  the
 House

 Shri  Hem  Barta  You  did  not  allow
 me  to  say  a  word  and  you  dismissed
 it  altogether  I  did  not  raise  at.

 As  a  matter  of  fact,  it  is  high  time
 this  was  done  Every  section  of  the
 House  78  eed  that  the  id  of
 the  Deputy-Speaker  should  be  probed
 into

 Mr,  Speaker:  This  should  not  be
 allowed  It  is  not  proper  I  am
 sorry  for  jt

 Shr.  H.  N.  Mukerjee  rose—
 Mr.  Speaker.  We  have  ]  hour  and

 i5  minutes  left  How  long  will  the
 Manister  require?

 The  Muuster  of  mdustrial  Deve-
 lopment  and  Company  Affairs  (Shri
 F  A  Ahmed):  One  hour

 Mr.  Speaker:  One  hour?  J  thought we  could  accommodate  two  more
 kers  I  wall  call  him  at  25  and all  If  out  of  the  Independents,  two

 or  three  are  accommodated  I  can
 understand  :t  But  8  at  possible  to
 give  chance  to  one  and  all?

 Shri  H  P.  Chatteryee:  We  have  our
 mght  to  participate  in  the  debates
 here  and  we  shall  send  our  names  to
 you  Nobody  can  prevent  us  from
 doing  that

 Mr,  Speaker:  We  shall  continue
 ‘with  the  Demands  for  Grants  now
 We  have  got  ]  hour  and  45  minutes

 Shri  Hem  Barua  (Mangaldai)
 Before  you  proceed,  may  ]  say  this?
 You  just  now  aaid  that  those  hon
 Members  had  written  to  you  and
 therefore,  you  have  allowed  them  an
 opportunity  to  speak  But  yesterday,
 I  also  wrote  to  you  to  inquire  into
 the  conduct  of  the  Deputy-Speaker.  I
 @2  mot  mean  anything  personal  against

 he  might  take  about  40  minutes
 Shri  F  A,  Ahmed:  Yes
 Mr.  Speaker.  Because  today  from

 30  Clock  we  take  up  non-official
 business,  and  tomorrow  35  the  only
 day  left  for  the  budget  i  thought
 at  least  one  more  demand  could  be
 discussed  tomorrow  If  you  take  a
 long  time  now,  it  will  extend  to-
 Morrow  also  So,  I  will  call  the
 Minister  at  25  after  lunch,  and  he
 will  take  about  40,  45  minutes  We
 will  fimsh  the  demand  at  3,  and  take
 Up  non-official  work.

 Shri  मा,  N,  Mukerjee  (Calcutta
 North  East)  Can  I  make  a  one-
 minute  submission?

 I  have  heard  this  morning  things
 beng  allowed  to  be  said  by  some
 People  in  the  House  You  have  in-
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 finite  patience,  but  what  I  hate  ३25
 the  idea  of  things  here  in
 the  forum  of  Parliament  rather  than
 with  you  m  your  chamber  I  have
 heard  a  remark  from  Mr  Hem  Barua
 that  the  conduct  of  the  Deputy
 Speaker  should  be  probed  into  It
 may  be  the  conduct  of  the  Deputy
 Speaker  35  good  bad  or  indifferent,
 but  is  at  right,  is  it  tair,  is  it  proper,
 as  at  honest,  is  it  just,  to  say  that
 kind  of  thing  about  a  person  who  is
 a  dignitary  of  the  House  Till  we
 have  pushed  him  out  we  have  no
 business  to  speak  xn  this  manner
 Please  make  some  observation  in  re-
 gard  to  the  propriety  of  conduct  m-
 side  the  House  by  people  on  this
 side  of  the  House  as  well  as  on  that
 side

 Shri  Hem  Barua:  On  a  point  of
 personal  explanation  When  I  said
 like  that  I  had  reasons  for  saying
 that,  and  I  want  the  digmty  of  the
 House  to  be  maimtained  What  has
 pained  me  is  that  the  Deputy
 Speaker  when  he  7९  in  the  Chair,
 makes  comments  and  betrays  a  par-
 tisan  attitude

 Mr  Speaker-  Shrimati  Kripalam

 232  hrs.

 DEMANDS  FOR  GRANTS—Contd
 MINIsTRY  OF  INDUSTRIAL  DEVELOPMENT

 AND  Company  Arrarrs—contd
 Shrimati  Gucheta  Kripalanj  (Gon-

 da)  Thank  you  very  much  for  giv-
 ing  me  an  opportunity  to  speak  par-
 ticularly  when  there  is  such  a  scram-
 ble  for  time

 The  Ministry  of  Industnal  Deve-
 lop:  t,  after  reorg  holds
 a  very  crucial  position  in  the  deve-
 lopment  of  industries  of  this  coun-
 try,  b  it  5  responsible  for  pro-
 motion  of  industriahsation,  for  plan-
 ning,”  for  development  and  control
 and  assistance  to  industries  as  well
 as  for  the  formulation  of  general  in-
 dustrial  policies  and  various  other
 things  Therefore,  this  ministry  is  in
 a  position  now,  if  it  has  a  pragmatic

 Indust  Develop  ॥उना,
 andCo  Aff  775)  am

 approach,  to  formulate  prudent  poh- cies  and  implement  them  to  take  this
 country  out  of  the  economic  depies-
 sion  m  which  it  is  finding  itself

 Fiom  all  accounts,  the
 situation  m  this  country  at  the
 moment  is  very  serious.  The  report of  the  ministry  while  acknowledg-
 ing  this  Says  that  mainly  the  blame
 25  on  the  two  years  of  drought  I  do
 admit  that  the  agro-based  industries
 have  suffered  on  account  of  the
 drought  There  is  a  serious  situation
 m  the  sugar  industry  textile  indus-
 try  and  various  other  industries,  and
 may  be  in  other  ancillary  sndustres
 But  to  blame  manly  the  drought  for
 the  depression  would  be  very  inctor-
 rect  Our  policies  have  not  been  cor-
 rect  there  have  been  defects  m  im-
 plementation,  lack  of  co-ordination,
 lack  of  rapport  between  the  Govern-
 ment  and  the  industrial  interests
 These  are  some  of  the  reasons  I
 should  say  they  are  the  more  grave
 reasons  for  the  depression  mm  .ndus-
 try  that  we  see  today

 industrial

 Let  us  take,  for  instance  the  credit
 policy  to  which  Mr  Desa:  also  made
 a  reference  as  also  other  members
 before  me  The  credit  squeeze  was
 imposed  to  remove  pressure  from
 prices,  but  in  actual  fact  what  was
 the  effect?  It  starved  the  industry,
 it  retarded  production  it  did  not
 achieve  the  objective  for  which  xt
 was  done  The  idea  was  that  specu-
 lation  and  cornering  should  be  stopp-
 ed,  but  speculation  andi  cornering
 could  be  stopped  Perhap  ६
 could  have  been  handled  by  s-me
 other  method  Government  have
 other  means  For  instance,  thc  For-
 ward  Markets  Commission  eouhl  have
 done  something

 Why  was  it  that  we  failed  in  our
 objective?  We  failed  in  our  objec-
 tive  because  there  33  too  much  black
 money  all  over  Attempts  have  been
 made  year  after  yexr  to  control  black
 money,  but  we  have  not  succeeded.
 Therefore,  we  have  now  to  see  that
 we  take  some  drastic  steps  to  see
 how  this  underground  money  can  be
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 blougne  up  iL  you  cannui  gucceeu mo  auy  ower  way,  then  you  must ‘ink  even  of  very  drastic  measures @S  GeMuurisahon  because  we  cannot
 allow  this  money  to  distort  the  poli- cies  we  lay  down  and  the  pro- grammes  that  we  wish  to  »mplemcat A  very  serious  measure  that  has  gone to  depress  our  economy  55  devaiua-
 tion.  I  think  this  was  one  of  the
 devastating  mistakes  that  we  com-
 mitted  because  our  imports  have  a
 Tigid  pattern  There  are  certain  im-
 ports  without  which  we  cannot  Jo
 We  have  to  import  food,  for  instance
 The  pattern  of  production  that  nas
 come  about  in  this  country  28  based
 on  imported  raw  material  and  com-
 Ponents  and  spares  and  if  we  do  not
 import  these  things  these  industries
 wil]  come  fo  a  grinding  halt  There-
 fore  our  opportumty  for  cutting
 down  our  imports  was  very  little
 Where  there  was  such  a  rigid  pat-
 tern,  we  should  have  thought  twice
 before  devaluition  The  result  was
 that  it  जात  not  help  our  imports  or
 our  industries  but  it  merely  increas-
 ed  the  cost  of  production  We  are
 suffering  from  cost  push  inflation  In
 such  a  situation  we  shou'd  take
 every  care  to  see  that  we  do  not  ag-
 gravate  the  situation  and  that  we  do
 not  increase  the  prices  I  am  talking
 as  fast  as  possible  because  I  am
 aware  of  the  difficulty  of  time  So
 these  have  contributed  to  the  slow-
 ness  of  the  growth  not  only  to  the
 slowness  of  economic  growth  but
 also  to  revession  ‘he  recession  3s
 staring  us  in  the  face  Some  people
 mav  describe  it  as  a  slump  It  is
 much  more  serious  The  recession
 in  demand  is  so  much  that  even
 units  with  declining  production  are
 unable  to  clear  their  output  Let  us
 examine  only  one  industry—engine-
 ering  industry  I  am  getting  re-
 ports  that  in  UP  unit  after  unit  ts
 closing  Recently  news  app
 from  Bombay  that  7500  people  had
 ‘been  laid  off  because  the  units  could
 not  support  them  any  more  In  the
 engineering  Industry  todsv  there  is
 8०  much  idle  capacity  The  machine
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 ६०04  industry  is  usually  ine  paro- meter  of  inausiria)  avuvity,  it  us  very hard  hit.  The  HMT  faccory  which nad  unsold  stocks  of  25  crores  last
 January  may  have  cleared  a  fittle.
 They  are  producing  goous  wortn Rs  45  crores  per  month,  How  much are  they  sellmg  now?  What  is  thar
 stockpile?  The  heavy  engineering
 industry  accounts  for  eighty  per  cent of  the  entire  engineering  industry, that  is  one  of  the  worst  sufferers.
 Let  us  take  structural  fabrication
 Structural  fabrication  has  a  register- ed  capacity  of  650,000  tons  It  has
 orders  on  hand  for  50,000  tons,  to
 one  tal]  ton  There  is  thus  a  huge idle  capacity  in  structural  fabrication
 The  same  position  holds  goog  fur
 textile  machinery  Today  it  is  work-
 ing  30  per  cent  less  than  its  capa-
 city  Wagon  building  industry  23
 seriously  affected  since  the  Railway
 Board  decided  that  they  would  cut
 down  their  purchases  It  is  working
 to  fifty  per  cent  of  its  capacity  As
 a  result  of  the  dwindhng  demand  for
 wagons  other  industries  also  cater-
 ing  to  wagon  building  industry,  are
 affected  because  wagon  components
 like  iron  and  stee)  casting  steel  forg-
 ings  and  so  cannot  sell  their  goods
 There  are  a  dozen  of  these  industries
 which  are  suffering  because  wagon
 construction  had  been  cut  down  Not
 only  this  Steel  foundry  whose  70
 to  80  per  cent  capacity  ३75  used  for
 wagons  also  suffers  and  in  turn  it
 affects  the  steel  industry  Rolling
 mills  cannot  produce  and  they  had
 to  cut  down  Even  steel  milis  are
 unable  to  sell  their  mgots  In  that
 way  there  is  a  chain  reaction  and
 the  entire  engineering  industry  as  in
 a  bad  way

 Let  us  take  our  pubhe  sector  pro-
 jects  TI  am  one  of  those  who  believe
 in  the  public  sector  projects  and  T
 would  like  to  see  them  do  well  The
 heavy  engineering  project  in  Ranchi
 was  built  at  an  investment  of  Rs  250
 crores  The  idea  was  that  this  will
 produce  the  heavy  machinery  equip-
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 mon  needed  for  the  whole  country.
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 back,  The  Government  suould  re-
 orvent  its  fiMal  and  money  pal-
 ties  lo  stimulate  the  prouucuon  and
 also  to  create  comiltions  where  ihe
 consumer  demands  can  be  satushed.
 The  consumers  can  have  Some  ६785
 able  savings  so  that  they  can  invest
 or  purchase  Beca  roductioa

 how.

 well_as  having  larger  exports  It
 ws  easier  said  than  done  You  have
 to  export  in  g  competitive  market
 Our  cost  of  production  is  very  high
 and  the  cost  of  raw  maternal  is  high
 We  are  underutilsing  our  installed
 capacity  There  is  low  productivity
 These  are  very  serious  and  basi
 causes  which  we  have  to  overcome  if
 we  have  to  capture  the  foreign  mar-
 ket  Therefore,  uf  we  want  to  really
 push  our  exports,  then  we  have  to
 make  the  industrial  raw  materials
 avatiable  at  the  mternational  prices
 We  must  also  make  efforts  to  remove
 the  drawbacks  in  the  excise  and  cus-
 toms  duties,  and  we  must  simphfy
 the  Government  procedures  Our
 flea]  and  monetary  policies  need  re-
 vison  before  we  can  even  think  of
 really  winning  the  foreign  ae
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 \hey  are  not  independent
 If  we  create  such  conditions

 in  the  country  where  the  consumer
 has  no  purchasing  power,  the  indus-
 tries  also  cannot  survive.

 I  would  like  to  give  some  instances

 the  policy  I  will  give  you  an  ilus-
 tration  of  the  automobile  industry.
 For  the  last  20  years,  we  are  hedring
 so  much  about  the  automobile  indua-
 try  So  many  committees  have  been
 appointed  and  80  many  complaints
 have  been  made  But  what  is  the
 condition  of  the  automobile  industry
 im  this  country  today?  Today,  the
 situation  cs  pletely
 The  price  of  the  automobiles  is  ris-
 ing,  there  i5  a  price  spiral,  and  the
 quality  has  come  down  like  anything.
 There  has  been  a  great  hue  and  cry
 among  the  public;  as  a  result  of  this
 hue  and  cry,-a  committee  has  been
 appointed  [  do  not  know  whether
 ultimately  the  commuttee’s  findings
 will  pressure  the  Government  to
 take  some  suitable  action  or  the  com~
 muttee’s  findings  will  be  to  shelve
 the  isaue  as  has  been  done  for  the
 last  20  years  The  automobile  mdua-
 try  needg  to  be  put  right  and  the
 monopehstic  situation  must  pe  ended

 lystic.

 wsed  on  power
 Flouse  hes  a  right  to  get
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 {Shrimat:  Sucheta  Kripalan} ance  Munster  has  said  that  the  total yield  out  of  this  extra  levy  would be  Rs  780  crores  This  figure  has been  challenged  by  the  Chairman  of the  Federation  of  Cotton  Power
 Looms  Associations  The  Chairman
 says  that  the  total  yielq  would  be Rs  8260  crores  and  not  Rs  780
 crores  I  would  request  the  Minister to  look  carefully  into  it  The  other
 people  who  have  made  more
 careful  calculation  say  the  yield would  be  about  Rs  60  crores  l
 know  the  Mimsters  do  not  make  the
 calculations,  and  that  the  calculution
 38  worked  out  by  some  officers  But
 who  ३४  that  officer  who  musled  the
 Minster?  If  he  has  been  misled
 then  to  what  extent

 Every  day,  new  taxes  are  being imposed  We  are  suffermg  under  a
 heavy  burden  of  taxation  There-
 fore,  we  would  like  to  know  whether
 there  is  such  a  miscalculation  in  the
 Governments  accounting  as  9  result
 of  which  there  is  such  a  great  dis-
 parity  om  figures  On  the  one  side
 the  Government  sad  that  they  are
 going  to  get  Jess  than  Rs  8  croies
 while  on  the  other,  the  industry  says
 that  the  total  amount  would  be  al-
 most  Rs  60  crores  If  it  38  so,  jt  38
 high  time  that  we  mend  these  mat-
 ters

 Mr  Speaker.  The  hon  Member
 must  fimsh  now  She  has  taken
 more  than  35  minutes  today

 Shrimati  Sucheta  Kripalani  I
 know  the  Government  is  very  anxi-
 ous  to  help  the  industry  and  help
 the  sick  textile  mill,  They  deserve
 to  be  helped  But  I  would  hke  to
 know  how  they  have  been  persuad-
 ed  and  whal  pressure  has  been  used
 so  that  such  wrong  figures  have  been
 put  before  the  House  If  the  figures
 are  wrong  I  shall  be  most  happy  if
 they  are  corrected

 One  word  more  and  I  shall  fimsh
 What  is  planning?  What  is  our
 policy  and  what  is  our  implementa-
 tion  in  regard  to  our  industriel  plan-

 JULY  8  ३४  Indust  Develop and  Co,  Affairs)  7372०

 ning?  The  Industrial  20९7  Resolu- tion  is  the  sheet-anchor  of  our  policy. Have  we  made  any  assessment  of  it? Have  we  seen  to  what  extent  this
 policy  has  been  followed?  Have  we
 assessed  whether  we  have  deviated
 from  the  policy?  Is  it  not  time  we
 make  a  proper  assessment  whether
 we  are  on  the  right  lines  or  not?  The
 Directive  Principles  have  prohibited concentration  of  wealth  But  to  what
 extent  the  directions  laid  down  in  the
 Constitution  have  been  violated  78
 now  known  to  us  through  the  report
 of  the  Monopolkes  Commission  For-
 tunately  we  will  have  a  change  to
 dilate  upon  this  when  we  have  the
 debate  on  the  Monopohes  Commus-
 ‘ion’s  report

 These  are  very  basic  things  Who-
 ever  presides  over  this  ministry  as
 wel}  as  the  Cabinet  should  consider
 these  things  if  they  are  desirous  of
 taking  this  country  out  of  the  eco-
 Nomic  depression  and  put  it  on  the
 Toad  to  economic  development  These
 ere  basic  and  vital  matters  which
 meed  very  careful  and  honest  prub-
 ing  into  I  would  therefore,  humbly
 Tequest  the  minister  to  look  into  all
 these  matters  and  see  in  what  way
 recession  can  be  checked,  because  we
 are  going  to  face  very  serious  times
 The  country  is  suffering  from  chronic
 ur-myloyment  and  underdevelop-
 ment  If  on  the  top  of  it  we  have
 recession  I  do  not  know  what  is  go-
 ing  to  happen  Therefore,  I  consider
 at  to  be  one  of  the  most  important
 and  basic  problems  which  need  to  be
 looked  into  by  the  ministry  You
 should  make  a  realistic  assessment  of
 the  resources,  raw  materials  and  also
 human  material  and  then  decide  how
 we  can  proceed  and  develop  the
 country  and  take  the  country  out  of
 the  present  economic  depression

 श्री  जाजं  फरनेन्डीज  (बम्बई  दक्षिण)
 अध्यक्ष  महोदय,  मैं  नियम  न०  340  के
 मातहत  इस  बहुस  के  बारे में  स्थगन  प्रस्ताव
 रख  रहा  हूं।
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 अभी  माननीय  श्रीमती  सुचेता  कृपालानी
 ने  बहुत  ही  गम्भीर  आरोप  लगाया  है  कि  बजट
 को  पेश  करते  हुए  सरकार  की  भोर  से  ऐसा
 कहा  गया कि  पावर  लूम  पर  जो  नई  लेबी
 सगाई  जा  रही  है  उस  से  करीब  8  करोड
 दफ्या  मिलेगा  जब  कि  पथ  नीय  सदस्थां  ने
 बतलाया  1: उ  यह  हिपात  8  कराड  का
 नहीं  रहता,  52  करोड  का  हो  जाता  है
 wat  में  कई  लोगों  की  भोर  से  तो  75
 बारा द  ते  को  हिसाब  लगाया  गया  है।
 यह  मामला  इतना  गम्भीर  है  कि  भ्रगर
 हम  सरकार  के  ऊपर  क्रिमिनैलिटी  का  आरोप
 भी  लगाये  तो  बहुत  कम  होगा  ।
 Mr.  Speaker:  You  will  have  to

 write  tome  I  cannot  allow  a  discus-
 sion,

 wt  amt  फरनेन्ड जज  :  में  नियम  340
 के  मातहत  यह  प्रस्ताव  रख  रहा  हू  t

 ‘E10  राम  भनोहर  लोहिया  (कन्नौज)
 अध्यक्ष  महोदय,  ब्ाप  नियम  340  को
 पढ़  लीजिये

 “At  any  time  after  a  motion
 has  been  made,  a  member  may
 move  that  the  debate  on  the
 motion  be  adjourned”

 यह  बिल्कुल  साफ  कहता  है  कि  बाद
 विवाद  को

 Mr.  Speaker:  Kindly  read  the  next
 rule  also,  १०  that  it  may  be  clear.

 डा०  राम  मनोहर  लोहिया:  प्राप
 पढ  लोजिये।  340  हमारे  हक  में  है,  वही
 पढगा  नी

 Mr  ‘Speaker:  I  will  read  that  por-
 tion

 डा०  राम  मनोहर  लोहिया  :  भ्राप
 भेहरबानी  करके  जो  मेरे हक  को  चीज़ है
 उसे  ग्रच्छी तरह  सुन  लीजिये।

 Indust  Devetop.  3722 and  Co  Affasrs)
 Mr  Speaker:  You  are  going  nto

 the  merits  Mr.  Janardhanan  has  to
 speak.  Any  way,  the  debate  would
 not  be  adjourned.

 डा०  राम  सनोहर  लोहिया  :  प्रगर
 प्राप  चाहेंगे  तो  श्राप  के  हक  वाली  चीज  भी
 पढ  कर  सुना  दूगा  |  इसमे  कोई  हज  नहीं
 है  ।  लेकिन  अप  जरा  इस  बात  को
 भी  देखिये  कि  जब  सरकार  ने  यहा  पर  प्रस्ताव
 'रब्खा  है  करधों  के  ऊपर  कर  लगाने  का
 तो  उमसे  एक  एक  बरघे पर  6,000  २०
 का

 Mr.  speaker:  Rule  34)  says:
 “I¢  the  Speaker  is  of  opmion

 that  a  motion  for  the  adjournment
 of  a  debate  is  an  abuse  of  the
 rules  of  the  House,  he  may  either
 forthwith  put  the  question  there-
 on  or  dec)ine  to  propose  the  ques-
 tion”

 डा०  राम  मनोहर  लोहिया  'य”  ठो
 है।  जेक्नि  स्थगन  को  बात  है।  यह  स्थगन
 क्यो  हा  ?  यह  बहुत  गम्भीर  बात  है  जब  कि
 75  करोट  रुपया  इस  टैस्स  स  आने  वाला  है
 बौर  वित्त  मत्रौ  ने  वेवल  8  करोड  रुपया
 बतलाया  ह।  मै  समझता  हू  कि  ईमान  का
 जो  काम  होता  है  उस  के  लिये  जो  सजा  मिलनी
 चाहिये  उससे  ज्यादा  सजा  इसमे  मिजनी
 चाहिये  1

 Mr.  Speaker:  It  cannot  be  raised
 hike  this  After  all,  Shrimat:  Sucheta
 Kripalam  has  pomnted  out  that  there
 is  a  lot  of  difference  between  the
 figures  given  and  the  figures  supposed
 to  be  supplied  by  somebody  else

 श्री  जाज  फरनेन्डज  :  दस  गुना।

 Mer.  Speaker:  It  may  be  ten  times,
 it  may  be  hundred  times.  The  differ~
 ence  has  been  pointed  out  by  her  I
 am  sure  the  hon.  Minister  has  noted
 it  down.  I  do  not  think  he  should
 answer  to  that  point  immediately  now



 737०3  DG  (Min  of

 (Mr  Speaker]
 because  then  there  will  be  a  separate debate  on  that  He  can  reply  to  that
 Point  in  his  reply  at  the  end  of  the
 debate  on  the  Demands

 डा०  रास  सगोहर  लोहिया  उनकी
 बात  सुन  लीजिये  भ्रच्छा  काम  कर  रहे
 है।  एक्यूज  झाफ  रूल्ड  आफ  दी  हाउस
 के  बारे  भे  झाप  फैसला  करेंगे  नरी
 Mr.  Speaker.  We  have  only  ten

 minutes  more  I  do  not  want  to  deny other  hon  Members  a  chance  to  speak
 on  these  Demands  After  all,  they
 are  also  iegular  Members  and  they
 should  not  be  denied  a  chance  to
 speak  by  raising  points  I:ke  this

 Bo  रास  मनोहर  लोहिया  हम  भी  तो
 चुन  कर  बाव है.  ्य  हाती  नहीं  य्
 गए  हैं।
 Shri  C  Janardhanan  (Trichur)

 Sar,  it  ig  now  openly  admitted  by
 everyone  that  there  38  a  recession  in
 our  industry

 Mr  Speaker  I  may  remind  Shri
 Janardhanan  that  he  will  have  to  con-
 clude  before  we  rise  for  lunch  He
 may  adjust  accordingly

 An  hon.  Member  Sir  we  may  ad-
 journ  for  lunch  five  minutes  late

 Shri  C  Janardhanan  Sir  the  indu-
 strialists  have  taken  the  offensive  by
 closures  by  mass  retrenchment  and
 by  wage  freeze  Some  units  of  our
 public  sector  also  have  closed  down
 The  situation  has  become  very  serious
 and  3६  calls  for  drastic  action  I  am
 afraid  the  actions  taken  by  the  Gov-
 ernment  so  far  will  serve  only  to
 Geepen  the  crisis  and  not  to  solve  it

 The  so-called  new  economy  and
 industrial  policy  of  this  Government
 has  gone  definitely  against  its  956
 industmial  polce  resolution  They
 have  already  scuttled  or  begun  to
 scuttle  the  public  sector  Yesterday,
 some  of  my  hon  friends  from  the
 other  side,  when  they  spoke,  they
 were  all  for  abolition  of  the  public
 sector  But,  Sir,  I  am  against  it,  I
 em  for  the  public  sector  I  want  the
 public  sector  to  be  enlarged  to  be
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 strengthened  and  to  be  made  more
 powerful  than  our  private  sector.  But
 that  does  not  mean  that  I  agree  with
 ali  that  is  going  on  now  in  the  public
 sector  Muismanagement,  corruption,
 nepotism,  inefficiency,  everything  is
 there  and  if  the  Government  is  not
 going  to  take  immediate  action  to  curb
 ali  these  things,  to  eradicate  all  these
 things,  the  apostles  of  free  enterprise
 will  utilise  ali  these  things  to  mobilise
 the  people  against  public  sector,  and
 that  should  not  be  done

 Sir  as  I  said  the  Government  is
 slowly  scuttung  the  public  sector
 scheme  In  the  956  resolution  they
 had  declared  that  they  would  not
 allow  private  entcrpzise  to  enter  the
 public  secior  and  3f  I  remember  cor-
 rect  both  ste:)  and  fertilisers  are  un-
 cluded  in  that  But  now  Sir  Govern-
 ment  is  handing  over  fertiliser  to  an
 American  company  I  think  there  38
 an  offer  for  a  private  steel  mull  also
 In  this  way  step  by  step  the  public
 sevtor  is  weakened  and  the  Govern~
 ment  is  going  to  sabotage  the  earlier
 pohcy  Added  to  this  comes  the  hbe-~
 ralsation  of  imports  It  strikes  at
 the  root  of  our  endeavour  for  self-
 rehance  Permit  me  Sir  to  quote
 here  the  Econom  Trmes,  which  says

 ‘The  programme  Of  import  sub-
 stitution  initrated  after  the  sus-
 pension  of  Western  aid  towards
 the  eng  of  965  has  suffered  a
 serrous  setback  due  to  the  lhbera-
 hsation  of  imports  The  pro-
 gramme  was  beginning  to  make
 headway  and  there  was  hope  of
 substitutes  being  found  in  vital
 fields  such  as  non-ferrous  metals,
 chemicals  and  metallurgy  But
 now  with  imports  being  allowed,
 even  those  metals  which  have
 been  developed  indigenously,
 20706  of  the  units  may  have  to  be
 closed  down  or  at  least  work  be-
 low  capamty  Work  has  also
 been  slowed  down  in  those  pro-
 jects  where  desired  results  had
 been  achieved  and  only  commer.
 cial  exploitation  was  to  be  resort-
 ed  to”
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 No  more  comment  is  necessary  on
 this  point,

 In  the  Industrial  Policy  Resolution
 of  I986  the  Government  had  declared
 that  it  would  not  allow  concentration
 of  capital  in  some  hands.  But  what-
 ever  the  Government  had  done  all
 these  years  only  promoted  monopoly, instead  of  checking  it.  Indian  monv-
 poly  capita]  has  grown  beyond  recog-
 nition  during  this  period.  The  report
 of  the  Monopoly  Commussion  says  that
 our  national  wealth  is  concentrated  in
 the  hands  of  75  monopoly  houses.  All
 of  us  know  the  latest  notorious  Birla
 scandal  about  licences  The  dustrial
 policy  and  the  licensing  system  have
 served  only  the  interests  of  the  mono-
 polists  and  not  the  common  man.
 Foreign  monopoly  capital  is  also  mak-
 img  more  and  more  :mroads  into  our
 economy  Even  though  in  our  Indu~
 strial  Policy  Resolution  we  have  made
 provision  agains!  monopolies,  they
 have  grown  al!  these  vears  and  they
 ate  prowing  still  The  situation  has
 become  very  serious,  because  the  Gov-
 ernment  departed  from  the  956
 Industrial  Policy  Resolution  and
 allowed  the  monopolies  to  grow  and
 allowed  foreign  capital  to  make  in-
 Toads  into  our  economy

 Because  of  all  this  the  public  sec-
 tor  is  being  weakened  But  the  Gov-
 ernment  is  trying  to  meet  the  econo-
 mic  crisis,  the  industrial  crisis,  in  the
 capitalistic  way  When  the  world
 capitalist  system  is  itself  in  crisis,  they
 cannot  solve  problems  in  the  old  way.
 Only  by  taking  radical  steps  imme-
 diately  could  they  solve  the  problem.
 They  must  try  to  nationalise  foreign
 capita]  and  curb  monopolies.  Then
 alone  will  they  be  able  to  make  pro-
 gress  in  this  field.

 The  Industrial  Policy  Resolution  of
 966  lays  down:

 “In  order  that  industrialisation
 may  benefit  the  economy  of  the
 country  as  a  whole,  it  is  important
 that  disparities  in  levels  of  deve-
 lopment  between  different  regions
 should  be  progressively  reduced.”

 This  Government  did  not  implement
 that  part  of  the  Resolution  and  there
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 is  no  hope  that  in  the  near  future  it
 will  implement  it.  If  anything,  the
 disparities  are  increasing  as  time
 passes.  The  backward  regions  remain
 backward  even  now.  Take  the  case
 of  Kerala,  from  where  I  come,  For
 historical  and  other  reasons,  Kerala  is
 a  backwerd  State.  But  what  is  our
 experienca  of  removing  that  back-
 wardness  during  the  last  ten  years.
 During  the  first  and  second  Plan
 Kerala  was  neglected.  In  the  Firat
 and  Second  Plan  a  negligible  amount
 of  Ra.  0.79  crores  was  invested  in
 Kerala  as  against  Rs.  920  crores  in
 the  whole  of  India.  In  the  Third  Plan
 an  allotment  of  Rs  7l  crores  was
 made  for  Kerala  as  against  the  all-
 India  investment  of  Rs  1,261  crores.
 But  the  actual  investment  was  only
 Rs  30  crores,  because  some  of  the
 Central  schemes  of  industries  did  not
 materialise
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 I  will  give  only  two  or  three  exam-
 ples  There  was  provision  for  two
 precision  factories  in  the  Third  Plan.
 One  was  given  to  Kota,  Rajasthan
 and  the  other  to  Palghat,  Kerala.  The
 Kota  factory  was  finished  in  Decem-
 ber,  7966  but  only  the  foundation
 stone  was  laid  of  the  factory  at  Pal-
 ghat  in  December  1966.  Just  see  the
 difference'

 Then,  in  the  Draft  Outline  of  the
 Fourth  Plan  there  is  provision  for  the
 development  of  the  Hindustan
 Machine  Tools  factory  at  Kalamassery,
 Kerala,  but  a  couple  of  days  back  to
 a  question  by  some  of  my  hon.  friends
 the  hon.  Minister  replied  that  that
 plan  was  dropped  because  stocks  were
 accumulating  in  HMT.

 My  hon.  friend,  Shri  Sreedharan,
 this  morning  asked  a  question  about
 the  titanium  factory  and  the  hon.
 Minister  said  that  they  had  promised
 some  help  to  the  State  Government.
 That  Government  secured  the  licence
 in  96i  for  the  expansion  of  the  tita-
 nium  factory  and  they  were  trying
 for  foreign  collaboration,  but  they
 did  not  get  it.  Now  they  have  asked
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 for  some  help  but  the  Government
 fs  not  giving  any  help  They  have
 provided  only  Rs  35  lakhs  while  that
 Government  asked  for  Rs  50  lakhs
 at  least  for  this  year

 I  do  not  want  to  raise  the  question
 of  phytochemicals  and  so  many  other
 industries  which  were  never  given
 to  Kerala  But  I  do  not  think  that
 these  things  have  happened  acciden-
 tally  I€  is  a  deliberate  policy  of  this
 Government,  we  believe,  because  this
 Government  wants  certain  regions  io
 be  kept  backward  as  their  base  for
 raw  materials  and  cheap  labour

 There  must  be  a  reason  or  expla-~
 nation  for  that  because  in  Kerala  we
 have  got  everything  for  industrial  ex-
 pansion  We  have  an  intelligent,  edu.
 cated  and  hard  working  labour  We
 can  supply  electricity  at  cheaper  rates
 than  many  States  can  We  have
 natural  resources  We  are  earmng
 more  foreign  exchange  than  2ny  athe:
 State  Then,  what  i-  the  explanation
 for  keeping  Kerala  ag  a  backward
 State?  This  one  cannot  understand
 That  3  why  I  say  that  it  35  a  deli-
 berate  policy  of  the  Government  to
 keep  some  regions  bockward

 I  think,  our  people  will  understand
 these  thmgs  They  know  ‘heir  nghts
 They  know  how  to  fight  for  ther
 rights  They  have  shown  to  this  Gov-
 ernment  more  than  once  how  they  can
 fight  this  Government  No  more  talk
 of  national  integration  will  solve  this
 problem  Therefore  }  appeal  to  this
 Government  to  take  immediate  steps
 to  industrialise  backward  areas  ike
 Kerala.

 Shri  Vasudevan  Nair  (Peermade)
 Andhra  also

 Shri  0.  Janardhanan:  Andhra  also
 All  States  which  are  backward  States
 must  be  given  industries,  then  only
 backward  regions  can  come  up  and
 through  that  natiomsl  integration  will
 be  achieved

 Mr,  Speaker:  The  Minster  will
 reply  round  about  25  and  we  bardly
 have  5  minutes  fer  one  or  two
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 speakers  It  for  any  reason  the  Mini-
 ster’s  reply  78  postponed  then  we  will
 not  have  any  more  Demands  in  this
 House  Therefore  I  appeal  to  hon.
 Members  that  even  if  they  do  not  get
 a  chance  they  should  let  these  De-
 mands  be  over  so  that  tomorrow  we
 could  take  up  some  other  Demands

 We  shall  now  adjourn  for  Lunch
 and  meet  a*ain  at  2  o  Clock
 33.04  prs.

 (The  Lok  Subha  then  adjourned  for
 Lunch  fill  Fourteen  of  the  Clock  )

 (The  Lok  Sabha  re-assembled  after
 Luneh  at  four  mmutes  past  Fourteen

 of  the  Clock)
 [Mr  Derut,  Seeaxrr  wn  the  Char]
 DEMANDS  FOR  GRANTS—Contd
 MINISTRY  OF  INDUSTRIAI  DFVELOPMENT

 anp  Company  Arrairs—Contd
 Mr  Deputy-Speaker-  Shr?  J

 Ahmed

 Shr  R  D  Bhandire  (Bombay  Cen-
 tial)  Wha  about  this  side?

 Mr  Deputy-Speaker  We  have  only
 35  minutes  more  I  have  to  finish
 ‘heir  time  '  am  sorry

 Shr:  P  K  Ghosh  (Ranchi)  The
 lume  may  be  extended

 Mr  Deputy  Speakers  It  is  very
 difficult  The  Spcaker  has  already
 declaied  that  the  Minster  would  be
 calleq  at  25

 Shri  Kartik  Oraon  (Lohardaga)  7
 also  want  to  speak  on  this

 Shri  Pe  K.  Ghosh.  We  are  prepared
 to  sit  late  in  the  evening

 Mr.  Deputy-Speaker:  Today  the
 Speaker  has  said  that  we  must  finish
 thig  Demand  before  $.00.  The  Minis-
 ter  will  take  about  45  minutes.  I
 know  that  Mr  P  K  Ghosh  has  been
 trying  since  yesterday  7  will  first
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 finish  with  the  Opposition  and  then, time  permitting,  we  shall  see  (In-
 terruptions)

 Shri  Kartik  Oraon.  I  just  want
 five  minutes

 Mr,  Deputy-Speaker.  Next  time  I
 will  gve  him  ten  minutes,  but  not
 this  ume

 Shri  J  Ahmed  (Dhubri)  I  do  not like  to  take  my  tyme  in  narrating  the
 industrial  development  of  the  country as  a  whole,  but  I  will  confine  myself to  my  State,  namely  the  State  of
 Assam  I  have  gone  through  the  de
 Mands  for  grants  of  the  Ministry  of
 Industrial  Deyelopment  and  Company Affairs  for  the  yea:  ‘1967-68  and  it
 Pains  me  that  our  hon  Mimster,  who
 is  a  man  from  Assam  has  not  includ-
 ed  a  single  industrial  concern  for
 Assam  I  have  also  vainly  searched
 the  notes  on  the  important  schemes
 that  have  been  given  I  went  through them  and  I  find  that  not  a  single scheme  for  Assam  has  been  included
 The  other  day,  when  I  was  speaking on  the  Rarlway  Budget,  I  mentioned
 a  woid  about  the  jute  industry After  the  partition  of  India  ito
 Indaan  Union  and  Pakistan,  the  major
 jute-producing  distmets  have  gone  to
 Pakistan  All  the  jute  industries  are
 established  in  Calcutta  in  Bengal
 With  the  Partition  and  after  the  965
 war  with  Pakistan  our  trade  in  the
 jute  sector  has  total];  stopped  The
 railways  that  we  have  are  not  able  to
 carry  the  jute  that  is  produced  in
 Assam  I  expected  that  our  hon  Mi-
 mister  who  is  from  Asam,  would  try
 to  have  a  jute  mil]  at  least  in  Assam  in
 the  public  sector

 Shri  Himatsingka  (Godda)  Future
 of  jute  mills  is  very  dark

 bri  J.  Ahmed  Yes,  Sir,  it  35  very
 dark  It  seems  that  Assam  has  been
 given  up  by  the  whole  of  India  Our
 future  is  very  dark  We  do  not  know
 where  we  sre  going  We  may  be  in-
 cluded  in  China,  we  may  be  included
 in  Pakistan;  we  may  not  be  in  India.

 3499  LS—8

 and  Co  Affasrs)
 Our  fate  is  very  dark  I  know  the
 hon  Member  and  I  thank  him  for  this.
 Our  fate  as  very  dark  That  is  very
 true  Unless  something  is  done  by
 the  Government  of  India,  surely  you
 are  going  to  lose  Assam  Our  late
 Prime  Minister  Shri  Jawaharlal
 Nehru,  during  the  time  of  Chinese
 war  said  that  this  time  we  could  not
 protect  Assam  Probably  you  are
 giving  Assam  to  somebody  I  do  not
 know  to  whom  It  may  be  to  China
 or  Pakistan  or  somebody  else  But
 3t  seems  that  the  people  of  Assam
 are  losing  faith  in  this  Government
 They  are  not  having  any  king  of
 development  No  private  industria-
 list  is  coming  forward  io  establish
 any  industry  newly  in  Assam  because

 of  its  unsafe  position  The  only  indus
 try  which  s  there  namely  the  tea
 industry  35  being  neglected

 We  have  heard  from  the  Deputy
 Prime  Minister  Shri  Morar):  Desat
 the  othe:  day  that  foreigners  m  this
 country  are  taking  away  as  profits
 much  more  than  what  they  were  tak-
 ingbefore  In  spite  of  the  fact  that
 some  portion  of  our  industry  is
 managed  by  fore:gners  and  some  por-
 tion  has  been  taken  over  by  uur
 people  we  find  that  the  profits  we
 are  earning  and  the  exports  we  are
 making  havea  been  deteriorating
 But  the  foreigners  who  are  here  are
 making  huge  profits  I  know  that  50
 per  cent  of  the  tea  gardens  in  Assam
 are  managed  by  Indians  I  know
 what  happens  at  the  Calcutta  aucnon
 every  time  The  tea  which  comes
 from  the  tea  gardens  managed  by
 our  people  and  which  is  sold  at  that
 auction  fetches  much  less  profit  than
 that  sold  by  the  foreigners  who  are
 still  there  What  is  the  reason  for
 this  fact  that  their  tea  fetches  more?
 The  reason  is  that  our  andustrial
 concerns  do  not  care  for  the  quality
 and  its  improvement  They  look  only
 to  the  profit  motive  Ithas  also  been
 reported  that  sometimes,  our  business-
 men  who  are  managing  the  tea  in-
 dustry  mix  the  tea  with  leather
 sweepings  and  then  sell  st  at  the  Cal-
 cutta  auction  These  are  the  things
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 gomg  on  Uniesg  we  improve  the
 quality,  unless  we  have  tea  of  a  pro-
 per  standard,  we  shall  not  be  able
 to  earn  much  foreign  exchange  and
 we  shall  be  losing  So,  I  would  sug-
 gest  to  the  hon  Minister  that  the
 Indian  concerns  which  are  losing  and
 which  are  not  earning  and  which
 are  not  keeping  up  the  standard  must
 be  nationalised  and  they  must  be  pur-
 chased  by  Government

 Shrimati  Jayaben  Shah  (Amrel)
 The  tea  industry  is  under  the  Com-
 merce  Ministry

 Shr  J  Ahmed  The  same  thing  AS,
 true  of  the  jue  industry  also

 In  regard  to  industrial  develop
 ment,  I  would  submit  that  industry
 has  to  develop  where  raw  materials
 are  found  m  abundance  So,  indus-
 tries  must  be  located  at  places
 where  the  raw  materials  are  found
 an  abundance  I  understand  that  the
 Government  of  Assam  have  taken  up
 the  question  of  starting  a  jute  mill
 On  a  co-operative  basis  at  Nowgong
 ptobably,  hut  I  feel  that  it  should
 have  been  located  in  the  Goalpara
 district  which  is  producing  the  best
 quality  of  yute  and  perhaps  also  the
 largest  quantity  of  jute  m  Assam
 Next  to  East  Bengal  Assam  comes  in
 the  matter  of  jute  production  So,  I
 would  request  the  hon  Minster  to
 have  a  jute  mill  in  the  district  of
 Goalpara  I  would  like  to  submit  that
 there  is  enough  land  in  Rangamati
 which  was  the  headquarters  of  the
 Mogittul  emperor  at  the  time  of  the
 invasion  of  Assam  There  is  enough
 land,  atid  it  us  just  near  the  Brahma
 putra  tiver  The  communication  5
 good  there  So,  I  would  request  the
 hon  Minster  to  have  a  jute  mill  in
 the  public  sector  at  least  in  the  Goal-
 Pira  district  Then  I  come  to

 War.  Deputy-Speaker:  The  Industry
 Minister  72४  well  acquainted  with  the
 Problems  of  Assam,

 Stri  J.  Altimed:  He  is,  but  he  is
 not  tékihg  interest  f  have  gdne  very
 carefully  through  the  Demands  for

 JULY  a,  987  Indust.  Develop,  I
 and  Co,  Affaire)

 a

 Grants  of  this  Ministry;  not  «  single
 industry  has  been  included  in  it  for
 Assam  I  am  sorry  to  say  that  se
 many  problems  have  been  created  m
 Assam  Assam  has  become  a  prob-
 lem-State,  and  if  nothing  छ  done,  if
 no  improvement  is  made,  industrially
 and  otherwise,  in  respect  of  defence

 what  will  be  the  fate  of  Assam

 When  I  came  to  Delhi,  I  found  in
 the  quarters  allotted  to  MPs  and  also
 government  officials  and  Minusters
 fencing  by  hedging  At  first  I  thou-
 ght  that  these  were  tea  bushes  But
 on  closer  scrutiny,  I  fourd  they  were
 not  This  Ministry  has  got  no  brain
 of  industry  If  these  hedges  could
 have  been  of  tea  bushes,  probably
 im  Delhi  alone  we  could  have  produc-
 ed  thousands  of  pounds  of  tea  and
 to  that  extent,  more  foreign  exchange
 could  be  earned  by  the  tea  wmdustry

 What  do  they  do  in  Japan?  In
 Japan,  it  is  a  home  industry  We  are
 spending  money  on  putting  up  this
 hedging  and  nlso  maintaining,  trim-
 ming  it  every  month  Why  not  make
 these  hedges  of  tea  bushes?  I  would
 request  the  Mimutry  to  take  up  thus
 matter  and  see  that  the  hedges  of
 Government  Idingg  and  bungal
 ip  the  capital  are  made  of  tea  bushes
 This  as  [  said,  will  help  us  earn
 more  foreign  exchange  than  we  do
 at  present

 Shri  Tenneti  Viswanatham  (Visa-
 khapatnam)  The  history  of  the
 policy  followed  by  this  Government
 im  regard  to  industrial  development
 shows  that  it  hag  been  a  policy  of
 vacillation  The  public  sector  versus
 ptivate  sector  controversy  has  been
 argued  for  twerity  ४४४०४  now  Somé-
 times,  the  policy  has  two  faces.
 When  it  comes  to  facing  the  electo-
 rate,  they  advocate  for  an  expanditig
 public  sector,  when  they  face  the  pri-
 vate  sector  they

 Big  a  Pawo ‘ito  But  in  practice,  alwys
 been,

 heiptig
 ohiy  the  private  débliie.

 That  is
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 I  will  tell  you  the  reason  why  it
 is  like  that.  In  pre-independence

 ays,  the  nation  identified  stself  with
 swadesh:  industrialists,  The  indus-
 trlahsts  helped  the  nationalists  to  an
 extent  In  act,  many  of  us  who  were
 in  the  Congress  were  always  in  the

 habit  of  helping  the  industrialsts  in
 the  fond  hope  that  these  industrialists
 would  stand  by  the  people  when
 independence  was  attained.  I  remem-
 ber  in  926  when  Government  want-
 ed  to  give  a  subvention  of  about
 Rs.  2  crores  to  TISCO.  In  the  All
 India  Congress  Committee,  a  proposi-
 tion  was  brought  forward  by  Pandit
 Motila]  Nehru  that  the  AICC  should
 support  it.  Then  a  very  simple  re-
 quest  was  made  by  some  of  us  that
 this  company  should  give  additional
 traning  facilities  to  Indians  I  re-
 member  very  well  that  the  managing
 director  of  the  company  then  said,
 “It  58  all  very  well  to  talk  of  nationa-
 lism,  but  I  cannot  forego  my  business
 talent  I  cannot  do  it.  I  can  only
 take  two”  That  is  the  way  in  which
 the  industrialist  has  always  dealt
 with  the  people  of  this  country,  and
 that  is  the  conflict  here  The  mind
 is  towards  the  private  sector,  the
 Profession  is  towards  the  public
 sector

 That  is  why  in  the  public  sector
 also  a  sort  of  psychology  is  created
 that  it  cannot  function,  that  is  the
 psychology  sedulously  created  even

 those  who  are  kept  in  charge  of
 the  public  sector  I  do  not  know
 ‘why.  If  people  have  no  faith  in  the
 public  sector,  why  not  remove  them?
 If  you  have  nofaith  in  the  public  sec-
 tor,  let  it  stop,  there  is  no  harm.
 After  all,  America  is  a  private-sector
 country,  it  is  progressing;  Russla  is
 &  public-sector  country,  if  is  progres-
 fing.  The  ttuth  is  you  thust  have
 faith  in  what  you  do.  If  you  fhiive
 no  faith  ih  what  you  do,  your  idés.
 lism  or  profession  67  your  dlettion
 ‘tnanifesto  Will  carfy  you  nowhere.

 Ih  fact,  the  whole  ecdnoitiy  débatie
 is  due  to  this,  ४४6  we  have  lated
 ouredives  in  What  is  cillsd  miitéd
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 economy.  May  J  submit  that  the  so-
 called  mixed  economy  has  been  an
 unmixed  evil  to  this  country.  It  has

 corruption,  it  has
 ed  mdustry  utilising  Government  for
 its  own  benefit,  :t  has  encouraged  the

 section  of  poll  to  fall
 into  the  hands  of  these  business  mind.
 ed  industriahsts  who  want  to  thrive
 upon  this  kind  of  economy.

 In  fact,  thal  is  the  reason  why  you
 have  got  this  Hazar.  Report,  the
 Monopolies  Commision’s  report,  the
 Mahalanobis  Committee’s  report.
 What  do  all  these  reports  show?  If
 the  planning  was  meant  for  the  bene-
 fit  of  the  people,  why  did  the  wealth
 of  this  country  go  into  a  few  houses?

 This  Government  must,  at  least  now,
 in  the  fourth  plan  period  make  up  its
 mind  whether  it  stands  for  the  peo-
 ple  of  this  countty  or  whether  &
 stands  only  for  a  few  industrialists.
 That  ४४  the  question.

 Even  in  the  company  law  there  is
 always  this  two-faced  provision.
 There  38  always  a  strofmg  provision
 against  the  industrialist.  Several
 fmends  here  were  complaming  that
 it  is  very  stringent  I  was  surprised
 to  hear  it.  Except  that  it  requires  a
 number  of  forms  to  be  filled  up,  it
 3१  the  most  lax  form  of  administration.
 The  section  38  against  the  industrie-
 list,  but  the  proviso  is  always  in
 favour  of  the  industrialist,  and  it  is
 the  proviso  that  determines  the  law.
 It  38  the  tail  that  is  wagging  the  dog.
 That  is  what  is  happening.  We  know
 something  about  the  company  law.
 What  is  the  use  of  the  industrialist
 complaining  against  the  company  lew.

 In  fact,  at  the  timte  the  company
 law  was  Beng  dtafted  there  wéfe
 several  provisions  by  which  Govern-
 ment  wanted  to  give  powers  to  coufts.
 The  present  Government  is  pethape
 thinking  of  doing  It,  I  do  not  kiow
 what  exactly  they  are  going  to  do.
 Butt  then  the  busifiessmen  het  in
 Caleutts  and  said:  let  the  powety  be
 tukett  by  the  Government,  for  it  ik
 Sadie?  १8४  us  to  mankge  tie  (०रश्न

 tat  ar  i peyehWibdy  हर  WEA
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 the  company  law  itself  was  framed.
 The  compay  law  is  meant  to  help  the
 industrialist,  ang  the  industrialist  is
 the  person  who  helps  the  Mrnisters.

 Of  course,  people  will  get  wounded
 if  I  say  that  they  are  in  the  hands  of
 the  businessmen,  but  look  at  the
 @normous  amount  of  political  subs-
 criptions  that  they  gave  By  the  end
 of  956  they  collected  nearly  Rs.  5
 crores  from  the  various  companies
 for  the  957  elections  I  drew  the
 attention  of  the  then  Prime  Minister
 I  put  it  in  writing  Probably  ॥  his
 records  you  might  find  it  I  said  it
 was  impossible  to  manage  these  in-
 dustrialists  3f  you  take  large  subscrip-
 tions  from  them  Ali  that  he  said
 was  “I  shall  see  that  no  sharp  prac-
 tices  are  indulged  in”.  Ang  he  also
 added  that  they  were  actually  help-
 ing  some  of  the  other  parties  Our
 troubles  began  from  then  when  once
 we  got  into  the  hands  of  the  indus-
 trialists  It  is  not  the  fault  of  the

 industrialists  The  industrialist
 exists  for  his  profit;  he  does  not  exist
 for  the  sake  of  the  country  The
 country  5  incidental  to  him;  his  pro- fit  is  primary.  But  it  is  the  duty  of
 the  ruling  party,  of  the  Government
 to  see  that  they  are  not  guided  by
 the  industrialists  What  has  happen-
 ed  to  the  management  of  the  banks?
 Who  manages  the  banks?  The  direc-
 tors  of  the  Reserve  Bank  or  the  State
 Bank—most  of  them  are  persons  who
 are  in  the  hands  of  these  industria-
 lists;  their  policies  are  al]  guided  by
 them.  That  is  why  these  monopolies
 have  come  in  in  spite  of  all  the  provi-
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 thig  trouble.  If  today  government
 wants  to  help  the  nation,  it  must  see
 that  they  are  not  at  the  beck  and
 एज]  of  the  industrialists.  Most  of
 these  people  do  not  turn  towards  the
 interest  of  the  nation.  We  did  not
 get  independence  to  utihse  the  re-
 sources  ang  the  manpower  and  the
 brainpower  to  help  five  per  cent  of
 the  population  or  two  per  cent  of  the
 population.  We  fought  for  mdepen-
 dence  not  only  for  sentimental  and
 politica]  reasons;  we  fought  also  for
 the  economic  uplift  of  the  people,
 the  vast  masses  70  this  country  who
 were  being  ground  down  by  poverty.
 rave  we  achieved  anything  by  way
 of  improving  the  status  of  the  com-
 mon  man?  When  the  demands  for
 the  mimustry  of  industry  or  for  the
 commerce  ministry  come  before  the
 House,  2४8  was  mostly  a  dialogue  bet-
 ween  the  minister  and  one  group  of
 persons  as  if  that  demand  was  intend-
 ed  only  for  the  industrialists  and  no
 body  else  All  of  us  are  interested,
 fifty  crores  of  people  are  interested  in
 what  direction  38  given  by  the  gov-
 ernment  to  industry  Is  it  in  the
 national  interest  or  primarily  in  the
 interest  of  only  those  who  run  the
 industry?  The  nation  had  high  hopes
 when  independence  came.  People
 are  now  anxious  to  see  what  has
 happened  as  they  are  sending  people
 to  the  legislatures  in  election  after
 election  and  we  are  finding  that
 wealth  is  geiting  concentrated  in  the
 hands  of  fewer  and  fewer  families.  [
 ask  the  government  why  they  do  not
 change  their  mind  and  take  a  look
 from  the  point  of  view  of  fifty  crores
 of  peo  ana  not  from  the  point  of 82973  that  there  shall  be  no  ‘tra-

 tion  of  the  means  of  production  or  of
 wealth,  The  Congress  government
 had  all  the  powers  and  the  House
 was  willing  to  give  full  power  to  the
 government  although  some  of  us
 thought  that  they  should  not  have
 80  Many  powers  and  power  should
 not  be  concentrated  so  much  in  the
 hands  of  the  executive.  Parliament
 was  always  indulgent  to  the  govern- ment.  How  does  the  government  use
 these  powers?  Only  to  help  the  in-
 Gustrialists.  That  is  why  we  are  in

 view  of  a  few  of  these  industrialists.
 I  shall  conclude.  The  plan  outlines

 have  always  said  that  one  of  the
 ideag  of  the  government  should  be
 the  removal  of  regional  imbalances.
 Where  raw  materials  is  not  the  pri-
 mary  factor,  industries  must  be  so
 located  as  to  remove  regional  im-
 balances.  It  -y  with  that  view  the
 people  of  Andhra  Pradesh  were  look~
 ing  forward  to  the  fifth  steel  plant;
 it  was  not  of  the  asking  of  the  Andhra
 Government  but  it  was  decided  on
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 the  advice  of  the  foreign  experts  and
 Mr.  Subramaniam  the  then  Minister

 an  963  promised  that  he  proposed  to
 have  the  fifth  steel  plant  at  Vizag
 and  he  wrote  to  the  Andhra  Govern-
 ment,  they  appointed  officers  and
 Surveyed  it  in  1963,  A  consortium

 Indust.  Develop.  73735
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 While  forming  the  Board  of  Directors
 for  these  industries,  I  request  him  to
 bear  in  mind  that  care  38  taken  to
 see  that  only  such  persons  as  have
 the  necessary  business  competence
 and  discipline  to  fall  in  line  with  the
 broag  objectives  of  the  Government,

 was  appointed  which  agan
 ‘mended  Visakapatnam  But  in  १906
 they  broke  to  the  heart  the  promise
 they  made  fo;  the  ear.  They  must
 change  this  policy  of  the  govern-
 ment  if  they  want  to  create  public
 confidence.  Let  them  not  lose  Andhra
 Pradesh  also:  tney  have  lost  Madras.

 Shri  Kartik  Oraon  (Lohardaga):
 Mr  Deputy-Speaker,  Sur,  I  would
 hike  +o  think  you  very  much  for  giv-
 ing  me  an  opportunity  to  speak  on
 the  Demands  for  Grants  under  the
 Mimustry  of  Industrial  Development
 and  Company  Affairs  Although  I
 have  spent  about  5  yearsin  industry,
 about  I0  years  in  foreign  countries
 and  five  years  in  India,  I  regret  to
 have  to  say  that  I  am  perhaps  the
 last  man  to  be  called  and  perhaps
 have  the  least  to  say.  As  you  have
 allowed  me  five  minutes,  [  shall  try
 to  confine  myself  to  five  minutes

 I  am  not  an  industrialist,  not  even
 a  research  worker  in  industry.  But
 because  I  have  spent  my  hfe  in  this
 field,  I  think  I  should  give  something
 which  will  be  the  distillation  of  my
 experience  and  my  observations
 during  these  years  I  would
 like  to  present  my  points  of
 views  rather  then  proofs  which  will
 aim  to  suggest  a  way  of  thinking
 about  problems  of  industria]  develop-
 ment  and  perhaps  of  other  develop-
 ment  also,  based  on  the  belief,  that
 in  this,  ag  in  any  other  matters,  men
 are  more  important  than  money.  By
 men,  I  mean  men  of  character,—men
 of  character  to  man  the  industries.
 ‘That  ig  the  vital  thing  that  is  required
 for  industria]  developments  today.  If
 T  may  30,  this  is  the  aspect  which  we
 have  negiecting  throughout,  in
 tumost  all  the  industries,

 {  would  like  to  bring  to  the  atten-
 Hon  af  the  hon.  Minister  certain  facts,

 are  appomted.  That  being  so,  |
 would  lke  to  draw  the  attention  of
 the  Minister  who  is  responsible  for
 making  the  appointments  to  these
 Boards  on  behalf  of  the  President,
 that  he  must  take  persons  who  meet
 the  following  requirements:  (a)  they
 must  have  the  conviction  in  Govern-
 ment’s  policies;  (b)  they  must  be  men
 Of  ability  and  experience  to  translate
 those  policies  into  programmes;  (c)
 they  must  have  character  and  inte-
 grity;  (d)  they  must  have  the  willing-
 ness  to  serve  and  spare  time  for  at-
 tending  to  the  work  of  the  Board;
 (e)  they  must  have  the  ability  to
 visualise  things  of  the  orgamisation  in
 the  future  in  relation  to  the  require-
 ments  of  planned  development,  and
 (f)—last  but  not  the  least—they  must
 have  the  ability  to  work  m  harmony
 with  everybody  They  must  have  faith
 in  the  work  and  the  people  to  which
 they  belong  They  must  be  made  to
 feel  that  it  is  their  industry  and
 everybody  must  be  made  to  develop
 a  feeling  of  a  sense  of  belonging.

 I  would  hire  to  say  that  today  we
 are  having  a  number  of  projects,  some
 big  and  some  smal]  Almost  all  the
 big  projects  are  in  the  public  sector,
 and  they  are  being  run  with  foreign
 collaboration,  and  when  we  say
 foreign  collaboration,  we  mean  colla-
 boration  in  terms  of  men,  money,

 hinery  and  material.  So,  by  get-
 ting  everything  from  foreign  coun-
 tries,  we  are  entirely  dependent  more
 on  foreign  collaboration  than  on  our
 own  resources.  But  we  must  not  try
 to  believe  or  have  fancy  in  everything
 foreign.  As  Indiens,  we  are  import-
 ing  everything  other  than  men,  and
 it  is  these  men  whom  we  have  to
 develop;  we  must  train  men,  we  must
 have  enough  Indian  technical  men  and
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 and,  above  all,  concentrate  on  the
 production  of  such  materials  for  which
 we  are  banking  on  foreign  countries

 Because  there  is  not  mych  time,  I
 would  hke  to  be  very  brief  Although
 we  are  running  about  40  government
 undertakings,  i¢  5  said  ‘3Y  are  showing
 profits  They  are  the  running  pro-
 jects  So  far  as  running  projects  are
 concerned,  about  22  per  cent  of  them
 are  showing  losses  But  let  us  not
 forget  that  apart  from  the  running
 concerns,  there  are  some  projects
 which  are  under  construction  The
 people  are  of  the  opinion  that  they
 Shpuld  concentrate  more  on  the  run-
 ning  projects  rather  than  on,  those
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 under  construction  But  I  personally
 beheve  that  even  the  projects  under
 construction  must  be  zealously  watch-
 ed  If  certain  things  are  disturbed,
 they  will  upset  thing  in  production
 {  was  very  much  amused  by  a  reply
 given  to  Unstarred  Question  No  692.
 mins  er  gave  certain  figures  about
 the  Heavy  Engimeering  Corpo
 ration  He  vaid  although  this  project
 ys  running  at  gq  loss  of  Rs  337  crores,
 yt  will  continue  to  run  at  a  loss  for
 some  more  time  In  HEC,  there  are
 three  projects  The  rated  capacity  of
 MEP  foy  3966  67  has  been  shown  as
 14,500  tonnes  The  production  has
 been  shown  as  4430  tonnes  The
 production  may  be  correct,  but  I  defi-
 nitely  know  that  the  capacity  is
 wrong  It  was  planned  for  20,000
 tonnes,  out  of  which  0000  were  pure
 structurals  that  do  not  come  under
 the  purview  of  HMBP  Out  of  the
 Dalance  of  about  5,000  tonnes,  50  per
 cent  of  it  are  imported  components
 and  materials  So,  they  are  produc-
 ing  oniy  about  2,000  to  8,000  tons,
 but  they  are  showing  that  the  produc-
 tion  is

 teser—wtich  ip
 fantastic

 This  is  all  wrong  e  are  being
 musied  We  must  know  where  the
 project  stands,  whether  we  are  swim-

 =
 sinking  Here  an  attempt

 has  made  to  mislead  the  House
 and  the  Government  If  such  a  state

 है... of  continues  in
 prod know  where

 for  that  matler  Minister  of  Industrial
 Development  say  “I  am  not  mterest-
 ed  in  excusrs  for  lapses  for  losses
 I  am  only  vaterested  in  the  projects
 paying  profits”

 wt  cree  ce  हुन्वाह  (भिंड)
 उपाध्यक्ष  महोदय,  मैं  निवेदन  करना  चाहता
 g  झापके  माध्यम  से,  शासन  से  कि  श्रोद्योगिक
 विकास  नोति  जिस  सरह  से  पिछले  बीस
 बचे  तक  चलाई  गई  है  वह  बहुत  दोषपूर्ज
 रही  है  ।  इस  में  सभ  से  बडा  झन्याय  किसानो
 के  साथ  हुआ  है  y  किसानो  के  घर  जो  बीज
 कैदा  होती  है  उस  पर  झाषारित
 उद्योगों  को  दि  बढाया  देने  की  दष्टि  से
 नीति  प्रपनाई  मई  होती  तो  जहा  देश  की
 शाथ  समस्या  हल  होती  वहा  देश  के  किसानों
 को  भी  am  कहुबता  ग्रोर  देख  जाये  बढ़ता  |

 मध्य  प्रदेश  मे ऋत  से  ऐसे  रा  पैटीरियल्स
 है,  feaatt  हारा  बैड, की की  हुई  बहुत थी
 चीज़ें  हैं  जिन  को  उपयोग  क्र  के  मध्य
 प्रदेश  में  ६... ६  से  उ्लोगो को  बकाया  दिया
 जा  सकता था  लेकिन  इसकी  शोर  फतई

 ure  बढ़ी  डिया  कक  चि  tes  हैं  झतता
 हुँ उस  सैत्र  में  चबन्यल  का  पाती  चीर
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 चम्बल  की  बिजली  मिलनी  शुरू  हो  गई
 है।  करोड़ों  की  धतराशि  व्यय  करके  चम्बल
 से  ये  चीजें  प्राप्  हुई  हैं  लेकिन  उप्र  विजाडी
 पाती  का  उपयोग  उस  क्षेत्र  मे  अर्ात  भिड
 और  मुरंता  जिले  मे  गृह  उद्योगो  के  बिकास
 की  दिशा  में  किया  जा  सके  इसके  लिए  कोई
 प्लानिंग  नही  है,  ब  तक  उस  दिशा  भे  कोई
 ग  नही  बढ़ाग्रा  गया  है,  कोई  कार्यक्रम  नहीं
 अपनाया गया  है  1  किसान  के  घर  मे  जो  गीें
 पैदा  होती  है.  उनका  उपयोग  धिक  अच्छे
 a7  से  हो  सके  जो  चीजे  ब  और  बढने  वाली
 हैं  पानी  मिलने  से  उनके  उपयोग  की
 दुष्टि  से  कोई  भी  औद्योगिक  विफास  का
 काय  क्रम  नहीं  झपनापएा  गया  है  t  यह  बहुत
 दोषपण  बात  है  भौर  मैं  चाहता  हु  कि  शासन
 इस  भोर  ध्यानदें  |

 भिड॒  मुरैना  और  दतिया  डाकूग्रस्त
 क्षेत्र  हैं  fl  इन  मे  डाकू  ममस्या  जिने  कारणों
 से  है  उन  में  बहुत  बड़ा  कारण  बेरोजगारी
 झौर  बेकारी  भी  है  1  वहा  खेती  के  भलावा
 कोई  अन्य  घघा  भ्रभी  नही  है।  यदि  वहा  बढ़ी
 मात्र)  में  उद्योग  नहीं  दिये  गये  तो  डाकू
 समस्या  को  हल  करना  बिल्कुल  १४सम्भव
 होगा  ।  जब  वहा  पर  पानी  और  बिजली
 उपलब्ध  हैं,  जब  वहा  पर  विभिन्‍न  रा  मैटी-
 रियल  मिलते  हैं  जो  कई  तरह  के  उद्योयो
 में  प्रयुकत  हो  सकते  है,  तो  बहां  पर  उच्चोगो  को
 प्रोत्साहन  दिया  जाना  चाहिए  ताकि  उस
 क्षेब्र  के  लोगो  को  बन्धा  मिले,  उन  को  प्रालि
 का  मौका  मिले  शौर  डाकू  समस्या  के  हल
 करने  मे  भी  सहलियत  ही  हस  समय
 शासन  का  जो  लाखों  रुपया  हर  साल  डाक्‌
 समस्या  के  समाप्रान  प्र  लगता  है  इस  प्रकार
 बह  प्री  ब्रच  सकता  है  d

 and  Co  Affairs)
 बहुत  से  उच्योगों  के  लिए  ब्राधनायें
 की  गई  हैं  सेकिस  उत  को  स्थोकार
 नहीं  किया  यमा  है।  यह  एक  गसत  जीति  है  1
 इस  प्रकार  का  भेदभाव  नहीं  होना  चाहिए
 झौर  मध्य  प्रदेश  को  केन्द्रीय  सहायता  के
 रूप  मे  पर्याप्त  न्यायसगत  श  मे  धनराशि
 दी  जानी  काहिए  1

 मुरैना  ड़्लि  मे  एक  सहकारी  शूगर
 फैक्टरी  स्थापित  होना  मन्‍्जूर  की  गई  थी
 किसानो  ने  सहकारिता  के  श्राधार  पर  प्रपता
 लाखो  रुपया  इकटठा  कर  के  र्ा  ह] 1  हैं
 लेकिन  शासन  की  तरफ  से  इस  बारे  मे  जो
 सहयोग  दिया  जाना  चाहिए  था  वह  न  मिलने
 से  वह  उद्योग  शुरू  नहीं  हो  पा  रहा  है  ।

 सिड  में  एक  सूती  मिल  बताया  जाना
 मल्जूर  हुआ  झौर  उस  का  लाइसेस  भी  दिया
 गया  लेकिन  वह  उद्योग  झाज  तक  शुरू  नही
 हुआ  है  ।  यदि  बिडला  उस  को  शुरू  नहीं
 करना  चाहते  हैं  तो  किसी  दूसरी  पार्टी  को
 लाइसेंस  दिया  जाना  चाहिए  लेकिन  वहा  का
 श्रौद्योगीक रण  तो  नहीं  दकना  चाहिए  t

 दतिया  में  तिलहन  काकी  बड़ी  मात्रा
 भें  बेदा  होता  है  झौर  इस  के  सदुपयोग  के
 लिए  वहा  पर  तेल  का  बड़ा  कारखाना
 स्थापित  हो  सकता  है  ।  इस  सम्दन्ध  मे
 वहा  के  लोगो  को  बराबर  मांग  रही  है  t
 शायद  प्रदेश  सरकार  ने  उस  को  मस्जूर
 किया  है  लेफिन  केन्द्र  प्र ेइस  /ल  छिले  परे  कोई
 सुविधा  नही  दी  जा  रही  है  -  दत्तिया  जिले
 मे  प्रन्य  'प्ूगर्भ  कच्ची  झामप्री  पर  प्रापारित
 हद्घोग  भी  ल  सकते  हैं  t

 उद्योग  सम्बस्धी  लाइसेंस  देने  oft  जो
 नीति  है  उम्र  मे  बहुत  ड्रिलम्ब्र  श्लोता  है  प्रौर
 अहुत  भ्रष्टाचार  भी  होता  है।  इस  स्थिति
 जेलाश्ारण  भ्रादमियो |  जिन  के  क्ष्यटकछार
 सम्बन्धी  मामलों  में  फसने  के  साध  gy
 सूब बहीं हैं  उरी  चकीव  काने  | 3...
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 [ett  यशवन्त  सिह  कुशवाह]
 नही  मिलता  है  ।  मैं  निवेदन  करना  चाहता  ी  कामेश्दर  सिह  (खगरिया)  :

 हु  कि  यह  त्रेटिपण  नीति  समाप्त  की  जानी
 चाहिए  i

 शासन  का  ऐसे  उद्योगों  को  प्रोत्साहन
 देना  काहिए,  जिन  से  किसानों  को  भ्रधिक
 फ़ायदा  मिल  सके  ।  भिड  शौर  मुरैना  जिलो
 में  करोड़ो  रुपये  व्यय  कर  के  चम्बल  बैली
 प्राजेक्ट  के  द्वारा  बिजली  और  पानी  को
 व्यवस्था  की  गई  है  t  वहा  प्र  उस  से  जो
 लाभ  हो  रहा  है,  उत  को  बढाने  के  लिए  वहा
 पर  झ्द्योगिक  विकास  के  कार्यक्रम  अविलम्ब
 अपनाए  जाने  चाहिए  |

 hri  Piloo  Mody  (Godhra)  Sir,  3s
 it  right  that  while  this  Ministry's
 Demands  are  being  discussed  the
 Deputy  Minister  should  be  in  Bhopa!
 pohticking  away?

 शी  सथु  लिमये  (मुगेर)  क्या  वह
 गवनंर  को  सलाह  देने  के  लिए  गए  हैं  ?

 Mr.  Deputy-Speaker:  This  has
 been  raised  yesterday  also  I  do  not
 think  it  is  very  relevant  now  when
 J  am  calling  the  hon  Minster  to
 reply  to  the  debate  (UInterrup-
 hons)

 Shri  Kandappan  (Mettur)  Suir,
 it  would  be  a  healthy  convention  af
 all  the  Manisters  pertaining  to  the
 particular  ministry  remain  here
 when  the  Demands  for  Grants  are
 being  discussed

 Mr,  Deputy-Speaker:  After  all
 sndustries  are  to  run.  The  Minister
 will  reply  now

 Shri  P.  K  Ghosh:  Siu,  my  name
 was  first  on  the  list.  I  have  not  been
 called  This  is  doing  injustice  to
 me.

 Mr,  है  [  am  very
 sorry  There  is  no  time  now.  ‘You
 may  take  up  the  matter  with  the
 Minister  of  Parliamentary  Afsirs.

 weit  महोदय  सब  बातो  को  जवाब  नहीं  दे
 सकते  हैं  1  इस  लिए  वित्त  मती  शौर  बृह
 मबी  को  भो  यहा  रहना  चाहिए  |

 Mr.  Deputy-Speaker:  The  Cabinet
 Muster  is  going  to  reply  to  the
 debate.  He  is  responsible  for  the
 Ministry  of  which  the  Demands  for
 Grants  are  being  debated.  He  will
 reply  to  all  the  pomts  raised.

 Shri  Kameshwar  Singh:  He  3  not
 at  all  responsible  for  all  the  De-
 mands  (interruptions).

 The  Minister  of  Industrial  Deve-
 lopment  and  C  Affairs  (Shri
 F,  A,  Ahmed):  First  of  all,  I  would
 ike  to  know  whether  I  shall  nave
 only  5  minutes

 Mr.  Deputy-Speaker.  What  I
 would  suggest  is  that  you  should  take
 about  45  minutes,  because  this  i»  an
 important  Ministry  If  hon  Mem-
 bers  agree,  we  will  take  up  non-
 official  business  at  330  PM  after
 these  demands  are  voted

 ome  hon.  Members:  Yes

 Shei  F  A  Ahmed:  Mr  Deputy-
 Speaker,  Sir,  I  am  grateful  to  the
 House,  and  also  to  you,  for  extend-
 ang  the  time  up  to  330  P.M.,  because
 this  will  enable  me  to  cover  at  least
 some  of  the  points  made  by  the  hon
 Members  I  know  that  the  discussion
 on  demands  which  preceded  that  of
 my  Ministry  proceeded  at  8  snails
 speed  with  the  result  that  at  one  time
 J  was  wondering  whether  the  demands
 under  my  Ministry  would  algo  come
 under  guillotine  I  am  glad  that  threat
 is  over  and  it  was  now  possible  for
 some  of  the  hon,  Members  to  make
 observations  regarding  the  demands
 of  this  smportant  ministry.  I  am,
 however,  disappointed  that  the  time  at
 the  disposal,  both  of  hon  Members
 and  myself  is  not  sufficient  to  do  जैफ्न
 tice  to  the  subject  with  which  we  are
 concerned  and  to  deal  effectively  with
 meny  of  the  important  asptets  of  the
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 Problems  and  the  difficulties  with
 which  the  country  ss  confronted  to-
 day  I  am,  therefore,  disappomted
 that  the  hon.  Members  did  not  have
 sufficient  time  to  express  ther  views
 and  also  to  enlarge  up  in  the  ports
 which  they  may  want  to  develop  in
 the  course  of  their  discussions  Never-
 theless,  I  shall  try  within  this  short
 time  to  deal  with  the  various  general
 Questions  which  have  been  raised  m
 the  course  of  thig  discussion

 First  of  all  doubts  have  been  rais-
 ed  whether  we  have  been  pursuing
 the  Industrial  Policy  Resolution,
 which  was  adopted  so  long  ago  as
 956  This  Industrial  Policy  Resolu-
 tion  was  preceded  by  a  resolution  of
 948  With  very  little  modification
 what  we  had  decided  in  1948  was
 alo  atually  embodied  in  this  Indus-
 trial  Policv  Resolution  of  956

 Y  would  hLke  to  poimt  out  to  the
 hon  Members  that  m  this  Industrial
 Pohcy  Resolution  the  industries  with
 which  we  are  to  deal  and  the  deve-
 Jopment  of  which  we  had  to  take
 necessary  actions  were  divided  nto
 three  categories—fiistly  industries
 the  future  development  of  which
 will  be  lusive  responsibility  of
 the  State,  secondly,  industries  which
 will  be  progressively  State-owned
 but  In  which  the  private  enterprise
 will  also  be  expected  to  suppl  t
 the  effort  of  the  State  and,  thirdly
 the  remaining  industries  which  will
 in  general  be  left  to  the  private  sec-
 tor  ‘Though  the  industries  were  di-
 vided  into  these  three  categories,  it
 should  not  be  taken  for  granted  that
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 So,  our  policy  has  been  that  so  far
 as  these  sectors  are  concerned,  the
 list  of  which  is  given  in  Schedule  A,
 in  future  they  will  be  undertaken
 only  by  the  State.  Sumuarly,  there
 are  many  industries  which  were  left
 to  the  private  sector  but  these  are
 also  being  undertaken  by  the  public
 sector,  Therefore  I  would  like  hon
 Members  to  confine  to  the  general
 issue  whether  the  Ministry  and  the
 Government  have  been  pursuing  a
 policy  in  consonance  with  what  was
 contamed  7  the  Industrial  Policy  Re-
 solution

 In  the  First  Plan  out  of  a  total  n-
 vestment  of  Rs  396  crores,  Rs  60
 crores  were  invested  in  the  public  sec-
 tor  ang  Rs  338  crores  in  the  private
 sector  In  the  Second  Plan,  the  tot.
 investment  was  Rs  ‘1,820,  crores  out
 of  which  Rs  770  crores  in  the
 public  sector  and  Rs  850  crore
 in  the  private  sector  In  the  Third
 Plan  out  of  a  total  mvestment  of
 Rs  2605  crores,  Rs  1,330  crores
 in  the  public  sector  and  Rs  1 215
 crores  in  the  private  sector

 Therefore  hon  Members  will  see
 that  in  pursuance  of  the  policy  we
 have  been  ‘making  more  and  more  !n-
 vestment  in  the  public  sector

 Shn  M.  Amersey  (Banaskantha)
 That  is  why  al  this  trouble

 Shri  ्,  A,  Ahmed:  The  result  is
 that  our  investment  in  pubhc  sector
 ts  not  very  likely  to  be  56  or  57  per
 cent  of  the  total  vestment  made  in
 the  country  Therefore  it  ws  not  correct
 for  anyone  to  say  that  in  this  regard
 we  have  not  been  pursuing  the  po-
 lucy  laid  down  in  the  Industrial  Po-
 icy  Resolution

 te
 क को  बहा ले  एकाधिकार

 1”  है।  हि  फ्  दिया  गया  है  कि
 एका्धिकार  को  बढावा  नहीं  दिया  जायेगा-
 से  ऐसा  कैसे  कह  सकते  हैं

 ?

 Shri  F.A  Ahmed:  I  am  very
 sorry  thet  my  hon,  friend  does  not
 realise  that  while  more  and  sore
 investment  is  being  made  in  the
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 Public  Sector  more  private  wdustries

 hin
 also  be  merged  under  public  sec-

 r,
 Shri  Kameshwar  Singh:  ©  What

 about  monopoly?
 Shy  F.  A,  Abmed:  If  you  will

 have  patience,  shall  also  deal  with
 monopoles.  Please  have  patience.  I
 was  dealing  with  the  other  gspect  of
 the  question,

 Then,  what  were  the  objectives  of
 the  Industrial  Policy  Resolution?
 First  of  all,  it  was  acceleration  of
 the  rate  of  economic  growth  and
 speeding  up  of  industmalisation,  im
 particular  the  development  of  heavy
 and  machine-hbuilding  industries,  se-
 condly,  prevention  of  concentration
 of  growth  in  a  small  section  of  the
 population,  thirdly,  reduction  of  dis-
 parities  in  levels  of  development
 petween  different  regions,  fourthly,
 protection  of  small  sector  and,  fifth-
 ly,  encoumgement  of  the  co-operative
 sector.

 In  this  connection  I  would  also
 lke  to  point  out  that  so  far  as  the
 objective  of  encouraging  the  small

 and  the  co-operative  sector  are
 concerned,  we  have  taken  many  ac-
 tions,  So  gar  as  the  small  sector  ७
 concerned  in  the  First  Man  there  was
 an  mvestment  of  only  Rs  42  crores;
 in  the  Second  Plan  Yt  was  Rs.  265
 crores;  in  the  Third  Pian  it  was  Rs
 4%  crores  and  for  the  Fourth  Plan  an
 estimate  has  been  made  that  it  will
 pe  about  Rs.  770  crores.  That  wil
 also  show  thst  this  objective  is  be-
 ing  implemented.
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 Mr,  Deputy-Speaker:  May  I  re-
 quest  hon.

 peg
 not  to  dusturb;

 otherwise,  it  will  difficult,
 Shri  FP.  A.  Ahmed:  I  was  not  re-

 ferring  to  Kerala  or  to  Assam  or  to
 any  other  Btate,  I'was  referring  to
 wmvestment  in  the  small  sector.  Sim-
 larly,  I  can  quote  figures  to  show
 that  we  have  increasingly  been  in-
 vesting  and  spending  more  money  on
 cooperative  efforts.

 So  far  as  production  is  concerned,
 in  the  First  Plan,  it  was  prach-
 cally  nil.  In  the  Second  Plan,  there
 was  production  of  the  value  of
 Rs  375.7  crores  of  which  production
 of  capital  goods  was  of  the  value  of
 Rs  2377  crores,  production  of  inter-
 mediate  capital  goods  was  of  the
 value  of  Rs  533  crores  and  produc-
 tion  of  consumer  goods  was  of  the
 value  of  Rs  849  crores,  In  the  Third
 Plan,  the  total  production  wag  a
 creased  to  Rs  87575  crores  of  which
 capital  goods  gmount  to  Rs  44  65
 crores,  inte*mediate  capital  goods
 amount  to  Rs  266  crores  and  cOnsu-
 mer  goods  amount  to  Rs  68  crores.
 In  the  Fourth  Pian,  it  is  expected  that
 it  will  increase  to  Rs.  2,435  crores  of
 which  Rs  1,344  crores  wil]  be  of  capi-
 tal  goods,  Rs  7i8  crores  of  interme~-
 diate  capital  goods  and  Rs.  ‘872.8
 crores  of  the  consumer  guods  The
 hon  Member  will,  therefore,  realise
 that  this  objective  of  increasing  pro-
 duction  has  also  been  given  effect  to
 and  in  this  regard  we  are  proceeding
 on  the  lines  indicated  in  our  Industrial
 Policy  Resolution.

 Then,  there  व  the  objective  of  the
 of  concentration  of  wealth
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 papect:  so  that  the  phjective  of  the
 Ipdustrig)  Policy  Resolution  js  also
 given  effect  to.

 About  the  question  of  reduction  of
 regional  disparities  in  levels  of  deve-
 lopment,  that  Is  an  aspect  about  which
 many  of  us  will  have  qifferent  opi-
 nions.  My  friend  from  Assam  said  that
 nothing  is  done  in  Assam,  my  friend
 from  Kerala  said  that  nothing  is  done
 in  Kerala  and  my  friends  from  other
 States  also  wil]  repeat  the  same  story.

 An  hon.  Member:  Andhra  also.
 Another  hon.  Member:  Uttar  Pra-

 desh  also.  (Interruption).

 डा०  राम  मतोहर  लोहिया  भसल  में
 6  हैं  -  चार  हिन्दुस्तानी  वले,  आन्ध्र  ओर
 उडोरा--  से  सब  से  गरोब  इलाके  हैं  ny

 Shri  F,  A.  Ahmed:  Here  also,  I
 would  like  the  hon,  Members  to  have
 an  all-India  outlook,  to  have  a  look
 whereby  we  think  of  production,  we
 think  of  development  of  the  country
 and  not  in  terms  of  parochial  regions.

 Bhri  Tenneti  Viswanatham:  This
 is  an  insinuation.  After  all,  we  ate
 coming  frum  various  parts  of  the
 country  We  are  expected  to  speak
 on  the  conditions  in  those  particular
 parts  of  the  country  from  which  we
 come  If  this  ig  called  parochialism,
 and  if  that  logic  continues,  I  say,
 this  Government  will  not  last  Jong.

 Mr.  Deputy-Speaker:  This  is  not
 justified  from  this  observation.  (In-
 terruptions).  Order,  order;  no  more
 interruptions.  There  are  only  20
 minutes  left.

 ह '...  FA.  Akmed:  If  you  hon.
 Members  are  not

 going
 to  dave  the
 have  to  say,
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 velopment  is  concerned.
 5  bre.

 Regarding  the  removal  of  regional
 imbalance,  it  28  contained  in  the  In-
 dustrial  Policy  Resolution  and  it  does
 have  that  meaning.  While  not  sacri-
 ficing  the  general  interest  of  the
 country,  we  should  see  that  every-
 where  according  to  the  resources
 available...

 Shri  Piloo  Mody:  Potential  avail-
 able.

 Shri  F.  A.  Ahmed:  these  areas:
 shoulg@  be  developed,  That  has  bee
 done  In  Kerala  also  a  number  cf
 industries  have  been  set  up.  Only  this
 morning,  a  question  came  about  ex-
 pansion  of  a  plant  and  I  said  that
 expansion  had  been  agreed  to  from
 6,000  CUnterruptions)  It  is  al-
 ready  there.

 Shri  S.  K.  Tapuriah  (Pali):
 than  has  been  neglected.
 thon)

 Mr  ह!  Shall  we
 start  a  second  debate  from  ever¥
 State  (Interruptions).

 The  hon.  Members  may  please  re-
 sume  their  seats.  Otherwise,  I  will
 ask  the  Minister  to  conclude  his
 speech.

 Rajas-
 (Interryp-

 Shri  F.  A.  Ahmed:  I  was  telling
 the  hon,  members  that,  while  it  i
 necessary  that  we  should  see  that
 every  region  gets  whatever  is  suit-
 able  for  that  and  all  those  areas
 hould  be  developed,  we  should  at  the

 same  time  not  forget  the  fact  that
 many  of  the  things  have  been  done
 in  our  country,  where  the  sites  were
 suitable  and  where  it  was  more  eco=
 nomical  and  beneficial  to  have  those
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 ment  there  and  to  participate  in  the
 industrial  development  of  the  coun-
 try  For  that  purpose,  we  have  got
 two  Organisations  one  78  the  organi-
 sation  of  the  Development  Commus-
 sioner  and  the  other  35  the  N  1
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 allowed  foreign  collaboration,  But  |
 would  like  to  tell  the  House  that  as
 technical  know-how  u  developing  m
 our  country,  as  more  and  more  know-
 ledge  of  technology  and  science  २४  be-
 ing  developed  in  our  country,  it  is

 Small  Industries  Corporation,  under
 which  the  mstalment  system,  the
 credit  facilities  and  all  these  are  pro-
 vided,  so  far  as  small  sector  is  con-
 cerned  I  do  not  wish  to  take  the
 tume  of  the  House  22  dealing  witn  t!  at
 aspect  in  detail

 A  question  was  taiscg  about  foreign
 collaboration  So  far  as  foreign  colla-
 boration  8  concerned  our  policy  has
 been  there  and  4  would  hike  to  tell
 the  House  that  we  continue  to  pur-
 sue  that  policy  What  3s  our  policy’
 Our  policy  with  regard  to  foreign  प्रा-
 vestment  has  been  laid  down  and  pur-
 sued  to  serve  the  national  interest
 So  far  as  major  interest  in  ownership
 ang  effective  control  of  an  undeitak-
 img  are  concerned  they  should  be  in
 Indian  hands  The  only  exception  to
 this  genera]  guid-line  is  where  the
 main  contribution  of  the  project  is  n
 a  field  of  technology  where  we  have
 made  little  progress  ang  wnere  a
 great  deal  of  additional  development
 as  necessary  eg  machine  building  or
 organ:  chemical  industries  or  where
 the  amount  of  foreign  exchange  need
 ed  for  the  project  7५  ‘such  that  un-
 less  the  foreigner  is  allowed  to  have
 a  majority  share-holding  we  shall
 ourselves  have  to  find  a  substantial
 amount  of  foreign  exchange  for  the
 project  and  no  attractive  method  of
 long-term  finance  is  practicable  (In-

 ) t
 Tro  राम  मनोहर  लोहिया  यद  किस

 ने  लिख  कर  दिया  था  ?

 Shri  ह  A.  Ahmed:  This  is  the
 basis  of  the  policy  that  we  have  been
 pursuing  What  I  want  to  tell  the
 House  xs  that  our  policy  has  always been  2  policy  pursued  in  the  interest
 of  the  country  I  have  said  that  only
 under  these  two  conditiong  have  we

 our  policy  to  see  that  technical
 know-how  indigenously  developed  is
 given  preference  to  techmcal  know-
 how  from  outside  our  country.  That
 is  the  policy  that  we  want  to  pursue

 Similarly  so  far  as  the  imports  from
 other  countries  are  concerned,  we  have
 stuck  to  a  very  firm  policy  of  not  al-
 lowing  the  import  of  such  component
 parts  and  spare  parts  as  can  be  indi-
 genously  made  available  in  our  coun-
 try  In  fact,  I  have  taken  action  al-
 ready  whereby  we  are  going  to  have
 ३  vecond  look  at  the  heences  which
 have  been  given  for  umport  purpose
 in  order  ta  sce  whether  some  of  the
 items  im  respect  of  which  licences
 have  been  given  can  be  produced  or
 manufactured  in  ow  country  imdigen-
 ously  If  they  could  be  produced  in
 our  country  we  shall  see  ‘hat  all
 those  things  which  are  indigenously
 produced  are  fully  utilised  and  not
 imported  from  outside  That  is  our
 pohcy  with  regard  to  imports

 A  question  which  has  been  Jisturb-
 ing  hon  Members  of  this  House  and
 also  the  public  outside  ;s  the  question
 of  recession  Various  reasons  have
 been  given  for  this  recession  but  I
 would  like  to  pomt  out  that  the  re-
 cession  3s  not  in  all  the  industries  but
 only  in  some  of  the  industries

 Shri  8  K  Tapuriah  Would  he
 mention  those  industries  where  he
 thinks  there  is  recession?

 Shri  F.  A  Ahmed:  I  shall  mention
 them  presently

 There  are,  in  fact  a  number  of  en-
 gineering  industries  where  produc- tion  has  remained  steady  or  has  even

 gone  up  In  the  cement  machinery  in-
 dustry,  the  metauulrgical  machinery
 industry,  peper  and  pulp  machinery



 79753  DG.  (Min.  of  =  ASADHA  30,

 industry,  conveying  equipment  indus-
 try,  and  roller  bearings  industry,
 there  has  been  no  recession

 The  industries  which  are  pre-
 sently  facing  recession  anclude
 steel  castings,  structural,  cast  iron
 spun  pipes,  the  railway  wagon  indus-
 try,  mining  and  coal  machinery,  com-
 mercial  vehicles,  construction  equip-
 ment  and  machine-tools

 Shri  S.  K.  Tapuriah:  He  had  =  said
 that  mm  the  engineering  industries
 which  he  had  mentioneg  production
 had  gone  up  Does  the  fact  Lhat  छा0-
 duction  has  gone  up  mean  that  there
 iS  no  recession”  ©;  does  the  accu-
 mulation  of  stock  and  the  non-sale
 ability  of  goods  constitute  ecession®

 Shri  F,  A.  Ahmed:  What  I  have
 said  is  that  they  are  running,  and  the
 stock  with  them  is  not  very  heavy
 There  is  bound  to  be  some  stock  with
 the  manufacturer,  but  I  do  not  anti-
 cipate  any  difficulty  in  those  indus-
 tries

 Shri  Nath  Pai  (Rajapur)  I  did
 not  want  to  interrupt,  but  I  just  want
 to  understand  this  This  threat  of  re-
 cession  35  not  something  imaginary
 but  it  is  a  reality.  In  the  major  in-
 dustrial  units  in  Bombay,  as  for  in-
 stance,  the  Premier  Automobiles,  aS
 you,  Mr.  Deputy-Speaker  are  aware
 the  employees  are  being  thrown  out
 of  employment...

 Shri  5.  हू,  Tapuriah:  9000  workers
 have  been  thrown  out  in  Bombay
 alone.

 Shri  Nath  Pai:  In  Bombay  alone,
 in  the  major  industrial  units,  as  many
 as  9000  workers  have  already  lost
 their  jobs.  This  is  not  something  to
 be  so  lightly  treated.  We  want  to
 know  Government’s  policy  to  meet
 this  trouble.  Recession  can  be  worse
 than  inflation  in  some  cases.

 Shri  F.  A.  Ahmed:  That  is  an  en-
 tirely  different  question.  What  I
 was  trying  to  point  out  was  that  there
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 Shri  Nath  Fai:  This  33  what  I  am
 pointing  out.

 Shri  F.  A.  Ahmed:  I  shall  deal  with
 the  general  aspect  later  on  What  I
 was  trying  to  point  out  was  this

 So  far  as  steel  castings  ure  concern-
 ed,  the  growth  of  this  industry  has
 een  closely  linked  with  the  manu-
 facture  of  railway  rolling-stock,  auto-
 mobile  and  other  industrial  machin-
 ery  This  industry  has  also  been  ex-
 empted  from  the  licensing  provisicn.
 Therefore,  the  hon  Member  wili  see
 that  unless  and  until  the  expansion
 programme  of  the  railway  etc.  8
 taken  up  this  industry  is  likely  to  be
 affected  Nevertheless  we  are  taking
 certain  a  tion  which  I  hope  would
 help  this  industry  There  has  been  8
 fall  im  actual  production  during  the
 ast  yeur  although  ‘more  number  of
 units  have  gone  into  production  Till
 last  year  the  demand  from  the  raul-
 wavs  had  been  consistent  and  the
 production  schedule  was  satisfactory
 The  demand,  from  the  railways  has
 however  registered  a  decline  and  this
 to  some  extent  has  resulted  in  idle
 capacity

 Now,  I  come  to  the  foundry  indus-
 try  The  engineering  industries  in
 general  are  facing  recession,  which
 has  also  been  reflected  in  the  foundry
 industry  which  is  a  feeder  industry
 to  other  engineering  industries.

 Another  facto.  which  was  _  partly
 responsible  for  the  present  recession
 in  this  industry  has  been  the  failure
 of  the  indigenous  industry,  more  par-
 ticularly  the  older  units  of  the  mdus-
 try,  which  did  not  during  their  years
 of  prosperity  think  of  diversifying
 their  range  of  production  even  for
 the  manufacture  of  larger  and  heavier
 types  of  carbon  steel  castings  and
 various  types  of  sophisticated  alloy
 ateel  castings  A  few  of  them  have,
 however,  started  of  Iste  accepting
 orders  for  larger  castings  and  some
 are  reported  to  have  produced  cast-
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 ings  of  upto  0  tonnes  piece-weight.
 Others  are  also  stated  to  have  taken
 steps  to  manufacture  some  alloy  steel.

 This  action  has  been  taken.  So  far
 as  export  25  concerned,  other  action
 has  already  been  taken.  First  of  all,
 in  ofder  to  take  advantage  of  the
 slackening  in  domestic  demand  and  to
 promote  exports  further  so  that  the
 idle  capacity  is  fully  utilised,  it  has
 been  decided  to  make  iron  and  steel
 available  for  export  industries  at  in-
 ternational  prices  The  possibility  of
 offering  credit  where  we  cannot  sell
 for  cash  is  also  being  examined.  Then
 to  revive  demand  internally,  improve-
 ment  of  credit  facilities  and  hire-pur-
 chase  arrangements  on  easier  terms
 are  being  considered.  I  hope  decisions
 in  these  matters  will  soon  be  taken

 Stricter  scrutiny  of  items  allowed
 to  be  imported  35  being  carried  out
 where  no  firm  commitments  have
 been  entered  into  already  to  ensure
 that  nothing  75  allowed  to  be  import-
 प्त  for  which  indigenous  capacity  is
 available.  The  possibility  of  placing
 cértain  government  orders  on  a  selec-
 tive  bass  to  revive  the  demand  for
 the  production  of  certain  engineering
 industries  is  also  under  consideration,
 as  for  example,  railway  wagons  and
 track  materials.

 Shri  K.  Tapuriah:  He  just  now
 said  that  items  in  regard  to  which
 indigenous  capacity  is  available  here
 should  not  be  allowed  to  be  imported
 We  find  that  so  many  items  for  which
 we  have  such  capacity  and  know-how
 dre  still  allowed  to  be  imported,  and
 the  private  sector  is  not  being  given
 those  licences  on  thé  plea  that  some
 public  sector  units  somewhere  will  be
 producing  them  in  future,  as  for  ex-
 dmnple,  ofthaimie  glass,  turbines,  com-
 pressots,  tractors—like  that.

 Shri  ह  A.  Ahmed:  As  I  have  al-
 ready  sald,  we  are  actually  review-
 ‘ing  the  licences  which  have  already
 been  issued  and  if  as  a  result  we  find
 that  certain  items  in  respect  of  which
 icences  have  been  given  ate  beltif

 see  that  whatever  is  available  within
 the  country  is  being  utilised  for  the
 purpose  of  meeting  our  requirements.

 Sto  राम  लोहिया  पूना  में
 4  करोड़  रुपये  ल्  नसिलीम  जमा  है  किर

 भी  आप  बाहर  से  उस  को  मगवा  रहे  हैं  भौर
 हरिद्वार  में  जहां  पर  स्ट्रेप्टोमाइसीन  बननी
 चाहिये  यहा  पर  पेनिसिलीन  बनवाने  का
 सरकार  का  इरावा  है  1

 Shri  F.  A.  Ahmed:  If  he  had  given
 me  notice  of  this,  I  would  certainly
 have  ascertained  from  by  colleague

 Shri  Kanwar  Lal  Gupta  (Delhi
 Sadar):  He  ig  supposed  to  know
 these  things  He  is  replying  to  the
 debate  in  respect  of  his  department.

 Shri  Chandrika  Prasad
 He  cannot  know  everything.

 (Ballia):

 Shri  F.  A,  Ahmed:  Ask  anything
 about  my  department.  About  pentcil-
 lin  and  other  similar  things,  I  have
 to  find  out.

 श्री  न०  चून  शाले  [बितूल )  डाक्टर
 साहब  को  सिर्फ  पेनिसिलान  कसे  यांद  झ्राया  ।

 ‘Shr  F  A.  Ahmed:  It  38  true  that
 there  has  been  a  recession,  but  as  I
 have  pointed  out,  this  recession  has
 been  due  to  the  fact  that  there  has
 been  a  slackening  of  internal  demand.
 It  has  been  very  unfortunate  for  us
 that  we  have  been  basing  our  manu-
 facture  merely  on  the  consideration
 that  whatever  we  manufacture  will
 be  consumed  within  our  country.

 I  think  the  tume  has  come  when  wé
 should  think  not  only  of  manufactur-
 ing  what  is  required  in  our  own
 country  dut  also  for  export.  There,
 two  questions  arise.

 One  ee
 is  price

 at  which  we  are  able  to  int  In-
 ternational  markets,  and  the  secoi@  ७
 the  question  of  qttality,  So  fat  ts  Ut
 question  of  price  for  competing  in  dhe
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 international  market  .»  concerned,  I
 think  we  shalj  be  able  to  sort  out  this
 problem  and  try  to  give  our  industries
 as  much  assistance  as  possible,  go  that
 it  may  be  possible  for  our  industries

 bo
 compete  in  the  international  mar-

 t
 An  hon.  Member.  How?
 Shri  F.  A.  Ahmed:  By  giving  sub-

 sidy  and  so  on  But  so  far  as  quality Is  da,  it  entarely  concerns  the
 People  who  are  actually  managing
 these  industnes,  and  merely  giving
 subsidy  or  merely  enabling  a  patti-
 cular  product  to  compete  in  the  inter-
 national  market  by  reducing  the  price
 and  so  on  will  not  do  unless  and  un-
 til  we  are  also  in  a  position  to  improve
 the  quality.  And  for  that  purpose  I
 would  earnestly  request  that  al]  those
 who  are  concerned  with  manufacture
 should  see  that  quality  improves.

 Shri  Ploo  Mody:  What  steps  are
 you  taking  to  improve  quality?

 Shri  Kanwar  Lal  Gupta:  Your
 officers  are  mixed  up  with  these  capi-
 talists,  and  that  is  why  this  decline  in
 quality,  You  do  not  take  steps.

 Shri  C.  C.  Desai  (Sabarkantha):  In
 the  Surgical  Instruments  Factory  in
 Madras,  large  unsold  stocks  of  thest
 surgical  instruments  dre  lying.

 Shri  ह  A,  Ahrhed:  So  far  as  the  um-
 provement  of  quality  is  concerned,  I

 agree  that  the  Government  have  also
 to  play  a  role  in  helping  poth  the
 public  and  private  enterprise  to  im-
 prove  the  quality.  For  that  purpose
 ‘we  have  the  research  department,  and
 I  would  like  to  inform  hon.  members
 that  I  am  setting  up  a  committee  to
 brihg  abdut  coordination  between
 the  tesearrch  depattment  and  the  in-
 dustrial  department,....

 BiH  pudg  Mody:  Committees  do
 not  Mtiprove  quality.

 Shri  F.  yy  Abmed:....s0  that  people
 engaged  in  the  varioug  research  acti-
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 vities  may  actually  know  in  what
 field  they  can  help  us  dy  improving
 the  quality  of  various  products  in  our
 country.  For  that  purpose  we  are
 taking  necessary  action,  and  I  entire-
 ly  agree  that  unless  and  until  the
 quality  not  only  for  the  external
 market  but  also  for  the  internal
 market  is  produced  it  will  not  satisfy
 the  consumer,

 aft  कंवर  लाल  गुप्त  :  प्रध्यक्ष  महोदग्र,
 यह  जी  गाड़ियों  हैं,  कार  है,  यह  चलते  फिरते
 छोटे  डब्बे  हैं,  उन्हें  ठीक  नहीं  करते  |  बारनार
 कहा  कि  झाप  छोटी  कारे  क्यो  नहीं  बनाते,
 लैकिन  यहाँ  बैस्टेड  इटरेस्ट  की  बात  बतलाने
 बैठे  हैं।  छः  साल  से  यह  हो  रहा  है  कि
 बनायेंगे,  बनायेगे,  लेकिन  आखिर  बनाते
 क्यों  नहीं  हैं?

 Mr  Deputy-Speaker:  With  the  bmi-
 ted  time  af  hig  disposal,  he  cannot
 covey  all  the  points  If  you  repéat,  it
 is  not  possible.

 Shri  Kanwar  Lal  Gopta:  He  must
 reply  to  this  question.

 Mr,  Deputy-Speaker:  You  raised
 that  point  thrice

 Shri  Kanwdr  Lal  Gupta:  He  is  not
 replying

 Mr,  Deputy-Speaker:  He  35  replying
 in  a  general  way

 अं;  हमिइबर  सिहे  :  यह  हल्ला  इस  लिये
 हो  रहा  है  कि  मत्ती  महोदय  कुछ  कहते  ही
 नहीं  है  ।
 Mr  Deputy-Speaker:  Regarding

 concentration  and  monopoly,  he  has
 already  said  that  a  @iscussion  is
 coming.  Already  he  has  made  tht
 statement,

 aft  बामेइवर  िह  मंत्री  महोदय
 किसी  प्यांइंट  का  जवाब  ही  नहीं  दे  रहे  हैं,  इस
 लिये  यह  हल्ला  हो  रहा  है  t

 Shri  y.  A.  Ahmed:  I  am  very  0.
 that  while  I  am  dealing  with  ong  sib-

 ect,  the  hon.  Have  some-
 thing  else  in  thelr  mind.  I  was  m-
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 ing  how  there  should  be  co-ordination
 between  technology  and  industry
 which  will  help  in  the  improvement
 of  quahty,  and  which  will  also  help
 m  bringing  down  the  cost  of  produc-
 tion  Questions  had  been  raised  about
 the  quality  of  the  car  J  was  not  spe
 cifically  dealing  with  one  particular
 item  Not  only  here  but  elsewhere

 also  on  an  average  about  0  to  J2  com-
 plaints  reach  me  every  day  regarding
 the  quality  of  the  various  cars  which
 are  now  in  the  market  I  have  already
 taken  action  to  find  out  where  the
 fault  78  and  how  the  defect  can  be  2९-
 moved  For  that  purpose  a  committee
 has  been  appointed  With  regard  to
 the  manufacture  of  cars  I  have  not
 been  able  to  know  what  the  members
 call  ag  small  car  What  can  be  a  smal
 Jer  cai  than  the  Standard  which  we
 have  now’  I  certainly  think  that  &
 cheaper  and  more  economic  car  is  the
 demand  I  have  indicated  in  the
 Rajya  Sabha  that  I  had  issued  a  large
 number  of  questionnaires  and  given
 time  to  these  various  people  to  give
 me  replies  within  three  months  When
 the  replies  are  available  it  will  be
 possible  for  us  to  take  a  decision  and
 go  ahead  with  our  proposal  I  can
 also  inform  the  hon  Members  that  we
 must  be  grateful  to  Pandit  Nehru  for
 forseemng  the  requirements  of  our
 country

 An  hon,  Member  Why  not  to  the
 present  Prime  Munster’

 Shri  F  A  Ahmed  Because  it  was
 at  his  imtiative  that  ali  the  basic  in-
 dustmes  hke  the  heavy  engineering,
 heavy  electricals  and  heavy  machine
 sools,  wete  established  and  we  can
 now  Utilise  these  basic  industries  for
 producing  capital  goods  and  machine~-
 ries  It  is  the  diversification  of  the
 various  capacities  which  are  latent  77
 these  pasic  industries  that  will  help
 us  go  forward  in  the  direction  im
 which  the  hon  Members  want  When
 we  have  the  heavy  machine  tools
 industry  and  heavy  engineering  andus-
 try  and  also  heavy  electricals  and
 MAMC  why  3s  3t  not  posmble  for  us
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 to  manufacture  the  component  parts
 necessary,  which  ere  required  for  the
 Purpose  of  assembling  a  car  These
 are  things  which  are  being  looked  into
 and  at  the  proper  trme  I  ghall  come
 before  the  House  with  our  proposals
 when  we  are  able  to  take  a  decision

 Shri  K  N_  Pandey  (Padrauna)
 Kindly  examine  the  manufacture  of
 Small  tractors  also  because  that  78  the
 general  demand  of  the  public

 Shri  F  A  Ahmed  =  This  js  what  I
 can  say  Hon  Members  have  express
 ed  their  natural  anxiety  about  vanous
 thmg,  about  my  ministry  All  of  them
 cannot  be  disposed  of  within  such  a
 short  time  So  far  aS  the  tractors  are
 concerned,  the  other  dav  I  told  =  the
 House  that  we  were  short  of  the  pre-
 sent  demand  Actually  we  876  con-
 sidering  qa  proposal  from  Czechoslo-
 vikia  to  have  a  factory  in  the  public
 sector  where  it  may  be  possible  to
 manufacture  a  tractor  of  low  horse-
 power  say  20  hp  or  even  below  20
 h  p  That  proposal  is  under  cons)
 deration  CUnterruptions)  Mr
 Desa:  ycsterday  raised  the  question
 that  there  wa,  no  necessity  to  go  in
 for  another  project  because  the  exist-
 ing  projects  can  manufacture  these
 tractors  But  my  regret  is  that  some
 of  these  manufacturers  were  given
 hence,  to  manufacture  tractors  be-
 low  20  hp  and  none  of  them  utilised
 them  (Interruption)  I  am  sorry  I
 cannot  wait  for  the  pleasure  of  these
 people  to  manufacture  there  tractors
 at  their  sweet  will  it  will  .uit  them
 only  to  manufacture  high-power
 tractors  they  are  not  for  manufactur
 ing  the  smaller  units  Therefore  we
 have  thought  of  the  necessity  of
 manufacturing  these  tractors

 Shri  C.  0.  Desai:  If  you  have  an
 open  mind,  the  manufacturers  of  this
 country  will  take  this  upas  83
 challenge

 Shri  F.  A  Ahmed:  They  have  not
 done  it  I  know,  they  have  not  taken
 action  for  @  long  time  (Interruption

 Mr  Deputy-Speaker:  Order,  order,
 He  is  concluding  There  ig  no  time.
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 Shri  th  £  Taperiab:  You  can  give
 him  b  minutes  more.  You  can  ask
 the  House,

 Gast  ¥  A,  Ahmed:  I  entirely  agree
 With  the  Ron.  Member  that  such  pos-

 exist  within  the  country
 should  be  utilised.  Asi  gaid,  for

 t  Purpose,  We  have  our  MAMC
 We  itave  our  Heavy  Machine  Tools
 ang  the  question  jg  whether  we  can
 have  the  necessary  components  for
 the  purpose  of  manufacturing  ithe
 tractors  out  of  these  units.  I  mean
 this  is  a  matter  which  has  to  be  exa-
 mined,  and  we  are  examining  to  what
 extent  we  can  utilise  all  these  units
 for  the  manufacture  of  low-power
 tractors,  That  is  under  Governments
 consideration.

 Shr  M.  N.  Naghpoor  (Belgaum):
 he  Mysore  Chief  Minister  has  made
 persistent  requests  to  the  Central  Gov-
 ernment  that  they  have  a  project  to
 manufacture  small  cars  and  the  only
 difficulty  ig  that  you  are  not  giving
 the  clearance  for  it,

 An  hon.  Member:  A  committee  will
 be  appointed.

 hri  Randbir  Singh  (Rohtak):
 That  is  not  necessary.  We  want  trac-
 tors  to  have  More  production,  and
 help  the  kisans.

 Shri  M.  N.  Naghnoor:  We  do  not
 want  to  patronise  Birlas  and  Premier
 Automobiles.

 Mr,  Deputy-Speaker:  Order,  order.
 The  Minister  has  very  little  time  now.
 Let  him  conclude  his  speech.

 Shri  F.  A.  Ahmed;  Now,  the  ques-
 tion  wag  raised  that  the  units  under
 public  enterprige  have  not  been  yield.
 ing  profits,  gnd  =

 ee
 its  they

 are  yielding  are  very  .I  may
 inform  the  Hoyge  that  ao  far  gs  the

 bher  Salts  Ltd.  National  Newsprint
 and  these

 Becject have  given  profits.

 =
 Salts  Ltd,  have  suffered

 )
 Shri  C.  C.  Desai:  Is  not  the  Heavy

 Engineering  Corporation  at  Ranchi,
 under  you?

 Gholi  ¥.  A.  Ahmed:  I  was  just  refer-
 ring  to  the  projects  which  are  running
 and  are  in  operation,  So  far  as  the
 Heavy  Bnagineering  Corporation  is
 concerned,  it  has  only  partly  gone
 into  production.  The  Hindustan  Photo
 Films  Manufacturing  Company  w
 under  construction;  the  Mining  and
 Allied  Machinery  Corporation  Ltd.,  is
 only  partly  in  production.  (Interrup-
 tion).

 Shri  M.  Ametsey:  We  know  all  of
 them,  What  is  the  sense  of  repeating
 the  same  facts?  (Interrupt:on).

 Shri  Randhir  Singh:  They  do
 understand  what  he  says.

 Bhri  F.  A.  Abmed:  The  hon.  Mem-
 bers  must  have  patience.  I  was  just  try-
 ing  to  point  out  that  an  allegation  was
 made  that  all  the  units,  all  the  pub-
 lic  sector  undertakings,  were  running
 at  8  logs,  What  I  have  pointed  out
 wag  that  there  are  some  units  which
 are  running  at  a  loss,  and  there  are
 some  units  which  are  having  a  profit,
 and  there  are  other  units  which  are
 stil]  under  the  stage  of  construction,
 Mr,  Desai  yesterday  made  a  point  that
 out  of  the  investments  we  have  made,

 not

 we  are  only  getting  a  return  of  8
 per  cent.

 Shri  M.  Amersey:  Despite  your
 polies,  you  make  profits.

 Shri  F.  A.  Ahmed:  While  we  are
 considering  the  losses  and  profits  of
 these  public  sector  units.  We  must  not
 forget  the  fact  that  a  large  number  of
 these  units  also  provide  for  expendi-
 ture  on  township.  (Interruption).  A
 large  number  of  these  units  provide
 facilities  and  amenities  which  do  not
 exjst  in  the  private  sector.  These  are
 projects  which  would  not  have  been
 possible  for  the  private  sector  to  ९३०
 tablish  in  our  country.  These  are  pro-
 jects,  which  are  going  to  manufacture
 capital  goods,  where  the  gestation
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 period  is  Jonger  than  in  brojects  manu-
 facturing  consumer  goods.  These  ere
 the  factors  to  be  taken  into  conside-
 tation  I  am  sure  once  they  are  es-
 tablished  and  once  our  demand  deve-
 lops  and  they  are  able  to  export  our
 capita]  goods  and  machimery,  they
 will  be  able  to  show  much  better  re-
 sults  than  what  they  have  hitherto
 been  dong  (Interruptions).

 Mr.  Deputy-Speaker:  There  is  no
 time;  we  are  encroaching  upon  pni-
 vate  members’  time  now.

 Shri  S.  M.  Banerjee  (Kanpur):  All
 his  further  assurances  should  be  laid
 on  the  Table  of  the  House.

 Mr.  Deputy-Speaker:  We  are  press-
 sed  for  time,  If  there  are  any  further
 Points  to  be  clarified,  he  is  easily  ac-
 cessible

 hri  F.  A.  Ahmed:  I  was  trying  to
 clear  many  of  the  conceptions  which
 the  hon  members  had  |  can  only  dis-
 chatge  my  duty  by  pointing  out  what
 I  know,  what  I  think  and  what  deci-
 sions  have  been  taken  But  I  am
 sorry  I  cannot  give  my  understanding
 to  the  hon  members  if  they  are  not
 prepared  to  understand  the  things
 which  I  want  to  say.

 It  is  all  very  well  for  us  to  criticise
 this  or  that  thing.  I  know  that  our
 development  has  not  been  as  rapid  as
 we  would  have  )iked.  Perhaps  there
 have  been  shortcomings,  At  the
 game  time,  we  must  not  ignore  what
 we  have  achieved  during  the  last  5
 or  6  years;  it  has  not  been  insignifi-
 cant  It  can  be  compared  favourably
 with  the  standard  in  any  developing
 country  The  rate  of  development  in
 developing  countries  hag  heen  gssess-
 +d  at  about  3  per  cent.  With  all  kinds
 of  difficulties,  we  are  maintaining  this
 rate.  I  admit  we  have  to  increase  that
 rate.  It  is  no  use  condemning  every
 thing,  whether  it  is  good  or  bad.  What
 is  bad  let  us  condemn  and  criticise,
 Out  of  thet  criticism  let  us  try  to  im-
 prove  At  the  same  time,  let  us  ack-
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 nowledge  what  is  good  and  what  has
 helped  to  develop  our  country.  It  is  in
 this  approach  that  our  greatness  fies.
 It  is  no  use  the
 of  the  world  that  everything  is  wrong
 with  India  and  go  on,  I  would  like
 hon.  Members  to  get  out  of  that  men-
 tahty  and  to  give  credit  where  that
 credit  is  deserved  and  to  condemn
 where  condemnation  is  necessary.
 (Interruptions).

 Shrimati  Sucheta  Kripalani:  Sir,
 one  matter  which]  raised  in  my  speech
 has  remained  unanswered  and  that
 ig  about  the  quantum  of  money  that
 33  going  to  come  to  Government  as  a
 result  of  the  excise  levy.

 Shri  F.  A.  Ahmed:  I  would  have
 replied  to  that  but  I  would  iike  to
 point  out  that  neither  the  powerlooms
 nor  the  question  of  levying  excise
 duties  are  concerned  with  my  Minis-
 try.  That  is  a  point  which  I  am  for-
 warding  to  the  Minister  of  Finance.
 He  will  take  note  of  it  and  do  ‘the
 needful  (Interruptions).

 Mr.  Deputy-Speaker;  I  shall  put
 all  the  cut  motions  to  the  vote  of  the
 House.
 All  the  cut  mottons  were  put

 negatwed,,
 and

 Mr.  Deputy-Speaker:
 put  the  Demands,

 I  shall  now

 The  question  is:

 “That  the  respective  sumg  not
 exceeding  the  amounts  shown  in
 the  fourth  column  of  the  order
 paper,  be  granted  to  the  President
 to  complete  the  sums  necessary
 to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  38  day  of
 March,  1968,  in  respect  of  the
 heads  of  demands  entered  in  the
 second  column  thereof  against
 Demands  Nos.  56  to  59,  98,  99  and
 26  relating  to  the  Ministry  of  In-
 dustrial  Development  and  Com-
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 भी  कॉमेश्यर  सिह  उपाध्यक्ष  महोदय,
 मैं  श्राप  के  द्वारा  मबी  महोदय  से  यह  पूछना
 जाहता  हू  कि  क्‍या  कम्पती  ला  विभोग
 लिक्विडेट  हो  गया  है  ।

 क्री  मधु  लिमये  :  माननीय  सदस्य  का
 मतलब  है  कि  ्त्नी  महोदय  कम्पनी  कानून
 मंत्री  भी  हैं,  लेकिन  उन्होंने  उत  के  बारे  में
 कुछ  नहीं  कहा  है  t

 (The  Motwns  for  Demands  for Grants  whtch  were  adopted  by  the
 Pe

 Sabha  are  reproduced  below—
 B

 Demand  No  56—-DePpARTMENT  or
 InpbustriaL  Development

 eedin:

 and  Co,  Affairs)
 Ra,  37,48,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  wil]  come  in  course  of
 Payment  during  the  year  ending
 the  8lst  day  of  March,  1968,  in
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Department  of
 Industrial  Development’”

 Demand  No  08—-DerarTMENT  OF
 Company  AFPaAIRs

 “That  a  sum  not  exceeding
 Rs  16,15,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1968,  in

 “That  a  stm  not  4 Rs  3291,000  he  granted  to  the
 President  to  complete  the  sum
 Necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  yeay  ending
 the  3lst  day  of  March,  1968,  in
 respect  of  ‘Department  of  Indu-
 strial  Development’”

 Demanp  No,  57—~InbusTares
 “That  a  sum  not  exceeding Rs  2,78,78,000  be  granted  to  the

 Presvdent  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1968,  m
 respect  of  ‘Industries’”

 Demanp  No  58—Satr
 “That  a  sum  not  exceeding Rs  37,21,000  be  granted  to  the

 President  to  complete  the  हप।,.
 mecessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  3286  day  of  March,  1968,  in
 respect  of  ‘Salt’”

 Demanp  No.  _है9--(एघाधार  Revexon  Ex.
 PENDITURE  OF  THE  D&PARTMENT  OF

 INDUSTRIAL  DevRLOPMENT
 “That  a  sum  not  exceeding

 pect  of  ‘Department  of  Com-
 pany  Affairs’””

 Demanp  No  99—OrHER  Revenus  ह
 PENDITURE  OF  THE  DEPARTMENT  OF

 Company  AFFATs

 “That  a  sum  not  exceeding
 Rs  32,11,000,  be  granted  to  the
 President  to  complete  the  ह.
 necessary  to  defray  the  charges
 which  wil]  come  m_  course  of
 payment  during  the  year  ending
 the  3ist  day  of  March,  1968,  m
 respect  of  ‘Other  Revenue  Expen-
 diture  of  the  Department  of
 Company  Affairs’”

 Demanp  No  26—CaprraL  OUTLAY  OF
 THe  Ministry  oF  INDUSTRIAL  Deve-

 LOPMENT  AND  CoMPANY
 APFAIRS

 “That  a  sum  not  exceeding
 Rs  10,74,96,000  be  granted  to  the
 President  to  complete  the  sum
 necessary  to  defray  the  charges
 which  will  come  in  course  of
 payment  during  the  year  ending
 the  Sist  day  of  March,  1968,  in
 respect  of  ‘Capital  Outlay  of  the
 Ministry  of  Industrial  Develop-
 ment  and  Company  Affeirs.’”



 ag  »

 1309  drs.
 COMMITTEE  ON  PRIVATE  MEM-
 BERS'  SILLS  AND  RESOLUTIONS

 Norra  Repoas

 aft  gear  वेशबण  (पूर्ष  दिल्ली)  :
 उपाध्यक्ष  महोदय,  मैं  प्रस्ताव  करता  हू  कि
 सभा,  गैर-सरकारी  सदस्यों  के  विधेयकों
 तथा  सक्रल्पों  सम्बन्धी  समिति  के  नें
 प्रतिवेदन  से,  थो  सता में  20  जुलाई  को  पेश
 किया  गया  था,  सहमत  है  ।

 Mr.  Deputy-Speaker:  The  question

 “That  this  House  agrees  with
 the  Ninth  Report  of  the  Commit-
 tee  on  Private  Members’  Bills  and
 Resolutions  presented  to  ¢  he
 House  on  the  20th  July,  1967.".

 The  motion  was  adopted

 48.38  hrs.
 GANGA  VALLEY  CORPORATION

 BILL*
 श्री  महाराज  सिंह  भारती  (मेरठ)  :

 ओमन्‌  मैं  प्रस्ताव  करता  हू  कि  गगा  नदी
 तथा  इस  की  उपनदियों  का  उपयोग  करते
 हुए  बिजली  पैदा  करने,  सिचाई  की  सुवि-
 धाथों  त्या  जल  निस्सारण  के  लिए  व्यवस्था
 करने  वाले  विधेषक  को  पेश  करने  की  प्रनुमति
 दी  जाये  ।

 Me.  Deputy-Spepker.  The  ques- tion  is:
 “That  leave  be  granted  to  in-

 troduce  a  Bill  to  make  arrange- ments  for  power  generation,  irri-
 gutional  facilities  and  water  drain~
 age  hy  harnassing  the  river  Ganga
 and  its  tributaries.”,

 The  motion  was  adopted.
 थी  महाराज  सिंह  भारती  :  आ्ीभन,  मैं

 विजेशक  को  पेश  करवा  हूं  t

 ह]: *) अ  38  3

 8.38  hrs.

 CONSTITUTION  (AMENDMENT)

 (Amendment  of  Article  93)

 Shri  Nath  ह. ठ  (Rajapur)  Gir,  I
 beg  to  move  for  leave  to  introduce  a
 Bil;  further  to  amend  the  Constitu-
 tion  of  India

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  tn-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India”,

 The  motion  was  adopted,

 Shri  Nath  Pai;  Sir,  I  introduce  the
 Bill

 48.40  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL*®

 (Amendment  of  Article  6)

 शी  ह. 4  wrx  mr  (मधुबनी)  शीमन्‌,
 मैं  प्रस्ताव  करता  हूं  कि  भारत  के  संविधान
 में  गे  सशोधन  करते  वाले  विधेयक  को
 पेश  करने  की  झनुबति  दी  जाये  ।

 Mr,  Deputy-Speaker:  The  question is;

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Constitution  of  India”,

 The  motion  was  adopted,

 Shei  Shiva  Chandra  Jha:  Sir,  I  in-
 troduse  the  BilL
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 5.4l  hrs.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT  (AM-

 ENDMENT)  BILL*

 (Amendment  of  sections  3,  6,  etc.)

 श्री  To  ला०  बारुपाल  (गंगानगर)

 श्रीमन्‌,  मैं  प्रस्ताव  करता  हुं  कि  संध्द्‌  सदस्यों

 के  वेतत्न  तया  भत्ते  अधिनियम,  1954  में श्रागे

 संशोधन  करने  वाले  विधेयक  को  पेश  करने  की

 अनुमति  दी  जाये  |

 Shri  5.  M.  Banerjee  (Kanpur):  Sir,
 I  want  to  oppose  this.  I  take  objec-
 tion  to  this  Bill.

 उपाध्यक्ष  महोदय,  आपको  ख्याल  होगा

 इस  सदन  में  (sama)...

 Mr.  Deputy-Speaker:  He  has  a
 right  to  do  it.  He  has  written  to  me.

 Shri  S.  M.  Banerjee:  I  have  taken
 his  permission.  इससे  पहले  द्रापकों  ख्याल

 होंगा  इस  सदन  में  जब  नान-अफिशियल  बिल

 सराया  था और  जिसकी  वजह  से  400  रु०  से  बढ़ा
 कर  500  रु०  तनख्वाह  कर  दी  गई  थी  और

 2i  कु०  से  बढ़ा  कर  31  क्‌०  भत्ता  कर  दिया

 गया  था,  6  वक्‍त  मेरे  ख्याल  में  सारे  देश  की

 जनता  ने  जिसका  नेतृत्व  हम  लोग  करते  हैं
 दौर  नेतस्व  करते  का  दावा  करते  हैं,  उन्होंने
 इसके  बारे  में  काफ़ी  चर्चा  की  थी  सर  ख़खबारों

 के  एडीटोरियल्ज़  में  भी  काफ़ी  निकला  था  t

 णेसे  वक्‍त  में  जब  क्रि  हिन्दुस्तान  क्रे--डा०

 साहब  के  कहने  के  मताबिक--27  करोड़
 श्रादमी  सिर्फ  साढ़े  तीन  ग्राने  रोज़  पाते  हैं

 डा०  राम  मनोहर  लोहिया  (कशौज )  :

 30  करोड़  दमी  |

 श्री  स०  मो०  बनर्जी  :  30  करोड़
 आदकीर-->तो  आप  समझ  सकते  हैं  कि  ऐसे
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 मौके  पर  ऐसा  बिल  लाता  कहां  नतक  मासिब
 है।  .(व्यवधान)

 Shri  S.  M.  Banerjee:  Otherwise,  I
 will  say  that  it  should  be  circulated.

 Mr.  Deputy-Speaker:  Let  him  give
 his  arguments.  Why  should  there  be
 so  much  of  interruptions.

 श्री  शिव  नारायण  (बस्ती)  :  यहां
 45  कर  हम  को  उपदेश  देते  हैं,  बसे  कहते  हैं  कि

 दूनी  तनख्वाह  कर  दो  ।  चीप-पौपलैरिटी  गेन

 करना  चाहते  हैं  ।

 श्री  स०  मो०  बनर्जी  :  इनको  कह  कह
 कर  सिर  पर  चढ़ा  लिया  है  |

 Shri  Sheo  Narain:  This  is  cheap
 popularity.  Otherwise,  is  it  the  way
 to  oppose  or  take  objection?

 Shri  Ss.  M.  Banerjee:  ‘Sir,  may  I
 tell  you  sincerely  that  I  thought  in-
 sanity  was  a  disqualification  for  being
 a  member  of  this  House.  But  I  may
 be  permitteg  to  say  that  even  an  in-
 sane  person  can  become  a  member  of
 this  House.

 Mr.  Deputy-Speaker:  This  is  not
 fair.

 The  Minister  of  Parliamentary
 Affairs  and  Communications  (Dr.  Ram
 Subhag  Singh):  Sir,  I  object  to  it.

 It  should  be  expunged.

 Mr.  Deputy-Speaker:  It  is  not  fair
 to  refer  to  another  hon.  Member  like
 that.  I  would  ask  him  to  withdraw
 it.

 Shri  S.  M.  Banerjee:  I  will  with-
 draw  the  word  ‘insanity’.  उपाध्यक्ष

 महोदय,  इससे  पहले  भी  एक  बिल  इसी

 सदन  में  आ  चुका  है  जो  कि  श्री  BOT
 देव  त्रिपाठी  ने  दिया  था  मैं  उस  समय

 यहां  नहीं  था  और  दूसरे  लोग  भी  नहीं  होंगे,

 *Publishe@d  in  Gazette  of  India  Ex *Published  in  Gazette  of  India  Extraordinary,  Part  II  section  2,  dated Part  II  section  2,  dated
 21.7.67.



 ३3777

 पी  8०  मोन  बनर्जी]
 जिसमे  उन्होंने  कहा  या  कि  30  हजार  स्पये
 का  फर्नीचर  मकान  भ  होना  चाहिये,  एक
 स्टेनश्रत्कर  मिलना  चाहिये,  वी  टाइप-राइटर
 फ्री  मिलने  चाहियें,  एक  दिन्वेन्ट  मिलना
 चाहिये,  टेलोफ़ोन  क्रो  मिलना  चाहिये,  यहा
 तक  कि  को०  हो  ्यू०  में  भी  क्र  जाना
 चाहते  हैं  ।

 श्री  र्चभीर  सिह  (रोहतक)  :  स्टट्स
 के  मुताबिक  सब  कुछ  मिलना  चाहिये  ।

 ची  wo  सो०  बनर्जो  पता  नहीं  बारूपाल
 जी  ने  अपने  बिल  म  क्या  कहा  है  ।  वह  चाहते
 हैं  कि  3  ६०  से  वढ़ा  कर  50  Go  कर
 दिया  जायें  और  इन्हान  आग  कहा  है  कि--

 “Lhe  present  salary  and  daily
 allowance  of  the  Members  of  Par-
 liament  are  not  enough  to  meet
 ther  dally  reqmrements  in  view
 of  the  nigh  prices”,  22  लाख

 सरकारी  कर्मचारियों  का  महंगाई  भत्ता
 गजेन्दर  गड़कर  कमीशन  की  रिपोर्ट
 आने  के  बाद  भो  सरका*  देन  का  बयार  नहों  है,
 जिसमे  कि  सिर्फ  ७  रु०  बढ़ाना  है,  लेकिन  यहा
 पर  31  रु  से  50  २०  कराना  चाहते
 हैं  भौर  कहते  है  कि  चिफे  5  लाख  रुपये  का  खर्चें

 बढ़ेगा  -  उनाव्यक्ष  महांदय,  मैं  इसका  घोर
 विरोध  करता  हू  दौर  मै  यह  समझता  हू  कि
 जो  सरकार  अपने  कर्मचारियों  को  ७  Fo  या
 8  २०  महंगाई  भत्ता  न  दे  सके;  जिसर्क।  पजह  से

 सारे  देश  में  हाहाकार  मचा  हुमा  है,  वहा
 सद॑स्यों  का  भत्ता  बढाया  जाये;  यह  मुनासिब
 बाद  नहीं  है  -  चवाव  से  पहले  हमे  कया  मिलता
 ा,  इस  पर  भी  ध्यान  देना  चाहिय  ।  मैं  तो
 280  to  श्नकढाह  का  एक  कलक  था,  बड़ा
 झादमी  नही  था  (इवबभान)

 सी ©  ला०  बारुपाल  :  मजदूरों  से  चन्दा
 जिलता  है

 at aa  भो०  बयो  :  मैं  इस  बिल  का
 ओर  विरोध  करता  हूं  ।  जब  कि  देश

 Bill  Negatived  JULY  4,  08  Bill  Negetived  उचक

 में  गरीबी  ौर  भुखमरी  का  दौर  og
 रहा  है,  एम०  पाज़  भपने  एलाउन्सेज  बढ़वाना.
 भाहते  हैं--मैं  इसका  धोर  विरोध  करता  हूं  ।

 I  want  that  there  should  be  voting
 on  this.

 Shri  Ranga  (Srikakulam):  हद  do  not.
 ‘want  to  take  much  time  of  the  House.
 But  I  will  say  that  this  is  not  the
 right  time  when  any  such  Bill  should
 be  introduced  m  this  House.  it  is
 quite  true  that  legislatora  in  other
 countries  enjoy  many  more  privileges,
 facilities  and  opportunities.  But  then
 ordinary  people  also  are  much  richer
 an  other  countries  and  less  unfortu-
 nate  and  more  fortunate,

 We  are  going  through  an  industrial
 recession  in  our  country.  The  Fin-
 ance  Munister  is  faced  with  a  grave
 financial  crisis,  a  crisis  that  38  now
 affiicting  the  country  as  a  whole  This
 35  the  time  when  we  should  be  think-
 ing  m  terms  of  economising  on  every
 aspect  of  our  pubhe  hfe  and  also  pri-
 vate  hfe.  The  Finance  Minister  also
 laid  stress  on  the  need  for  austerity.

 Is  thus  the  time  when  we  should
 allow  a  Bull  like  this  to  be  introduc-
 ed  in  this  House?  I  couki  have  un-
 derstood  it  uf  0  or  5  years  ago,  when
 we  were  so  very  liberal  with  hundreds
 of  crores  of  rupees  which  we  were
 able  to  raise  through  taxation  and
 loans,  loans  outside  as  well  as  through
 gifts,  we  had  thought  about  it.  That
 time  is  gone.  This  is  a  wrong  time.
 Therefore  I  do  not  want  it  to  be  plac-
 ed  on  the  Table  of  the  House  lest  we
 should  be  misunderstood  all  over  the
 country.  Even  as  it  is,  quite  a  num-
 ber  of  newspapers  have  written  edi-
 torials  about  the  various  perquisites,
 privileges  and  other  facilities  that  we,
 Members  of  Parliament,  and  MLAs  in
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 proposal
 to  introduce  it  but  to  withdraw  it  in
 an  honourable  manner,

 Some  hon,  Members  rose—
 Shri  ghri  Chand  Goel  (Chand-

 garh):  Please  permit  us  to  give  our
 view.  Every  party  has  its  own  point
 of  view,

 Mr.  Deputy-Speaker:  There  are
 rules  If  there  is  a  question  of  com-
 petence,  there  is  a  general  discussion
 on  that  issue,  but  this  is  not  a  dis-
 cussion  about  the  competence  of  the
 House  He  has  objected  to  the  very
 principle  of  the  Bill  I  have  permit-
 ted  a  senior  Member  from  this  side
 though  it  was  not  permissible  unde)
 the  rules  What  I  would  suggest  33
 that  when  it  comes  before  the  House
 we  will  consider  it

 Shri  8.  M.  Banerjee:  No  Sir

 Shri  Shri  Chand  Goel:  We
 very  strong  sentimental  objection
 (Interruption)

 have

 Mr.  YDepnty-Speaker-  For  your
 benefit  I  will  read  out  the  relevant
 rule  It  reads

 “If  a  motion  for  leave  to  mtio-
 duce  a  Bill  is  opposed,  the
 Speaker,  after  permitting,  if  he
 thinks  fit,  a  brief  explanatory
 statement  from  the  member  who
 moves  and  from  the  member  who
 opposes  the  motion,  may,  without
 further  debate,  put  the  bd

 aft  wo  ोन  तनों  :
 वहाँ  नहीं  था।

 i954%  मैं

 भीं  qo  खा०  बाकपाल  फिर  मै  यह
 बहता  हूं  कि  झाप  इतने  झादर्शवादी  हैँ  तो
 ज्यादा  मत  लो  ।  जो  बिल  हमने,  पहले  पास
 किया  था,  उसके  मुताबिक  मत  लो,  उस  पैसे
 को  छोड  दा  ।  उपाध्यक्ष  महोद+,  मैं  इस
 विधेयक  की  श्रस्तुत  करता  हु
 (व्यवधान  )

 The  Minister  of  Law  (Shri  Govinds
 Menon):  May  I  say  one  ward?

 Shri  S  M.  Banerjee:  I  will  request Dr  Ram  Subhag  Singh
 Shri  §  Kandappan:  (Mettur)  It

 is  strange  that  such  a  Bill  should
 have  been  brought  here  at  this  stage I  think,  better  cuunsel  will  prevail
 upon  him

 Mr.  Deputy-Speaker:  Are  you  ob-
 jecting  on  the  of  peter

 Shn  Govinda  Menon:  It  is  the  long
 standing  convention  in  this  House
 that  at  the  time  of  leave  to  introduce
 a  Bill  we  do  not  enter  into  a  discus-
 sion  regarding  the  merits  of  the  छाए
 It  does  not  follow  that  those  who  do
 not  speak  against  the  Bill  are  sup-
 porting  the  Bull

 This  is  not  the  occasion  to  do  that
 Mr  Deputy-Speaker:  Now,  I  put it  to  the  vote  of  the  House  (Inter-

 It  says:  without  further  debate  Then
 it  goes  on  to  say  that  where  the  com-
 petence  is  concerned  we  can  have  a
 debate.  Now  there  is  no  question  of
 adebate  He  can  make  a  brief  reply.

 थी  qe  ato  :  में  एक  दात
 कहना  चाहता  हूं  कि  .054  में  जब  यह  बिल
 भागा  था,  उस  वक्त  इन  प्रादर्शवादी  बताये
 जाने  वाले  लोगो  ने  उसका  विरोश्र  नहीं”
 किया  था  «

 ruptions)  I  permitted  Prof  Rang2
 to  say  a  few  words  That  is  all

 The  question  is

 ‘That  leave  be  granted  to  in-
 troduce  a  Bil  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  p54."

 Those  in  favour  of  the  motion  will
 please  say  “Aye”.

 Some  non.  Members:  Aye
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 Mr.  Deputy-Speaker;:  Those  against
 will  please  say  “No”.

 Some  hon.  Members:  No.

 Mr.  Deputy-Speaker:  I  think,  the
 “Ayes”  have  it...

 Some  hon.  Members:  The  “Noes”
 have  it.

 Mr.  Deputy-Speaker:  Let  the
 Lobbies  be  cleared.  Now,  the  Lobbies
 have  been  cleared.  I  put  the  ques-
 tion  to  the  vote  of  the  House.

 The  question  is:

 “That  leave  ben  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,
 1954.”

 Those  in  favour  of  the  motion  will
 please  say  “Aye”.

 Some  hon.  Members:  Aye.

 Mr.  Deputy-Speaker:  Those  against
 will  please  say  “No”.

 Several  hon.  Members:  No.

 Mr.  Deputy-Speaker;  The  ‘“Noes”
 have  it,  the  ‘‘Noes”  have  it,

 The  motion  ig  negatived.

 The  motion  was  negatived.

 Mr.  Deputy-Speaker:  Now,  we  go
 to  the  next  item.

 Shrimati  Lakshmikanthamma
 (Khammam):  May  I  crave  your  in-
 dulgence?  I  want  to  say  about  the
 procedure  of  the  House.  The  right
 of  the  Member  to  introduce  a  Bill  is
 there.  Since  some  people  do_  not
 agree  with  the  contents  of  the  Bill,
 the  situation  has  now  arisen  where
 a  Bill  cannot  be  intvaduced  even...
 (Interruption).
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 Mr.  Deputy-Speaker:  That  is  over
 now.  You  ought  to  have  challenged
 it:  *

 next
 He  is

 Mr.  Deputy-Speaker:  The
 item  is  that  of  Mr.  Vajpayee.
 not  present  here.

 45.55  hrs.

 CONSTITUTION  (AMENDMENT)
 BILL—contd,

 (Amendment  of  Article  368)  by  Shri
 Nath  Pai

 Mr.  Deputy-Speaker:  Now  we
 shall  take  up  further  consideration
 of  the  motion  moyed  by  Shri  Nath
 Pai  to  refer  the  Constitution  (Amend-
 ment)  Bill  (Amendment  of  Article
 368)  to  a  Select  Committee.

 We  have  already  exhausted  five
 hours.  Now  the  Law  Minister  will
 intervene.  He  is  not  replying.  His
 junior  colleague  will  reply  at  a  later
 stage.

 The  Minister  of  Law  (Shri  Govinda
 Menon):  I  have  moved  an  amend-
 ment  that  this  Bil]  be  referred  to  a
 Joint  Committee  of  both  the  Houses...
 (Interruptions)

 Shri  E.  छू.  Nayanar  (Palghat):
 There  are  so  many  members  who  nave
 not  spoken  on  this.

 Mr.  Deputy-Speaker:  I  have  said
 that  the  Law  Minister  is  intervening
 and  not  replying.  We  have  already
 exhauted  five  hours,  We  should  try
 to  finish  this  as  early  as  possible  be-
 cause  the  next  Bill  has  also  to  be
 taken  up.  (fnterruptions).  I  have
 already  indieated  that  we  have  al-
 ready  hag  enough  time  for  this  Bill.
 We  have  exhausted  five  hours.  Now
 the  Law  Minister  is  intervening.  Then
 Dr.  Lohia  is  supposed  to  speak.  Then
 one  or  two  members  will  be  called.
 We  have  to  finish  this  as  early  as
 possible  because  the  next  Bill  is  also
 an  important  one  and  Mr.  Madhu
 Limaye  is  sitting  here.
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 Shri  N.  K.  P.  Salve  (Betul):  On
 a  point  of  information.  Last  time
 quite  a  few  of  us  had  written  to  the
 Speaker  that  we  should  be  given  an
 opportunity  to  speak  and  the  Speaker
 promised  that  on  the  next  Friday
 when  the  Bill  would  be  taken  up,  all
 of  us  would  be  called.  You  should
 be  fair  to  us  and  give  us  an  opportu-
 nity  to  speak  on  this  very  important
 Bill,  If  necessary,  I  submit  that  the
 time  may  be  extended.

 Shrj  Ganesh  Ghosh  (Calcutta
 South):  I  was  assured  by  the  Chair-
 man  that  I  would  be  given  an  oppor-
 tunity  to  speak.

 Mr.  Deputy-SPeaker:  Let  the  Law
 Minister’s  speech  be  over.  Then  we
 shall  take  up  this  point.

 An  hon.  Member:  The  feeling  of
 the  House  is  to  extend  the  time.

 Mr.  Deputy-Speaker:  As  I  have
 already  said,  the  Bill  is  supposed  to
 go  to  a  Joint  Committee.  We  must
 bear  in  mind  that  we  have  already
 exhausted  five  hours.

 Shri  E.  K.Nayanar:  Our  represen-
 tative,  Mr.  Ganesh  Ghosh,  must  get
 the  chance.

 Shri  N.  K.  P.  Salve:  This  is  the
 time  when  we  should  get  the  chance,
 Sir.  Last  time  we  did  not  press  be-
 cause  the  leaders  were  supposed  to
 be  speaking  on  the  Bill,

 Mr.  Deputy-Speaker:  There  should
 be  some  limit.  We  have  already
 taken  five  hours.

 The  Deputy  Minister  in  the  Depart-
 ment  of  Parliamentary  Affairs  (Shri
 R.  L.  Chaturvedi):  If  the  wish  of
 the  House  is  that  the  time  should  be
 extended,  it  may  be  extended.

 Mr.  Deputy  -Speaker:  Today  we
 shall  go  for  ३  hours.

 Some  hon,  Members:  No,  no.  The
 whole  day.

 Mr.  Deputy-Speaker:  Is  there  a
 unanimous  view  on  this  point?
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 श्री  शिव  नारादण  (बल्ती)  :  उपाध्यक्ष

 महोदय,  मैं  प्रस्ताव  करता  हूं  कि  इस  बिल  पर

 दो  घंटे  का  समय  बढ़ा  दिया  जाय  और  मैं

 श्राप  से  चाहता  हूं  कि  इस  पर  वोट  ले  लिया

 जाय  |

 श्री  सघु  लिमये  (मुंगेर)  :  मेरी  एक
 प्रार्थता  है  श्रौर  वह  यह  कि  मुझे  केवल  अन्त  में

 एक  मिनट  का  समय  दे  दिया  जाय  अपने

 बिल  की  चर्चा  को  चालू  करने  के  लिए  बाकी

 सारा  समय  इनको  दे  दिया  जाय,  मुझे  इससे

 कोई  आपत्ति  नहीं  है  ।

 श्री  शिव  नारायण  :  उपाध्यक्ष  महोदय,
 मैंने  प्रत्मव  कर  दिया  है  कि  वर्तमान  बिल

 पर  दो  घड़े  का  समय  बढ़ा  दिया  जाय  ।  उस

 पर  श्राप  वोट  ले  लाजिथ  और  हा,  या  ना

 करवा  लोजिये  ।

 श्री  प्रकाशबार  जश्ञास्त्री  (हापुड़)  :  मैं

 श्री  शिव  नारायण  के  प्रस्ताव  का  समर्थन

 करता  हूं  ।
 6  hrs.

 श्री  शिव  नारायण  :  उपाध्यक्ष  महंदय,
 मैंने  प्रस्ताव  किया  है  कि  इस  बिल  के  ऊपर

 दो  घन्टे  का  समय  और  बढ़ाया  जाये  |

 श्री  सुरेन्र  नाथ  द्विवेदी  (Aee9rgi) :
 यह  बिल  लो  सारा  दिन  चलेगा  |

 Mr.  Deputy-Speaker:  I  am  prepar-
 ed  to  put  the  motion  to  vote.  But  is
 it  necessary?  As  I  have  said,  we  may
 extend  the  time  for  nearly  2  hours
 and  20  minutes,  leaving  just  one  or
 two  minutes  for  Shri  Madhu  Limaye
 in  whose  name  the  next  Bill  stands.
 The  hon.  Member  is  suggesting  an  ex-
 tension  by  2  hours,  whereas  I  am
 suggesting  an  extension  for  about  2
 hours  ang  20  minutes,  We  can  ccn-
 tinue  this  Bill  for  the  whole  of  the
 day;  at  the  end  two  or  three  minutes
 may  be  given  to  Shri  Madhu  Limaye
 to  start  his  speech  on  the  nexf  Bill.

 श्री  शिव  नारायण  :  मैं  ने  प्रस्ताव  किया

 है  कि  समय  दो  चघन्टें  के  लिये  बढ़ाया  जाये  t
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 Mr.  Deputy-Speaker:  The  tune

 may  be  extended  initially  for  two
 hours  I  think  the  House  agrees  tc
 this.

 Severat  hon  Members:  Yes
 The  Minister  of  Law  (Shn  Govinda

 Menon)  The  is  certamly  a  very
 important  Bil]  and  that  is  why  from
 large  sections  of  the  House  demands
 have  been  made  that  the  tume  for
 the  Bill  be  extended  It  is  because  of
 the  importance  of  the  Bill  that  al-
 though  it  is  not  an  official  Bill,  on  be-
 half  of  Government,  I  have  moved  a
 motion  that  it  be  referred  to  a  Joint
 Committee  of  both  Houses  consisting
 of  45  Members
 36.02  hrs.
 [SHamiat:  LAKSHMIKANTHAMMa  ma  the:

 Chairj
 The  subject-matter  of  the  Bul!,  al-

 though  it  is  an  one-clause  Bull,  takes
 in  the  entire  subject  of  the  power  and
 mght  of  the  Parhament  of  India  to
 amend  the  Constitution  In  other
 wonis,  the  subject-matter  of  the  Bull,
 although  it  is  covered  by  a  single
 clause  is  the  power  of  amendment  or
 the  principles  regarding  the  amend-
 ment  of  the  Constitution

 Shri  Ranga  =  (Srkakulam)  It  38
 whether  Parliament  shoulg  have  thc
 power

 hr,  Govinda  Menon.  It  is  whe-
 ther  Parliament  shoulg  have  the
 power  whether  Parliament  has  the
 power,  whether  Parliament  has  not
 the  power  and  all  those  things

 Article  368  has  been  referred  to,
 because  until  the  27th  February  this
 year,  it  was  thought  not  only  by  Par-
 hhament,  not  only  by  the  other  legis-
 latures  in  India  but  by  all  the  High
 Courts  and  by  the  Supreme  Court
 that  article  368  contained  the  power
 to  arhend  the  Constitution.

 For  the  last  seventeen  years,  we
 have  been  functionmg  with  the  un-
 derstanding

 11) अ  30  Wt  Bit

 Shri  Pilon  Mody  (Godhra).
 the  misapprehension.

 Shri  Govinda  Menon:  All  right,  it
 may  be  a  mysapprehension.  His  wnter-
 Jections  will  not  add  to  the  weight  of
 what  Chief  Justice  Subba  Rao  and
 the  other  Judges  of  the  Supreme  Court
 have  said  on  this  matter.
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 This  55  a  constitutional  matter  which
 should  be  discussed  and  considered  in
 8  very  coo]  atmosphere  because  t
 pertains  to  the  mghts  and  powers  of
 Parliament  under  our  Constitution,

 There  38  an  impression,  and  that
 impression  has  been  assiduously  pro-
 pagated  by  my  friend  Shri  Banga  and
 other  members  of  his  party  that  this
 Parhament  has  been  mususing  the
 powers  of  amendment

 Shri  Ranga  Shamelessly
 Shri  Govinda  Menon  times

 out  of  number,  in  fact,  on  2]  occasions
 eur  Constitution  has  been  amended,  it
 3५  only  a  partial  truth  to  say  that
 power  af  a  t  has  been  mi
 ed  because  there  have  been  2]  amend-
 ments  to  the  Constitution

 Shri  S.  K  Tapuraiah  (Pah)  Why
 only  a  partial  truth?

 Shri  Govinda  Menon  I  shall  tell,
 why  Let  him  please  listen  There
 have  been  2]  amendments  to  the  Con-
 stitution  and  these  2]  amendments
 have  been  printed  m  an  appendix  to
 the  latest  edition  of  the  Constitution
 published  by  Government  If  my
 friends  in  this  House,  particularly
 those  who  say  that  Parliament  has
 misused  the  powers  of  amendment
 would  kindly  go  through  those  22
 amendments  they  will  see  that  except
 three,  all  the  other  amendments  were
 with  respect  to  non-controversial
 matters  Our  Constitution  !s  one  with
 395  articles  and  8  schedules,  a  very
 voluminong  Constitution  providing  for
 all  sorts  of  things,  important  and  un-
 important.  It  was  necessary  that  we
 should  have  done  so.  It  became  ne-
 cessary,  therefore,  from  time  to  time
 to  amend  the  Constitution  ‘Take,  for
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 example,  the  latest  one,  the  2lst  am-
 endment  which  was  passed  in  this
 ffouse  unanimously  to  provide  that  the
 Sindhi  language  be  included  in  the
 &th  Schedule.  That  also  is  referred
 to  and  reckoned  as  one  of  the  many
 amendments  to  the  Constitution  which
 this  House  has  passed,  If  you  look
 into  the  matter,  you  will  see  that  ex-
 vept  the  Ist,  the  4th  and  ‘th  amend-
 ments,  all  the  other  amendments  were
 with  respect  to  matters  on  which  the
 YWouse,  the  country,  the  people,  all
 were  agree  should  have  been  passed.

 Shri  Piloo  Mody:  Nobody  disagrees
 with  him.

 Shri  Govinda  Menon:  If  he  does
 wot  disagree  with  me,  he  should  have
 said

 Shri  Filoo  Mody:
 three  amendments
 bogus  case

 Only  on,  these
 Do  not  build  a

 Shri  Govinda  Menon:  Do  not  raise
 a  bogus  criticism

 I  am  not  making  a  bogus  case
 These  three  amendments  tcuchea
 princapally  one  and  only  one  of  the
 fundamental  rights  provided  in  the
 Constitution,  that  28  article  30  That
 38  the  reason  why,  and  that  alone  is
 the  reason  why,  Shri  Mody  and
 others  of  his  way  of  thinking  raise
 protest

 Shri  Piloo  Mody:  Is  he  entitled  to
 make  these  allegations?

 Shri  Govinda  Menon:  It  8  no
 allegations,  please  keep  quiet

 Shri  Plloo  Mody:  On  top  of  these
 allegations,  he  says  ‘keep  quiet’

 Mr,  Chairman:  All  this  trouble
 arises  because  of  interruptions  on  this
 side.  Let  the  Minister  be  heard
 without  interruption.

 Shel  Gevinds  Menon:  I  was  saying
 that  there  have  been  three  amend-
 monty  to  the.  Constitution,  All  these
 three  refer  to  the  right  to  property
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 referred  in  art. 31,  I  do  not  say  for
 a  moment,  I  will  not  contend  for
 moment,  that  friends  in  this  Tlouse
 or  outside,  who  do  not  want  this
 right  to  be  touched,  should  not  have
 the  mght  to  say  so.

 Shri  Piloo  Mody:  Are  you  attack-
 ing  freedom  of  speech?

 Shri  Govinda  Menon:  Let  me  be
 heard

 I  was  saying  that  during  the  last
 6  oy  77  years,  on  three  occasions
 Parhament  had  to  consider  the  ques-
 tion  of  amendment  of  the  Constitu-
 tion  with  respect  to  certain  matters
 concerning  the  right  to  propeity,  One
 of  the  learned  Judges  who  constitu-
 teq  the  majority  in  the  Golak  Nath
 case—I  am  referring  to  Hidayatuilah
 J  thought  that  this  right  to  property
 should  not  have  found  a  place  in
 Part  Il

 Shn  Piloo  Mody:  Suppos.  i  agree
 with  yon?

 Shri  Govinda  Menon:  Mr.  Justice
 Hidayatullah  said—I  supose  all  of  us
 have  read  the  judgment—that  it  was
 a  mistake  have  placed  article  3l  in
 the  Chapter  on  Fundamental  Rights.
 He  says  that  that  is  the  one  article
 which  ought  not  to  have  found  a  place
 there,  the  least  strong  among  the  fun-
 damental  mghts  On  no  occasion  has
 this  House  touched  the  other  funda-
 mental  rights,  except  in  amall  parti-
 culars,  and  wherever  those  funda-
 mental  mghts  were  touched,  again
 Mr,  Justice  Hidayatuilah  sad  that
 they  were  legitimate  Those  amend-
 ments  were  good  according  to  the
 learned  judge  On  one  or  two  occa~
 sions,  for  article  chy  was  amended.
 The  Judge  says  that  it  is  not  an  offen-
 sive  amendment,  that  it  35  consistent
 with  article  13,  that  it  is  a  good  am-
 endment—he  upholds  it.  Article  46
 was  amended,  article  39  alsa  was
 amended  to  provide  that  the  freedom
 given  under  that  article  should  be
 consistent  with  the  security  of  the
 State  and  all  those  things.  There-



 73783  Constitution  (Amdt.)

 [Shri  Govinda  Menon]
 again,  Mr,  Justice  Hidayatulla,  in  his
 very  learned  judgment,  was  said  that
 that  is  an  amendment  which  was
 legitimate.

 Shri  Ranga:  Oh.

 Shri  Govinda  Menon:  Don’t  —  say
 “oh”.  He  ig  one  of  the  six  Judges

 .avhose  judgement  you  are  supporting,

 Shri  Piloo  Mody:  We  accept  is  zz
 ‘toto.

 Shri  Govinda  Menon:  Please  keep
 quiet,  Mr,  Mody.  You  spoke  at  length
 and  we  heard  you.  You  referred  to
 matters...

 Shri  Rapga:  Would  it  be  right  for
 him  to  say  “shut  up”.  He  cannot  use
 that  expression.

 Shri  8S.  K.  Tapuriah:  He  must
 withdraw.

 Mr.  Chairman:  Please  address  the
 Chair.  Why  do  you  address  them?

 Shri  Govinda  Menon:  Wnat  I  am
 saying  is:  let  others  also  address  you.
 What  I  request,  what  I  beseech  of  my
 friends  is:  let  me  expand  my  tineme.

 This  first  amendment  to  the  Con-
 stitution  wes  brought  in  95l,  and  I
 wish  to  refer  to  the  Statement  of
 @bjects  and  Reasons  of  that  Bill  which
 was  the  first  amendment  of  the  Con-
 stitution.  That  is  very  important.  It
 was  introduced  in  this  House  and  pilo-
 ted  by  the  then  Prime  Minister  him-
 self.  We  were  not  tinkering  with  the
 Constitution.  Please  permit  me  _  to
 read  that  short  statement.  It  says:

 “During  the  last  5  months  (i.e.
 after  the  passage  of  the  Constitu-
 tion)  certain  difficulties  have  heen
 brought  to  light  by  judicial  deci-
 sions  and  pronouneements  espe-
 cially  with  regard  to  the  chapter
 on  fundamental]  rights,  The
 citizen’s  right  to  freedom  of  speech
 and  expression  guaranteed  by  arti-

 ‘cle  9(l)(a)  has  been  held  by
 some  courts  to  be  so  comprehen-
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 Sive  aS  not  to  render  a  person  cul-
 pable  even  if  he  advocates  murder
 and  other  crimes  of  violence.  In
 other  countries  with  written  con-
 stituation  freedom  of  speech  and
 of  the  press  is  not  regardéd  as  de-
 barring  the  State  from  punishing
 or  preventing  the  abuse  of  that
 freedom.

 The  citizen’s  right  to  practice
 any  profession  or  carry  on  any
 occupation,  trade  or  business  con-
 ferred  by  article  9()  (8)  is  sub-
 ject  to  reasonable  restrictions
 which  the  laws  of  the  State  may
 impose  in  the  interests  of  the
 general  public.  While  the  words
 cited  are  comprehensive  enough
 to  cover  any  scheme  of  nationali-
 sation  which  the  State  may  under-
 take,  it  is  desirable  to  place  the
 mater  beyond  doubt  by  a  clari-
 ficatory  addition  to  article  19(6).

 Another  article  in  regard  to
 which  unanticipated  difficulties
 have  arisen  is  article  3l.  The
 validity  of  agrarian  reform  mea-
 sures  passed  by  the  State  legis-
 latures  in  the  last  three  years  has,
 in  spite  of  the  provisions  ofsclaus-
 es  4  and  6  of  article  3l,  formed  the
 subject  matter  of  dilatory  litiga-
 tion.  as  a  result  of  which  the  im-
 plementation  of  these  important
 measures  affecting  large  numbers
 of  people  has  been  held  up.

 The  main  objects  of  this  Bill  are.
 accordingly  to  amend  article  9
 for  the  purposes  indicated  above,
 and  to  insert  provisions  which  will
 secure  the  constitutional  validity
 of  the  zamindari  abolition  laws  in
 general  and  certain  special  State
 Acts  in  particular.

 Opportunity  has  been  taken  to
 propose  a  few  minor  amendments
 (o  other  articles  in  order  to  re-
 move  difficulties  that  may  arise.
 It  islaid  down  in  article  46  as  a
 directive  principle  of  State  policy
 that  the  State  should  promote
 with  special  care  the  educational
 and  economic  interests  of  the
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 weaker  sections  of  the  and
 Pentect  them  from  social  injustice.

 educational,  economic  and  social
 advancement  of  any  backward
 class  of  ertizens  may  not  be  chal-
 legged  on  the  ground  of  being  dis-
 criminatery,  it  is  proposed  that
 atticle  2508)  should  be  suitably
 imphfied.  Certain  amendments
 in  respect  of  the  articles  dealing
 with  the  convening  and  proro-
 guing  of  the  session’  of  Parlia-
 ment  have  been  found  necessary
 and  are  also  incorporated  ir  this
 Bill

 Jawaharlal  Nehru  '

 I  referred  to  this  statement  of  objects
 and  reasons  because  qa  few  months
 after  the  Constittution  was  enacted  :t
 was  found  that  certain  provisions  re-
 quired  amendment,  particularly  in
 view  of  the  other  provisions  relating
 to  the  Directive  Principies  With  res-
 Rect  to  these  directive  principles,  I
 shal)  draw  the  attention  of  the  House
 to  ane—and  one  alone—provision  iD
 articles  37

 “The  provisiong  contained  m  this
 Part  shajl  not  be  enforceable  by
 any  court,  but  the  principles
 therein  laid  down  are  neverthe-
 less  fundamental  nthe  gover-
 Rance  Of  the  country  and  it  shall
 be  the  duty  of  the  State  ta  apply
 these  principles  in  making  laws”

 Often  we  concentrate  our  attention
 only  on  the  first  part  which  says  that
 these  are  not  justiaable  What  8
 meant  by  that  statement?  It  is  not
 open  to  a  citizen  to  approach  the
 Supreme  Court  pr  any  High  Courts  w
 seek  a  writ  of  mandamus  against  the
 Gevernmen  or  9  legislature  to  take

 legislation  to  implement  one  or
 om  er  of  the  provisions  given  in  the
 chapter  Otherwise,  it  is  stated  that
 they  are  fundamental  in  the  govern-
 ance  of  the  country  It  shal]  be  the
 duty  of  the  State  to  apply  these  prin-
 ciples  in  making  laws  Therefore,  arti-
 cle  87  and  other  article;  in  this  echap-

 13786-

 द  lay  down  the  fundamental  duties
 of  this  Parliament,  The  eayler  chapter
 deals  with  the  furdamental  dights  of
 the  citizens,  thig  lays  down  funda-
 mental  duties  of  the  ernment  and
 Parliament,  fundamental  duties  in
 administration  It  728  the  fundamental
 duty  of  the  Lok  Sabha  and  the  Legs-
 latuses  in  this  country  to  ste  thet
 effect  is  given  mn  enacting  laws  qn
 the  directive  principles  laid  down  m
 the  Constitution  When  you  attempt  to
 implement  the  directive  principles,  as
 was  stated  in  the  statement  of  objects
 and  reasons  which  I  just  now  read
 out,  of  en  it  becomes  necessary  to  have
 amendments  of  the  Constitutiun  Qnly
 thrice,  on  the  occasion  of  the  first,
 fourth  and  j7th  amendments,  ad  we
 fed  xt  necessary  J  think  most  of
 Lhe  political  parties  in  the  country  be-
 heve  that  there  should  be  agrarian
 reforms,  that  the  right  to  property
 should  be  limited  and  restricted  in
 the  interest  of  the  general  public,  that
 the  tenant;  should  have  certam  very
 importance  rights,  that  ceilings  should
 be  provided  with  respect  to  holidings
 of  property  ete  I  need  not  dilate
 upon  that  I  think  most  of  yg  can-
 tribute  to  the  theory  that  there  snould
 be  an  egalitaman  society  developed  in
 our  country  These  are  the  principles
 Jaid  down  in  this  chapter  It  78  onr
 fundamental  duty  to  see  that  law
 are  enacted  a  order  to  further  the
 objectives  laid  down  thereunder
 And  when  that  is  attempted  often  we
 feel  that  some  amendment  here  and
 there  may  become  necessary  The
 first  amendment  was  passed  by  this
 House,  and  after  the  first  amendment
 was  passed,  it  was  tested,  the
 vires  of  that  amendment  was  tested  in
 the  Supreme  Court,  and  in  that  case
 the  much  discussed  case  of  Sgnkars
 Prasad  v  the  State,  the  question  was
 raised  whether  Parhament  has  the
 power  to  restrict  the  rights  laid  down
 under  article  3!  The  question  was
 raised  whether  a  constitutional  amend-
 ment  it  law  under  article  8  or  whe-
 ther  it  is  somethmg  more  The  ques-
 tion  was  raised  whether,  when  Parlia-
 ment  ig  aptng  wnder  article  868,  ह उ  is
 not  exerjsing  constituent  powers  ar
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 [Shri  Govinda  Menon]  aft  मच  लिसये  :  या  मती  महोदय it  was  exercisimg  merely  legislative

 powers  The  Supreme  Court  held  un-
 animously—a  Bench  of  five  Judges—
 that  the  amendment  wag  a  good
 amendment

 Shri  N.  C.  Chatterjee  (Burdwan)
 And  also  held  that  the  fundamental
 nights  could  be  affected  by  Parha-
 ment,  as  it  was  done  including  the
 Ninth  Schedule

 Shri  Govinda  Menon:  I  am  thankful
 to  Shri  Chatterjee  I  think  he  appear- ed  and  argued  m  that  case  Then
 came  the  fourth  amendment  wherein
 also—I  do  not  want  to  read  out  from
 that—  with  respect  to  many  of  these
 amendments,  it  was  stated  by  Mr
 Justice  Hidyatullah  in  us  judgment
 that  they  were  necessary  amendments
 I  would  refer  to  page  43  of  the  copy
 of  his  Judgment  which  I  have  in  my
 possession  J  do  not  know  whether  it
 will  be  the  same  page  m  the’  other
 copies  Keferring  to  the  amendment
 of  article  19,  the  learned  judge  said
 that  the  dment  was  ry
 The  id  it  was  nec  'y  bi
 mn  Romesh  Thaper  ७  the  State  of
 Madras,  it  was  held  that  disturbance  of
 public  tranquillity  did  not  come  within
 the  expression  “undermine  the  se-
 curity  of  the  State’  In  the  first
 amendment  Act  there  was  an  amend-
 ment  to  article  79  also  All  that  I
 contend  for  is  that  the  Lok  Sabha
 and  the  Rajya  Sabha—this  Parlia-
 Ment—has  not  attempted  to  whittle
 down  to  any  extent  the  transcendental
 fundamental  rights  I  am  using  the
 words  which  are  often  used  by  many
 peop)  the  tri  dental  funda-
 mental  rghts—laid  down  in  the  chap-
 ter  on  Fundamental  Rights

 Shri  Ranga:
 Shri  Govinda  Menon:  A)l  that  was

 dune  was  to  do  something  with  res-
 vect  to  article  3l  and  it  ig  with  res-
 pect  to  that  article  that  Mr  Justice
 Yidyatullah  said  that  “Our  Constitu-
 tion  accepted  the  theory  that  the  right
 40  propety  is  a  fundamental  right.  In
 my  opinion  it  was  an  error  to  place  It
 in  that  category”  That  is  what  he  said

 Question

 इस  को  मानते  हैं  ?  मैंने  कहा  है  कि
 इस  को  मानता  हू  t

 Shri  Govinda  Menon:  That  is  what
 he  said  I  have  no  objection  to  have
 it  out  of  that  particular  chapter  of  the
 Constitution,

 st  मु  लिमये  :  वहू  पहले  अपनी
 पार्टी  को  समझाये  और  कास्टीटयूएन्ट
 एसेम्बली  क।  बुलायें  av

 Shri  Govinda  Menon.  Here,  we  are
 now  on  the  question  of  the  amend-
 ment  of  the  Constituton,  and  if  we
 want  to  amend  the  Constitution,  af  we
 want  to  take  article  3l  from  that
 chapter  wherein  it  finds  :ts  place  to-
 day,  this  Parliament  should  have  the
 Power  to  do  so

 Shr;  Piloo  Mody.  Just  one  munute
 Sir  I  would  like  to  request  the  hon
 Munster,  77  he  3s  hell  bent  only  against
 the  fundamental  right  to  own  proper-
 ty,  let  hum  by  his  legal  gealus  remove
 that  particular  mght  and  leave  the
 others  intact  so  that  soiled  hands  may
 not  fall  on  them

 Shri  Govinda  Menon,  I  have  been
 stating  particularly  with  reference  to
 the  very  learned  speech  which  Mr
 Mody  made  on  an  earlier  occasion,
 wherein  he  expressed  his  fear  that  if
 this  right  to  amend  the  Constitution  ts
 ८  ded  to  Part  t,  all  the  funda-
 mental  rights  which  are  enshrined  in
 the  Constitution  may  be  taken  away
 There  is  absolutely  no  occasion  for
 that  fear  I  was  speaking  of  the  27
 amendments  we  have  had  during  the
 last  77  years  Under  the  Enghsh
 Constitution,  it  is  open  to  the  British
 Parhament  to  pass  any  legislation.
 There  are  no  restrictions  or  limitations
 on  the  legislative  power  of  the
 British  Parliament

 Shri  J.B  Mripalani  (Guna):  it
 48  a  unitary  constitution,  not  a  federal
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 cometitution,  Our  federal  constitution
 lumits  the  powers  of  this  Parliament
 even  in  the  States

 Shri  Govinda  Menon’  i  was  deve-
 loping  another  point  Because  of  the
 existence  of  unlimited  powers  with  the
 British  Parliament,  we  do  not  hear  of
 cases  where  the  British  Parhament
 have  tor  example,  passed  legislation
 taking  away  the  right  of  habeas  cor-
 pus  or  the  Bill  of  Rights  This  35  all
 a  case  of  political  prudence  You  may
 have  the  powei,  but  you  do  not  utilise
 it  Tnat  33  why  I  referred  to  the  22
 amendments  we  have  made  in  the
 past  In  none  of  them  did  parla-
 ment  think  of  whittling  down  any  of
 the  nights

 Shri  Piloo  Mody  What  about
 future?

 the

 Shri  Govinda  Menon  I  am  speak
 ing  about  the  present  and  the  past  In
 the  future,  why  shoufd  one  think  that
 we  are  going  to  act  in  a  way  differ-
 ent  from  the  way  we  have  been  acting
 hitherto?  There  33  absolutely  no  basis
 for  the  \dea  which  has  been  pr  opagat-
 ed  that  the  Constitution  has  been
 amended  several  times  to  whittle  down
 the  rights  of  the  people  The  Constitu-
 tion  has  been  amended  several  times
 to  clarify  the  several  provisions  in  the
 Constitution,  and  on  three  occasions
 to  enable  the  State  Governments  to
 have  the  necessary  agrarian  and  other
 reforms

 Regarding  Mr  Nath  Pai’s  Bill,  I
 would  for  a  moment  request  my
 friends  to  forget  the  provisions  about
 the  dment  of  fund  tal  rights
 Do  we  or  do  we  not  believe  that  our
 Constitution  should  have  provisions
 contained  therein  to  amend  the  Con-
 stitution?  Or,  do  we  want  a  Consti-
 tution  of  such  ngidity  that  it  would
 not  be  possible  to  amend  it?  If  there
 should  be  a  right  to  amend  the  Con-
 stitution,  would  it  be  correct  to  say
 thet  that  right  should  be  spelt  out  of
 what  is  called  the  residuary  powers
 of  legislation,  vested  in  Parliament’
 Amendment  of  the  Constitution  is  not
 such  an  unimportant  matter  that  it
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 should  be  searched  for  in  the  residu-
 ary  powers  which  have  been  provided
 There  is  8  provision  in  the  Constitu-
 tion  which  3३  not  sufficiently  clear
 Mr  Nath  Pai  thinks,  by  his  Bill  he
 can  make  it  clear  I  belicve  tnere  are
 several  other  aspects  to  be  dered
 In  the  Joint  Commifiee,  we  can  con-
 sider  all  these  aspects  and  produce
 before  Parliament  legislation  pased
 upon  the  Bill  of  Mr  Nath  Pai,  which
 will  guarantee  the  rights  of  amend
 ment  in  appropriate  cases  and  also
 safeguards  wherever  necessary

 The  judgments  delivered  by  this
 bench  of  l!  judges  have  to  be  consi-
 dered  and  we  have  te  “onside:  whut
 steps  we  have  to  take  There  are
 very  many  interesting  aspects,  As  Shri
 Viewanatham  the  other  da,  pointed
 out  al]  the  eleven  Judges  agreed  in
 non-suiting  the  petitioners  The  peti-
 tioners  did  not  succeed  in  the  case
 Five  of  them  said  that  the  right  to
 amend  the  Constitution  is  contained
 m  article  368  of  the  Constitution
 Five  of  them  enunciated  the  theory
 of  prospective  over-ruling  One  of
 them  Mr  Justice  Hidayatullah  who
 joined  those  five  in  declaring  that
 right  of  dim  is  not  tained
 an  article  368  of  the  Constitution,  up-
 holds  in  his  judgment  that  Section  (2)
 of  the  Seventeenth  Amendment  ६0
 the  Constitution  35  good

 Now  as  it  is  the  position,  is  extre
 mely  confuseq  I  would  draw  your
 attention  and  particularly  the  atten
 tion  of  those  hon  Members  who  have
 not  carefully  read  the  judgment  to  a
 Certain  portion  of  this  judgment  (In-
 turruptions)  I  refer  to  it  because
 Shri  Madhu  Limaye  in  his  speech  the
 other  day  said  that  he  :s  orposing  this
 Bull  but  would  advocate  the  acceptan-
 Ce  of  th  principle  laid  down  in  the
 judgment  regarding  amendment  of
 the  Constitution  by  a  Constituent  As-
 sembly  There  8  a  gene:al  impres-
 sion  that  the  majority  of  the  Judges
 saigd  that  a  Constituent  Assembly
 should  be  convoked  in  order  to  amend
 the  Constitution.  I  want  to  point
 out  that  it  is  one  among  the  eleven
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 {Shri  Govinda  Menon]
 Judges  who  alone  said  that  that  is
 possible  It  was  Mr  Justice  Hidsya- tullah  who  said.

 “There  u  a  legal  method.
 Parliament  must  act  in  a  better
 wayto  abridge  the  fundamental
 tights  The  State  must  reproduce
 the  power  which  {it  has  chosen  to
 put  under  a  restraint  Just  as
 the  French  or  the  Japanese  etc
 cannot  change  the  articles  of  their
 Constitutions  which  are  made  free
 from  the  power  of  amendment
 but  must  call  a  Convention  or  a
 constituent  body,  ३०  also  we  in
 India  cannot  abridge  pr  take  away
 the  fundamental  rights  by  the
 ordinary  amending  process  Par-
 hament  must  amend  article  368  to
 convoke  another  Constituent  As-
 sembly  pass  a  law  under  item  97
 of  the  first  list  of  Schedule  चपा
 to  call  a  Constituent  Assembly,
 and  then  that  Assembly  may  be
 able  to  abridge  or  take  away  the
 fundamental  rights  ;f  desired  It
 cannot  be  one  otherwise  n

 I  do  not  find  any  of  the  other
 Judges  clearly  subscribing  to  this
 doctrine  I  do  not  want  to  utilise
 this  occasion  to  offer  any  criticism
 about  what  a  learned  Judge  has  stated
 but  I  would  only  refer  to  what  Bhri
 Chatterjee  said  the  other  day,  that  he
 fett  surprised  as  a  lawyer—and  his
 eminence  as  a  lawyer  will  be  conce
 ded  by  all  of  us—and  that  he  found  it
 difficult  to  understand  how  what
 Parhament  cannot  do  directly  it  can
 do  indirectly  That  is  the  criticism
 which  Shri  Chatterjee  raised  in  tas
 connection  I  would  like  to  add,  a  Bill
 which  ४  passed  under  article  368  of
 Constitution  will  still  be  the  law,  if  the
 majority  decision  prevails  And  how
 can  that  law  bring  about  an  amend-
 ment  of  the  Constitution,  which  dire-
 ctly  Parliament  cannot  do?  All  these
 difficulties  are  there

 दिल  Love  Prabhu  (Udipi)  On  a
 of  clarification  Are  you  disput-

 ine that  the  maijori
 iy  au  —

 t
 the  Supreme  Court  not  stend?
 Tf  you  are  not  disputing  that,  does  the

 अपरा  i,  3967  ital  gigs

 बडिपममश्या,  that  there  are  athey  ह.
 ments

 Shri  Nath  Pai
 Judgment  stands

 ‘abrt  Lebe  Prabhu.  Then  the  second
 Point  of  clarification  is  this  Are  you
 streasing  that  article  368  wil  have  you powers  to  amend  the  fundamental
 rights?  If  so  my  third  question  is,
 what  are  you  going  to  do  with  article
 19(2)?  Are  you  going  at  the  sanie
 time  to  delete  that  artcle  or  will  it
 continue  as  a  contradition  of  article
 3667

 Shri  Govinda  Menon  There  is  no-
 thing  lke  saying  that  a  decigion  8
 right  or  wrong  What  the  Supreme
 Court  of  the  country  8995  78  mght  80
 long  as  it  stands  So  today  this  i8
 the  law  What  we  are  attempting
 there  38  tO  see  whether  Parhament
 can

 (Rajapur):  The

 Shri  Banga  Whether  it
 upset

 Shri  Govindg  Menon  Yes,  whether
 we  could  restore  the  position

 can  be

 Shr  Lobo  Prabhu  Have  you  not
 an  opportunity  to  go  to  the  Supreme
 Court  and  challenge  this  very  law
 which  they  have  given?  That  has
 been  done  thrice  You  can  da  it  the
 fourth  time  Another  point  is  this
 Government  is  reported  to  have  de-
 exiled  to  refer  the  question  of  privy
 purses  to  the  Supreme  Court  for  its
 advice  Would  you  not  also  refer
 this,  under  the  same  provimon  of  the
 Constitution,  to  the  Supreme  Court
 for  its  advjce,  whether  this  Billi  w

 woportant  that  this  House  should  not
 commit  itself  to  legislation  which  is
 not  going  to  stand  the  test  of  law
 We  must  not  make  ourselves  ridicul-
 ous

 Shri  Govinda  Menon:  I  pave  great
 Shri  Lobo  Prabhy  and



 ३9793  Constitution  (Amdt)  ARADHA  30,  3860  (SAKA)

 Therefore,  that  is
 not  the  method.  In  our  judgment,
 that  is,  in  my  judgment,  in  the  judg-
 ment  of  Shri  Nath  Pai  and  in  the
 judgment  of  several  other  Members
 in  this  House  who  supported  this  Bill,
 the  proper  course  to  be  taken  is  to
 clarify  article  368.  Now  the  question
 is  a  very  narrow  one,  whether  this
 Parliament  in  certain  situations  has
 got  constituent  power  or  not.

 Shri  N.  छू,  P.  Salve:  May  I  ask
 one  straight  and  direct  question  to
 the  Minister?  By  this  Bill,  are  you
 or  are  you  not  flouting  the  provisions
 of  the  Constitution,  as  interpreted  by
 the  Supreme  Court?

 Shri  Govinda  Menon:  In  several
 decisions  it  is  said  that  when  a  case
 is  decided  in  a  certain  way,  it  i8  be-
 eause  the  law  which  is  considered,  is
 framed  in  a  certain  manner,  It  does
 not  prevent  Parliament  from  amend-
 ing  the  law  so  that  the  decision  later
 may  be  different.

 Mr,  Chairman:  Are  hon.  Members
 pting  the  supremacy  of  this

 ody?  ‘This  is  a  supreme  House.

 Shri  Piloo  Mody:
 supreme  body.

 That  is  also  a

 Shri  P.  K.  Deo  (Kalahandi):  You
 can  make  Jaws  within  the  four  cor-
 mera  of  the  Constitution,

 1  Goviniia  Menon:  Amending #
 सा  which,  when  it  existed  in  a  cer-
 tain  manner,  led  to  a  certain  decision,
 ३400  (Ai)  LS—I0.

 Bur  अच्ाशिव
 is  not  unknown  to  parliamentary  pro-
 cess,  We  have  done  it  several  times.

 Shri  Piloo  Mody:  You  quoted
 Justice  Fidayatullah  so  many  times.
 Have  you  read  his  conclusion?

 Shri  Govinda  Reday:  I  have  read
 the  entire  judgment.

 Shri  Piloo  Mody:  Why  do  you  not
 quote  his  conclusion  then?

 Shri  Govinda  Menon:  I  was  say-
 ing  that  the  question  is  whether  Par-
 hament  has  got  constituent  powers.  I
 want  to  remind  hon.  Members  of  this
 House  that  the  Constituent  Assembly
 itself,  when  it  sat  in  the  Central  Hall
 with  Babu  Rajendra  Prasad  as  its
 President,  was  rd  t
 powers  and  when  the  same  Members
 came  and  sat  in  this  hall  with  Shri
 Mavalankar  in  the  Chair,  it  was  ex-
 ercising  legislative  powers.

 I  attach  great  value  to  what  Mr.
 Justice  Mulla  said  the  other  day,
 namely,  that  acting  in  a  certain  man-
 ner  we  may  exercise  constituent
 powers  and  acting  in  a  certain  other
 manner  we  exercise  legislative  pow-
 ers.  It  is  my  contention  that  article
 368  provides  and  lays  down  proces
 dure  actimg  under  which  we  exer-
 cise  constituent  powers.  It  contains,
 therefore,  not  only  the  procedure  but
 also  the  power  vested  in  Parliament
 to  amend  the  Constitution  of  Parlia-
 ment  acts  in  the  manner  provided  for
 in  that  article  of  the  Constitution.
 ‘What  Shri  Nath  Pai’s  Bill  seeks  to  do
 is  to  clarify  that»  position.  If  there
 are  other  clarifications  necessary,  for
 example  something  may  have  to  be
 stated  in  article  13,  let  us  in  the  cool

 atmosphere
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 (Shri  Govinda  Menot]
 I  would  once  again  appeal  to  Pre-

 fessor  Ranga  to  send  ona  or  two  Mem-
 bers  from  his  party  to  the  Joint  Com-
 mittee  so  that  we  can  have  that  dis-
 cussion

 With  these  words  I  ¢ommend
 amendment  to  the  accept
 House.

 my
 of  the

 To  रॉस  मनोहू  लोहिया  (कन्नौज)
 सभापति  महोदय,  यह  प्रश्न  सर्वोच्च  न्यायालय
 झौर  ससद  का  भेरे  लिए  नहीं  है।  यह  प्रश्न

 हमारे  राज्य  के  रूप  और  रग  की  हैं  1  भगर

 ऐसा  मैं  न  समझता तो  झाज  की  बहस  में  काफी
 तकलीफ  उठा  कर  भी  हिस्सा  लेने  की  कोशिश
 में  नहीं  करता  ।  राज्य  के  रूप,  रगकी  जब
 श्री  नाथपाई  से  बात  हो  रही  थी  प्राज  से
 i5  दिन  पहले  तो  मैंने  उन  से  पूछा  कि

 झाप  के  थ्िधेयक  के  पास  हो  जाने  के  बाद
 क्योकि  यह  जितनी  बहस  यहा  चल  रही  है
 हू  निक  रहेगी  सार्थक  केवल  इन  को

 एक  वाक्य  रहेगा  ।  केवल  एक  वाक्य  और

 बढ  है

 “Any  provision  of  this  Constitu-
 tion  may  be  amended  ४  accord-
 ance  with  the  procedure  hereafter
 provided  in  this  article”

 इस  के  झलावा  श्रौरकोई  फक  नही  पड़ेगा  भौर
 बाकी  की  जितनी  धाराए  हैं  उन  में  जहा  समझिये

 “an  amendment  of  the  Constitu-
 tion”  है  बहा  “gay  provision

 of  the  Constitution  t  1  बाली  फर्क

 यह  पड़ता  हैँ  कि  पहले  तो  लिखो

 ह 1) अ  ca  2907  Bilt  33796

 gov  है  “इस  संशिधान  का  संशोधन”  झौर
 झब  लिख  दिया  जायगा  “इस  स्िधान  की
 किसी  भी  धारा  किसी  भी  बात  को  संशोधन  t
 जब  यह  पास  हो  जायगा  तब॑  कोई  भाषण
 सामने  तही  रहेगा  कि  यह  सम्पत्ति  के  सम्बन्ध
 में  है  या  यह  स्वतन्त्रता  के  अधिकारों  के

 सम्बन्ध में  है  या  यह  राज्य और  केन्द्र  के सम्बन्ध

 के  सम्बन्धों  में  है।  केवल  यही  बात  रहेगी  कि
 कोई  भी  सविधान  की  धारा  बदली  जा  सकती

 है  ।  मैं  ने  इन  से  पूछा  कि  जब  भाप  ने  यह
 पिघेंयक  रक्खा  तो  इस  पर  सोच  लिया  ना
 कि  हमारी  जो  सब  से  पहली  भूमिका  है  शौर

 जहा  हम  ने  यह  कहा  है  :

 “WE,  THE  PEOPLE  OF  INDIA,
 having  solemnly  resolved  to  con-
 stitutte  India  into  a  SOVEREIGN
 DEMOCRATIC.”

 “REPUBLIC  and  to  secure  to  all  its
 citizens:  *

 बाकी  मैं  नहीं  पढ़ता  हू  -  यह  जो  भूमिका  है

 “हम,  भारत  के  लोग,  भारत  को  एक

 सम्पूर्ण  प्रपृत्व-त्म्पन्न  लोकतक्ात्मकः  गण-
 राज्य”  बतामे  का  फैसला  करते  हैं.  क्‍या  यह
 हटाया  जा  सकता  है  या  नहीं  ?  इस  के

 लिए  इन  को  याद  होगा  कि  इन्होंने  कहा  था
 कि  हा,  यह  हटाया  जा  सकता  है  ।  प्रगर

 यह  कानून  जिस  पर  कि  आज  यहा  पर  हम
 बहस  कर  डे  हैं,  पास  हो  जाता  है  तो  बह
 हटाया  जा  सकता  है  ।  फिर  उस  के  बाद
 जो  और  बात  हुई  उस  को  मैं  प्रभी  छोड़

 दिता  हूं.
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 a  at  साथ  पाईं  :  प्रगर  बूनियादी  प्र्तिकार.,
 प्यार  rere  किया  गया,  उन  का  हनन  किया
 गाया  तो  मैं  उत्त  जी  भवश्य  भुखालफत  करूंगा  a

 Sto  राज  मनोहर  लोहिया  :  ठोक  है
 आप  भी  उस  की  मुखालफत करोगे  शोर  मैं
 की  करूगा  बाकी  हम  दोनों  की  दुर्गति उस
 समय  वही  होगी  जो  जम॑नी  में  कम्युनिस्टो
 और  समाजवादियों  की  हुई  थी  ।  ऐसी
 खुगति  होगी  सभापति  महोदय,  इन  को  प्रगर
 कही  यह  कानून  पास  हो  गया  कि  कुछ
 कहता  नहीं  ।  मैं  भाप  के  सामने  बिलकुल
 दें  के  साथ  कह  रहा  हू  ।  हो  सकता है  में

 त  को  देख  रहा  है  ।  हो  सकता  है  कि  भाजकत
 और  पिछले  10-15 बचे में मैं वर्ष  में  मैं  ने  जो  कुछ
 आरत  का  इतिहास  देखा  है,  बार  बार  यहा
 स्री  जी  से  प्रश्त  पूछा  गया  भविष्य  के  बारे
 में  |  मुझे  भविष्य  के  बारे  में  प्रश्न  पछते

 की  जरूरत नहीं  हैं  |  मैं  भूत  को  बरतीत  को
 ष्थो  देख  चुका  g,  कल  देख  चुका  हू  बस्तर  में
 देख  चुका,  केरल  मे  देख  चुका और  न  जाने
 झौर  कहा  कहा  देख  चुका,  उस  के  बाद  मेरे
 सामने यह  भूत  बा  रहता  है  कि  इस  विधेयक
 के  पास  हो  जाने  के  बाद  इस  के  बिना  Ta  हुए  भी
 बयोकि  जिस  तरीके के  लोग हैं  वह  बहुत
 कुछ  कर  सकते  हैं  लेकिन  यह  श्राप  उन  के
 हाथ  में  इतना  बडा.  त्त्रदे  रहे  है  कि  वह
 अपने  देश  के  रूप  पौर  रग  को  खत्म  करेगा  |
 4  भविष्य  के  बारे  में  नहीं कह  रहा  हू,  प्रतीत
 काल  में  जो  श्राप  ने  किया,  झाज  मे
 आप  से  पूछता  हु  कि  क्षी  इस सविधान  मे  घाराए
 है  352 से  360  तक  झौर  फिर  जो  उस  में
 विशष  करके  356  घारा  है,  यह  झापा
 कालीन  'घ्ाराए  सब  हैं  सविधान  वाली,
 352  से  360  |  वह  जैसे  कोई  एक  सविधान

 अगर  मान  सो  उस  को  उपमा  ादमी.  से
 दी  जाय  तो  उस  की  आखें  हैं  लँचा,  ताना
 हू  जाये था  टेढो हो  जाये या  कानी  हो  जावे,
 उसी  तरीके  से  हमारे  सविधान  को  काता

 आअनाने  बाली,  एक  झाल का  बनाने  वाली  यह
 3552  W360  तक  की  थाराएहैं। इस

 Bill  3798

 केदो  जी  ह्  |:  स्वीकार  करेंगे  धौर
 जस  विशेष  करके  356  घारा  बोड़े
 सकते  हैं  |  जितने  भी  राज्य हैं  सब  में
 राष्ट्रपति  शासन्‌  कायम हो  सकता  है।  भ्रेब में
 ाप से केवल से  केवल  एक  ही  प्रश्न  परता  हु  कि
 झार  कोई  राज्य  यहा  हो  जो  356  घारा
 को  सभी  राज्यों में  लागू  कर  दे  तो  सब  राज्य
 खत्म,  राज्यों  की  फिघान  सभाए  खत्म,
 विधान  परिषदे  खत्म  और  सरकारे खत्म  ।
 ऐसा  ाप  मत  समझना  कि  यह  भरदभुत
 बात  है।  अभी  मैं  श्राप  को  बतलाऊगा  कि
 यह  सब  ससार के  इतिहास  में  कितना  हो  चुका
 है  1 बहू  सब  खत्म  हो  जायेगे  ।  फिर  नाथ
 पाई जी  के  विधेयक  मे  308  का  नम्बर  2
 ौर  नम्बर  3  रहता  है  जिसमें  लिखा  हुआ
 है  प्रोवाइडैड  डेट  इफ,  राज्य  वगैरह  सब
 छत्म हो  जाते  हैं  |  राज्य  सब  खत्म हो  जाते
 हैं  ।  उन  से  पूछने की  कोई  ज़रूरत  नहीं है  ।
 जिघान  सभाए  रहती ही  नहीं  हैं  |  भ्रद  रह
 गयी  यहा  की  बात  ।  किर भी  यहा  तो  संसद
 है  ।  तो  ससद  को  कैसे  लोग  किया  करते

 है  ?  श्राप  जानते  हा  कि  केवल  एक  कानून है:
 “Gesetz  tur  Behebung  Der  Not  von

 Volk  und  Reich”
 we  कानून ने,  मैं  बतलाऊगा  कि  किस  कारण
 से  जमंती  में  हिटलर  को  यह  ताकत  दे  दी
 भी  जिसका  कि  मैंने  प्रभी  तक  चिक्र  किया  है  a
 “पौलेट्ज  ्र  भी  ny  वह  कैसे?  यह  भी  प्रो०  रगा
 से  मैं  पर्ज  कर  दू'  कि  जैसे  झपने  यहा  352
 से  ले  कर  360  धाराये  है,  वैसे  ही  वाइमार
 सविधान, जो  कि  बडे  उदार  सर्धानों  में  से
 गिना.  जाता  है,  उस  में  भी  एक  घारा  थीं, जो
 कि  जस की की  एक  झाख  फोड़  देती भी  या
 शायद  छचा.  ताना  बना  देती  थी  1  te  धारा
 थी  पझ्ाटिकल  48  ।  शझाटिकल  48  द्वारा
 यह  कानून  पास  हो  जाता  था  |  श्री  नाथ
 पाई  जौ  झनजाने  जो  विधेयक  ले  भागे  हैं,
 मैं  इतना  ही  कहूंगा  कि  वह  इतना  प्रधिकार
 दे  देगा  कि  :

 “Gesetz  zur  Behebung  der  Not  Vom
 Volk  und  Reich”.
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 fers  राम  बनोहर  लोहिया
 ig  कानून  जो  जनता  शौर  राउंय  की,भाफत
 हटाने के लिये है, के  लिये  है,  और  आप  जानते हैं  कि
 न  जाने  कितनी  प्राफतें  रहती  हैं,  मध्य  प्रदेश
 में  भी  एक  भ्राफत  हो  गई  हैं.

 थनी  नाथपाई  :  कोई  कोर्ट  जतता  कौ
 मदद  नहीं  कर  सकता  ।

 डा०  राम  मनोहर  लोहिया  कोर्ट
 को  छोड़ो  1  मैं  उच्च  न्यायालय  या  सर्वोच्च
 न्यायालय  की  चर्चा  इस  समथ  नहीं  कर  रहा
 हू  ।  केवल  यह  चर्चा  कर  रहा हू  कि  हो  सकता
 है  कि  तब  तक  मेरे  जैसे  भादमी  को  तो  खत्म
 ही  कर  दिया  जायेगा,  लेकिन  नाथपाई  जी
 भी  जेल  में  रख  दिये  जायेगे  मैं  केवल इस
 की  चर्चा  कर  रहा  ह  भौर इस  पर  भ्राप  ध्यात
 दे  a  वही  एक  कानून  था  जिसका  मैंने  जिक्र
 किया  और  जिस  से  हिटलर  को  डिक्टेटरी
 कायम  हुई  थो,  और  उस  कानून  को  में
 खाली  आप  को,  भाप  चाहे  तो--अग्रेजी
 में  पढ़ना  फिजूल  होगा  ty

 एक  माननीय  सदस्थ  :  प्राप  जरूर
 बढ़े

 डा०  राम  मनोहर  लोहिया  :  उसे  दि
 एनेबलिंग  बिल  कहा  करते  थे,  लेकिन  जमन
 में  वैसा  नही  था  1  जमंन  में  जैसा  मैंने  बतलाया,.
 झाफत  को  दूर  करने  वाला  कानून  था  ।

 “The  Enabling  Bill  which  was
 laig  before  the  House  contained.
 five  clauses,  The  first  and  fifth
 gave  the  Government  the  power
 fet  four  years  to  enact  laws
 without  the  co-operation  of  the
 Reichstag.’

 यानि  रजिस्ट्रेशन, चार  वर्ष  के  लिये  खत्म  ।
 शोक  सभा  अत्म  |  लोक  सभा  भी  खत्म
 और  दूसरे  भी  खत्म  ।

 should  include  the  right  te  ddiate.
 from  the  Constitution  and  to  ह...
 clude  treaties  with  foreign  States,
 the  only  subject  reserved  being
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 the  institutions  of  the  Reichstag  ch
 and  Reichsrat.”

 ag  भी  कहने  की  जरूरत  नहीं  है  ।  क्योंकि
 मैं  पहले  ही  कह  चुका हु  कि  श्री  ताथपाई जी
 के  विधेवक  को  झब  खली  एक  चीज  की
 जरूरत  है  :

 We  hereby  resolve  that  this  Constitu--
 tion  be  suspended  and  in  its  place.

 और  जो  कुछ  भी  करना  हो  बह  कर  दें।
 क्या  करना  होगा  बह  श्राप  देखिये
 “The  third  provided...”

 और  मही  होगा  ।  एक  ही  चीज  की  जरूरत
 होगी  :

 “The  third  provied  that  laws  to  be
 cuucted  by  the  Government  should
 pe  drafted  by  the  Chancellor........  -
 36.54  hrs,

 [Ma,  Deputy-SpraKer  in  the  Chair.}
 चासलर  ।  इस  पर  आप  ध्यान  देंगे

 “The  third  provided  that  laws
 to  be  enacted  by  the  Government
 should  be  drafted  by  the  Chancel-
 lor,  and  should  come  into  effect
 on  the  day  after  publication.”

 इस  विधेयक  के  पास  हो  जाने  के  बाद,  मैं
 समझता  हूं  कि  बाकी  चारो  की  जरूरत  नहीं
 है  1  खाली  यह  पांचवा  कानून  यह  कहता
 है  कि  इस  संबधान  को  खत्म
 करते हूँ  |  हम  यह  कानून  बनाते  हें
 कि  जितने  भी  कानून  होगे,  वह  किसी  का
 भी  नाम ल ेलेंगे।  मैं  नहीं  जानता  हूं  कि  इस  वक्त
 कौन  होने  वाला  है,  कोई  पलटन  का  अधिकारी,
 होंगा,  कोई  राष्ट्रपति  होगा,  कोई  प्रधान
 मंत्री  होगा  या  होगी,  कौन  होगा  मैं  नहीं
 जानता।  लेकिन  कोई  एक  हो  कर  वह  इस
 ताकत  को  प्रपने हाथ  में  ले  सकता है  1 धौर
 फिर  क्या  होगा  ?  इस  को  भी  जरा
 आप  जानना  1

 2  झगस्त,  934 की  जो  कसमें  जेल
 सेनो  के  लोगों  को  लानी  पढ़ी  थीं,  अनेग
 नागरिकों  को  सिर्फ  नहीं,  जनता  को
 जमेगा  सेता:  को,  जिस  सेता.  ने  सारे
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 #ह  बढ़ा  खत्पात  दा  रक्खा  भा  t  |.  कसी
 जना  संतार  में  तो  क्‍या  उत्पात  मचा  सकती
 &  लेकिन  भ्रपते  बर  में  तो  बहुत  ज्यावा
 उत्पात  मजा  ही  सकती  हैत  महू  कसम  क्‍या

 नबी  इस  को  झा  देखिये  ।

 “Ich  achwore  bei  Gott  diesen
 heiligen  Eid,  dass  ich  dem  Fiihrer
 des  Deutschen  Reicher  und-Volkes,
 Adolf  Hitler...

 शस  को  अशा  सुन  रल  ।  यह  बहुत  खगरनाक
 न्कसम  है,  यह  मैं  धाप  को  बतलाऊगा  1

 “Ich  schwore  bei  Gott  diesen
 beligen  Eid,  dass  ich  dem  Fiihrer

 tdes  Deutschen  Reiches  und  Volkes, Adolf  Hitler,  dem  Oberbelshaber
 der  Wehrmacht  unbedingten  Go-

 “‘horsam  leisten  and  tapferer  Soldat
 ‘bereit  sein  will,  je@erzeit  fir  die-
 sen  Eid  meien  Leben  einzuset-
 zen.”

 प्यह  खतरनाक  कसम  2,  भ्रगस्त,  934
 को  हिटलर  की  या  जमेगी  की  पूरी  सेना  को
 'खेनी  पड़ी  थी,  जो  कभी  जमेनी  में  नहीं  हुभा,
 शायद  संसार  में  कभी  नहीं  हुआ,  वह  इस
 “विधेयक  के  स्वीकृत  होने  के  बाद  हो  सकता  है  ।
 इस  कसम  का  मतलब हैं  कि  “में  ईश्वरका  नाम
 ले  कर  इम  पवित्र  कसम  को  खाता  हूं  कि  मैं
 जमेन  राष्ट्र  की  जनता  के  नेता  एडोल्फ
 हिटलर,  जो  कि  सेना  के  मेब  से  बडे
 सिपहसालार  हैं,  सर-सिपतहंस।लर  हैं,  बिना
 किसी  शर्त  के  उन  की  झाज्ञा  का  पालन  करूगा,
 सतलब  उत के  प्रख्त्यार  में  रहूंगा  प्रौर  एक
 बहादुर  सिपाही  बनूंगा  हमेंशा  इस  कसम
 के  लिये  अपना  जीवन  खत्म  करने  के  लिये  ve
 यह  कसम  एडोल्फ  हिटलर  के  नाम  से  खाई
 गई  थी,  और  यह  सारा  काम  जर्मनी  में
 हुभा  ।  इस  लिये  कि  इसी  तरह  का  विधेयक

 न्ड्भा  I

 उपाध्यक्ष  महोदय,  हो  सकता  है  कि
 'मुप्त  खाली  भूल  दिखलाई  पड़ता  हो  ।  मैं

 ‘1gm03

 “बहुत  कट  खाया  हुआ  "हूं,  भाप  भी  ओड़ी
 बहुत  बोट  ा  चुके  हैं,  इस  लिये  मेरे  साथ
 कुछ  हमदर्दी  कर  सकते  हैं  ।  हम  मे  से  बहुतों
 में  बहुत  चोटें  खाई  हुई  हैं

 My,  Depety-Speaker:  The  hon.
 Member  should  try  to  conclude  now,

 Shri  P.  K.  Deo:  Let  him  take  some
 more  time,  The  Minister  took  45
 minutes.

 Mr,  Deputy-Speaker:  I  am  moat
 reluctant  to  disturb  the  hon.  Mem-
 ‘ber  when  he  is  propounding  a  theory.

 Shri  Piloo  Mody:  But  you  cannot
 resist  the  temptation  either.

 Mr.  Depaty-Speaker:  The  time  is
 limited,  and,  therefore,  he  should  try
 to  finish  as  early  as  possible.

 Bio  wa  मनोहर  लोहिया  :  लेकिन
 मैं  उस  वक्‍त  की  बात  बतलाऊ  |  जब  यह
 क्ीज  हो  रही  थी,  जमंनी  श  चारों  तरफ  लोक
 सभा  के  नात्सी  लोग  हल्ला  मचा  रहे  थे  कि
 हम  को  विधेयक  चाहिये,  नद्दी  तो  झाग  शौर
 खून  t  वह  विधेयक  चाहिये  |  सब  उस  वक्‍त

 “It  needed  courage  to  stand  up
 before  the  packeq  assembly-—
 most  of  the  communists  and  about
 a  dozen  of  the  Social  Democratic
 Deputies  had  already  been  thrown
 into  prison.”

 मैं  श्री  रगा  से  कहगा  कि  वक्‍त  प्रा  गया  है  कि
 ज्यादा  देर  मत  करो  ।  कम्पूनिस्ट  जब  खत्म
 किये  जाते  हैंतो  ऊभो-कभी-हमेशा  नहीं-उन
 के  साथ  झाप  के  भौर  मेरे  जैसे  लोग  भी  खत्म
 फ्यि  जाते  हैं

 They  had  been  thrown  into  prison.

 लेकिन  ब  मैं  बतलाऊगा जो  श्री  नाथपाई
 को  खुश  करने  बाली  थीज  होगी
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 ूढा०  पाल  सुवोए  लोहिया
 and  to  tell  Hitler  and  the

 Nazis  to  their  faces  that  the
 cial  Democratic  Party  would  vote
 against  the  Bill”,  at

 we  झोदमी  का  मैं  झाज  यहां  श्रद्धा  के  साथ
 समसस्‍्कार  कर  के  नाम  लेना  चाहता  है  ।
 शादो  बेल्स  उस  सभा  में  था  st  प्राप  थे
 जो  मुझ  से  सवाल  पूछा  शायद  शाप  झाटों
 बैल्स  हों,  झर  हो  सकता  हैं,  मेरे  जैसा  भादमी
 तो  क्‍या  कर  पायेगा,  शव  तक  मेरी  जिन्दगी
 रह  या  न  रहे  लेकित  शायद  जाप  झ्ोटो

 बेत्स  बनें

 “Otto  Wells  spake  with  modera-
 tion:  "To  be  defenceless',  he  ad-
 ded  ‘was  not  to  be  without  hon-
 our’.

 हो  सकता  है  कि  नाथपाई  जी  इसको  वापिस
 ले  ले  ।  मैं  घ्ापकों  कह  रहा  हूँ  |
 बह  ता  ठना पढ़े पड़े  t

 To  be  defenceless  is  not  to  be  with-
 out  honour.
 क्योकि  ऐसे  लोग  है  v

 NW  brs.
 मैं  सविधात  को  पसन्द  नहीं  करता

 2:8  चाहता  ह्  कि  श्राप  is2  घौर
 433  ट्वाराध्रों  को  देखें  1  ये  बड़ी  विचित्र
 घारायें  है  -  ऐसी  बात  संसार  में  नहीं  हुई
 होगी  ।  आप  तो  सम्पत्ति  को  बात  कर  रहे
 हो  प्रगर  किस  झ्रादमी  को  फांसी  की  सज़ा
 हो  जाएं  उच्च  न्यायालय  से  और  उच्च
 न्यायालय  किसी  हालत  में  उसको
 अपील  करने  की  इजांडत  ने  दे  तो  सर्वोच्च
 न्यायालय के  लिए  बड़ा  कठिन  हो  जाता
 है  7  लेकिन  प्रगर  मामला  सिफ  बीस  हजार
 श्पये  से  ज्यादा  का  हों  तो  उत्तकों  तत्काल
 सर्वोच्य  न्यायालय के  बाब  चले  आने  का
 मौका मिल  जाता  हैं  -  कोई ge  नहीं  है  ।
 ्य  संविधान तो  ने  जाने  किन  कोगों  का
 बनाया  ह््भा  है|  बीस  हुजर  कपपे  की  म्यक्दा
 ह 3  इंस  में  को  गई  हैं  बनिस्वत  एक  |. उ

 का.  Tyg

 जान के  एक  झ्ांदमी का  जीव  छत्म  हो  रहा
 &,  फातो की  सजा  उसको  हो  रही है  कसको  भऋवा-
 लत में  जाने  की,  भ्पोल  करने  की  इजाजत  नहीं
 मिलती  है  लेकिन  बीस  हजार  ठपये  का  मामला
 होता  है  तो  झदालत  म  चले  जामो  ।  इस-

 लिए  पहुं  जरूरी  हो  जाया  है  कि  इस  प्ंविधानः
 को  धौर  थोड़ा  सच्त  बनाया  जाएं  t

 मुझे  यह  सुन  कर  शुधी  हुईं  कि  श्री  मोदी
 कहते  हैं  कि  सम्पत्ति  वाला  मामला  ो
 हैँ  उत्तकों  श्राप  बिल्कुल  खत्म  करों  खत्म
 करों  इसो  तरह  से  उस  सम्पत्ति  के  मोह  को
 हो  |  खत्म  हो  सम्पत्ति  की  सत्या  भी  1  में  जानता
 हूँ  कि  यहा  बहुत  से  सज्जन  हैं  जो  हम्पत्ति
 की  संस्था  को  खत्म  करना  चाहते  है  लेकिन
 मोह  को  बनाये  रखना  चाहते  है  1  लेकिन
 मैं  कहुगा  किंदोनों  को  खत्म  करों  1  उसके
 साथ  साथ  पह  भं।  जरूरी  हो  हि  सविधान  में
 लिख  दिया  जाए  हमेशा  थे  लिए  इस  सार्वपौस
 सर्वोच्च  गणतत्  को  कभो  कोई  खत्म  नहीं
 कर  सकेगा  |  उसी  प्रकार  की  राज  शाही  से
 किसी  प्रकार  की  तानाशाही  से  इसको
 खत्म  नहीं  बियो  जा  गकेंगा.  |  उसके  लिए
 जहूरो  है  कि  श्राप  फ्सी  ने  किसी  प्रकार
 की  एक  विधान  निर्मात्नों  परिषद  बुलाहग्मबो
 जो  मधु  लिमये  जी  ने  धौर  दूसरो ने  भी  कहा
 दह  पफ.  वह  बल्कि  अब  की  बार  विधान
 निर्मात्री  परिषद  ऐसी  हो  कि  यह  जो  सवि-
 घान  बनाये  वह  भारत  की  समूची  बालिग
 जनता  से  जनमत  ले  कर  पास  कराया  जाये
 क्योकि  झाखिर  को  आपको  याद  होगा  1. उ
 फ्हू  स्विधान  on  सोमित  वोट  वाले  लोयो  ने
 बनाया  था  भौर  वे  तब  चुनें  गये  थे  जब
 पेज  यहाँ  था  ।  उसका  असर  है।

 मैं  नाथपाई  जी  से  सिकेदने  करता  हूं
 कि  वह  इस  विधेयक  को  बापिस  से  ले  ।  भ्पना
 हाथ  ऐसी  बौद्ध  से

 ानों  Piles  ह... अ  Soll  your  hands.
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 ”  चग  सेहुर  सीक्षिता  ;  गन्दा
 मह्दी  कहूमा  किसी  अभाने  से  नौयवाई  जी
 झौर हम  साथ  साथ  थे।  गन्दा  शब्द  शाप  कह
 कते  हैं।  मैं  तो  कहूंगा  कि  प्रपते हाथ  से  इसको
 छ्  नहीं,  ऐसी  चीज को  छूने  छे  लिए  विधि
 मब्ी  बाब  को  छोड  दे,  यह  उन्ही  को  अचती
 ह  बात,  उन्हीं  को  शोभा  देती  है।  भ्राप  इससे
 हट  जायें  ।

 झाज  मैं  अपने  सच्चे  मन  से  बोला  हू  ।
 मुझे  खतरा  है  कि  कही  शायद  अगले  छ
 महीने  या  साल  भर  में  यह  चीज़  न  हो  जाए
 क्योंकि  श्राप  जानते  हो,  चीन  और  पार्बि-
 स्तान  वाले  तैयारी  कर  रहे  हैं  ।  उनको
 इजराईल  की  छूत  लग  गई  है  1  वें  मौका
 ze  रह  हैं।  जब  एक  दफा  भारत  पर  हमला
 हुआ,  धाप  दखेगे  कि  झापके  इस  विवेयक
 को  ले  कर  ने  जाने  कितनी  कितनी  चीजे  होने
 लग.  जाएगी  )  इस  बात  की  भी
 मेंबसी  है  जब  में  इस  तरफ  दखता  हूं  कि
 कितनी  पल  हम  लोगों  मे  गर्मी  भी  ।  इतनी
 गर्मी  थी  कि  सामने  वालों  को  बिल्कुल  खंत्म
 कर  दो  ।  लेकिन  ह  गर्मी  सिर्फ  जबान  की
 गर्मी  थी,  दिल  की  गर्मी  अगर  हो  तो  यहा
 से  लेकर  वहा  तक  सब  हम  लोग  इकट्ठा
 हो  जायें  श्र  हटायें  इस  कर्लेक्टर  को  भी  ।
 खाली  उत  पटवारियों  को  हटाने  से  काम
 नही  चलेगा,  चाहे  वे  मध्य  प्रदेश  के  पटबारी
 दो  गौर  बहि वे  लखनाऊ  के  पटवारी  हो  ।
 इस  फर्लबटर  को  हयपो  |  जब  तक  यह  यहा
 से  नहीं  हटेगा  तब  तक  खतरा  बना  रहेगा  ।
 कलं  बटर  माने  केन्द्रीय  सरकार'  भौर  पटवारी
 माने  सरकार  ।  जब  तक  यह  कले-
 बटर  नहीं  हढेगा.  तब  तक  यह  छतरा  बना
 रहेगा  धौर  इसलि  में  पील  करता  हु  कि
 झाप  झपने  इस  विधेयक  को  इस  वक्‍त  वापिस
 केलें।

 Mr.  Depaty-Speaker:  Mr,  Salve.
 Sr  NK,  ्,  P,  Galye  (Betal):  I

 promise  I  will  avold  irrelevance  and
 therefore  I  will  ४७  beled.

 Mr.  Deputy-Speaker:  Maximum ten  munutes,

 Shri  Ganesh  Ghesh:  So  long  this question  did  not  come  up.  Now  you are  limiting  xt  to  ten  and  five  minutes,
 Mr.  Deputy-Speaker  A  lot  of  time has  been  taken  It  is  going  to  the Select  Committee  where  it  will  be

 debated,  and  I  will  come  back  here,
 ihri  Piloo  Mody:  Why  did  the Muuster  filibuster  for  43  minutes?

 Mr.  Deputy-Speaker.  This  is  not far  He  was  laning  the  th
 batkgiound  exp!  )  e

 Shri  Ranga  Let  us  have  more time
 Shr  'N.  हू,  P,  Salve.  I  welcome the  motion  that  the  Bill  be  referred to  a  Jomnt  Commuttee,  but  I  submit that  I  am  unable  to  agree  with  the Bill  m  pnneple  I  am  ardently  con- vinced  that  article  368  aa  contem-

 Plated  by  the  Bull  cannot  be  amend- ed  without  this  Parliament  invitmg 4  very  grave  peri]  of  an  impropriety of  the  viol  of  the  Constitution, as  nterpreted  by  the  Supreme  Court an  the  case  of  Golaknath  and  others vs  the  State  of  Punjab
 Inter  aha  the  judgment  of  the

 Supreme  Court  has  been  assailed  in this  House,  which  I  submit  this  House
 has  hardly  any  authority,  to  do,  on the  ground  that  the  judgment  has
 Jaid  down  the  law  about  the  funda-
 Mental  nghts,  as  if  it  was  a  law  of
 the  Medes  and  the  Persians,  that  they are  absolutely  inviolable,  that  they
 are  immutable  forever,  and  that  this

 run  counter  to  the  general  will.

 T  submit  that  nothing  can  be  more
 unfair  so  far  as  the  judgment  ॥  cone
 cerned.  It  is  a  very  unfair  reading
 of  the  judgment.  The  Supreme  Court
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 das  not  stated,  has  not  laid  down,  that
 ६... उ  fendamental  rights  as  enshrined in  part  three  of  the  “are
 “eternal”,  they  have  only  stated  that
 they  are  “perthanertt”.

 Feros  Mes merely  stated  that  ह  the  t
 Assembly  in  its  wisdom  Hts  Got  ton-
 Zerred  authority  and  power  on  the
 Special  majority  of  Parliament  to
 mend  fundemental  rights  if  it  causes
 their  abridgenient  or  deprivation  It
 is  not  fair  for  the  Law  Minister  to
 say  that  only  one  Judge,  Justice
 Hidayatulla,  has  pointed  out  that  a
 constituent  assembly  can  be  convoked.
 I  will  refer  later  to  the  Judgement
 of  Justice  Subba  Rao  who  delivered
 the  judgement  on  behalf  of  the
 tmajority  of  the  Judges.  He  has  poin-
 ted  out  how  we  can  get  ove:  the
 sifficuity.

 Therefore,  when  the  Supreme
 Court  has  stated  that  article  368  can-
 not  be  amended  so  as  to  vest  in  the
 apecial  majority  of  Parliament  autho-
 tity  to  amend  the  entrenched  arti-
 cles  in  which  our  fundamental  rights

 are  enshrined

 Shri  Nath,  Pai  Where  have  they
 stated  it?

 Shri  N.  K.  ्,  Salve:  I  will  read  out
 excerpts  from  the  judgement  for  the
 benefit  of  my  very  able  friend  Mr.
 Nath  Pa,  who  is  great  parliamen-
 tarian,  a  great  constitutional  pandit
 and  a  greater  gentleman.  That  does
 not  mean  that  whatever  he  says  on
 the  Constitution  is  correct

 Justice  Hidayatulla,  while  deliver-
 ing  a  separate  judgement  concurring
 in  the  majority,  said.

 “To  Dring  into  existence  a  con-
 stituent  body  is  not  impossible,
 as  I  had  ventured  to  suggest  dur-
 ing  the  hearmg  and  which  I  have
 more  fully  explained  here.  It  may
 ‘be  said  that  this  is  not  necessary
 so  that  the  article  368  can  be
 amended  to  confer  on  Parliament
 constituent  powers  over  the  fun-

 Gamental  rights  This  would  be
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 wrong  and  against  article  13m. Parliament  cannot  increase  its
 powers  im  thir  way  to-de  ह
 ectly  that  which  it  is  not  intend-
 ed  to  do  direttly.”
 Shri  Surendranath  Dwivedy:  That

 is  Justice  Hijayatulla.

 Shri  N.  x  P.  Salve:  Yes,  Justice
 Subba  Ran  saya:  “we  declare  that
 Parlament  will  have  no  power  from
 the  date  of  this  judgement  to  amend-
 any  of  the  provisions”...  (Interrup-
 tions.)  This  is  a  constitutional  point and  if  the  hon.  lady  bears  with  me, she  will  learn  some  thing,  Justice
 Subba  Rao  delivering  the  judgment of  the  majority  observed—I  crave  the
 indulgence  of  Mr.  Nath  Pai  for  whom
 I  bave  great  regard  and  who,  3  -ex-
 pect,  after  hearing  this  debate  would
 withdraw  this  Bill—~as  follows:  “we
 declare  that  Parlament  will  nave  no
 power  from  the  date  of  this  decision
 to  amend  any  of  the  provisions” — is  the  first,  secondly  “or  part  हाा--०/.
 the  Constitution  so  as  to  take  away
 or  abridge  the  Fundamental  Rights
 enshrined  therein”.  After  this  deci-
 ston,  is  re  any  doubt  left  as  to
 what  8  ee  constitutional  provision
 regarding  amendment  of  article  368?
 This  issue  had  already  been  decided
 and  the  present  Bill,  I  submit,  just
 works  against  that  verdict.  To
 achieve  the  objective  of  the  Bill  a
 constituent  assembly  will  have  to  be
 convoked  or  we  will  have  to  fall  back
 upon  the  other  method  which  is
 pointed  out  by  Justice  Subba  Rao
 The  hon.  Law  Minister  pointed  out
 the  difficulty  How  is  it  that  we  are
 going  to  convoke  a  constituent  assem-
 bly;  after  all  for  that  purpose  also
 provisions  of  article  18(2)  would  need
 to  be  satisfied  and  we  would  be  mak-
 ing  what  is  called  law  and  once  we
 make  that  we  will  be  under  the  same
 difficulty  88  we  are  for  amending  368.
 My  country  question  to  him  assum-
 ing  that  the  law  laid  down  by  the
 Supreme  Court  is  followed  in  future,
 and  assuming  this  Bill  is  enacted  and
 {t  becomes  part  of  the  Constitution
 and  az  such  if  it  is  struck  down  again a
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 Salat  ts.  Constituent  As-
 aembly  has  in  ee  ested  in
 this  Parliament's  special  majority  the

 Sights  to  the  extent  of  thes  abridge-
 ment  or  their  deprivation.  On  a  clear
 issue  as  to  whether  instead  of  convok- १  sng  a  constituent  assembly  or  by  ad-
 रिट  other  modes  suggested  by
 Justice  Subba  Rao,  could  not  amend-

 :  Stent  of  article  368  itself  vest  autho-
 weity  in  the  special  majority  of  Parlia-

 Cleafly  and  unreservedly  said  “no”
 %  is  argued  that  it  is  an  obiter  dicta
 But  surely  the  finding  that  amena-
 ments  of  articles  containing  the  fun-
 damental  rights  are  beyond  the  autho-
 rity,  of  the  Constituent  powers  of  a

 sepecial  majority  of  Parliament  x»  not
 dobiter  dicta  At  any  rate,  I  person-
 ally  consider  that  even  if  the  Sup~
 reme  Court  whispers  on  any  matter

 down  the  law,  it  is  binding  on  the
 court;  it  2  binding  on  this  House  as
 well  to  the  extent  that  it  is  the  final
 interpretation  We  make  the  law
 and  they  pret it  Therefore,  the
 argument  that  an  important  finding  is
 an  obiter  cannot  be  recoursed  to  flout
 one  of  the  other  finding  of  the  Sup-
 reme  Court  for  it  33  not  defying  Sup-
 treme  Court,  it  tantamounts  to  defi-

 zance  of  the  Constitution  itself.

 Sir,  the  time  given  is  extremely
 short  I  wanted  to  deal  with  a  num-
 ber  of  other  points  Some  of  the
 points  were  dealt  by  Dr  Lohia,  he
 pointed  out  the  latent  and  patent

 Mr.  Deputy-Speaker:  You  must
 have  seen  the  last  chapter  of  Mr

 “Seervai’s  book.

 Shri  N.  हू,  P.  Salve:  I  have  seen
 that,  I  have  gone  through  that  book

 T  cannot  claim  to  be  as  great  an
 ~autbority  on  constitutional  law  as
 yourself  or  as  the  Law  Minister  or  as
 Shri  Nath  झ्  but  I  go  by  a  little
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 commonsense  I  may  not  go  by  the
 aicetass  of  the  lew  end  I  may  be  for-
 ven  tor  my  lack  of  erudite  scholar-
 ship  which  I  gee  in  abundance  im  the
 House,  but  semetimes  a  Member  may
 be  allowed  to  go  by  commonsense

 Shrimati  Lakehmikanthamma
 (Khammam)  That  as  exactly  what  35
 needed  for  this

 Shri  N,  K,  P.  Salve.  I  am  greateful
 at  least  one  Congress  Member  agrees
 with  me  Amongst  us  at  least  the
 women  are  intelligent  I  wish  that
 in  the  Opposition  also  at  least  the
 women  were  jntelugent  (Interrup-
 tion)  I  submit  that  it  was  always
 intended  by  the  consttution-makers
 to  make  there  fundamental  mghts
 more  permanent  and  not  as  facile  and
 as  easily  ble  for  dment  as
 other  articles  which  can  be  amended
 by  a  special  majority

 I  shall  now  refer  to  a  speech  of
 Pandit  Jawaharlal  Nehru  on  Apri.  30,
 1947,  while  proposing  for  the  adop-
 tion  of  the  intersm  report  on  the  fun-
 damental  mnghts  He  said

 “A  fundamental  right  should
 be  looked  upon  not  from  the
 point  of  view  of  any  particular
 difficulty  of  the  moment,  but  as
 something  you  want  to  make
 permanent  in  the  Constitution
 The  other  matter  should  be
 looked  upon,  however  important
 it  might  be  not  from  the  perma-
 nent  and  fundamental  point  of
 view  ’

 2  would  also  like  to  quote  from  Dr
 Ambedkar,  one  of  the  chef  archi-
 tects  of  the  Constitution  Speaking
 on  September  18,  949,—Dr  Ambed-
 kar  was  speaking  on  the  fundamental
 nghts  on  the  amendment  suggested  by
 Shr  Kamath—I  may  point  out  that
 thig  was  an  amendment  just  sumular
 to  the  one  now  moved  by  my  friend
 Shr  Nath  Pai

 Shrimati  Lakshmikanthamma:
 Dr  Amebedkar  is  the  author  for  the
 principle  that  Parliament  is  supreme.
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 Mz,  Deputy-speaker:  The  hon.
 Member  bas  quoted  only  half  ef  what

 ’Panditji  had  said.  Later  on,  in  that
 speech,  he  has  warned  that  the  Sup- reme  Court  cannot  act  8858 -  third
 chamber  in  this  country.
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 Shri  N.  K.  ह  Salve:  I  am  grate- ful  for  this  information,  but  in  fact
 another  hon.  Member  had  stated  that
 Panditji  ‘had  participated  in  favour  of
 amending  the  fundamental  rights.  All
 that  I  am  submitting  is  that  for  what
 you  say  it  does  not  mean  that  Pandit.
 ji  did  not  say  this.  Now  Dr.  Ambed-
 kar  dealing  with  the  armendment
 which  was  proposed  by  Shri  Kamath—
 an  amendment  to  the  effect  as  now  sug-
 gusted  by  Shn  Nath  Pa,  namely,
 “any  provision  of  this  Constitution
 may  be  amended,  whether  by  way  of
 variation  addition  or  repeal,  in  the
 manner  provided  in  this  article,”—
 said:

 गा  what  is  it  we  do”?  We
 divide  the  articles  of  the  Cons-
 titution  under  three  categories.
 The  first  category  1s  the  one
 which  consists  of  the  articles
 which  can  be  amended  by  the
 Parhament  by  a  bare  majority.
 The  second  set  of  articles  are
 articles  which  require  two-thirds
 majority.  If  the  future  Parha-
 ment  wishes  to  amend  any  parti-
 eular  article  which  is  not  men-
 tioned  in  Part  III  or  article
 304.”

 and  so  on,  I  submit  therefore  that
 there  is  no  doubt  in  my  ming  that
 fundamental  rights  were  never  at  the
 mercy  of  the  Parliaments  special
 majority.
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 Shri  Surendransth  Dwivedy:  The
 people  of  Andia  are  vigilant  now,

 Shri  N.  x  ह  Salve:  Then,  why
 are  you  agraid.  Leave  it  to  them.
 Why  .do  you  want  to  trust  only  the

 ‘special  majority?  They,  the  people,
 can  be  trusted.  Why  do  you  want
 to  give  it  to  those  who  come  here,
 and  merely  by  a  sheer  accident,  may
 constitute  a  special  majority?

 Before  I  close,  I  want  to  give  a
 warmng.  The  late  Sir  Muhammad
 Iqbal,  in  2  beautiful  couplet  in  the
 British  days,  gave  a  warning  to  his
 countrymen;  and  I  quote  his  words
 on  the  floor  of  ths  House,  for  Mr.
 Nath  Pai  and  all  other  hon.  Members.
 of  this  House:

 afr  is
 /  वृतक्त.की  फ्रिक  कर  नादा  मुसीबत  झाने  वालो  है

 ny  ete  spe  *
 we  बचादियों  के  मश्वरे  हे  भासमातो  मे,

 है  |  कह  .  to  +
 a  aman  at  मिट  जाओगे  ऐ  हिन्दोस्ता  वालो,

 ह  8
 ,  तुम्हारी  दासता  ज्तक  बाकी  न  रहेगी  दास्तानों  में  ।

 न

 Shri  Nath  Pai:  He  went  to  Pakis-
 tan  after  that,  and  became  the  pro-
 phet  of  the  division  of  the  country.

 Shri  6.  A,  Dange  (Bombay  Central

 being  put  forward  here  to
 Bill.  Therefore,  Mr.  Nath



 3805  Conmitation  (Amdt,.)  ABADEIA  90,  889  (SAKA)

 enacted  and  applied  to  this  country

 In  India,  after  the  British  were
 overthrown,  the  ushering  in  of  the
 Constitution  di@  sound  as  a  voice  of
 hiberatyon  that  certain  democratic
 Tights  were  conferred  on  the  people,
 saying  that  certain  hhberties,  were
 given  and  we  can  with  our  own
 sovereign  rights,  shape  our  own
 future  Buta  point  is  made  by
 some  that  if  Mr  Nath  Par’s  amend-
 ment  were  carmed  we  would  be
 opening  the  road  to  Haitlerism  Why
 ghould  we  raise  the  ghast  of  Hitler
 in  this  House  I  cannot  undcistand
 it  because  India  is  not  West  Germany
 It  has  not  yet  developed  that  kind  of
 dictatrorial  capital  that  West  Ger-
 many  had  nor  the  culture  that  West
 Germany  had  Therefore  I  cannot
 understand  why  this  bogey  73  raised

 In  India  no  boubt  this  Constitution
 wy  an  advance  on  our  historical  past
 But  to  think  that  India  has  become  a
 democratic  country  with  this  Consti-
 tution  only  328  a  mistake  India  in
 the  older  days  had  a  better  democ-
 racy  even  I  need  not  quote  Histo-
 rical  precedents  Luiterature  is  avail-
 able  on  that  subject  We  had  any
 number  of  republice  in  this  country
 whose  Constitution  was  based  on
 adult  franchise  and  fundamental
 rights  which  were  even  better  than
 our  own  nights  In  fact,  in  these
 repub  ics,  there  was  no  right  to  land-
 ed  property,  no  nght  to  hire  or  fire
 labour,  no  nght  for  the  Inns  to  impn-
 gon  a  person  because  he  acted
 against  a  certain  right  in  the  repud-
 he  I  do  not  want  te  bother  this
 House  with  that  history  After  those
 democracies  were  destroyed,  when
 dictatorial  kingships  were  instituted,
 then  a  certain  curtailment  of  demo-
 cratic  rights  took  place.  But  even
 then,  each  caste  and  varna  had  its
 wn  autonomous  democracy  for  its
 functioning.
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 think  that  we  are  the  wisest  neople
 m  the  world  and  in  i95i  we  have
 ‘evolved  a  wonderful  democratic  cons-
 titution  by  which  we  must  swear  for
 all  our  life  and  ६72  eternity  728  wrong
 People  having  seen  the  history  of
 India  should  not  talk  of  converting
 that  fundemental  rights  chapter  into
 a  new  divine  right  which  can  never
 be  amended,  which  may  be  interpre-
 ted  by  the  Supreme  Court  even  fn  the
 opposite  direction  But  which  cannot
 be  amended.  If  Mr  Nath  Pais  Bull
 is  not  adopted  on  the  basis  of  the  ar-
 gument  that  we  cannot  amend  the
 Constitution  or  the  fundamental
 rights,  we  the  people  of  India  who
 ‘thave  given  this  constitution  to  our-
 selves,  cease  to  be  the  pzople  of  India
 who  can  have  the  right  to  amend  the
 Constitution  which  we  ourselves  have
 made  Once  we  have  made  a  thing we  cannot  amend  it—this  is  called
 divine  right  That  product,  which
 we  ourselves  have  produced  by  itself
 acquires  such  an  immobile  divine
 right  that  we  cannot  touch  it
 This  ४६  the  most  undemocratic  con-
 cept  this  is  the  most  dictatorial  con-
 cept  that  the  product  which  we  as
 people  of  India  have  produced  we
 have  no  right  to  amend,  but  an  ins-
 titution  inseribed  in  the  Constitution
 can  amend  it,  interpret  jt,  overthrow
 it  and  can  do  anything—that  is  the
 Supreme  Court  The  whole  supreme
 wisdom  of  the  people  of  India  about
 this  Constitution  is  handed  over  to
 5770  or  Seven  supreme  wisemen  of  the
 Supreme  Court  and  al]  sorts  of  ar-
 guments  are  being  thrown  about  that
 this  judge  said  this,  that  judge  sad
 that  and  so  on  But  what  have  the
 people  said

 We  are  a  sovereign  parliament  We
 are  elected  on  the  basis  of  adult  fran-
 chise  Was  the  Constitutent  Assembly
 elected  on  the  basis  of  adult  franchise
 Did  the  Constituent  Assembly  repre-
 sent  the  people  of  India  The  Conse
 tituent  Assembly  wai  brought  in
 by  the  will  of  the  British  Parliament.
 It  was  composed  of  people  elected
 from  the  legislatures  which  were  not
 based  on  adult  franchise  even  It  had
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 pominated  members  and  a  whole
 Jobithadi  was  made  in  that  Constitur
 eat  Assembly  which  only  got  the  re-
 yolutlonary  name  “The  Constituent
 Assembly”  which  framed  the  Consti-
 tution  of  the  French  Republic  and  30
 on  But  that  Constituent  Assembly,
 though  it  spoke  in  the  name  of  “we
 the  people  of  India”  never  represen-
 ted  the  people  of  India  We  as  an
 elected  Parhament  are  a  far  greater

 homty  than  the  Con  ६  Assem-
 ‘tly,  ‘The  demand  that  the  Consti-
 tuent  Asembly  be  invited  again  on
 the  same  old  bass—or  what  basis  I
 @o  not  know  and  there  is  perhaps
 new  Rajamathas  and  Mahi  will
 come  in  by  umitating  the  former  ex-
 ample  as  the  Constituent  Assembly—
 to  see  whether  the  Constitution  can
 be  amended,  is  a  surrender  of  the
 sovereignty  of  the  Indian  people
 which  33  enshrined  in  this  House  on
 the  basis  of  elections  on  adult  fran-
 chise  The  elections  may  be  vitiated
 by  many  other  factors,  by  bribery,
 by  corruption,  by  money  and  many
 other  things,  but  even  then  the  right
 of  every  man  or  woman  to  vote  and
 elect  was  exercised  as  enshrined
 there  Therefore,  we  are  more
 sovereign  than  the  Constituent  Assem~
 bly  That  xs  why  I  say  we  as  8
 soveregn  Parliament  have  every
 right  to  amend  the  Constitution  and
 the  fundamental  nghts

 Of  course,  the  fear  expressed  8
 that  ४  the  amending  right  is  given
 then  the  whole  democracy  may  be
 destroyed—-I  have  to  refer  to  that
 argument  again  This  2s  a  very  false
 ergument  because  if  a  dictatorial
 power  wants  to  amend  the  Constitu-
 tion  or  overthrow  it,  it  Is  not  going
 to  come  to  this  Parhament  to  ask  for
 that  power  Hitler  did  not  do  it  with
 the  consent  of  the  Reichstag  or  the
 Constitution.  He  based  it  on  the
 army,  he  killed  the  opposition  party
 leaders,  destroyed  the  Communist
 party  and  then  he  was  given  the  for-
 mal  power  to  destroy  everything  So
 that  question  can be  decided  outside
 this  House  and  not  inside  th  House
 It  that  power  ig  to  come  which  will
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 not  allow  us  to  give  you  any  remedy.
 Every  mght  is  curtailed  by  a  law
 The  Constitution  itself  provide  that
 every  democratic  right  by  suitable  law
 can  be  curtailed  and  its  functioning
 can  be  almost  abolished  The  right  of
 free  speech,  the  night  to  assembly
 and  other  rights  can  be  curtailed
 Section  44  has  been  imposed  in  cer-
 tain  areas  of  India  for  years  toge-
 ther  continuously,  and  nobody  agrees
 to  remove  that  section  ॥8#  until
 people  come  to  revolt  and  defy  if
 Pepole  are  umprisoned  without  trial
 Asi  fons  are  permitted,  but  their
 functioning  can  be  restricted  Uwons
 are  permitted,  but  their  functioning
 can  be  restricted  Therefore,  to
 think  that  these  fundamental  rights
 which  are  so  mai—administered  =n
 this  democracy  that  if  we  take  the
 right  to  amend  those  rights,  then
 they  will  vanish,  that  is  itself  an  u-
 lusion,  because  some  of  the  nghts  are
 already  an  illusion  an  practice  bo,
 the  Constitution  has  a  democratic
 basis,  but  the  Constitution  does  not
 practise  democracy  in  this  country
 That  is  my  compisint  Therefore,  if
 by  amending  it  I  can  modify  it  in
 such  a  way  that  democracy  can  be-
 come  a  reality  m  that  case,  I  want
 the  right  to  amend  this  part  of  the
 Constitution

 The  revolt  agaist  the  proposed
 amendment  and  the  proposition  of
 Shri  Nath  Pai  has  been  triggeréd  off
 by  the  question  of  property.  Yes,  Str,
 I  want  the  right  to  amend  the
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 right  tc  property,  which  73
 concentrated  in  the  hands
 seventy-two  houses,  to  the  detriment
 of  this  country  and  its  democracy.
 Democracy  not  challenged  by
 future  Hitlers  Democracy  in
 India  w  being  challenged  by  certasn
 monopo'y  houses  which  thrive  on  the
 portection  given  in  the  Constitution
 That  is  why,  when  people  began  to
 take  up  agrarian  reforms  by  abolition
 of  ‘andjordism,  when  those  amend-
 ments  were  carried  out,  there  was
 revolt  in  the  country  against  the
 amendments  and  the  Supreme  Court
 went  to  the  rescue  of  the  propertied
 classes  The  revolt  is  again  triggered
 off  by  propertied  classes  and  proper-
 tied  interests  Therefore,  the  very
 fact  that  the  revolt,  or  the  criticism,
 or  the  opposition,  to  this  proposition
 has  come  from  certain  interests
 which  are  highly  interested  क्र  pro-
 perty  will  show  the  necessity  of  hav~
 ing  the  right  to  amend  the  Constitu-
 tion

 Tomorrow,  for  example,  if  the
 colour  of  democracy  in  this  country
 changes  and  we  do  have  &  Parlia-
 ment  which  really  goes  a nead  to-
 wards  socialist  democracy,  I  do  not
 want  that  clause  about  right  to  pro-
 perty  to  stand  in  the  way  of  Parha-
 ment  abolishing  the  right  to  own
 Property  or  factory  or  land  to  the
 aeteriment  of  the  people,  to  exploit
 the  people  The  opposition  to  this
 proposition  has  come  from  certain  in-
 terestg  which  are  not  for  develop-
 mg  this  democracy  into  a  socialist
 democracy  Therefore,  I  want  the
 tight  to  amend  the  Constitution  s0
 as  to  facilitate  the  path  towards  so-
 cialist  India,  and  not  be  obstructed
 by  the  fundamental  rights,  some  of
 which  are  in  favour  of  propertied

 Bill  13818:
 Shri  Ganesh  Ghosh:  Sir,  Members

 on  this  side  are  not  given  an  opportu-
 mty  Why  this  discrimination”

 Mr.  Deputy-Speaker:  I  am  not  dis-
 cruminating  I  am  only  explaining
 the  position  Only  tb  hours  are  avail-
 able  today  If  we  extend  the  ture,
 then  it  will  have  to  go  to  the  next
 day

 Shri  Ranga.  Let  it  go  to  the  next
 non-official  day

 Shr  Piloo  Mody:  In  fact,  I  want
 this  to  be  discussed  for  the  next  ten
 years

 Mr,  Deputy-Speaker.  What  is  the
 Law  Minister's  view?

 The  Minister  of  State  in  the  De-
 partment  of  Parliamentary  Affairs  and
 Communications  (Shri  I,  K.  Gujral):
 We  have  discussed  it  enough,  for  such
 a  long  trxme  Secondly,  when  the
 motion  35  to  refer  the  Bull  to  a  Select
 Committee,  much  tume  is  not  spent  in
 discussing  it  m  the  House  because  it
 will  be  discussed  in  detail]  in  the
 Select  Commuttee  Further,  the  House
 will  have  an  opportunity  to  discuss
 it,  when  it  comes  back  fiom  the
 Select  Committee

 An  hon.  Member.  We  cre  short  of
 time  because  too  much  time  was
 taken  by  the  Industries  Ministe~

 Mr.  Deputy-Speaker:  That  I  have
 already  compensated  by  having  dis-
 cussion  for  a  longer  time

 Shri  Ganesh  Ghosh;  The  Law  Min-
 ister  took  a  major  part  of  the  tume

 Shrimati  Lakshmikanthamma:  Not
 only  Parliament  but  the  whole  coun-
 try  was  agitated  when  this  decision
 was  given  by  the  Supreme  Court
 Even  during  the  last  sessién  if  théy’
 did  not  say  anything  about  it,  :  was
 because  they  did  not  wiint  to  eniber-
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 take  place  and  members  should  have
 an  opportunity  to  place  ther  view-
 point  before  the  House

 Mr.  Deputy-Speaker:  The  4
 is  whether  the  discussion  here  should
 continue  further?

 Shri  Piloo  Mody:  Yes,  for  the  next
 five  years

 Shri  Ranga  (Srikakulam)  The
 discussion  should  continue  Let  me
 explain  why  I  say  this  Suppose,  this
 Bill  had  come  from  the  Government,
 [  am  sure,  the  Business  Advisory

 ~Commuittee  would  have  agreed  and
 the  House  also  would  have  appreciat-

 ‘ed  it  af  three  or  four  days  had  been
 given  for  general  discussion  of  an
 important  Bill  hke  this  Even  20
 hours  would  not  have  been  found  to
 be  adequate  because  it  is  a  matter  of
 supreme  importance  which  concerns
 the  very  process  of  amending  the
 -Constitution  It  is  not  as  if  some  one
 amendment  is  being  brought  in  order
 to  make  some  kind  of  an  amendment
 to  the  Constitution  It  is  how  this
 Constitution  is  to  be  amended  That
 is  the  most  upportant  thing  that  is

 ‘being  discussed
 It  38  unfortunate  or  fortunate,  what-
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 initially,  you  sani  and  you  were  well
 advised  in  using  that  word  “initsally”; I  very  well  remember  Therefore  J
 plead  that  it  should  be  extended  by
 another  24  hours  at  least.

 Mr.  Deputy-Speaker:  Whether  it
 is  a  Government  sponsored  Bill  or  a
 Private  Member's  Bill,  Government
 has  taken  into  consideration  that  there
 35  a  good  deal  of  opimon  to  be  taken
 into  cotisideration  at  the  proper  stage,
 so,  they  have  proposed  for  the  Joint
 Committee

 Shri  Ranga:  No  They  have  moth-
 ered  this  Bill  now  that  somebody  else
 has  fathered  it  If  only  the  Govern-
 ment  hai  done  it

 Mr,  Deputy-Speaker:
 Shri  Ranga:  Let  us  not  go  mto  all

 those  things  I  only  plead  with  you
 and  with  the  Government  also  that
 they  will  be  good  enough  to  agree  to
 this  extension

 It  is  not  fair

 Shri  I.  K.  Gujral:  I  have  a  great
 deal  of  respect  for  the  hon  Professor
 Ranga

 Shri  Piloo  Mody.
 Shri  L  EK,  Gujral.  {  have  no  ob-

 Then  show  it

 ever  it  may  be,  that  it  has  come  as
 a  kind  of  a  private  Bull,  with  the  re-
 sult  that  most  people  are  not  able  to
 apply  their  mind  just  as  much  as  they
 would  have  liked  to  tf  only  they  had
 at  that  moment  realised  the  signifi-
 cance  of  this  We  have  been  going
 n  in  a  piecemeal  fashion—one  hour,
 two  hours,  three  hours

 Mr.  Deputy-Speaker:  At  your  re-
 quest  I  extended  the  time

 Shri  Ranga:  Therefore  what  I  am
 suggesting  is  that  it  38  in  the  inter-
 est  of  proper  qiscussion  and  it  would
 be  in  the  fitness  of  things  for  this
 Parliament  that  this  discussion  should
 not  be  hastened.  You  were  good  en-

 -ough  to  agree  to  two  hours  today—
 '

 a  in  showing  it  and  I  will  do  it
 If  Professor  Ranga  feels  that  an-

 other  two  hours’  discussion  can  bring
 out  more  ponnts,  I  wil]  not  inaist.  But
 Professor  Ranga  may  kindly  amend
 that  part  of  his  remark  where  he  says,
 2-1/2  hours  initrally”  It  should  not
 mean  that  after  2}  hours  we  will  ex-
 tend  it  further  I  had  no  objection  to
 continue  the  debate  as  long  as  you
 and  the  House  hkes  My  only  sub-
 Mussion  ७  that  it  45  very  unysual  for
 a  Bull  which  has  to  gp  to  the  Joint
 Committee  to  go  on  hike  this  All  the
 same  we  would  not  hke  to  create  an
 umpression  from  this  side  of  the  House
 that  we  are  insisting  on  cutting  the
 time  for  this  Bill  down.”  Therefore  if
 you  decide  to  have  two  hours  more
 for  this,  we  will  nat  pbject  to  it,

 ‘
 >  हैः  n
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 the  debate  should  be  sufficiently  ade-
 quate,  is  concerned  I  fully  endorse  it.
 He  had  written  a  letter  also.

 But  because  Acharya  Kripalan:  was
 talking  to  me  I  dig  not  hear  some
 remarks  which  he  also  made  about
 the  Bill  being  inspired.  I  strongly  re-
 sent  it.

 Shri  Ranga:
 word,

 I  did  not  use  that

 Shri  Nath  Pai:  I  do  not  know
 Shri  Surendranath  Dwivedy  told  me
 about  it.  I  am  happy  that  he  did  not
 say  that,  I  very  much  respect  Pro-
 fessor  Ranga.

 Shri  Surendranath  Dwivedy:  He  has
 said,  “fathered”.

 Shri  Nath  Pal:  7६  5  worse  then.  I
 do  not  know  what  exactly  us  the  word
 he  used  but  this  kind  of  insinuation
 I  strongly  resent,

 Shr,  Ranga  himself  admitted  it  just
 now  that  he  has  not  been  able  to  ap-
 ply  his  mind.

 Shri  Ranga:  I  did  not  say  about
 me;  I  said,  “Most  Members",

 Shri  Nath  Pai:  I  do  not  know  why
 he  should  talk  of  most  Members.  Most
 ‘Members  have  spoken  and  have  sup-
 ported  it  strongly.  I  suggest  that
 Shri  Ranga  should  read  patjiamen-
 tary  papers  a  little  more  carefully.
 It  has  happened  a  second  time.  Wo
 have  great  regard  for  Professor  Ranga
 ‘but  he  should  not  go  on  making  &
 ‘mockery  of  things  like  that.  I  would
 like  to  point  out  that  five  Bulls  were
 introduced  I  hope,  Professor  Ranga
 ‘knows  it,  One  suggested  that  the
 right  of  parliamentarians  to  be  free
 from  the  danger  of  arrest  for  expres-
 sing  views  must  be  guaranteed,  The
 Bi)  for  immunity  to  MPs  I  have  in-
 troduced  lsst  session.  There  js  the
 Bill  segarding  the  election  of  the

 Speaker  and  the  Deputy  Speaker.
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 There  is  the  Bill  guaranteeing  that the  Governors  who  are  ted  by
 the  President  shall  be  raufied  by  Luk
 Sabha.  These  are  ali,’  by  various
 means,  thé  rights'  of  thé  people  of
 India  and  of  Parliament  thereby  de-
 finitely  curtailing  the  drbitrary  pow-
 ers  of  the  executive.  Now,  to  say  this
 78  80  lew,  80  mean...  (Interruption)
 There  have  always  existed  two  schools
 of  thought  in  the  worki.  (Interrup-
 tron)  He  says,  it  has  been  fathered
 by  them  Where  is  the  question  of
 fathering  it?  I  object  to  all  this...

 Shri  Ranga:  What  did  I  say?  Why
 do  you  unnecessarily  say  all  this?
 What  I  said  was,  the  Government  has
 fathered  it.  What  is  wrong  in  itt
 (Interruption).

 Shri  Surendranath  Dwivedy:  You
 should  not  have  said  that.  That  is
 absolutely  wrong.

 Shri  Ranga:  This  Government  has
 fathered  it  Otherwise,  this  Govern-
 ment  would  not  have  come  forward
 with  a  proposal  of  constituting  a
 Joint  Committee  (Interruphion)

 Shri  Nath  Pai:  I  am  not  going  to
 pe  bullied  by  you.  (Interruption).

 Shri  Ranga:  There  is  no  question
 of  bullying  vou,  we  need  not  quarrel
 with  each  other.

 Shri  Nath  Pai:  You  started  it

 Shri  Ranga:  You  started  it  (Jn-
 terruptwns)

 Mr,  Deputy-Speaker:  Order,  order.
 Please  listen  to  me  now.

 Shri  Nath  Pal:  You  have  to  hear
 me

 It  Professor  Ranga  did  not  say  that,
 I  am  very  happy.  Let  me  point  out
 to  him—he  was  not  here—when  Raja
 of  Kalahand:  was  speaking,  you  re-
 member,  he  was  compelled  ६०  with-
 draw  some  of  hia  remarks.  If  he  did
 not  say  so,  I  am  very  happy.  But  I
 want  to  say,  ag  in  this  country,  as  in
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 any  other  country  where  there  is
 federal  structure—I  know  some  yeo-
 ple  do  not  suffer  from  the  disadvant-
 age  of  being  familiar  with  Constitu-
 tion  and  law—there  have  always  been
 two  schools  of  thought  throughout  the
 world,  In  the  United  States  there
 were  two  schools  of  thought,  the  one
 that  of  Justice  Holmes  and  the  cther
 that  of  President  Roosevelt.  There
 can  be  two  schools  of  thought  as  _  to
 what  should  be  the  powers.  Let  us
 respect  one  another;  let  us  disagree
 without  attributing  motives  to  one
 another.  द

 Mr.  Deputy-Speaker:  Now,  that
 igs  all.  Let  us  extend  the  time  by  2
 hours.  Bt  there  will  be  no  further
 extension.

 Shri  Ranga:  Let  us  see  how  it  de-
 velopes,

 at  मधु  रिशमप्र  :  उपाध्यक्षमहोदय,  मेरा

 'विवेयक  खत्म  तो  नहीं  होगा  न?

 Shri  Sheo  Narain:  Last  time,  you
 raised  the  time  by  2  hours.  You  are
 now  extending  the  time  further  by
 2  hours.  There  should  be  no  further
 extension  of  time.

 Mr.  Deputy-Speaker:  Shri  Sheo
 Narain  has  made  a  suggestion  that
 this  is  the  final  extension  of  time  and
 that  there  should  be  no  more  exten-
 sion  of  time.  Shrj  Kundu.

 Shri  H.  N.  Mukerjee  (Calcutta
 North  East):  Is  Mr.  Sheo  Narain
 the  leader  of  the  House?  Where  is
 the  Leader  of  the  House?

 Shri  S.  K.  Nayanar:  We  should
 also  be  given  an  opportunity.

 Mr,  Deputy-Speaker:  I  will  call
 you.  Shri  Kundu.  I  would  request
 you  to  be  brief.

 Shri  S.  Kundu  (Balasore):
 be  very  brief.

 I  will

 Sir,  I  have  heard  two  speeches  with
 rapt  attention,  one  of  Dr,  Lohia  and

 JULY  21,  967  Bill  13824.

 the  other  of  Mr.  Dange.  I  must  say
 that  I  will  agree  emotionally  with.
 Dr.  Lohia  but  it  is  very  difficult  to:
 find  reason  in  what  he  said.  Certain
 extraneous  matter  has  been  brought.
 in  to  give  a  different  colour  to  this
 Bill,  It  has  been  said  that  if  this  am-
 endment  is  accepted  in  Article  368,
 then  in  India  the  situation  which  was
 prevalent  at  the  time  of  Hitler  will
 come  in  or  may  come  in.  I  would
 like  to  ask  Dr.  Lohia  one  questicn.  I
 wish  Dr.  Lohia  was  here.  Without
 this  insertion,  can  he  say  that  such
 a  situation  will  not  come  in?  It  is
 not  that  because  we  make  this  am-
 endment  in  Article  368  that  it  comes
 in  or  it  does  not  come  in;  it  comes
 because  of  some  other  reason.  He-
 did  not  say  what  were  the  circutn-
 stances  in  Germany  when  Hitler  came
 to  power.  He  did  not  analyse  the
 sociolgical  background,  the  econo-
 mic  conditions  and  the  wolitical  condi-
 tions  of  Germany.  It  was  clearly  some
 sort  of  political,  economic,  psycho-~
 logical,  oppression  on  the  German
 youth  brought  in  the  disaster.  A  young
 man  like  Hitler  who  was  9  painter  in
 the  streets  of  Vienna,  became  the
 greatest  oppressor  of  the  world.
 Six  million  people  were  unemployed”
 at  that  time.  There  was  starvation
 there  was  humiliation  after  the
 defeat  of  Germany.  The  entire
 liberal  socialists  were  not  vigilant.
 They  fell  as  pack  of  cards  before
 Hitler.  So,  it  has  nothing  to  do  with
 this  insertion.  How  can  this  amend-
 ment  bring  about  such  a_  situation?
 Suppose  this  amendment  is  not  there,
 is  there  anythihg  in  the  Constitution
 which  will  prohibit  an  amendment
 saying  that  all  the  powers  0  this.
 House  be  given  to  the  Prime  Minister,
 Shrimati  Indira  Gandhi;  it  can  also-
 be  brought  in  without  this  amend-
 ment.  The  question  is  not  that.  (In-
 terruptions).  The  question  is  very
 basic  because  the  entire  thing  started
 when  the  First  Amendment  came  ir
 the  fundamental  right  chapter.  The
 First  Amendment  came  in  regarding
 the  right  of  property.  To-day  if
 we  want  that  the  Direcfive  Principles
 should  be  absorbed  one  after  another
 in  the  Constitution,  the  clause  about
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 the  right  of  property  in  the  Constitu-
 tiom  should  be  amended.  It  cannot  be
 @one  unless  we  bring  cnanges  in  the
 fundamental  rights.  Unless  we  change
 that,  there  will  be  upheaval  in  the
 country.  Prices  are  rising,  there  is
 umemployment,  there  is  frustration
 among  the  people,  banks  should  be
 wationalised,  big  business  houses
 ahould  be  nationalised.  From  where
 will  they  pay  the  compensation?  (In-
 terruptions).  What  does  the  law
 say?  When  amendment  to  the  right
 of  property  clause  was  %rought  in,
 the  law  said  that  no  person  shall  be
 deprived  of  tis  property  say  by  the
 authority  of  law.  (Interruptions).

 “Whe  due  process  of  law  was  interpret-
 @@  as  saying  that  there  should  be  a
 lear  categorical  mention  about  the
 quantum  of  compensation.  Unless  we
 make  this  amendment  here,  we  have
 f@  give  a  huge  amount  as  coinpensa-
 tion.  We  want  the  banks  to  be
 weaticnalised.  Rs.  500  crores  are  in-
 wolved.  Multiply  it  by  30  times.  That
 us  the  reasonable  compensation.  How
 ‘much  it  becomes!  How  can  you  pay
 this?  If  you  do  not  nationalise,  there
 will  be  chaos  outside,  there  will  be

 frustration  outside,  there  will  be  up-
 beaval  and  this  democratic  structure
 will  go,  and  not  the  other  way  as
 feared  by  Dr.  Lohia.

 What  does  this  judgement  suggest?
 WM  directs  to  call  a  Constituent  Assem-
 bly.  Why?  On  what  authority?  How
 €an  you  call  it?  You  are  working
 wmder  a  Constitution.  Hoy,  can  you  call
 a  Constituent  Assembly?  Who  will
 cali?  What  would  be  the  charter  be-
 fore  the  Constituent  Assembly?  What
 ‘will  members  do?  If  you  want  to
 change  the  fundamental  rights,  you
 have  to  call  a  Constituent  Assembly!
 Ut  iis  fantastic!  The  persons  who  fram-
 ह ह  the  Constitution  thought  of  some
 sort  of  a  Constituent  Assetnbly  within
 the  framework  of  the  Constitution  and
 therefore,  they  made  a  provision  of
 two-third  majority.  Think  of  a  forum
 where  the  two-third  majority  of  this
 Weuse  which  itself  transforms  to  some
 sort  of  a  Constituent  Assembly  who
 €an  bring  about  an  amendment  in  the
 fwndamental  rights.  Is  it  not  a  Con-
 4499  LS—II.
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 stituent  Assembly?  What  is  it?  Look
 at  the  Fourth  Lok  Sabha.  Many
 new  young  people  have  come  in.
 Many  people  have  come  _  in.  I
 could  not  have  come  but  for  the  Con-
 stitution.  I  have  come  here  basically
 because  the  people  wanteq  me  _  toa
 come,  ang  I  feel  proud  of  it.  I  have
 been  able  to  come  here  because  of
 the  Constitution.  About  60  to  70  per
 cent  new  Members  have  been  able  to
 come,  and  many  different  type  of  peo-
 ple  have  also  been  able  to  come  here
 as  Members.  That  has  been  possible
 because  of  this  Constitution.  There-
 fore,  they  express  the  feelings  of  ithe
 people.  So,  if  two-thirds  majority  of
 them  come  to  any  decision,  they  would
 be  perfectly  right  in  doing  so,  and
 they  would  be  some  sort  of  constitu-
 ent  assembly  having  the  power  to
 change  the  fundamental  rights.

 There  is  no  point  in  arguing  ina
 vicious  circle  and  saying  that  because
 a  judge  has  said  so,  we  should  have
 to  call  a  constituent  assembly  for  am-
 endment  of  the  Constitution.  TI  shail
 read  out  a  few  lines  from  the  judg-
 ment  to  show  why  the  judges  have
 said  so.  I  would  not  go  into  the  nice-
 ties  of  this  legal]  terminology,  because
 per  se  the  judgment  is  defective.  The
 judges  have  said  that  a_  constituent
 assembly  must  be  called  under  the
 residuary  power,  But  I  would  sub-
 mit  that  the  residuary  power  is  itself
 a  legislative  pewer.  This  power  has
 nothing  to  do  with  the  powers  given
 under  the  Constitution.  So,  to  say

 that  a  bigger  assembly  than  a  sove~
 reign  body  in  the  form  of  the  consti-
 tuent  assembly  can  be  calleq  under
 a  residuary  power  is  a  fiction  in  law.
 I  cannot  imagine  how  this  kind  of
 judgment  could  have  been  given,  I
 shal]  read  out  just  one  sentence  from
 the  judgment.  It  reads  thus:

 “If  it  is  the  duty  of  the  Parlia-
 ment  to  enforce  the  Directive
 Principles,  it  is  equally  its  duty
 to  enforce  them  without  infring-
 ing  fundamental  rights.’.

 This  is  a  beautiful  sentence.  Now,
 what  is  the  directive  principle?  I¢
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 states  certain  things  which  have  to  he
 done  if  our  country  is  to  survive.  I
 woulq  refer,  for  instance,  to  article

 39  which  says:

 “The  State  shall,  in  particular,
 direct  its  policy  towards  secur~
 ing—

 (a)  that  the  citizens,  men  and
 women  equally,  have  the  right
 to  an  adequate  means  of  liveli-
 hood;

 {n  order  that  there  may  be  equal
 means  of  livelihood  for  all,  I  feel  that
 it  would  be  necessary  to  nationalise
 the  entire  sources  of  production.  If
 I  want  to  do  that,  I  have  to  change
 the  fundamental  rights.  But  what  has
 the  judgment  said?  The  judgment
 says  that  it  is  the  duty  of  Parliament
 to  enforce  the  directive  principle
 without  infringing  the  fundamenta}
 rights.  That  is  al]  right.  But  what

 is  the  basis  of  this  argument?  The
 basis  is  something  very  interesting
 and  it  shows  what  they  have  thought
 of  a  democracy  and  what  they  think
 of  a  democracy  and  what  they  have
 thought  of  as  ६  totalitarian  structure.
 Any  legislation  bringing  about  a
 progressive  change,  then  that  legisla-
 tion  is  totalitarian;  this  is  s0  close  to
 the  views  of  the  Swatantra  Party.  I
 hope  these  portions  in  the  judgment
 have  not  been  missed  by  anyone.  I
 have  all  respect  for  the  Supreme  Court
 judges,  but  the  feeling  of  those  judges
 seems  to  be  that  any  progressive  legis-
 lation  is  a  totalitarian  in  concept,  but
 we  all  social  democrats  differ  from
 that.  It  is  only  through  such
 progressive  measures  that  we  can
 bring  about  equality  in  this  country,
 and  if  there  is  no  _  equality,
 democracy  will  topple  down  because
 the  people  are  not  going  to  tolerate
 a  situation  where  two  million  people
 will  spend  sleepless  nights  in  the
 Bombay  parks  and  there  will  be
 millowners  having  crores  of  black
 money  at  the  same  time.  The  people
 will  not  tolerate  such  ६  state  of  affairs.

 But  these  judges  think  that  if  we  want
 to  bring  about  some  progressive  legis-~
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 lation  infringing  the  fundamental
 tights  if  necessary  for  that  purpose,
 it  is  a  totalitarian  concept.  This  is
 the  psychology  of  the  man;  after  all.
 the  judge  has  been  a  product  of  the
 society  himself,  If  a  judge  comes
 from  a  very  wealthy  and  rich  family,
 this  will  be  the  type  of  judgment  that
 he  would  write  So,  they  have  view-
 eq  the  entire  thing  in  this  background
 and  they  have  tried  to  give  arguments
 for  taking  that  view.

 Shri  Randhir  Singh  (Rohtak):  Let
 there  be  no  aspersions  on  the  judge.
 The  judge  may  be  correct  in  his  own
 way.

 Shri  S.  Kundu:  I  am  just  talking
 ubout  their  sociological  thinking.

 Shri  J.  B.  Kripalani:  The  =  hon.
 Member  is  not  a  product  of  society,
 but  only  judges  are  products  of
 society?

 Shri  S.  Kundu:  There  has  been  a
 fear  that  if  this  amendment  is  made,
 there  will  be  a  possibility  or  the-dan-
 ger  that  the  ruling  party  or  the  State
 will  have  a  lot  of  power  and  would
 become  autocratic  and  _  dictatorial.

 We  have  fundamental  rights  in
 Part  III  of  the  Constitution.  What
 about  the  emergency  provisions?
 Have  not  in  this  Parliaraent  Dr.  Lohia,
 Shri  Madhu  Limaye  and  everyhady
 else  said  that  these  emergency  provi-
 sions  smack  of  gq  totalitarian  tendency?
 Have  rights  not  without  making
 these  amendments  in  article  368
 taken  out  of  our  hands  the  Funda-
 mental  rights  enshrined  in  Part  II?  I
 feel  that  only  by  giving  ourselves  this
 power  to  amend  as  indicated  in  the
 Bill  we  can  respect  the  democratic
 and  republican  character  of  our  Con-
 stitution;  otherwise  not.  Because  f
 have  faith  in  the  people,  the  younger
 generation  who  will  come  here  as
 the  elected  representatives.  They  will
 not  be  promoters  of  totalitarian  ten-
 dencies  they  will  fight  for  keeping
 this  Constitution  intact  enshrined’  in
 our  policy  for  ever.  So  there  should
 be  no  fear  on  that  score.  The  fear  is
 on  the  part  of  the  vested  interests  whs
 think  that  through  this  amendment  thie
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 whidow  is  opened  and  new  legislation
 might  be  brought  in  which  will  deprive
 them  of  any  property,

 Mr.  Deputy-Speaker:  Shri  Ganesh
 Ghosh.  He  might  start  and  continue
 next  time.

 Shri  Ganesh  Ghosh  (Calcutta
 South):  I  must  start  with  a  protest
 against  the  Chair  for  discriminating
 against  my  party.

 Shri  Randhbir  Singh:  He  should  not
 say  that.  He  should  not  asperse  the
 Chair.  He  should  respect  the  Chair.
 We  all  want  we  should  have  more
 time.

 Shri  Sheo  Narain:  The  Chair  is  the
 supreme  authority  here.  He  must
 withdraw  it.

 Mr,  Deputy-Speaker:  There  is  no
 discrimination  against  any  party.  This
 is  not  a  party  issue,  Shri  Nath  Pai
 has  brought  in  this  Bill  not  as  one
 belonging  to  a  particular  party,  but  as
 a  member  of  this  House  doing  his
 duty  So  do  70  think  in  terms  of
 party  You  can  say  whatever  you
 have  got  to  say  without  bringing  this
 consideration.

 Shri  Sheo  Narain:  He  must  with-
 draw  that  remark,

 Mr,  Deputy-Speaker:  He  will

 Shri  Ganesh  Ghosh:  Some  learned
 members  on  this  side  have  spun  many
 legal  cobwebs  to  make  a  very  simple
 proposition  very  complicated  and  al-
 most  unmtellgible.  The  common
 people,  the  man  in  the  street,  will
 look  at  this  as  a  simple  thing  and
 approach  it  from  that  standpoint.

 What  Shri  Nath  Pai  wants  to  do  is
 to  amend  art,  368  so  that  this  Parlia-
 ment  can  change  any  provision  of  the
 Constitution.  Hon.  Members  of  the
 Swantantra  Party  have  vehemently
 opposed  it,  The  reason  for  their
 opposition  is  quite  intelligible  end
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 understandable.  But  what  is  the
 opposition  to?

 We  know  that  fundamental  rights
 are  enshrined  in  Part  III  of  the  Cons-
 titution.  They  are  put  in  there.
 Though  they  are  not  up  to  our  ex-
 pectations,  still  they  contain  certain
 good  things.  But  a  cursory  glance  at
 them  would  convince  you  of  the  very
 strong  emphasis  put  on  the  right  to
 property.  In  the  present  condition  of
 our  society,  is  it  not  a  fact  that  only
 those  persong  who  have  got  some  pro-
 perty  have  got  the  exclusive  privilege
 to  enjoy  all  the  fundamental  nghts
 enumerated  in  Part  III?  This  cannot
 be  denied.  In  the  fundamental  rights
 as  the  proposition  that  all  are  equal
 before  the  law.  But  you  must  have
 property,  movable  or  immovable,
 before  you  can  approach  the  law  court
 and  claim  justice  or  register  your
 protest  against  an  injustice  done

 Mr,  Deputy-Speaker:  He  might  re-
 sume  on  the  next  occasion.  We  shall
 talk  up  the  half  an  hour,  discussion
 now

 Bis  hrs.

 *PANDE  COMMITTEE  REPORT  ON
 DURGAPUR  STEEL  PLANT

 af  aa  रिमये  (मुंगेर)  उनध्यक्ष
 महोदय,  ब्राज  दुर्गापुर  के  इस्णट  के  रखाने  में
 जो  खाभिया  हे  उन्वों  ऊप  मैं  बहा  उठा
 रहा  है  t  इस  साल  इस्पात  मत्नातय  की  मांगों
 पर  बरम  नहीं  होन  वाली  हैं  क्योक्ति  कल  आप
 सारी  झागों  पर  गिलोटीन  एगा  देग  ।

 सब  से  पहले  मैं  मत्री  महोदय  से  कटृगा
 कि  मेरी  समझ  मे  नहीं  भाता  है  कि  हिन्दुस्तान
 स्टील  के  द्वारा  अपनी  सालाना  रपट  पर
 इतना  ध्च्छा  काराज़  क्यों  ्यचें  किया  जा  रहा
 है  क्योकि  यह  रपट  प्ात्म-इलाघा  प्रौर

 *Yalf-An-Hour  Discussion,
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 झात्म-अशसा  के  अलावा  शौर  किशी
 बात  पर  भांवारित  नहीं  है।  दुर्गापुर  इस्पात
 कारुखाते  के  बारे  में  हम  लोगों  के  सामने  वो
 wre  हैं  ।  एक  बडे  कमीला  की  रपट  और
 उससे  पहुले  पब्लिक  अंडरटेकिग्श  कमिटी
 की  'इपड ।  इन  दो  श्प््ों  में  जो  बोब,  भतिय-
 चिततानें,  खपमियां  भौर  खराधियां  बतलाई
 गई  हैं  उनका  प्रतिबिभ्ब  हिन्दुस्तान  स्टील
 की  ज्यारहवीं  भौर  ब्रारहत्री  फ्  में  बिल्कुल
 दिश्ाई  नहीं  देता  है  -  इस  एट  में  केवल
 आत्म-ताप्रा  भौर  प्ात्म-प्रशंसा  है  ।  जैसे,

 “One  of  Durgapur’s  main  pchie-
 vements  last  year  was  the  reduc-
 tion  in  consumption  rates  of
 major  raw  materials,”

 यह  बात  हिन्हृशतान  स्टील  की  धाविक  Te
 कहती है  जब  कि  माडे  कमीशन  भौर  पब्लिक
 अंदरटेकिस्क  कमेटी  कहते  है  कि  यह  ate

 “सही  नहीं  है  भौर  यह  कि  कक्णे  साल  का
 इतना  ज्यादा  इस्तेमाल  दौर  दुश्पयोग  हो
 रहा है  कि  सरकार  को  उसके  जारे  में  सोचना
 आाहिए  ।

 इस  ग्यारहवी  भौर  बारहवी  वाधिक
 रपट  में  सारा  दोष  मजदूर-व्यवस्थापक
 सम्बन्धो  भौर  ख़ास  तौर  पर  मज़्यूरों  पर
 मह  दिया गया  है  |  उसमें कहा  गया  है  कि
 मज़दूरों  ते  हड़ताल  की,  मजदूरों  ने  संघर्ष
 किम  बौर  इसी  जिए.  उत्पादन घट  रहा  है  t
 में  यह  विवेदन  करता  चाहता  हे  कि  यह  बात
 सही  नहीं  है  ।

 इस  मत्रासय  के  नीचे  जितने  सरकारी
 कारखाने  हैं  मंत्री  महोदप  उनके  व्यवस्थापकों
 को  हिदायत दें  कि  श्ाईन्दा  जो  सालाना एफ
 वें  पैक  करें,  वहू  प्रत्म-जलाबा और  झात्मनवणंसा
 पर  आापारित  न  हो  गल्कि  के  उनके  आजोचना
 के  भ्राधार  पर  सपने  दोषों बौद  ख्ाधियों  सती
 चर्चा  करें  कौर  साथ  ही  यह  जी  बतायें  कि
 &  उन  दोषों  भौर  खामियों  को  टूर  करने  के
 लिये  क्‍या  क्‍या  कदम  उठा  जे  हैं  1
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 जहां  तक  मजदूर-व्यधस्थापक  सम्बत्यों
 का  wart  है,  मेरा  कयाम  है  कि  मदहर
 अंजातय  की  मांगों  ब्र  ओलते  हुए  भी  ह अ
 मोनभीय  हबकों  ने  उसके  बादे  में  कहा  होगा  ।
 पिछली  शौक  सभा  में  मैंते  इस  श्राशय  का
 एक  विधेयक  पेश  किया  था  कि  कारक्षानों  में
 सफपूरों  की  यूनियनों  को  भनिवार्य  रुप  से
 सान्यहा दी  जाग्े  कौर  प्रगर  किसी  कारणों  में
 एक  से  भ्रधिक  मूनियनें हैं  भौर  इस  आत  पर
 झगडा  होता है  कि  उन  में  से  कौन  बी  अनिका
 अतिनिधिक  है--क्योंकि  दो  या  |.  यूनियनों
 के  झ्रापसी  झगह़ों  को  लेकर  भी  बहुत  सी
 हड़तालें भौर  झगड़े हो  रहे  हैं---,  तो  यह  तय
 करने  के  लिए  दो  साल  में  एक  दफ़ा  मतदान,
 बैसर  किया  जाते  ।  लेकिन  मुझे  बड़ा  gar
 हुआ  कि  उस  विधेयक  पर  विचार करते  के
 (लिए  राष्ट्रपति  की  जो  प्रनुमति  चाहिए
 वह  नहीं  मित्री  ।

 मैंने  फिर  आह  विधेयक  पेश  किया  है  और
 ्ुझे  उम्मीद  है  कि  या  तो  सरकार  स्वयं  इस
 काम  को  करेगी  या  मेरे  विधेयक  के  सिद्वान्तों
 को  स्वीकार  करेंगी  t

 मुझे  यह  देख  कर  बडा  दुःख  होता  है  कि रेलवे  श्रादि  जितने  भी  सरकारी  कारणाने
 मा  संस्थान हैं,  उनमें ट्रेड  भूनियन  संगठनों की
 हालत  प्राज  बहुत  खराब  है।  मुझे  ऐसा  पन्देशा
 है  कि  व्यवक्यापक  भौर  सरकार कई  अूनियनों
 को  खड़ा  करके  उतके  कतारों  को  अफ्षस  में
 लड़ा कर  भौर  कुछ  लोगो  को  प्रतोभन दे  कर
 यह  चाहते  हैं  कि  सरकारी  संस्थानों  में  कोई
 मफबूत  ड्र्ड  यूनियन न  हो  ।  शेकित मैं  बद
 निधेदन  करूंगा कि  यह  सरक्तार  की  द्वर-युष्टि
 बढ़ी  है  ny  sere  किसी  सरकारी  कारणाने
 या  भ्रंडरटेकिंग  में  एक  मज़बूत द्रव  पूनियन
 ह ल  जायेगी,  तो  वह  सरकार  के  पंदावार,
 इनिसाष शर गूणवता में सुन्ार और  भगवा  में  दार  के  हों में
 सहयोग दे  घठेगी  1
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 बर्ष्तिकं  decifit  कमेटी  कौ  रपट  में
 धम्म  बातों  के  झ्लावा  यह  भी  कहा  गया  हैं  कि
 अगर  बक्से  कमेटी  का  काम  ह...  तरह
 चलता  तो  बहुत  सारे  झगड़े  न  होते  ।  उस
 रपट  में  कई  सुझाव  दिये  गये  हैं।  उस  दिन
 श्री  तिवारी  ने  कही  कि  रिपोर्ट  को  दिये
 आर  चार  साल  हो  जाते  हैं,  लेकिन  उसके
 बारे  में  कौई  कार्यवाही  नहीं  की  जाती  है
 मैं  मंत्री  महोदय  से  यह  जानना  चाहता  हु  कि
 जो  दुर्गापुर  के  बारे  में  रपट  है,  गया  उसके
 बारे  में  उन्होंने  अपनी  एक्शन  टेकन  रपट
 भेजी  है

 wa  पाढ़े  कमीशन  की  सिफ़ारिशें  आई  हैं  ।
 उसने  नौ-दस  मामलों  पर  रोशनी  डाली  है  ।
 उन  सब  का  तो  मैं  जिक्र  नहीं  करना  चाहता
 |  उसने  बताया  है  कि  i965-66  में
 3,3  लाख  रुपये  का  नुक्सान  हुआ  और
 (1966-67.  में  3  करोड़  रुपये  का  नुक्सान

 हुआ  उसका  कहना  है  कि  इन  वर्षों  में
 बैदावार  घटती  चली  जा  रही  है  झौर  नुक्सान
 बढ़ता  जा  रहा  है  t

 बाई-प्राइबट्स  के  बारे  में  पांडे  कमीशन
 ने  कहा  है  :

 “The  performance  go  far  has
 been  very  unsatisfactory  except
 fn  the  tar  plant.”

 सेनटनेन्स  के  धारे  में  पब्लिक  धड रटेकिस्ज
 कपैटी  में  कहा  था  कि  उसका  बहुत  बढ़ा
 महत्व  है  1  उसी  तरह  पांडे  कमीशन  ने  भी
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 इसके  बारे  भे  बहुत  तरककों की  हैं,  लैकिन
 ने  दो  पण्लिक  भंडरटेकिग्त  कमेटी  ने  इसको
 कबूल  किया  है  और  न  पांडे  कमीशन ने  इसको
 कबूल  किया  है  t

 जहां  तक  मज़दुर  मालिक  सम्बन्धों  का
 सवाल  है,  सरकार  इस  बारे  मे  कोई  ठोस
 सुझाव  सदन  के  सामने  रखे  और  दुर्गापुर  के
 व्यवस्थापको  को  भी  आवश्यक  हिंदायत  दे,
 क्योकि  झाज  वहा  पर  हालत  बहुत  खराब  है
 मंत्री  महोदय  ट्रेड  यूनियनों  की  भाग्यता  श्रौर
 उनके  मतदान  का  भी  इन्तजाम  करे  t  झगर
 एक  मज़बूत  यूनियन  को  मान्यता  दी  जायेगी,
 तो  बहू  उत्पादन  और  कार्य-क्षमता  में  वृद्धि  के
 मामले  में  सहायता  दे  सबेगी

 ore  कमीशन  के  ऊपर  सवाल-जवाब  के
 समय  मैने  उसकी  रपट  में  से  चोरी  बरीरह  के
 तीन-चार  उदाहरण  पेश  किये  ये,  लेकिन  इन
 लोगो  को  चोरी  के  बारे  में  पता  तक  नहीं  था  !

 मैं  ने  देखा  है  कि  सरकार  ने  जनरल
 मैनेजर  के  ख़िलाफ़  कार्यवाही  करके  उनको
 हटाया  है  धौर  शायद  वह  दो  सुपरिल्टेंढेंट्स  के
 खिलाफ  भी  कार्यवाही  करने  जा  रही  है
 लेकिन  मुझे  बड़ा  ताज्जुब  हुआ  कि  इस  कार्यवाही
 को  रोकने  के  लिये  अदालत  का  आश्रय  लेकर
 भ्रदालत  के  सामने  ले  गये  भीर  मुझे  पता  चला
 है  कि  रोक  सग  गई  है  t  इसलिये  जो  नये
 जनरल  मनेजर  उनसे  काम  का  चार्ज  लेने
 बाले  थे,  बहू  नहीं  से  सके  हैं  ।  इसके  बारे  में
 मैंने दो  दफ़ा  कहा  है  कि  एक  बड़ी  गम्भो र  घटना
 @  रही  है  -  जब  कभी  कोई  काम  हाथ  में
 लिया  जाता  है  तो  भदालतों  भौर  कार्मनों  का
 इस  तरह  से  इस्तेमाल  किया  बातो  हैं  कि
 अच्छे  काम  में  रुकावट  पैदा  होती है  तथा  सरे
 ढग  से  भी  इस  के  बारे  में  क्या  कार्यवाही  की
 गईं  है---उसके  बारे  में  सी  मैं  मंत्री  महोदव  से
 जानना  चाहता  हूं  ।
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 इस  कमीशन  का  जो  सबसे  महत्वपूर्ण

 सुझाव  है,  वह  वित्तीय  व्यवस्था  के  बारे  में  है  ।
 इस  कमोशन  ने  लिखा  है--

 ‘It  a8  found  that  operation  bud-
 get  ४  being  prepared  only  to
 obtain  fund,  authorwations  and
 not  for  profit  planning.  The  costs
 show  a  rising  trend  in  most  cases.”

 इस  तरह  मामला  एक  दम  खराब  हो  रहा  है।
 झापने  बहुत  weer  feat  कि  पाण्डे  कमीशन
 की  सभी  घछिफारिशों  को  कुबूल  किया  है,
 लेकिन  मैं  भाप  से  जानता  चाहता  हू  कि  क्‍या
 हर  दो  महीने  के  बाद,  या  तीन  महीने  के  बाद
 इन  सिफारिशों  पर  धमल  करवाने  के  हेतु
 क्या  क्‍या  कार्यवाही  की  गई  है,  इसके  बारे  मे
 इस  सदन  के  सामने,  हम  मानें  या  न  मागे,
 आप  रिपोर्ट  प्रस्तुत  करेंगे  ?  जहा  तक  प्रमल
 का  मामला  है,  'प्रगर  इस  तरह  से  सदन  को
 झवगत  कराते  जायेगे  तो  हो  सकता  है  कि
 आधा  घटा  बहस  हो,  सवाल  जवाब  हो,  इस
 तरह  साल  भर  में  हम  लोगो  को  मौका  मिलेगा
 चौर  कोई  निगरानी  भी  हम  रख  पायेगे  भौर
 फिर  वहा  के  जो  व्यवस्थापक  है  वे  ठीक
 कायवाही  करेगे  ।

 इस  से  विस्तार  के  भी  सवाल  हैं  ।  पण्लिक
 अण्टर  टेकिंग  कमेटी  ने  डिजाइन  श्रादि  के
 बार  मे,  ठेका  देने  के  बारे  में  कहा  है  कि  काट्रक्ट
 सिस्टम  के  बारे  में  पूरा  विचार  किया  जाय  कि
 किस  तरह  से  दिया  जाय  a  जब  विस्तार  पर
 आप  विचार  कर  रहे  हैं  तो  पब्लिक  प्रण्डर
 टेकिंग  कमेटी  के  सारे  सुझावों  पर  भी  झाप
 विचार  करे  शोर  जिस  तरह  से  पाण्डे  कमीशन
 के  बारे  मे  कहा,  उसी  तरह पी  ०  मू०  सी०  को  भी
 अबगत  करायें  भौर  जो  मतभेद  के  विषय  हैं,
 उनको  संदन  के  साभने  लायें  ताकि  उनके
 बारे  में  हम  धपना  निर्णय  दे  सकें  ।

 गिर  m  1987  ‘Durgapur  Steet  Plant  gas (HAH,  Dis.)

 Mr.  Deputy-Speaker:  Shri  Fernan-

 Shri  s  8.  Kothari  (Mandassur):  Mir,
 my  name  iz  on  the  list.  I  am  among those  who  have  raised  this  discussion.
 The  others  come  afterwards

 Mr,  Deputy-Speaker:  |  would  pei-
 mut  you  to  put  one  question  The  rule
 ebuut  this  is  strict  Because  your
 name  appears  in  the  hst,  that  does
 not  give  you  any  right.  But  I  will
 allow  you  to  put  a  question,

 Shri  ss.  S.  Kothari:  The  departments
 of  the  Durgapur  steel  plant  appear  te
 be  vying  with  each  other  in  the  mat-
 ter  of  touching  the  depths  of  ineffici-
 ency  There  has  been  progressive
 deterioration  with  regard  to  produc-
 tion,  sales,  productivity,  technical
 efficiency,  cost  control,  inventory  con-
 trol,  financial  results,  quality  of  pro-
 duction,  achievement  of  the  installed
 capacity  and  in  various  other  depart-
 ments  Actually,  their  budgets  are
 almost  aimless,  they  do  not  have  any
 direction,  they  are  not  aimed  at  maxi-
 musation  of  profit,  and  result  has
 been  that  there  has  been  a  progressive
 increase  in  losses,  amounting  to  about
 Rs  $  crores  in  1966-67  Keeping  in
 view  this  position  and  in  order  to
 achieve  better  results,  greater  effi-
 ciency  and,  I  would  say,  a  metamor-
 phosis  in  administration  and  running
 of  the  concern,  would  the  Government

 the  budgets  on  the
 basig  of  a  five  year  period,  that  is,  a
 budget  to  be  prepared  on  the  basis  of
 projected  balance-sheets  and  profit  and
 loss  accounts  for  the  next  five  years,
 compare  the  actuals  with  the  budget
 and  on  the  basis  of  variations
 revise  the  future  budgets?  Besides,
 would  he  consider  appointing  a  com-
 mittee  drawn  from  personne]  in  the

 of  the  Durgapur  steel  plant?
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 की  चांचर  माल  बृप्त  (दिल्ली  सदर)  :
 wine  महोदव,  दुर्गापुर  स्टील  प्लांट
 औमारे  एक्सचेकर  की  सब  से  बड़ी  डेन है.
 जहां  करोड़ों  ष्य्या  तासी  के  झम्दर  बहावा
 आता है  !पाण्दे  कमीनन  ते  कहा कि  !  3  करोड
 कव्वे  का  घाटा  एक  साल  में  हुआ  है  प्रोदकशन
 जे  ी  केवल  एक  चीज़  में  जो  563-64  में
 to:  पर्सेन्ट  थी,  वह  66-67  में

 कट  कर  63  परसेन्ट  रह  गई  है  ।
 जस  कमीशन  ने  उसके  हूर  डिपार्टमेंट
 के  बारे  में  अपनी  काफी  रिकमेन्टेशस्ड  दी
 हैं  '  मैं  मची  महोदय  से  यह  पूछता  चाहता  हु
 कि  क्‍या  वह  मेरे  इस  सुझाव  पर  विचार  करेंगे
 कि  जो  जो  कमिया  पाण्डे  कमीशन  ने  इस
 टोल  ध्लाट  के  बारे  में  बताई  हैं  वे  कैसे  दूर
 ड्रो  उस  का  एक  फसेब  प्रोग्राम  श्राप  बनायें  कि
 हर  हीत  महीभे  भोर  6  महौने  के  दाद  इतनी
 इतनी  काम्रिया  a  हो  जायेंगी  कुछ  साल  भर
 के  दर  होंगी  कुछ  दो  सात  में  दूर  होंगी
 इुम  किस्म  का  प्रोग्राम  बना  कर  सदन  के  सामने
 रख  और  कंसे  कैसे  वे  कमिया  दुर  हो  गई
 कैस  कैसे  उनका  इम्पलीमेन्टेशन  हुआन
 जम  सब  की  रिपोर्ट  भी  सदन  के  सामने  क्वार्टली
 ह. (६  जाय,  ताकि  सदन  को  यह  विज्वास  हो
 कि  यह  जो  करोड़ो  रुपया  नालियों  में  बहाया
 जा  रहा  है  ण्ह  रुक  सकता  है  t  झ्रगर  इस  काम
 मे  कही  पर  सरकार  को  कोई  कपिताई  पेश
 आतो  है  तो  में  चाहता  टू  कि  वहा  पर  एक्स-
 बोस्पिन्य्ड  म्राफिसजज  जो  ईम्रानदा र  हों  छोट  कर
 भेजे  जासे  1  इस  तरह  से  यह  गड़बड़  बन्द  होनी

 आहिये  और  इस  नुस्वॉन  फो  रोका  जाना  चाहिये  1
 इन भी जाज॑  करनेरडौज  (वम्बई-दक्षिण )

 उपाध्यक्ष  महांदय,  पाण्डे  कमेटी  की  रिपोर्ट
 घर  कई  दिनों  से  सार्वजनिक रूप  से  बहस  हो
 रहो  है  तथा इस  का रखाने  को  चलाने  के  सम्मध
 अं  ह. | उ  इसमे  कमियां  हैं  वे  सब  इस  रिपोर्ट
 के  हारा  जनता  की  नजरों  मेस  चुकी  है  1

 *औ,  उपाध्यक्ष  महोदय,  यहे  जानता  हू  कि
 सरकार  ने  हस  कमेटी  की  सिफारिशों  को
 शमूर  कर  लिया  है  लेकित  इस  प्रकार  की

 शिकायतें  केवल  वुर्धापुर हो  हों  बल्कि  सभी
 सार्वजनिक  क्षेत्र  के  कारजानों  के  सम्बन्ध  में
 हैं--एसकी  बुनियादी  गजह  यह  है  कि  इन
 कारखासों  के  चताने  वाले  जो  भोग  हैं  जो
 मैनेजमेंट  के  लोग  हैं  ये  इतकों  पनी  (ियासत
 समझ  कर  चलात ेहैं  -  इनके ऊपर  किसी
 किस्म  की  देखरेख  नहीं  रहती  है।  जब  मामला
 बहुत  हो  बिगड़  जाता  है  जैसे  दुर्गापुर  में
 बिगड़  गया,  करोड़ों  रुपये का  तुकतान  खुले
 तौर  पर  हमारे  सामने  OT  गया  तब  एक-प्राध
 कमेटी  बन  जाती  है,  एक-झाध  का  रखानों  के
 बारे  में  जैसे  दर्मापुर  मे  हुआ  ।  वही  चीज
 फर्टोलाइजर  प्लांट  में  हो  रहो है  वही  भोपाल
 के  हब  इतेनिट्रकल्श  कारखाने मे  हो  रही  है
 बढ़ी  चोज़  राची  के  हैवो  इजीनिर्यारिंग  में  हो
 कही है. है  वही  बीख  एन०  सी०  डो०  सी०  में
 हो  रही  है,चाहे  जिस  का रखाने  का  नाम  लीजिये
 यह  बदमाशों,  यह  चोरी  होतो  है  1  वह
 बजह एक ही. एक  ही  यह  है  कि  यह  रियासतें हैं हैं  ।
 बह  जो  राजाग्रों  को  खत्म  किप्रा  जिनकी  कि
 प्रिवी  पर्स  के  बारे  मे  बहुम  चली  है  भ्ौर  मह
 नये  राजा  लोग  इस  कारखाने  को  चलाने  से
 फसे  हुए  है  fa  मेरा  इतना  हू  प्रश्न  है  कि  रफ्ट
 शकर  मंगाई  लाये  जाच  जरूर  की  जाय  I
 सदन  के  साभने  हर  तीन  महीने  में  है  महीने
 में  एक  प्राप्त  रपट  जरूर  दी  जाय  मगर  इससे
 कोम  पूरा  नहीं हो  सकेगा  ।  हम  यह  जानते
 हैं  कि  इन  Or  पर  भौर  उनकी  झोर  से  आई
 हुई  किसी  को  सालूमात  पर  इस  सदन  में  जिस
 गम्भी  रता  से  चर्चा  होनी  चाहिए  जितना  बस
 खस  चर्चा  के  लिए  मिलना  चाहिए  उतना
 वक्‍त  नहीं  गिलता  है  ।  इसलिए  मै  मत्ती
 महोदय  से  यह  प्रान  पूछना  चाहता हू  कि  जो
 पब्लिक  प्रंडरटेकिग्ज  कमेटी  हो  वह  कमेटी
 रहते  हुए  भी,  यह  कमेटी  पपना  कार्य  करते
 हुए  क्या  गो  झलग  प्लग  सार्वजनिक  क्षेत्र
 के  लिए  यह  बड़े  बड़े  उद्योग  प्र्षे  हैं  जिनमें
 करोड़ों  सपयां,  जनता  के  पैसे  को  हमने  लगाया
 है,  बह  कम्पनियों  के  व्यवसाय  के  बारे  में
 इनके  व्यवहार  के  बारे  मे  भौर  इनकी  केखरेख
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 के  बारे  में  हमेशा  के  लिए  जांच  करने  के  लिए
 पॉलियामेंट  के  सदस्यों  की  एक  कमेटी,  एक
 हमेशा  की  स्टैडिग  कमेटी  बनाने  के  लिए  क्या
 सरकार  विचार  करेगी  भ्ौर  उस  कमेटी  को
 बनाने  का  काम  करेगी  ?

 aft  रलभोर  सिह  (रोहतक)  :  उपाध्यक्ष
 महोदय,  हालत  यह  हैं  कि  मर्ज  बढ़ता  गया  ज्यों-
 ज्यों  दला  की  ।  यह  देश  में  कौमी  मिल्कियत  बढाने
 कार्य  से  श्राज  एक  बडा  जबर्दस्त  भौर  सुहावना
 तारा  है  लेकिन  अगर  पबलिक  सैक्टर  प्रंडर-
 ढेकिंग्स  को  यही  हाल  होगा  जैसा  देखने  में
 आ  रहा  है  तो  यह  देश  के  हित  में  नहीं  होगा  a
 मैं  कुछ  ऐसा  महसूस  करता  हूँ  कि  कही  इसमे
 कोई  साजिश  तो  नही  है  क्योंकि  हम  देखते  हैं
 कि  जिस  चीर  को  भी  हम  कौमी  मिल्कियत  में
 लेते  हैं  ख़रामे  घाटा  दिखाया  जाता  है  ?

 कहीं  यह  शरमायेदार,  इजारेदार  मैनिपुलेट
 न  करते  हों  प्रौर  उनमें  घाटा  दिखाते  हों  ?
 अगर  वाकई  मे  ऐसी  कोई  बात  हैं  साजिस  है
 तो  यह  एक  बड़ी  गम्भीर  बात  है  ।  हस  ने
 बढ़ी  बड़ी  सनभती  =  कौमोी  मिलकियत
 में  लिया  है,  उन  को  पबलिक  सेक्टर  भें  टेक-
 झोवर  किया  है  वह  इस  गरज़  से  लिया  है
 कि  देश  को  उसमे  करोड़ों  रुपयों  का  फ़ायदा
 हो  और  वह  देश  के  विकास  भें  लगे  लेकिन
 यह  तो  पिर  मुझाते  ही  शोले  पड़ने  वाली
 बात  देखने  में  भरा  रही  है  कि  हन  पर्बालक  भडर-
 टेकिष्स  में  एक,  एक  साल  में  3,  3  करोड़
 ब्पयि  का  खतारा  हुआ  ।  यह  देख  कर  हमें
 शर्म  आती  है।  बाकी मैं  एक  बात  कहना  चाहता
 हूं  कि  कुछ  दाल  में  काला  है  जरूर  ।  इस
 मामले  की  आप  इम्मीजिएुट  कौगर्निजेंस
 लौजिये  ny  ag  age  सीरियस  मामला  है
 देश  के  माल  के  साथ  देश  के  धन  के  साथ
 इस  तरह  का  खिलवाड़  खेला  जाय  यह  बहुंत
 ही  धनुचित  व  थेद  की  बात  है  |  मैं
 कहना  चाहूंगा  कि  ने  तो  वहां  इंस्टब्लिशमेंट
 ठोक  है  धौर  न  ही  वहां  सुपरविश्टन  ठोक  है  t
 मे  वहाँ  परसेबर  धार्ग  नाइजेशंत  है  न  कोई  किसी
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 frei  की  लेबर  को  रैकगगौशन  है।  मैं  चाहूंगा
 कि  शंबर्समेंट  इस  बारे  में  गम्भौरता  से  विचार
 करें  झौर  देखें कि  यह  धांधली  क्‍यों  है  भौर
 पझगर  वह  हो  तो  गवर्नमेंट  उसका  इम्मीजिं-
 एटली  इंलाज  बयों  नहीं  करती  ?  AS

 मैं  चाहूगा  कि  गवर्नमेंट  यह  जांच  करे
 कि  वह  रोग  कया  है  ?  प्रतली  वजह  क्या  है
 कि  इतनी  बडी  अ्रड्रटेकिग्स  में  दो,  चार
 इतनी  बडी  अहरटेकिग्स  में  इतना  सारा
 क्यों  पडता  है  ?  रेलबेज़  में  देखें  तो  करो्ों
 झौर  भ्रवों  रुपयों  का  खसारा  पाते  हैं  इर्सालए
 में  चाहूगा  कि  सरकार  झमले।  २.ग  वन है
 प्रीर  जैसा  कि  श्रमी  मेरे  एक  साथी  ने  कहा  और
 मैं  उतकी  बात  से  कतई  इत्तिफ़ाक  कश्ता  हू
 कि  एक  हाई-पावर्ड  कमेटी  पालियामेट  की
 इसको  देखे  या  एक्सपर्टस  कमेटी  इसमें
 गहराई  में  जाय  |  मैं  चाहता  हु  कि इस  बीमारी
 को  पकड़ा  जाय  श्रौर  उसका  माकूल  इलाज
 हमेशा  के  लिए  किया  जाय  !  किसी  भी  चे
 को  तब  तक  नेशनलाइज़  न  किया  जाय  जब
 तक  उस  से  फायदा  न  हो  वरना  इस  तरह  से
 तो  सारे  देश  का  कौनफिडेस  शेक  हो  जायगा  a

 इन  पबलिक  भ्रठरटकिस्स  में  भी  हम
 देखते  हैं  कि  वहां  पर  कोई  इठक  यथा  अन्य
 हिल्द  मजदूर  सभा  या  धूसरी  लेबर  मूनियने
 नहीं  हैं  जो  कि  मणहुरों  के  फायदे  व  हित को
 ध्यान  में  रख  कर  काम  करती  हों  |  अगर
 बहा  की  लेबर  यूनियन  रैकगनाइज  तहीं  हुई
 हैं  तो  बयों  नहीं  हुई  हैं?  वहा  पर  भी  वरभ्सल
 सरमायेदारों  की  बात  चल  रही  है  |  झगर
 वहा  पर  इटक  सरीखर  कोई  मजदूर  सगठन
 नहीं  बना  है  तो  वह  क्‍यों  नहीं  बना  है  और  जो
 उन्हें  न  बनने  देने  के  रास्ते  में  बाधा  डालते  हैं
 उनके  खिलाफ़  झाप  क्या  कोई  शेक्लन  मेंगें  ?
 उनका  इंटक  सरीखा  था  शौर  कोई  झम्ब
 मजदूर  सभ  मान्यता  प्राप्स यहां  कर  होना  चाहिए
 उनहे  मजदूरों  की  कोई  (4  मूनियन  ह...) . द
 चाहिए  भौर  बह  रैकगनाइय  होवी  चाहिए  a

 मैं  श्याहता  हूं  कि एक  असल  चीक  देश  के
 सामने  होगी  भाहिए  भौर  मजहूर  के  हित का
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 wet  पर  ह. अ  कली  जांगा  भोहिएं।  साथ
 ही  पब्लिक का का  जो  उसे  इपया  लगा  है  सरकार
 कह  यह  क्तबंग है. है  कि  बह  देखे  कि  ह... ल
 कंट्रोल  भौर  सुपरॉवजन  ऐसे  हो  ताकि  वहां
 कया  काम  ठीक  तरह  से  चसे  और  वह  मुनाफ़ा
 विखलॉथें  जो  कि  देश  के  काम  में  लगे  ।  आप॑
 जसे  जवान  मिनिस्टर  उस  के  इन्चाजें  हैं
 बौर  सारे  वेश  की  भरवों  रुपयो  की  जायबाद
 आपके  शुंपरविद्धल  से  है  ।  जी  भी  कमी  ही
 यह  भाप  हाउस  को  बतलायें  ताकि  उस
 कमी  की  दूर  करके  इस  काम  को  ठीक  लाइंस
 पर  चलाया  जा  सके  और  सही  तौर  पर  जैसा
 कि  का्नेंस  बकिंग  कमेठी  का  रेजोलृशन  है
 कि  बड़े  बडे  उद्योगो  को  कोमी  मिलकिमत
 में  लिया  जाये,  उसको  कौमी  मिलारियत
 में  लेकर  देश  को  फायदा  पहुचाये  प्रोर  जैसा
 कि  हमारा  भकसद  है  देश  को  हम  समाजवाद
 के  ध्येय  की  भोर  भागे  ले  चलें  ।  मैं  मंत्री
 महोदय  से  जाहुगा  कि  यह  इस  बारे  मे  जवाब
 दें

 at  राम  सेवक  यावल  (बाराबंकी)
 सार्वजनिक  क्षेत्र  के  का रखानों  झादि  की  हालत
 राब है।  मैं  इस  सिलसिले  में  पाण्डे  प्रति-
 बेदत  की  इस  रिपोर्ट  की  भोर  इशारा  दिलाना
 चाहता  हूं  जिसमे  कहां  गया  है  कि  दुर्गापुर  में
 जो  27  प्लांट  हैं  उन  मे  मार्च  सन्‌  967  में
 27  बेकार  थे  23  को  भावश्यकता  नहीं
 थी।  9  के  रखरखाव  का  इन्तजाम  नहीं  था,

 4  में  डिलाइन  की  कभी  भी  पौर  1  का  इस्तेमाल
 करना  झांयिक  दृष्टि  से  लाशदायक  नहीं था  |
 wg  स्थिति  है  और  जब  यह  स्थिति  हुई  तो  मैं
 जानना  चाहता  हूँ  कि  योजना  भें  या  कहा
 पर  किस  की  जिम्मेदारी  थी  धौर  साथ  ही
 साथ  क्या  Bee  झोर  भी  मंत्री'  महोदय  का  ध्यान

 Durgapur  Steel  74642 Plant  (H  AH  099
 सोचेंगे  क्योकि  झगेर॑  कोई  जी  कारणाना
 होदा  तो  ह, ह  का  दीवाला  निकेश  गंग  होंता
 लैकित  भाज  जनता  के  पैसों  से  दीवाला  नहीं
 निकलता  है  अझौर  यह  नौकरशाह  लोग  कहा
 मौज  कर  रहे  है  भौर  गुलक्तरें  उड़ा  रहे
 हैं  तो  क्यो  भत्री  महोदय  हंस  के  ऊंपर  विचार
 करेगे  और  इस  का  क्‍या  समाधान  वह  करने
 जा  रहे  हैं  वह  हाउतत  को  बतलाचेग  ?

 श्री  1...  चम्द  कछवाय  (उज्जैन)
 मैं  मत्ती  भहोदय  से जानना  चाहता  हु  कि कितना
 साल  इस  कारखाने  को  विदेशा  में  निर्यात
 कियां  गया  है  इन  चार  सालों  वे'  भ्रन्दर
 और  उस  में  से  कितता  माल  खराब  होने
 के  कारण  वापिस  हमारे  यहा  झ्ाया  है  और
 उस  में  कितनी  हानिहुई है

 ?
 उस  के  प्रन्दर क्या

 झूट  थी  जिसके  कि  कारण  माल  लराब
 हुआ  झझौर  क्या  उस  की  जांच  करके  सम्बन्धित
 अफसरों  के  खिलाफ  कोई  कार्यवाही  की
 जायगी  ?

 Shri  Krishna  Kumar  Chatterjl
 (Howréh):  Is  the  Minister  aware  that
 during  the  life  time  of  the  late  lam-
 ented  Chief  Minister  of  West  Bengal,
 Dr.  8  C  Roy,  at  the  initial  staye,



 tions  that  they  have  made.  The  first
 point  made  by  the  hon.  Member,  Shri
 Limaye,  is  regarding  the  annual  re-
 port  and  the  way  in  which  the  prob-
 lems  are  dealt  with  in  the  annual  re-
 port  I  should  say  that  it  is  true  that
 instead  of  talking  merely  In  ४  general
 way,  the  problems  should  be  properly
 analysed  and  the  defects  that  are  dis-
 covered,  they  should  also  be  mention-
 ed  in  the  Annual  Report  and  the
 management  should  make  it  a  point
 to  say  in  what  manner  they  would
 tackle  them  and  what  improvements
 they  are  going  to  make  I!  will  take
 note  of  hus  suggestion.

 Regarding  the  labour  unions,  I  en-
 threly  agree  that  there  is  considerable
 drfficulty  We  find  it  has  become
 more  and  more  difficult  in  view  of
 the  complicated  claims  which  are
 amsing  I  do  not  blame  anybody,
 neither  any  political  party  not  indi-
 vidual  unions.  I  am  trying  to  discus
 with  the  Jabour  leaders  of  all-India
 Jevel,  .ncluding  that  of  AITUC,  like
 Shri  Dange  and  others,  to  see  how
 best  we  could  solve  the  problem,  par-
 ticularly  in  the  public  sector.  Con-
 cern  has  been  expressed  in  this  House,
 and  rightly  so,  that  ig  the  public  sector
 mm  this  country  has  come  to  a  stage
 where  it  has  lost  the  confidence  of  the
 people  we  should  try  to  restore  it
 go  thst  people  wilt  have  more  and
 more  confidence  in  it.  In  that  way,
 we  cannot  tackle  the  malady  which
 hag  been  rightly  stressed  unless  we
 have  very  good  relationship  between
 the  management  and  the  labour.  I
 entirely  agree  with  that

 As  you  will  see,  in  the  Pande  Com-
 mittee  Report,  certain  points  have
 made  out  I  do  not  want  to  blame

 »  1t-  Bergener  Steal  Pient  874 CLAY,  Die.)
 ;

 Per  cent  of  the  wages
 ्  geal

 to  the
 Net  only:  that.

 was  recognised  in  February,  1962,  As
 you  know,  the  recognition  of  the
 labour  unions  in  these  sectors  is  a
 matter  for  the  State  Governments  and
 there  are  State  labour  laws  which
 operate  there,

 at  art  फरमेरडोज  :  कोड  आफ
 डिसिप्लिन  केन्द्रीय  सरकार  का  है  झौर
 केन्द्रीय  सरकार  के  ही  भ्रधिकार  में  है  मान्यता
 देना  tT

 Dr.  Chenna  Reddy:  The  point  is
 that  the  Industrial  Labour  Dispute  Act
 as  operated  by  the  Central  Ministry
 while  the  recognition  vf  the  labour
 unions  is  done  by  the  State  Govern-
 ments.

 I  had  an  occasion  to  go  into  the
 realities  as  ta  what  is  the  actual  posi-
 tion  that  exists.  I  discussed  it  re-
 cently  with  one  of  the  Chief  Mini-
 aters  of  a  State  where  we  have  one  of
 the  public  sector  units.  I  would  like
 to  make  it  absolutely  clear  that  I  do
 not  propose  to  blame  anyone.  It  is
 inherent  in  the  situation.  I  am  only
 trying  to  find  out  in  what  manner  we
 can  evolve  an  ideal  management-
 labour  relationship.
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 step  20  the  right
 try  to  do  something  substantia!  which
 can  creale  a  good  sinosphere.

 ‘Then,  there  are  one  or  two  more

 how  do  you  deal  with  the  recommen-
 dations  of  the  Pande  Comnijttee.  Ba~
 port  I  must  say  that  we  are  very
 earnest  about  it.  We  want  to  do  our
 best  3  should  also  join  with  the  hon.
 Member,  Shri  Randhir  Singh,  when
 he  said  that  it  ig  a  matter  of  shame
 that  there  has  been  so  much  loss,  that
 I  am  really  pained  to  say  that  a
 public  sector  unit  has  lost  about
 Rs,  33  crores  a  year.  I  am  not  really
 happy  about  :t  It  will  be  our  earn-
 est  effort  and  J  seek  the  guidance  of
 the  hon.  Members  of  this  House  in
 this  effort  to  see  that  if  we  can  try  to
 improve  the  situation.  When  the
 Pande  Committee  Report  came,  we
 have  never  hesitated,  without  any
 reservation,  in  accepting  most  of  the
 yecommendations  Where  we  foun
 we  could  not  accept  the  tecommenda.

 Durgapur  Steel  +
 Plont  (HAH.  Dts.)
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 House  that  we  shall  try  to  make  an
 exercise  and  try  to  find  out  how  we
 can  plan  it  out,  The  only  point  is
 whether  it  would  be  practicable  to
 place,  every  three  months,  these  de-
 tallg  on  the  Table  of  the  House.  I
 have  no  reservation  and  am  not  try-
 ing  to  keep  anything  behind.  It  may
 not  be  possible  to  do  jt  every  three
 months.  I  can  only  say  that  J  will

 we  have  it.  Y  may  say  that  the  HSL
 has  been  asked  to  fix  targets  of  pro-
 duction,  quality  and  costs  for  each
 plant.  An  elaborate  plan  has  been
 drawn  up  and  we  shall  have  quarterly
 reviews  to  ensure  that  we  can  take
 preventive  steps  in  good  time  before
 things  take  an  ugly  shape  as  has
 happened  in  the  case  of  Durgapur.  [
 entirely  agree,  I  am  one  ०१  those  who
 feel  that  the  autonomy  should  not  be
 extended  beyond  8  certain  logical

 tions,  we  placed  before  the  House  how
 and  for  what  reasons  thoge  recommen.
 dations  could  not  be  accepted.

 The  suggestion  made  by  Shri  Gupta
 ang  also  stated  by  Shri  Madhu  Limaye
 appears  to  be  a  very  practical  one,
 that  x,  how  we  can  plan  out  the  im-
 Plementation  of  the  recommendations
 made  by  the  Pande  Committee  Report. १  would  hke  to  assure  the  House,  in
 order  to  ensure  that  the  necessary
 unprovements  are  brought  about
 speedily,  Government  intends  to
 arrange  for  periodical  reviews  of  the

 reality  and  we  should  not  alfow  things
 to  go  in  this  manner.  After  all,  the
 Government  and  this  hon.  House  have
 every  right,  have  every  responsibility,
 to  see  that  the  money  fs  properly
 utilised  and  the  econome  activity  is
 properly  shaped.  I  would  like  to  as-
 sure  this  hon.  House  that  we  would
 like  to  check  these  production  tar-
 gets  and  all  that;  we  will  have  a  peri-
 odical  review  and  see  that  before
 things  become  bad,  we  have  a  proper
 checking  of  these  things

 Regarding  General  Managers  and
 certain  other  staff,  I  do  not  like  ६०
 take  the  time  of  the  House  nor  have
 I  time  at  my  disposal.  A  number  of
 times,  this  House  and  several  Com-
 mittees  of  this  House  have  expressed
 their  anxiety  about  Government  not
 taking  necessary  action  when  certain
 things  come  to  light.  On  the  nd  or  ‘
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 3rd  June  when  the  question  came  up
 for  discussion,  some  ‘hon.  members,
 particularly  Mr.  Madhu  Limaye—I have  those  questions  and  answers  be-
 fore  me—esked  what  action  we  had
 taken  and  how  did  we  propose  to
 take  action.  It  was  in  that  light  and
 also  in  appreciation  of  the  anxiety
 and  also  m  appreciation  of  our  res-
 ponsibility  to  see  that  there  shall  not
 be  any  feeling  that  some  of  the  senior
 people  who  are  left  with  the  respon-
 sibility  of  looking  after  the  organisa-
 tions,  irrespective  of  their  behaviour,
 can  just  have  their  own  way,  we  took
 action.  It  was  very  painful  for  us.
 All  the  same,  we  examined  very  care-
 fully  and  tried  to  fix  the  responsibi-
 lity.  Action  has  been  taken  against
 three  of  them.  One  officer  has  al-
 ready  resigned  and  gone  away.  An-
 other  officer,  who  has  been  served
 with  the  notice  of  termination  of  ser-
 vices,  has  also  quit.  Only  the  Gene-
 Tal  Manager  has  resorted  to  this
 action.  I  do  not  like  to  say  anything
 More.  I  generally  feel  that  in  a  mat-
 ter  of  this  type,  there  should  be  cer-
 tain  things,  they  should  fee]  that  they
 ate  responsible;  otherwise,  servere
 ‘attion  will  be  taken  against  them.

 Shri  8,  8.  Kothari;  They  should  be
 prosecuted,  if  they  do  uot  behave
 Properly.

 Dt.  Chenna  Redfly:  We  have  start-
 ed  this.  I¢  the  public  opinion  and
 this  hoh.  House  give  us  this  kind  of
 ehcouragement  and  support,  we  ceh
 take  the  right  actioh.  I  would  like
 td  assure  the  House  that  Governinetit
 will  certaitily  take  a  serious  view  of
 these  things  whehever  they  arist.

 श्री  हुकम  ्चन्व  कछवाय  :  मेरे  सवाल
 का  क्यो  हुँभी ?

 ato  wen  रेड्शों:  उस  पर श्रभी  शझा
 रहा  हूँ।
 Mr.  George  Fernandes  mate  ७  mig-

 gestion  that  there  should  be  a  special
 Standing  Committee  of  Members  of
 Partiament.  I  do  vot  know  whether
 fRere  can  be  any  other  Comuifittee

 JULY  21,  967  —  Durgapur  Steet  Plant  rghgs. (B.A.  Dis.)
 when  thete  is  a  Cofttinittes  on  Public
 after  thesd  thie:  If  the  Gbenmnittie
 oh  Public  Unitertakings
 suggestioh  or  ig  the  hon.  Houle, its  wisdom,  feéls  thet  thete  should  be
 some  such  ttee,  I,  a8  the  Miri-
 ster  concetned  with  tiiis  portfolic
 where  we  have  a  large  number  of
 public  sector  units,  would  not  grudge, I  would  welcome  it.  But,  f  do  not
 feel  competent  to  say  anything  about
 it.

 श्री  जार्ज  फरनेन्डीजऊ  में  इतना  हो
 खुलासा  करू  कि  पब्लिक  पग्रन्डरटेकिग्स
 कमेटी  के  सिलसिले  में  मैं  जानता  हू  कि  वह
 साल  में  चार  या  पाच  कारखानों  की  रिपोर्ट
 तैयार  करती  है।  जैसे  रेलबे  की  जोनल
 कंसल्टेटिव  कमेटी  बनती  है  और  बह  बिल्कुल
 बेकार  होती  है,  लेकिन  आप  एम०  पी०
 लोगों  को  उसी  में  भेजते  हैं  '  मैं  जानना  चाहता
 है  कि  झाप  क्‍यों  ऐसी  कमेटियाँ  कारखानो
 के  लिये  नहीं  बनाते  जो  उन  की  देख  रेख  करें
 श्रीर  तत्काल  प्रश्न  उठाए  ।

 Mr,  Deputy-Speaker:  The  hon
 Member  has  raised  a  fundamental

 lays  Parlia-
 ment  functions  more  through  com-
 mittees.  He  wants  a  type  of  Standing Committee  or  something  of  that  type.
 The  Minister  hat  said  that  he  would
 consider.

 Dr.  Chenna  Red@y:  There  were  cer-
 tain  other  suggestions.  Mr.  Chatterfi
 mide  a  reference  to  the  fact  that  the
 officer  sould  be  there  for  a  long  time,
 In  fact,  we  have  been  trying  to  kaep
 this  in  mind.  The  present  General
 Manager  has  beth  there  fér  about  cy
 years  continuously,  He  belongs  also
 to  the  same  State  in  which  thi»
 plant  is  located.  Therefore,  we  hi
 ahd  it  is  our  expectation  also  thut  th
 ‘will  be  better  relationsiiip
 the  management  afd  the  labour,  That
 is  how  We  have  been  ttying  td  tii-
 Prove  the  relation  betweéfi  the  laboul
 and  the  management,
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 Shrimat:  Lakshmikanthamma  sug-
 gested  that  what  was  happening  in
 Bhilai  or  some  other  places  should  be
 put  into  practice  in  the  Durgapur
 Steel  Plant  also  In  fact,  we  want
 to  do  not  only  that,  but  we  want  to
 see  that  there  is  some  kind  of  a  cv-
 ordinated  attempt.  We  are  having
 certam  reorganisation  of  detailg  in
 our  view  and  we  want  that  the  ex-
 perience  of  one  plant  which  is  good
 should  be  applied  to  the  other  plants
 also  on  the  same  lines  That  will  be
 our  objective

 If  I  had  more  tame,  I  would  have
 dealt  with  some  more  points

 क्री  हुकम  चन्द  कछवाय  मेरे  सवाल
 का  जवाब  तो  आया  ही  नहीं।

 Dr.  Chenng  Reddy:  Actually,  the
 figures  in  regard  to  the  export  from
 the  Durgapur  plant  are  not  really
 available  But  most  of  our  figures  in-
 dicate  that  all  the  things  are  utilised
 In  Our  own  country

 श्री  हुक्म  चरद  कछवाय  :  अधिकारी
 सब  बैठ  हुए  हैं।  वे  श्रापकों  ये  श्राकडे  दे
 सकने  थे।

 Durgapur  Steel  73850 Plant  (H.A  ्.  Dis.)
 मैं  ने  कहा  था  कि  जो  सारा  माल  यया

 है  उससे  कितनी  हमारी  बदनामी  हुई  है  t
 हमारा  माल  वहा  से  वापिस  आया  है।
 उसके  आकड़े  मैने  पूछे  हे  t

 Mr.  Deputy-Speaker:  He  has  given
 the  reply  already

 Dr.  Chenna  Reddy:  Let  me  make
 at  very  clear  that  there  75  no  question of  any  bad  tal  of  our  product.
 Firstly,  our  exports  have  been  very
 small,  being  only  of  the  order  of  Rs  2
 to  24  crores;  last  year,  the  figure  had
 gone  up  to  Rs  28  crores,  and  this  year we  are  hoping  to  reach  the  target  of
 Rs  50  crores.  From  nowhere  hes
 there  been  any  complaint  about  qua-
 hty  I  do  not  know  ४  the  hon.  Mem-
 ber  has  any  information  in  this  re-
 gard  JI  can  assure  him  that  [  do  not
 want  to  be  dogmatic  about  it.  If  he
 has  any  information,  I  shal}  certainly
 take  notice  of  it  and  take  the  infor-
 mation  from  him

 8.42  hrs.

 The  Lok  Sabha  then  adjourneg  till
 Eleven  of  the  Clock  on  Saturday,  July
 22,  967/Asadha  3i,  889  (Saka)


